" Seventh Serics, Vel. XXI Ne. £ » Monday, Novemter 23, 1981

Agrahavana 2, 1993 (Saka)

LOK SABHA
" DEBATES

(éemth Sagion)




CONTENTS
Seventh Series, Volume XXI, Seventh Session, 1981/1903/(Saka)
No. 1, Monday, November 23, 1981/Agrahayana 2, 1903 (Saka)

COLUMNS
Obituary Reference . . .. . . . . 1—3
Welceme to European Parliamentary Delegation . . . . 3-4
Oral Axswers to Questions :
*Starred Questions Nos, 3 . . . . . . 5—21
Written Answers to Questions
Starred Questions Nos. 1, 2,4 to to and 12 fo 20 . . . 22-—40
Unstarred Questions Nos. 1 to 5,7, 8, 10 tn 187 and 189 to 230 41—321
Re: Motion for Adjournment
Agreement for IMF Loan . . . . . . . 321—338
Papers Laid on the Table . . . ) . . . . 338—350

Calling Attention to Matter of Urgent Public Importance—

Reported massacre of Harijans in Deholi village in Mainpuri Dis-
trict, U.P. on 18th November, 1981

Shri Satyasadhan Chakraborty . . . . . . 350-—~358

Shri Zail Singh . . : . . 358—366, 373—381, 388—390
Shri Jharkhande Rai . . . . . . ., .  367—373
Shri Uttam Rathod . . . . . . . . 381—385
Shri Dharam Bir Sinha .. . . . . 386388

Statement Re: India’s Extended Arrangement with the Interna-
tional Monetary Fund . . . A . . - 390—397
Shri R. Venkataraman : . . , . . . 391--397

-

- Matters Under Rule g77—

(i} Need for Amending Cantonment Act for setting up Munlmpal
Board for Ranikhat and Lansdowne areas :

. Shri Harish Chandra Singh Rawat . . . . . 398—399

-~ *The Sign 4 marked above the name of a Member indicates that the qucstlon%
was actually asked on the floor of the House by that Member



(ii) Need for measures to meet Shortagc of water and famine condi-

tions in certain parts of Bihar :

Shri Ranjit Singh . e .

¥

(i11) Crisit in silk industry due to rice in price of silk yarn :

Shri Zainul Basher

(iv) Need for measures to control Goitre :

Dr. Vasant Kumar Pandit

{v) Protest rally by workers at Boat Club, New Delhi ¢

Shri Satyasachan Chakraborty

(vi) Need for taking over of Roorkee Engineerine University by

Unicn Government -

Shri Rashid Mascend . .

Qil Industry (Development) Amendment Bill

Moticn to Consider—
ShiP.C.Sethi . . .

- ShriR. P.Das

K Shr’i Xg}f'icr: .‘?raka]
th:i Virdhi Chander Jain . .
Shri _]a;gpal Singh -
Shri Girdhari Lal Vyas
Shri T. R. Shamanna . .
Shri Ram Singh Yadav °
Shri Era Mohan
Shri Mool Chard Daga . .
Shri Kamala Mishra h.fadhukar .
Shri Harikesh Bahfhdur
Shri G. M. Banatwalla .

Shri Bapusaheb Parulekar . . .

COLUMNS

399

400—402

402—404

404—406

406—407

407—408’
408—411

4T1—41F

413415

415417
418420
420—422
429—425
425—426.
426—428"

. 428431

431—433
433—435
435—437



COLUMNS
Clauses 2 and 1 |
Motion to Pass
Shri P.C. Sethi . . . . . . . . . 437—442
Shri Ramavatar Shastri . . . . . . : 442—444
Cine-Workers and Cinema Theatre Workers (Regulation of Em-
ployment) Bill . . . . . . . 445462
Motion to Consider—
Shri Vasant Sathe . . . . . . . . 445—448
Shri Ajit Bag . : . . . . . . . 449—454
Shrimati Krishna Sahi . . . . . . . 454—456

Shri Era Mohan . . . . . . . . 456—459
Shri Mcot Chand Daga . . . . . . . 459—462



ALPHABETICAL LIST OF MEMBERS

SEVENTH LOK SABHA

A

Abbasi Shri Kaz. Jalil (Domaiaganj)
Abdul Samad, Shri (Vellore)
Abdullah, Dr. Faroog (Srinagar)
Acharia, Shri Basudeb (Bankura)
Agarwal, Shri Satish (Ja.pur)
Ahmed, Begam Abida (Bareilly)

Abhmad, Shri Mohammad Asrar {Bu~
daun)

Ahmed, Shri Kamaluddin {(Warangal)
Ajit Pratap Singh, Shi. (Pratapgarh)

Alluri, Shri Subhash @hundra  Bose
(Narasapur)

Amarinder Singh, Shri (Patiala)
Anand Singh. Shri (Gonda)
Ankincedu, ghri M. (Machilipatnam)

Ankineedu Prasada Rao, Shri P
(Bapatla)

Ansari, Shri Z. R. (Unnao)

Anthony. Shr! Frank {Nominated—
Anglo-Indians)

Anuragi, Shri Godil Prasad (Bilaspur).
Anwar Ahmad, Shri (Hapur)

Appalanaidu, Shri S. R. A, S. (Anaka-
palli)

Arakal, Shri Xavier (Ernakulam)
Arjunan, Shri K. (Dharmapuri)
Arunachalam, Shri M. (Tenkasi)
Arya, Shri Kumbha Ram (Sikar)
Ashfaq Hussain, Shri (Maharajganj)
Azad, Shri Bhagwat Jha (Bhagalpur)
Azad, Shri Ghulam Nabi (Washim)
Azmi, Dr. A. U. (Jaunpur)

B

Bag, 8hri Ajit (Serampore)
Bagri. Shri Mani Ram (Hissar)

Bagun Sumbrui, Shri (Singhbhum)
Baiwa, Shri Banwari Lal (Tonk)
Baitha, Shri D. L. (Araria)

Bajpai, Dr. Rajendra Kumari (Silapur)
Balan, Shri A. K. (Ottapalam)
Balanandan, Shri E. (Mukundapuram)
Baleshwar Ram, Shri (Rosera)
Banatwalla, Shri G. M. (Ponnani)
Bans. Lal, Shri (Bhiwani)

Barman, Shri Palas (Balurghat)
Barol, Shri Mapganbhai (Ahmedabad)

Barrow, Shri A. E. T. (Nominated—
Anglo-Indians)

Barway, Shri J. C. (Ramtek)

Basu, Shri Chitla (Barasat)

Behera, Shri Rasabehari (Kalahandi)
Bhagat, Shri B. R. (Sitamarhi)
Bhagat, Shri H. K. L. (East Delh’)
Bhagwan Dev, Acharya (Ajmer)

Bhakta, Shri Manoranjan (Andamuan
and Nicobar Islands)

Bhardwaj, Shri Parasram (Sarangurh)

Bhatia, Shrj R L. (Amritsar)

Bhattacharya, Shri Sushil (Burdwan)

Bheekhabhai, Shri (Banswara)

Bhim Singh, Shri (Jhunjhunu)

Bhoi, Dr. Krupasindhu (Sambaipur)

Bhole, Shri R. R. (Bombay—South
Central)

Bhoye, Shri Reshma Motiram (Dhule)

Bhuria, Shri Dileep Singh (Jhabua)

Birbal, Shri {(Ganganagar)

Birender Singh, Rac (Mahendragarh)

Biswas, Shri Ajoy (Tripura West)

Boddepalli, Shri Rajagopala Rao (Sri-
kakulam)

Bosu, Shri Jyotirmoy (Diamond
Harbour)



( vi)

Brar, Shrimati Gurbinder Xaur (Fa-
ridkot)

Brijendrz; Pal Singh, Shri (Sambhal)
Buta Singh, Shri (Ropar)

C

Chakraborty, Shri Satyasadhan (Cal-
cutta South)

Chakradhari Singh, Shri (Surguja)
Chandra Pal Singh, Shri (Amroha)
Chandra Shekhar Singh, Shri (Ballia)
Chandra Shekhar Singh, Shri {Banka)
Chandrakar, Shri Chandu Lal (Durg)

Chandrashekharappa, Shri T. V. (Da-
vangere)

Charan Singh, Shri {Baghpal)
Charanjit Singh, Shri (South Delhi)
Chatterjee, Shri Sumnalh (Jadavpur)
Chaturbhuj, Shri (Jhalawar)

Chaturvedi, Shrimatj Vidyawatj '
(Khajuraho)

Chaudhary, Shri Manphool Singh (Bi-
kaner)

Chaudhary, Shri Motibhai R. (Meh-
8ana)

Chaudhuri, Shri Tridib (Berhampore)
Chavan, Shri S. B. (Nanded)
Chavan, Shri Yeshwantrac (Satara)

Chavda, Shri Ishwarbhai Khodabhal
{Anand)

Chennupati, Shrimatli Vidya (Vijaya-
wada)

Chhangur Ram, Shri (Lalganj)
Chingwang Konyak, Shri (Nagaland)

Chinnaswamy, Shri C. (Gohichetti-
palayam).

Choubey, Shri Narayan (Midnapors)

Choudary, Shri Chitturi Subha Rao
(Eluru)

Chaudhary, Shri K, B. (Bija;;ur)

Choudhari, Shrimati TUsha Prakash
(Amravati)

Choudhury, Shri A. B. A. Ghani Khan
(Malda)

Choudhury, Shri Saifuddin (Katwa)
Chouhan, Shri Patehbhan Singh (Dhar)

D

Dabhi, Shri Ajitsinh (Kairg)
Daga, Shri Mool Chand (Pali)
Dalbjr Singh, Shri (Shahdol)
Dalbir Singh, Shri (Sirsa)

Damor, Shri Somjibhai (Dohad)
Dandavate, Prof. Madhu (Rajapur)

Dandavate, Shrimati Pramila (Bombay
North Central)

Das, Shri A, C. (Jaipur)
Das, Shri R. P. (Krishnagar)
Dennis, Shri N. (Nagercoil)

Deo, Shri V. Kishore Chandra & (Par-
vathipuram)

Desai, Shri B. V. (Raichur)

Dev, Shri Sontosh Mohan (Silchar)
Devarajan, Shri B. (Rasipuram)
Devi Lal, Shri (Sunepat)
Dhandapani, Shri C. T. (Pollachi)
Dhote, Shri Jambuwant (Nagpur)
Digamber Singh, Shri (Mathura)
Digvijay Sinh, Shri (Surendranagar)
Dogra, Shri G. L. (Jammu)

Doongar Singh, Shri (Hamirpur)
Duhey, Shri Bindeshwari (Gir.dih)
Dubey, Shri Ramnath (Banda)

E

Fkka, Shri Christopher (Sundargarh)
Era Anbarasu, Shri {(Chengalpattiu)
Era Mohan, Shri {(Coimbalore)

F

Faleiro, Shri Eudardo (Mormugao)
Fernandes, Shri George (Muzalfarpur)
Fernandes, Shri Oscar (Udipi)-

G

Gadgil, Shri V., N. (Pune)

Gadhavi, Shii Bheravada'n K. (Banas-
kantha)

Gaekwad. Shri R. P. {Baroda)
Gaikwad, Shri Udaysingrao (Kolhapur)



( wvi

Gamit, Shri Chhitubhai (Mandvi)
Gandhi, Shrimatli Indira (Medak)
Gandhi, Shri Rajiv (Amethi)

Gangwar, Shri Harish Kumar  (Pili-
bhit)

Garcha, Shri Devinder Singh (Ludhi-
ana)

Gayatri Devi, Shrimati’ (Kairana)
Gehlot, Shri Ashok (Jodhpur)
Ghorpade, Shri R ¥. (Bellary)
Ghosh, Shri Niren (Dum Dum)

Ghosh Goswami, Shrimati Bibha (Na-
badwip)

Ghuiran Azam, Shri (Betul)

Ghulam Mohammad Khan, Shri (Mo-
radabad)

Gireraj Singh, Shri (Sultanpur)
Giri, Shri Sudhir (Contal)

Gohil, Shri G. B. (Bhavnagar)
Gomango, Shri Giridhar (Koraput)
Gopalan, Shrimati Suseela (Alleppey)
Gounder, Shri A. Senapathi (Palani)
Gouzagin, Shri N. (Oufer Manipur)

Gowda, Shri D. M. Putie (Chikma-
galur)

Gowda, Shri H. N. Nanje (Hassan)
Goyal, Shri Krishna Kumar (Kota)
Gulsher Ahmed, Shri (Satna)
Guptla, Shri Indrajit (Basirhat)

' H

Hakam Singh, Shri (Bhatinda)

Halder, Shri Krishng Chandra (Durga-
pur)

Hannan Mollah, Shri (Uluberia)
Harikesh Bahadur, Shri (Gorakhpur)
Hasda, Shri Matilal (Jhargram)
Hembrom, Shri Seth (Rajmahal)
Horo, Shri N. E. (Khunti)

X

Imbichibava, Shri E. K. (Calicut)
Indervesh, Swami (Rohtak)
Indra Kumari, Shrimati (Aligarh)

)

¥
Jadeja, Shri-Daulatsinhji (Jamnagar)

Jaffar Sharief, Shri . K. (Bangalore
North) .

Jagjivan Ram, Shri (Sasaram)
Jagpal Singh, Shri (Hardwar)

Jai Narain Roat, Shri (Salumber)
Jaideep Singh, Shri (Godhra)

Jain, Shri Bhiku Ram (Chandni Chowk)
Jain, Shri Nihal Singh (Agra)
Jain, Shri Virdhi Chander (Barmer)
Jakher, Shri Bal Ram (Ferozepur)
Jamilur Rahman, Shri (Kishanganj)
Jatiya, Shri Satyanarayan (Ujjain)
Jena, Shri Chintamani (Balasore)

Jethmalani, Shri Ram (Bombay North
West)

Jha, Shri Bhogendra (Madhubani)
Jha, Shri Kamal Nath (Saharsa)
Jharkhande Rai, Shri (Ghosi)
Jitendra Prasad, Shri (Shahjahanpur)

K
Kahandole, Shri Z. M. (Malegaon)
Kailash Pati, Shrimati (Miohanlalganj)
Kalanidhi, Dr. A. (Madras Centrsl)
Kamakshaiah, Shri D. (Nellore)
Kamal Nath, Shri (Chhindwara)
Kamla Kumari, Kumari (Palamau)
Kandaswamy, Shri M. (Tiruchengode)
Karan Singh, Dr. (Udhampur)
Karma, Shri Laxman (Bastar)

Karunanithi, Shri Thazhai M. (Naga-
patiinam) ’

Kashyap, Shri Jai Pal Singh (Aonla)
Kaul, Shrimati Sheila (Lucknow)

Kaushal, Shri Jagan WNath (Chandi-
garh) )

Keyur Bhushan, Shri (Raipur)
Khan, Shri Arif Mohammad (Kanpur)

Khan, Shri Ghayoor Alj
nagar)

Khan, Shri Mahmood Hasan (Buland-
shahr)

Khan, Shri Malik M. M. A. (Etah)
Khan, Shri Zulfiquar Ali (Rampur)

iMuzaffar-



Kidwai, Shrimatj Mochsina (Meerut)

Kochak, Shri.Ghulam Rasool (Anant-
nag)

Kodiyan, Shri P. K. (Adoor)

Kosalram, Shri K. T. (Tiruchendur)

Krishna, Shri §. M. (Mandya)

Krishna Pratap Singh, Shri (Maharaj-
ganj)

Krishnan, Shri G. Y. (Kolar)

Kshirsagar, Shrimati Kesharbai (Bhir)

Kuchan, Shri Gangadhar S. (Solapur)

Kulandaivelu, Dr. V. (Chidambaram)

Kunhambu, Shri K. (Cannanore)

" Kunwar Ram, Shri (Nawada)

Kurien, Prof. P. J. (Mavelikara)

Kusuma Krishna Murthy. Shri (Ama-
lapuram)

L

Lakkappa, Shri X. (Tumkur) -
Lakshmanan, Shri G. (Madras North)

Laskar, Shri Nihar Ranjan
ganj}
Lawrence, Shri M. M. (Idukki)

M

(Karim-

Madhukar, Shri Kamla Mishra (Moli-
hari)

Madhuri Singh, Shrimati (Purnea)
Mahabir Prasad, Shri (Bansgaon)
Mahajan, Shri Vikram. (Kangra)
Mahajan, Shri Y. 8. (Jalgaon)

Mahala, Shri R. P. (Dadra ang Nagar
Haveli)

Mahata, Shri Chitta (Purulia)
Mahendra Prasad, Shri {(Jahanabad)

Maitra, Shri Sunil Calcutta North
East)

Makwana, Shri
dhuka)

Mallanna, Shri K. (Chitradurga)

Mallick, Shri Lakshman
pur)

Mallikarjun, Shri (Mahbubnagar)

Mallu, Shri Anantha Ramuly
(Nagar-kurnool)

Narsinh  (Dhan-

(Jagatsingh-

( wiid ) "

Mandal, Shri Dhanik La} (Jhanjharpur)
Mandal, Shri Mukunda (Mathura-
pur)

Mandal, Shri Sanat Kumar
(Joynagar)

Mane, Shri R. S. (Ichalkaranji)
Man!, Shri K. B. S. (Perambalur)
Mann; Lal, Shyi (Hardoi)
Martand Singh, Shri (Rewa)

Masuda] Hossain, Shri Syed
(Murshidgbad)

Mavani, Shri Ramjibhai (Rajkol)
Mayathevar, Shri K. (Dindigul)

Meena, Shri Ram Kumar (Sawai Ma-
dhopur)

Mehta, Prof. Ajit Kumar

{Samastipur)
Mehta, Dr. Mahipairay M. (Kutch)
Mhalgi, Shri R. K. (Thane) -

Midhra, Shri Nathu Ram (Nagaur)
Mishra, Shri Gargl Shankar’ (Seoni)
Mishra, Shri Ram Nagina (Salempur)
Mishra, Shri Uma Kant (Mirzapur)
Mishra, Shri Harinatha (Darbhanga)
Misra, Shri Nityananda (Bolangir)
Misra, Shri Satyagopal (Tamluk)
Modak, Shri Bijoy (Arambagh)

Mohammed Ismail, Shri
pore)

Mohanty. Shri Brajamnhan (Puri)
Mohite, Shri Yashawantrao (Karad)
Mohsin, Shri F. H. (Dharwad South)
More, Shri Ramkrishna (Khed)
Motilal Singh, Shri (Sidhj)

{Barrack-

Mubarak Shah, Shri Khwaja  (Bara-
mulla)

Mukherjee, Shrimati Geela (Pans-
kura)

Mukherjee, Shri Samar (Howrah)

Mukhopadhyay, Shri Ananda
(Asansol)

Multan Singh, Chaudhary (Jalesar)

Gopal

Mundackal. Shri George Joseph
(Muvattupuzha) J
Murthy, Shri M, Rajashekhara

(Mysore)

i
3



: (

Murthy, Shri M. V.
{(Kanakapura)

Murugian, Shri S, (Tiruppatur)
Muthy Kumaran, Shri R. (Cuddalore)
Muttemwar, Shri Vilas (Chimur)
Muzaflar Husain, Shri Syed (Babraich)

Chandrashekhara

N

Nadar, Shri A. Neelalohithadasan
(Trivandrum)

Nagaratnam, Shri T. (Sriperumbudur)
Nagina Rai, Shri (Gopalganj)
Nahata, Shri B. R. (Mandsaur)
Naidu, Shri P. Rajagopal (Chittour)
Naik, Shri G. Devaraya (Kanara)
Naikar, Shri D. K. (Dharwad North)
Nair, Shri B. K. (Quilon)

Namgyal, Shri P. (Ladakh)

Nanda Yellaiah, Shri (Siddipet)
Narayana, Shri K. S. (Hyderabad)

Natarajan, Shri Cumbum N. (Periya-
kulam)

Nayak, Shri Mrulyunjaya (Phulbani)
Negi, Shri T. S. (Tehri Garhwal)
Nehru, Shri Arun Kumar (Rae Bareli)
Netam, Shri Arvind (Kanker)

Ngangom Mohendra, Shri (Inner
Manipur)

Nihal Singh, Shri (Chandauli)
Nihalsinghwala, Shri G. S. (Sangrur)

Nikhra, Shri Ramehwar

(Hoshanga-
bad) .

O

Odedra, Shri Maldevji M, (Porban-
dar)

QOraon, Shri Kartik (Lohardaga)
P

Padayachi, Shri S. 8.
{Tindivanam)

Pal., Prof. Rup Chand (Hooghly)
Palaniappan, Shri C. (Salem)
Pandey, Shri Kedar (Bettiah)

Ramaswamy

ix } -

Panedy, Shri Krishna Chandra
{Khalilabad) )
Pandit, Dr. Vasant Kumar (Rajgarh)

Panjgrahi, Shri Chintamani (Bhuba<
neswar)

Panika, Shri Ram Pyare
ganj)

Parashar, Prof. Narain Chand (Hamir-
pur)

Pardhi, Shri Keshaorao (Bhandara)

Parmer, Shri Hiralal R. (Patan)

Parthasarathy, Shri P. (Rajampet)

Parulekar, Shri Bapusaheb (Ratna-
giri)

Paswan, Shri Ram Vilas (Hajipur)

Paiel, Shri Ahemd Mohammed
{Broach)

Patel, Shri Amrit (Gandhinagar)
Patel, Shri C. D. (Surat)

Patel, Shri Mohanbhai (Junagadh)
Patel, Shri Shantubhai (Sabarkantiha)
Patel, Shri Uftambhai H. {Bulsar)
Pathak, Shri Ananda (Darjeeling)
Patil, Shri A. T. (Kolaba)

(Roberts-

Patil, Shri Balasaheb Vikhe (Xopuar-
gaon)

Patil, Shri Chandrabhan  Athare-
(Ahmednagar)

Patil, Shri Shankarrac (Baramati)
Patil, Shri Shivraj V. {Latur)

Patll, Shri Uttamrao (Yavatmal)
Patlil, Shri Vasantrao (Sangli)

Palil, Shri Veerandra (Bagalkot)
Patil, Shri Bijay N. (Erandol)
Patnaik, Shri Biju (Kendrapara)
Patnaik, Shrimati Jayanti (Cuttack)

Pattabhl Rama Rao, Shri §. B. P.
(Rajahmundry)

Pattuswamy, Shri D. (Vandavasi)
Pawar, Shri Balasaheb (Jalna)
Penchaliah, Shri Pasala (Tirupathi)
Phulwariya, Shri Virda Ram (Jalpre)
Pilot, Shri Rajesh (Bharatpur)
Poojary.. Shri Janardhana (Mangalore)

Potdukhe, Shri Shantaram . (Chan-
drapur},



( x )

Prabhu, Shri R, (Nilgiris)

Pradhani, Shri K. (Nowrangpur)

Prasan Kumar, Shri S. N. (Chikballa-~
pur)

Premi, Shri Mangal Ram

Pullaiah, Shri Darur

Pushuwa Devi Sngh,
garh)

(Bijnor)
(Anantapur)
Kumari (Rai-

Q

Qazi Saleem, Shri (Aurangabad)
Quadri, Shri 8. T. (Shimoga)

R

Rahi, Shri Ram Lal (Misrikh)
Rahim, Shri A. A. (Chirayinkil)
Rai, Shri M. Ramanna (Kasaragod)
Rai, Shri Ramayan (Deoria) ‘
Rajamallu, Shri K. (Peddapalli)
Rajan, Shri K. A. (Trichur)

Rajda, Shri Ratansinh (Bombay
South)

Rajesh Kumar Singh, Shri {(Firora-
had)

Raju, shri P. V. G. (Bebbili)
Rakesh, Shr. R. N. (Chail)

Ram, Shri Ramswaroop (Gaya)
Ram Awadh, Shri (Akbarpur)
Ram Kinkar, Shri (Bara Banki)

Ramalingam, Shri N. Kudanthei
(Mayuram)

Ramamurthy, Shri K. (Krishnagiri)
Ramulu, Shri H. G. (Koppal)

Rang Vir Singh, Shri Xaiserganj)
Rane, Shrimatj Sanyogita (Panaji)
Ranga, Prof. N. G. (Guntur)

Ranjit Singh, Shri (Chatra)

Rao, Sshrimati B. Radhabai
{Bhadrachalam)

Ananda

Rao Shri Jagannath (Berhampur)

Rao, Shri Jalagam Kondala (Kham-
mam)

Rao, Shri M. Nageswara (Tenali)
Rao, Shri M. S, Sanjeevi (Kakinada)

Rao, Shri M. Satyanarayan (Karimna-
gar) ’
Rao, Shri P V. Narasimha (Hanam-

konda)

Rasheed Masood, Shri (Saharanpur)

Rath, Shri Rama Chandra (Aska)

Rathawa, Shri Amarsinh {Chhota
Udaipur)

Rathod, Shri Utiam (Hingoli)

Raut, Shri Bhola (Bagaha)

Ravani, Shri Navin (Amreli)

Rawat, Shri Harish Chandra  Singh
(Almora)

Reddi, Shri G. 8. (Miryalguda)
Reddy, Shri G, Navsimha (Adilabad)

Reddy, Shri K. Brahmananda {(Nara-
saraopet)

Reddy, Shri K. Obddul (Cuddapah)

Reddy, Shri K. Vijaya Bhaskara
(Kurnool)

Reddy, Shri M. Ram Gopal (Nizama- -
bad)

Reddy, Shri P. Bayapa (Hindupur)

Reddy, Shri P. Venkata (Ongole)

Reddy, Shri T. Damodar (Nalgonda)

Rivan, Shri Baju Ban (Tripura East)

Rothuama, Dr, R (Mizoram)

Roy, Shri A. K, (Dhanbad)

Roy, Dr. Saradish (Bolpur)

Roy Pradhan, Shri Amar (Cooch
Behar)

5

Saha, Shri Ajjit Kumar (Vishnupur)
Saha, Shri Gadadhay (Birbhuin)
Sahi, Shrimatj Krishna (Begusarai)
Sahu, Shri Narayap (Deogarh)
Sahu, Shri Shiv Prasad (Ranchi)

Saini. Shri Manohar Lal (Kurukshe-
tra)

Saift, Shri
(Manjeri)

Sajjan Kumar, Shri (Oute;lDelhi)
Samingddin, Shri (Godda)
Sangma, Shri P. A. (Tura)

Ebrahim Sulaiman



( %)

Rankhawar, Shri Ashkaran (Ghatam-
pur)

Saran, Shri Dsulat Ram (Churu)

Sarangi, Shri R. P. (Jamshedpur)

Sathe, Shri Vasant (Wardha)

Sathivendran, Shri M. 8. K. (Rama-
nathapuram)

Satish Prasad Singh, Shri (Khagaria)
Satya Deo Singh, Prof. (Chapra)
Sawant, Shri T. M, (Osmanabad)
Sayeed, Shri P. M, (Lakshadweep)
Scindia, Shri Madhavrao {Guna)
Sebastian, Shri 8. A. Dorai (Karur)
Selvaraju, Shri N, (Tiruchirapalli)
Sen, Shri A, XK. {Calculta North Wesl)
Sen, Shri Subodh (Jalpaiguri)

Sethi, Shri Arjun (Bhadrak)

Sethi, Shri P, C. (Indore)

Shailani, Shri Chandra Pal (Hathras)

Shaktawat, Prof. Nirmala Kumarj
(Chittorgarh)

Shakya, shri Daya Ram {(Farrukha-
bad)

Shakya, Shri Ram Singh (Etawah)
Shakyawar, Shri Nathuram (Jalaun)

Shamanna, Shri T, R. (Bangalore
South)

Shankaranand, Shri B. (Chikkodi)
Shanmugam, Shri P. (Pondicherry)
Sharma, Shri Chiranji Lal (Karnal)
Sharma, Shri Kali Charan (Bhind)
Sharma, Shri Mundar (Jabalpur)

Sharma, Shri Nand Kishore (Bala-
ghat)

Sharma, Shri Nawal Kishore .(Dausa)
Sharma, Shri Pratap Bhanu (Vidisha)
Sharma, Dr, Shanker Dayal (Bhopal)
Sharma, Shri Vishwa Nath (Jhansi)

Shastri, Shri Dharam Dass (Karol

Bagh)

Shastri, Shri Hari Krishna (Fateh-
pur)

Shastri,  Shri Rajnath Sonkar Said-
pur)

Shastri, Shri Ramavatar (Patna)

Shejwalkar, Shri N. K. (Gwalior)

Shingda, Shri D. B. (Dahanu)
Shiv Shanker, Shri P, (Secunderabad)

Shivendra  Bahadur Singh, Shri

(Rajnandgaon)

Shukla, Shri Vidya Charan (Maha-
samund)

Sidnal, Shri S. B. (Belgaum)
Singaravadivel, Shri 8. (Thanjavur)
Singh, Shri B. D. (Phulpur)

Singh, Dr. B. N. (Hazaribagh)

Singh, Shri C. P, N. (Padrauna)
Singh, Shri 1D, G. (Shahabad)

Singh Deo, Shri K. P. (Dhenkanal)
Sinha, Shri Dharam Bir (Barh)
Sinha Shrimati Kishore (Vaishali)
Sinha, Shrimati Kamdulari (Sheohar)

Sinha, Shri Narayan
{Aurangabad)

Sivaprakasam, Shri D. S. A. {Tirunel-
veli)

Solanki, Shri Babu Lal (Morena)

Solanki, Shri Natavarsinh (Kapad-
vanj)

Sonkar, Shri Kalapnath (Basti)
Soren, Shri Harihaf (Keonjhar)
Soren, Shri Shibu (Dumka)
Soundararajan, Shri N,. (Sivakasi)
Sparrow, Shri R. 8. (Jullundur)

Sreenivasa Prasad, Shri V. (Chama-
rajanagar)

Steph.en’ Shri C. M. (Guli)arga)

Subba, Shri P. M. (Sikkim)

Subburaman, Shri A. G, (Madurai)

Sukhadia, Shri Mohan Lal (Udaipur)

Sukhbuns Kaur, Shrimati (Gurdas-
pur)

Sultanpuri, Shri
(Simla)

Sunder Singh, Shri (Phillaur)

Suraj Bhan, Shri (Ambala)

Surya Narayan Singh, Shri (Balia)

Suryawanshi, Shri Narsing (Bidar)

Swam!, Shri K. A, (Visakhapatnam)

Swaminathan, Shri R. V. (Sivaganga)

Satyendra

Krishan Dutt



( =i }

' Swaminathan, Shri V. N, (Puduk-
kottai)

Swamy, Dr. Subramaniam
North Fast)

(Bombay

T
Tandon, Shri Prabhunarayan {Damoh)
Tapeshwar Singh, Shri (Bikramganj)
Tariq Anwar, Shri (Kaiihar)

Tayeng, Shri Sobeng (Arunachal
East)

Tayyap Hussain, Shri (Faridabad)
Tewari, Shri Krishna Prakash

(Allahabad)
Tewari, Prof. K, K. (Buxar)

Thakur, Shri Shivkumar  Singh
{Khandwa)

Thomas, Shri Skariah (Kottayam)
Thorat, Shri Bhausaheb (Pandhar-
pur)

Thungon, Shri P. K. (Arunachal
West)

Tirkey, Shri Pius (Alipurduar)

Tiwarji, Shri Chandra Bhal Mani
{Balrampur)

Tiwari, Shri Narayan Datt (Nainit Tal)
Tiwari, Shri R, G. (Janjgir)

Trilok Chandra, Shri (Khurja)
Tripathi Shri Kamalapati (Varansi)
Tripathi, Shri R. N. (Bihaur)

Tudu, Shri Manmohan (Mayurbhanj)
Tur, Shri L, S. (Tarn Taran)

Tytler, Shri Jagdish (Delhi Sadar)

U

Uike, Shri Chhote Lal {(Mandla)
Unnikrishnan, Shri K, P. (Badagara)

\Y

Vairale, Shri Madhusudan (Aksla)

Vajpayee, Shri Atal Bihari (New
Deelhi)

Varma Shri Jai Ram (Faizabad)

Varma, Shri Ravindra (Bombay North)
Velu, Shri A. M. (Arakkonam)

Venkataraman, Shri R, (Madras
South)

Venkatasubbaiah, Shri P, (Nandyal)

Verma, Shri Chandradeo Prasad
(Arrah)

Verma, Shri Phool Chand (Shajapur)
Verma, Shri R.. L. P, {Kodarma)

Verma, Shri Raghunath Singh (Main-
puri)

Verma, Shri Shiv Sharan (Machhli-
shahr)

Verma, Shrimati Usha (Kheri)
Vijayaraghavan Shri V. S, (Palghal)
Virbhadra Singh, Shy; (Mandi)

Vyas, Shri Girdhari Lal (Bhilwara)

w

Wagh, Dr. Pratap (Nasik)

Wasnik, Shri Balkrishna Ramchandra
(Buldhana)

Y

Yadav, Shri Chandrajit (Azamgarh)
Yadav, Shri Chhotey Singh (Kannauj)
Yadav, Shri D. P. (Monghyr)

Yadav, Shri R. N, (Parbhani)
Yadav, Shri R. P. (Madhepura)
Yadav, Shri Ram Singh (Alwar)

Yadav, Shri Subhash Chandra (Khar-
gone)

Yadav, Shri Vijay Kumar (Nalanda)
Yazdani, Dr. Golam (Raiganj)
Yusuf, Shri Mohmed (Siwan)

Zz

Zail Singh, Shri (Hoshiarpur)
Zainal Abedin, Shri (Jangipur) °
Zainul Basher, Shri (Ghazipur)



Shri
Shri
Shri
Shri
Shri
Shri

Shri

The Speaker
Shri Bal Ram Jakhar

The Deputy Speaker

Shri G. Lakshmanan

Panel of Chaimnen
Guisher Ahmed
Somnath Chatlerjee
Harinatha Misra
K. Rajamally
Chandrajit Yadav
Chixtamani Panigrahi

Secretary

Avtsr Singh Rikhy



GOVERNMENT OF INDI1A

MEMBERS QF THE CABINET
prime Minister (AL Ministries/De-  ~ Smt. Indira Gandhi
partments not Specified below)

Minister of Commerce and Steel and Shri Pranab Kumar Mukherjee
Mines
Minister of External Aflairs ‘ Shri P. V. Narasimha Rao
Minister of Home Affairs _ o .tr Giani Zai) Singh
Minister of Communications.“t‘%” . Sriu'i C. M. Stephen
Minister of Finance Shri R. Venkataraman
Minister of Energy Shri A, B. A. Ghani Khan Chaudhuri
Minister of Planning Shri S. B. Chavan
Minister of Railways - ) Shri Kedar Pande
Minister of Shipping and Transport Shri Veerendra Patil
Minister of Information ar:dﬁB:o;d Shri Vasant Sathe
casting
Minister of Petroleum, Chemicals and Shri P, C. Sethi
Fertilizers
Minister of Law, Justice and Com- - Shri Shiv Shan.k.ar
pany Affairs ;.
Minister of Health and Family Welfare . - Shri B. Shankaranand
Minister of Tourism and Civil Avid--- - Shri A’-P. Sharma
tion

Minister of Parliamentary Aflairs and : ., .Shri Bhishma Narain Singh
Works and Housing.

a .
oy w - -

Minisler of Agriculture and Ruyral. _ Rao Birendra Singh
Reconstruction and Irrigation and
Civil Supplies.

Minister of Industry and Labour Shri Narayan Dati Tiwari '

"
-a-f- CY R PR . - -t -



MINISTERS UF STATE

Minister of State in the Ministry of
Irrigation

Minister of St;te‘(InGEpendent char-
ge) of the Ministry of Supply and
Rehabilltation

Minister of Statet in the Ministry of
Industry

M'nister of State in the Ministry of
Tourism and Civil Aviation

Minister ‘of" State ~ (Independent
charge) of the Ministries of Edu-
cation ind Social Welfare

Minister of State in the Department
of Parliamentary Affairs

Minister of State in  the Ministry of
Commerce

Minister of State in the Ministry of
Héalth and Family Welfare

Ministe, of State in the Ministry of
Energy

Minister of State in the Ministry of
Home Affairs :

Minister of Stafe in the Ministry of
Communications

Minister of State in the Ministry of
Defence

Minister of State in the Wlinistries !
Agriculture and Rural Reconstruc-
tion

Minister of State in the Ministry of
Railways

Minister of State in the Ministry of
Shipping and Transport

Minister of State in the Depariments
of Science and Technology, Elec-
tronicg and Environment

~ Ty

Shri Z. R. Ansari

Shri Bhagwat Jha Azad

Shri Charanjit Chanana
Shri Chandulal Chandrakar

Sml. Sheila Kaul

=hri Sita Ram Kesri
Shri Khursheed Alam Khan

Shri Nihar Ranjan L.askar

Shri Vikram Mahajan

XV

Shri Yogendra Makwana

Shri Kartik Oraon

Shri Sb/ rraj V., Patil

Shri Baleshwar Ram

Shr; . K. Jaffar Sharief

Shri Buta Singh

Shri C. P. N, Singh

-



Minister of State in the Minisiry of
Petroleum, Chemicals and PFerti-
lizers

Minister of Stale in the Minisiry of
Labour

Minister of State in the
Finance

Ministry of

M nister of State in the Ministries of
Agriculture ‘and Rural Reconstruce-
tion

Minister of State in the Ministry of
Home Affairs and Department of
Parliamentary Affairs

xvi

)

Shri Dalbir Singh

Smt. Ram Dulari Sinha
Shri Sawai Singh Sisodia

Shri R. V. Swaminathan

Shri P. Venkatasubbaiah

DEFPUTY MINISTERS

Deputy Minister in the Ministry of

Works & Housing

Deputy Minisler in
Finance

the Ministry of

Deputy WMinister in the Ministry of
Information and Broadcasting

Deputy Minister in the Ministries of
Agriculiure and Rurall Reconstruc-
tion

Deputy Minister in the Ministries of
Railways and Education and Social
Welfare and in the Department
of Parliamentary Affairs

Deputy Minister
Civil Supplies

in the Ministry of

Deputy Minister
Commun .eationsg

in the Ministry of

Deputy Minister in the Ministry
Lahour

of

Deputy Minister in the Ministry o!

Industr_v

Deputy
Supply

Minister in the Ministry of
and Rehabilitation

Shri Mohammed Usman Arif

Shri Maganbhai Barot

Miss Kumudben M. Joshi

-

Miss Kamla Kumari

Shri Mallikarjun

Shri Brajmohan Mohanty
Shri Vijay N. Patil

Shri P, Venkata Reddy
Shri P. A, Sangma

Shri P. K. Thungon



LOK SABHA DEBATES

Vol. XXI, First Day of the Seventh Session of Lok Sabha, No. 1

LOK SABHA

Monday, November 23, 1981 /Agraha-
'yana 2, 1903 (SAKA)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]

AN HON. MEMBER: We welcome
you back in our country, Sir.

MR. SPEAKER: Thank you very

much.,

OBITUARY REFERENCE

MR. SPEAKER: Hon. Members as we
meet today after an interval of about
two months, it is my said duty to in-
form the Hous¢ of the passing-away
of five of our former colleagues name-
ly. Sarvashri Sadashiv Daji Patil, Su-
resh Chandra Deb, Chowdhuri Lahri
Singh, Shrimati Sheoraj - Vati Nehru
and Shri Rajaram Dadasaheb Nimbal-
kar.

Shri Sadashiv Daji Patil was a Mem-
ber of the Fourth Lok Sabha during
1961—"70 representing Sangli Constitu-
ency of Maharashtra State. Earler,
he was a Member of the old Bombay
State Legislative Assembly during
1952—57.

As a social worker, he took active
part in the educational uplift of people
and was associated with a number of
educational institutions.” Ie was
deeply interested in social and econo-
mic development of the rural sreas
and the welfare of the agriculturists.

He passed away at Miraj on 20th
September, 1981, at the age of 70 years.

Shri Suresh Chandra Deb was
a Member of the First Lok Sabha
during 1952—57 representing Cacher-
Lushai Hi:ls Constituency of Assan.
He was also a Member of Rajya Sabha
during 195766,

A verteran freedom fighter, he parti-
cipated in non-cooperation movement
and suffered imprisonment several
times.

A prominent social worker, he was
associated with geveral organisations
and took active part in Youth Kisan
snd Labour movements.

He passed away at Calcutta on 27th
September, 1981, at the age of 87
years,

Chowdhuri Lahri Singh was a Mem-
ber of the Third Lok  Sabha during
1962—67 representing Rohtak Consti-
tuency of the then Punjab State.
Earlier, he was a Member of the Pun-
jab Vidhan Sabha during 1946—61, he
also served as a Minister for several
years in the Punjab Government. A9
a Minister he gave me the first rural
dispensary in my village which I asked
for in 1947.

A lawyer and a social worker, he
stoutly championed the cause of
weaker sections of society and evinced
special interest in rura)l uplitt,

He passed away at Rohtak on 4th
October, 1981 at the gge of 80 years.

Shrimati Sheoraj Vati Nehru was a
Membler of the First Lok Sabha dur-
ing 1955—57 reprsenting Lucknow
Constituency of Uttar Pradesh. Later,
she was a Member of the Uttar Pre-
desh Legislative Council during 1957—
78.
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A freedom fighter, she took active
part in the national movement and
suffered imprisonmen: » :

As a social worker, she was associa-
ted with several organisations work-
ing for the welfare of women and chil-
dren. She also took keen interest in
the uplift of weaker section of society.

She passed away at Lucknow on 19th
October, 1881, at the age of 84 years.

Shri Rajaram Dadasaheb Nimbal-
kar was a Member of the Fifth Lok
Sabha during 1971—77 representing
Kolhapur Constituency of Maharash-
tra.

A businessman and agriculturist, he
took keen interest in  Parliamentary
proceedings.

He passed away at Bomhay on 8th
November, 1981, at the age of 53 years.

We deeply mourn the logs of these
friends and I am sure the House will
join me in conveying our condolen-
ces to the bereaved families,

The House may stand in silence for
a short while to express its sorrow,

The Members then stoed in silence
for g short while.

—

11.05 hrs.

Weicome to European FParllamentary
delegation

MR, SPEAKER: On my own on
behalf of the hon. Members of the
House, I have great pleasure in wel-
coming hon. Mr. Paul Verges and
other Members of the European Par-
liamentary De; .atiop who are on a
visit to India as ©ur honoured guests,
The other hon. Mueinbers of the Dele-
gation are: Mr, Hans R. Nord, Mr.
Wilhelm F. T. Habn, Mr. Peter N.
Price, Mr. Madron Richard Seligman,
Mr. Pol M. E, E Marck, Mr. Winston
J. Grifithe, Mr, Gerhard Schmid and
Mr, Sean Flenagan,

NOVEMBER 23, 1981
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We have had exchange of visits
with the European Parliament in the
past also. However, after the
direct elections to the European Par-
llament which took place in June
1979, this is the first visit of a Dele-
gation from European Parllament,
The Delegation arriveq here yester-
day aftetnoon and will be in Ind
for about a week  They are now
seated in the Special Box as you have
seen. We wish them a very h¥ppy
and fruittyl stay in our country.
Through them we convey our greet-
ings and best wishes o the Europeam
Parliament,

it vt faarw TEww @ REE
AP, 47 IxAI A F AW A
388 % agx Aflzg fear =,
(sraat). . .

t Tw pur feg ;. awm

afizy, ag1 & HgEY  WTRAT

2

Wt T fasw g™ w1 TR
g3ar  wrarAr ¥ Adl ¥ WEA, L
(zwna) . ..

asgm wawEm : & & wradr @
X v g, {7 @ gy Ay g For
AL
oo (sTEETR) . .,

wY R faqre qreA 0 e
agEy, 388 I TR WAA R...
(ermwrr) ... FTAFT a# wEar 92
g, .. (vowawr)...

weas e : 3 fa, G e # -
I have allowed a cali attention and

it is being discussed in the House
to-day.

T TEF 17 ¥R FF G
vestions-——Acharva Bhagwan Dev...

(wmw) . ..
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ME. SPEAKER: Shri R P, Gaek-
wad, ..

oY T framm qreAmy @ nsyE
&, Am R 3= ) sfveafs
T Iy T

N WA 0§ weE e
# wiweafm 3Ty

Y% WA O . OW-Uh
-8 §™ FF T59 B AR AR L,
T wewie ) W 8, ufewm aru
e arg. . | (wmw) ...

TR FERA 1 LT ARA WA
48 ST e g

oo (T L

wouw WEIeq @ mm dfsy,
AF ZAMIT AT | HA FAAF I
fzar & 1
Shri Virdhi Chander Jain.

SHR] VIRDHI CHANDER
Quetion No. 3...(Interruptions).

SHR!I DARUR PULLAIAH:; We are
not able to hear the answer.

JAIN:

WY WEET 0T JAT FC
ELTIE ST
(Interruptions)
Can you run ihe House like this?
I have allowed a calling attention
motion.. , (Interrupfions) MNo, please.
1 ean'i....(Interruptions) No question.

A ¥ AT qren . E{EL
T A, 23 A =

SHRI MOQL CHAND DAGA
(Pall): We caanot follow the ans-
1 werg,

. (rmT) ..

B P — -~

Oral Answers $

MR. SPEAKER: I have already al-
lowed 2 Calling Attention on this.

This iz not the proper way. I am
not going to allow, Please resume
your seats,

(At this stage, Shri Rajeh Kumar
Singh, Shri Rojnath Sonker Shashri
and some  other hon, Members came
and sat on the Noor of the House nea?
the Table.)

(Interruptions) **

———

XI.08 hrs.
ORAL ANSWERS TO QUESTIONS

FITAT THA T TACHTA AFT A T
T
«3. o afy ww o oA
feerd Aot ag ga@ £ w0 R B

(®) #a1 §a T=arr age afc
MIAAT P10 59T WA AR wfaaEa
AW YR 9x vy At faRd g A
Y FRAT 992 F AT9 AT 9
SNATGY FY AT AVER FIRAT oY

(=) 737 vgaa o qm ofcatam
Aedra wsa ¥ Lfreirg dmrdf
g ¥ oraT fga ¥ 3o afgdwm
gheato w17 xrmEWiA e & ad
/MY F FTFAT 9T * arg Fig far
Ay &t 3@ Araiaes 3 afnfs gfe
¥ za art ¥ Ao st D ast &
i

(7) ¥R rofm T g afe
q1A47 Tha1ima A fy a & arofl
Ir #Aee g ?

**Not recorded.
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fouf warem ¥ T WA
(st fagreigam ward) : (F)
3 (). wAETA AzT  REERAT &Y
1956-57 # wifwrn  fod @
;AT GERUTZ H UAEMA AT A
arer Fy qfesssar ag #7 0g 49y o
q=g, ¥4 wva #71 fuferw Frree afafaat
g1 Py gds ofw ®Y a4
o7 awt meAedt e F O,
Tty AagT uiedrRar wr faguq
afnfa 7 1966 ¥ fassfafay ami =t
oA § v grya fawm £ 9%
v %1 fAepa fear ar ;

“{1) fo ag wa =gn AT
2, #iife oRTam wge 9T
g dare fam wo e
RHE F qar dAar § e
UWEATd AFT H  AMEAT
"y AfaarT F sgEear
¥R T 70 ¥T T4 3
afgs ann ool 5 gaF
afafg zmzaTa AgT ¥
afesg fo (29) & atEar
TRIIg  av U fae ¥
fogtm ¥ fAQ 140 3713
1 H 97 g7 o753
g )

(2) f& wrdeays =g f@msaT
Ffeq, FIdECr "I
GAAMT & FXT 1000
sqax I $ favazr €@
et grfa #1 szt adl a¢
wAd | A AW AT
e Age ¥ fgee @
e wear gmm,  fanw
qfvorrgedn  Ariga sarws
2wty Ry Frawrf ¥
grfa g
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AFTAIT €8 AW 5T urd f=re ag)
fpar aar ar

MR. SPEAKER: Nothing will ge
an record, whether they say without
my permission,

(wamenme) +»
wE gAY . #Y  TATH:
#7 faur &1
(eaumr) =»
wsam WEER 5 Fad dfan o
(mrerm) **
wETN RIwT ¢ A0 E5T BHA
Ay & |
(sorerawr) **
weow WA ¢ wdrs 34
i mEwa #
(maomrr) **
weqe WHEW ¢ T AW ANT
avATHEy &8 fgamasfmy %
wArsE W fear g
(moreurr)**

WETW AN AT 38R mErE
3N ofmm fFar
4
(swrurr) **
SN WY L UF AT T9
aff 2 Aamar
(zmanw@)**

werw Wy ¢ wifar "a @

e frar &
(omwer ) **

wrun WLXw ¢ R|TAT HE D 9
Eleu

¢*Not recorded.
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Nothing is going on record, I have
not allowed them. What has been sa &
is without my permission,

{Interruptions)

wow A : F §T oA
arast A3 war Aifgg + Sy oA
I & T ar Dwy g anE ok
'@'qfi aqis {Interruptions)
This is wrong, This is sbsolutely
against all Parliamerilary Democracy.
You are cutting your own feet. You

are cutting at the wvery root of the
democratic procedure,

(Interruptions)
wER WA AT R AT 80
AFA § F waT agi oW
aag A g af &7 f’m 7 &
#fp fgara & w9 q@ar 3
(2re)
wreaes wprag: | did not allow them.
F3 wro g wma fRar 31 gg TR
faw12zd; frg &3 faarg 517 wdwq
FIAT ag W AT AT
(wrmum)

wsay  WEIAA - AEEr WA
AT & AT agi @3 T F AT
T IZ L, B9 ATHIT 2T W AF AAA
F72 E, agi Ay drmadradi & o
(zarrervr)

g1 afen, w1 gz iy g
am Figdar w18 uewa § gy AT |+
N2 [MG IAT AT T HITC |

(mrauT)

s WA ¢ REY A Fa
AN AT WM AT T FAT AET )
T3 spErEvgmvr g &4 {FW
Fi0 Y Al Wy A garg

Oral Answers 10

& £ S znoFAd WA Jar
afFa g g3 &7 f ane § gt
g frerwa gy, g @7 Agy soram o

(Eaawd)

osm Aghew AN A gd
At wdf § agivwm § R
Ffagy & 3g) wewt ¥y way
T3Y AT FAATAT FA LEXT LAY
¥ 9 gHriae faard
(s )
You spoil the whole atmosphere.

arg  afawaor T W &
BUUS AT M1 Tg A\ Gy § |
Ag WYNT AEY AT FAMET

(=Taum™)

wrsaw Agra; They did not object.

F3 ST W & gL THE  AFH)

AzdY & 78 WE XL &7 A1 4T €N

7y fag § Wy gad &y ST E Foaw
amg F A §

(Interruptions)
MR, SPEAKER: I will not. I have
to run the House As long as I am

there, I will be impartial. I wiil be
listening to everybody. Everything
will be discused according to the
rules. Not like this, Order bplease,
I will not be dictated to.

(Interruptions)

MR. SPEAKER: Nothing is going

on record. :
(vrrs)
geaw wpw @ ¥y wrfAn pdww
AT AL IAY g AE gHAT

**Not recorded.
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wam aten ;. um feesg fifac,
¥fea fgara & gmr, AL NT fgar =
SEAME Cill
(wraam)

oW AT @ 9 un F9
KAAT 1Y EATET A X, TY Adi )
fyerms 1T A $IT, & FOT fren o
U FiET OF 78

(zarenw)
seRw W a3 faegg
agt |
(=rwara)
wsw A & fasgw omE
g g, M wrE MwA g dr A,
¥fFr  wEnT fgama &y
(=reama)
wsuR Apvag 0§ amer ag
WroWR Ama A A A § e
FLATAT wEy &, ¥fww & fgava ¥

& s¥m1 & gnacarfex §, soifs
£ OraF Iy @i

(za=uta)

osTN T ¢ WM g gi"
agrawfs fifae, e dfag
(wran=)

aegw AR . w19 W Fyrme
Qifxw, ag ¥ Ffws o A
afry, 7 7% )

{srerem)

Reqww  WEWT . TIAT T AT
BT 1@ AT & Awar)

(swrwr)
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WM AW ;. WAT AN AW
€At ST A 3w §, & awd A war
¥R arw T wT AR quwr QfSg m

9% FAWT M |

{ wrenvey )
wE WY . AE ag) g
g uarg df ¢ 1 oW @ @wm
aifam By

(o)
werw upew st gfg weE )
(vrrer)

wsw aphe . Fr§ A ffag,
a & 2\ FAT

(smmm)

WRIR AENT ¢ WX WM GAr
&, 0 #1¢ Fevrwa ad € wm )
AT B TEHIAIT FFT7 430, 8 IgET
T 9FAT |

(=ram17)
ww A W W9 AW w
Y § T =rfEn vEew afeq
q w7 qed g7
{zawar)
UETH  WERU ;. ng g AT

mimm g d 0 Xag wimm & w0
gEgwd e How Al QI yEAT Y

(srwar)

wevw wven ;% afewr o
gedaw qfl fear | &R sfam )

BHAT |

(wama)
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werw v F wfas gdam
qrfey  wATE fear & 1w owm
Iqg Ager AdY §, AvA™ €7 184
¥ tasa b
(=)

eI AT 1 a8 Ag Y qwATF |
ot q Atz Wi e fraweior giTag o

(swaer)

s W A eA

st gfy T AR ¢ AEAE  wEEw,
AT ARRTAFIY ATy w7 T %
A TF AFEAT AFAREG ) AW FEH
17 X 9 AT wr ¥@AYY I
IR REAT AT 1 FmEEAIA F
g:1fa  UFEAR AW A FRAT
Treard, frad FJIINT, FqTHC AN
AEIX H WmEd? agr Weeardh
7 TaxrE ¥ arqrrraa @on 5
IfNtax efw ¥ ugedms, Famm
Wit fxd wayfrs of sraafas
gfez & amfm gf0 ) g% of-
f@s qrar i gfee ¢ Toeamm agr
#=Hifi agt &1 w9 s &
TR ATAAT AT § f #n xw fefs
¥ FET AT T AT T o fT 7Y
T iAo A & feg dare g, afe
gh,ofi fse ww1 sleafe adf, @
F4Y AdY | (zxeum)

o feqreignm wand : nsm

wgigs, wFwTR A L,
(swrwwr)
MR. SPEAKER: Nothing will go

on record No Narbazi, (W

Oral Answers 14

weaw wired : [ grew g
WAy q1 ferrw 9% F3 ?
(ztzum)

weas  WRNET : X I wET W@

g1
(mrmsw)

N  WHRW ¢ X FeW A
st & feowy g uwor & G 3w
g1

()

waw AayRa : & gfisEE §
faeger  a@t @we #v gsar |
] (srrar)

weuw wphew - faege aE o

g § aFar 1 (maw) 1
MR, SPEAKER: This cannot be done.
This is a State subject. I cannot allow

adjournment motion. I am very clear.
I know my job. (Interruptions)

weqw  wyvw g3 faw § AR
TATH ¥ oY F wgIRT EE § o
(eTaurs)

weo TERE AT, 193 HER o
T wg, Fg &% w g
- (wwrwr)

MR, SPEAKER: I have already
disallowed. (Interruptions).

e ST 0 g gy g o
¥ w19 w¥wT HoT wT wwT & )
L ()

WX AYRT :  qEALHE W
adl g1 wFar )
(ewmara)
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WS AT . FTE HEHT G
wfay, qgedr Ad g o e
FEY X FT sifawar

(saama)

N WRw ;I AN g
e IR O
He iz responsible for Home Affairs.
SUTT /AT StaTy #4f &9 7
(vuaeaa)
W AT ¢ A §OWe
¥ s W OFEE AES § 7
(wwmen)
MR. SPEAKER: No, nothing; I have
aot allowed him. (Interruptions)
WS SERY . Ogl THT FA
;AN TN I @R E A I A
A F9ET 9%S § | "I J97g
"ET FTA FY WIT AGT T FAAT AGY
am feera & TE

TETR APkAT
fazdr  fagar G
(raart)

WEIN WL AT FF TEIK
fer & ? wwswaw ¥ @
oo &yl Aff g7 vET AW
ot wEiax srew . W B A
Fadedt FT W §F

L)
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weqw AyYET:  ue e ffag,

o oF g A0 ogwr @ g A4,

ag @1 " & omWr {1 "R

feerg w771 @ At w1 AT
(wamum)

wea® WY ;. wY g Sl
7T g @ § | '
(mmaer)

wEa qEAY ¢ A AL, AL
TR w=E FT QE

(sren)

el g ¢ AT ¥ W
T FYETEY | W &3 qE |
(sxaerra)

ssaee quraT - & fram 103 W FT AT

I have not closed the discussion. It
ghould be according to the Rules.

(Interruptions)

ot fastie WA @ Fege
o, frgw 388 & aga B @R
oTH ATEX S | (swEw) ...

o YW W ¥TEN . WA
TEre, & ag A g g fE e
388 T WM 9 & ¥4V qEF AT W
g7 .. . (=EA). . .

REqH WL LI g AT
o wr W faaw R og@ F
. o o (cwEETR) |
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o) T frew qreAw . qege
wERE, A0 @ARE W% MET g4
Afag & Faw 388 % Aga 29 A1
I @i 39 Fm # foan g

weqw "R ;. A T H g
W dr R

... (THEAwE) L
N WY @A W]
§ oaTEe g% ATSL A g o

Y v fxam awam o AfEe
w19 A Aty g dAifan 1 fraw 388
Afrar § ...

‘FYE gawr, weae ) i ¥,
T T {3 5 FIr & awey iy
g e o7 fae s # AT
rr frafraa &7 fem s o afg
N T ) I ay ag wEfw
f5q9 3@ awg ¥ faq fafea &1
fear s 1"

usqw WYY . RE ¥ qFAY A
@t ag & % wAya wE ¥ aEwe
AEATE A gy 1 gl am
Tg FfrdT A oS A e g
B oadr sy #
fad wm-udwa mens fear @ 4
fredt mo &Y geet v ay w1
TR M 2 S, 193% & AR

a} TAATT BT T - iy
T R fFew # W FEE-anE

& arfad gRm 1 W AW W wTEe
T % gw wAE g 3 ¥
frgdac 1 ¥ e A ¥ 0w
FORFTA ¥ g fAuw 388 &1
qvE ST E ...

uﬁmw@n: ¥R 3w &1 TS
agtfear &

T TRATY AW wmay : afsea
i TATF  AF FE —3g am
FaT F

TN  WEET R F AW
F w1 grawsdr 4G g 1 &,
¥ uars A fFr g 0 fedY w1
1 §gfez 7 g ar —

I don't discuss §t. I have got noth-
ing to divulge.

WIOFT T 7 ET AT WIT 193
Far 184 ¥ whw ¥ Hfew

oY TIRATY wrAwT e SfEe
i AR o oy 37

W H¥RE . qR W §e Ag
HIATAT él It cannot be done.
... {(=aEm) . .

st T yH Yy o Ty asr
T g g 1 we owy faEw
@ FY TRARAT #7189 L

wAN  HYAT ;g a1 T gF
gt &1
.. . (wroEw)
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weaw wRwa : ¥ @d andl
w1 ¥
... (waEum) L
wETW WHHR W9 &3 1T |
RV | |
wsTd AP :

g
... (woEEm) .

* ‘wrow wgEw

weqm wEm - § g9 W@ g
fe g Are WM T F AT H §)
Wiz F7 & F g F 7@ g

... (wrEew), ..

oA WEWET : wTg A fY wE
fecrwR  &v 9T & W 7 #@9%
F T T Wigy § T w9 G
& = d, @ 9w &% @97 27 e
qIa a7 ferpwgm | & TQa wa
it § WX Wit ¥ 50 wEdY W

g i...(coawm) ... Wi R AIg
TT 3 W] § |
... (wem) .

WA GEE . 79 We &5

sTd, XD WT A gEy e § 0 e
W ara A g g R
... (omem) |

asaR WERT . FIU FRATAT
Fga § AfFR we FTNY Faga 4
W erATEET gE N & 1 99
A% & 3 ffag, swghe i
A Ty

.. (sra) .

WA TR W AT a9
ax 1 Xaam g
{wwawer)
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weow  wgiRw ;631 T FA R
oAy ifs e g R &
wew ffen

(sraar)

wEgH WEET NI 3 G
fradt @ wo@A FIWE
A TR WRE AW s A
FTIWWE

(wrear)

weaw AEET ;&) w9 @

g1 @ oo wWE & wian
wemA  FEl W@ O§ |
(=raam)

weqmr  ARAW ;¥ A 99T @
g1 ¥arsmg § gu W 3T feadht
W LI I T
g 1 afer Wi §1 gree wEr w
| aar arga § )

(sawerr)

qsIN AEIY : I WIET A
feog grog AT d 1 WAT T ALY
TR J 7 T ST | WTIHT U S
AT gAT &, WIT T G AT A4
6 | T w1 #1297 wedt avg
§ 7 awy § )

(wrvaw)

osuw AgEY @ T I F IR
193 ¥ T FFA E |

(sawer)

oeaR waw - oy fag st F
con ? -
Why should you do like this? You

should co-operate with me. (STTE)



. UESTION
a1 Oral Answers AGRAHAYANA 2, 1903 wRITTEN ANSWERS TO Q@

wemw  wflEX ;o ug &4
#rar A8 fFwr P #F o Teq
are agr wv g+ mra foredr Fan
qrazFIiaar | oF TP G WG
3T A &5 AT |

(waeT)
wenst w@ew a1 184 &
TR, 193 RAFAT | F AT
¥ 7 W quEl W wRroar | A
aTgT ASETE, AITIALNE L 184
¥ dam g AF T asds g
(rerere )

-

worwy wYRT ¢ § a1
“ff AT @ 98

This is the first statement I have
made.

MR WERW W, WA SRS
mefiTar # agl oesa | R o
wosigz F1 W1 F aFaT o7, 99 § 0
o fiamifoar) ¥ amy
TE T ATH F AT g |

I admitteg it for the first day. I
thought it was the most importent

thing, (m)
‘wemw WEWw : ag 41
g, st afeer SN o E
. {saraEt)
weger AgEE o far we,
Frr "= %€ gy @ | wfE
T qE g difs
(=Taaw)
qew agEw o §
T e dfeg ) sw 3 oo g
7 difeg ¢

fasq, fasre swiuwew = wImT e e
AT F FEH WA Oy WHER

* 9y, qrad wharw T o faie
YT wvatE qel O S A T F@
f& .

(%) oot fasrs STigHTT gTA
feeal & =TT T HFEI F wIdTH
&Y GAIET I Ag QT ¥ g @
aF O grafen #< fog 7w &

(@) #r ag = g fr frowr o
15 wrew, 1 srsew & fay o=
7 W wwEl & e ' R g

& foaeg wedt M & war fafie

N

®F & owrs fagrt § 9wy wawTAl &
grazy ¥ fag wrdew f5Y @, o
T F FIEGE ITAR AFG] FT ATFER
&1 foar ot §; =%

(7) =fg g, at soF = FIIW
¥ o ¥ A9 9% w9 oW wrafe
% wawm 7

dgTiawrd mar Fafo st g
A& (st Wwew weww fag) o (%)
faeit fam wrfeseer gror msza
¥ faw fag mq Al ¥ mawRw ¥
qofige sufaqdy A 1 AT T w4
T § % HIET 9T 1976 aF
fafasr wrmw  OSETer oiEe Y &
ey § frg oeirry aTiw oF feoa
4T & WINT 9% AEIAT FT sIasw
frar wmar § w1, oTivE W My @ &
gAzi ¥ 19-7—-1980, = ma =t
GHEl T 15-4~1981 9T S
el & fag 4-1-1977 &4

(®) fredr 54 15 wiwr, w1
qrFzr & fau 1 woe e @
fFe T
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() 997 & aft a1

Ban eon Hunting of Birds

*2. SHR]I R. P. GAEKWAD: will
the Minister of AGRICULTURE be
pleased to state:

(a} whether Government are aware
of the concern expressed by the
Indian Board for Wild Life at the
hunting and trapping of partridges
and quails and other endangered
specics of birds in the country and
specially in Rajasthan, Uttar Pradesh
and Haryana;

(b) whether the Union Govern-
ment propose to take up the matter
urgently with the State ang put a
tdtal ban pn hunting of birds especial-
ly endangered species by foreisn
vigitors in any part of the couniry;
and .

(e) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRU-
CTION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) The Expert Committee
on Birds of the Indian Board for
Wild Life, in its meeting held on
12th September, 1PB1, expressed con-
cern regading the markeg decline in
the populstion of partridges and
quails, particularly in Rajasthan,
Haryana ang Uiter Pradegh, and re-
commended that this matter should
be taken up with the concerned State
Governments.

(bY and (c). Aecording by, the matter
hag heen taken up with the concerned
State Governments. Under tha provi-
siong of the Wild Life (Protection)
Act, 1972 endangercd species of birds
included in Schedule I of the Act
are already banned for hunting
throughout the country. All State
Governments have been advised not
to encourage hunting of wildlite by
foreign visitors.
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Monitoring of Irrigation Projects

*4 SHRI JAI NARAYAN ROAT:
SHRI DM, PUTTE GOWDA:

Will the Minister of IRRIGATION
be pleaged to state:

(a) whether Central Government
propose to monitor irrigation projects
in the country; and

{b) if s0, the detailg thereuf?

THE MINISTER OF AGRICUL-
TURE AND RURAIL RECONSTRU-
CTION AND IRRIGATION AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): (a) and (b). Monitoring o
irrigation projects i3 required tio be
done at the Project level, State level
and the Central level. A Monitoring
Unit has been set up in the Central
Water Commission which is monitor-
ing 66 major irrigation projects in
different States.

The Stat. Governments have bcen
advised to set up Monitoring Unils
at the State Level and Project Level
15 States have set up Monijtoring Ceils
at the State level and for some pro-
jecty ”t the Project level.

Urgent Sieps o Save Standing Crops
Aftected by Drought

*5 SHRI M.V. CHANDRASHE-
KARA MURTHY:

SHRI MANPHOOL SINGH
CHAUDHRY:

Will the Minister of AGRICUL-
TURE be pleased i, state:

(a) whether Union Government
have taken urgent steps to save ihe
standing crops in various States which
were hit by the recent droughi;

(b) if so, what were the sters
taken in this regard;

{¢) whether Union Government
arranged to provide powsr cupply
ang fertilizerg at a cheaper rate to
the farmers of States which were
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severely affected by drought last
years;

(d) what is the latest position in
regard Lo the Kharit Crops this year;
and

(e) whether some States are also
facing acute drought this year?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND JRRIGATION AND
CIVIL SUFPFLIEs (RAQ BIRENDRA
SINGH): (a) Yes, Sir,

(b The Goveroment took imme-
diatc steps to arrange adequate supp-
ly of electricity, diesel and canal
water t¢ the farmers for providing
irrigation fo the standing kharit
Ccrops.

(e) No, Sir, but input subsidy on
seeds, fertilizers etc. at the rate of
25 per cent and 33-1/3 per cent of
the cost for small ang marginal far-
mers respectively was given to some
of the States by way of Central as-
sistance,

(d) The Kharig crops are reported
to be practically normal or satisfac-
tory jn most parig of the couatry
except in Haryana, Western U.P.,
Rajusthan, and Himschal Pradesh
where they sufferod owing to pro-
longed  dry spell  from mid-Augnst
Hll the end of September.

(e} The States of Haryana, Western
U.P. Rajasthon and Himachal Pra-
desh experienced drought conditions
in respect of their kharit crops, but
rains during October and November
in these Stales have been beneficial
for the rabi crops.

Distribution of Imported Suzar
Through Fair Price Shopyg

*6. SHRI HN. NANJE GOWDA:
SHRI B.V. DESAT:

Will the Minister of AGRICUIL-
TURE be pleased to state:

{a} whether the Unian Govern-
Ment hag decided to seil the remain-

ing 1.9 laknh tonnes of imported sugar
through the public distribution system
because of the reluctance of the tra-
ders to lift it;

(b) whether it ix also 2 fact that
aut of the 25000 tonncs of imported
sugar gffered as g part of the free
quota for October to traders they anly
offered hids for 14000 tonnes;

(e) if so0, whether the Staie Trad-
ing Corporation which has fixed
ex-godown price of imported sugar at
Rs. 5200 per tonne has been directed
by the Ministry of Finance to accept
bids renging from Rs. 5110 to 5120
per togne;

(d) if so, whether Government
will have to gell this suga- through
Fair Price Shops at a little less price
as in the case of free trade; and

(e) if s0, by what date the sams=
is likely to be supplied through Fair
Price Shops and the total loss the
Government will have to incur?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND TRRIGATION AND
CIVIL SUPPLIES (RAOQ BIRENDRA
SINGH): (a) Government have al-
ways kept options open  regarding
the use t0 which imported suzar will
be put, While some quantity was deci-
ded to be released to the free-sale
market by auction, in order to mcet a
portion of the requirements of levy
sugar for the months of November
and Dccember, 1981, it has been
decided to utilize 1.59 lakh tonnes
and 39.000 tonnes respectively from
out of jmported sugar through Pub-
lic Distribution System.

{b) No, Sir. Bidg were received
for a total quantity of 24,467 melric
tonnes of imported sugar,

(e) In view of the ex-godown
cost of sugar being Rs, 5200 per tonne
the Ministry of Agricultur, advised
the State Tradlhg Corporalion 1o
accept those bids which rangeg from
Rs. 5101 to Rs. 5552 per motric tonne
of imported sugar.
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(d) and (e). With g view to wmmeet
the shortfail on the levy side for the
months of November and December,
1981, and tg keep the Public Distribu-
tion System running smoothly, State
Trading Corporation has been directed
to spare or 1.98 lakh tonnes of imporiegd
sugar to the State Governmentsg Food
Corporation of India at prices rang-
ing from Rs. 306.74 to Rs. 360.49 per
quintal on a replacement basls which
would enable State Trading Corpora-
tion to procure sugar to meot export
commitments of the years 1981 and
1982 at 5 comparatively low cost, The
disposal of imported sugar iz nat yet
completed. The overall profit o loss
will have to be tabulated after this is
completed. The State Trading Corpo-
ration generally takes inta account the
total commercia! operations in any
year, the operating losses being balan-
ced against operating profits and the
same i35 accounted for in their ba-
lance sheet which indicateg the
overall commercial performance of
the State Trading Corperation. In viey
of this it is difficult to quantify the
exact loss/profit to State ‘Trading
Corporation in ragard to jmport of
sugar in the sugar season 1980-81 as
this will have to be offset against the
total export performance of State
Trading Corporation in the year 1881-
82,

Legislation for Development of
Delhi

*7. SHR1 CHITTA MAHATA: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

{a) whether Governmeni hav: any
proposal for new legislation for Delhi's
Development; and

(b) if so, what are the details in
this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) No, Sir.

{b) Doec not arise,
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National Training Institute in water
Manpagement

*8. SBHRI SUBHASH CHANDRA

BOSE ALLURI:
SHRI T. DAMUDAR REDDY:

Will the Minister of
be pleased to state:

IRRIGATION

(a) whether it is 2 fact that a Na-
tional Staff Training Institute to train
staft concerned in sll aspects of water
management is proposed to be set up;
and

(b) if so, by what time a decision is
likely to be taken in this matter?

THE MINISTER OF AGRICULTURR
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (SHRI RAO BIRENDRA
SINGH): (a) Yes Sir, a proposal to
this effect is under consideration of
the Government.

{(b) A decision is likely to be taken
during this financial year.

News item Entitled ‘Milk Fiood that
became a Trickle

*9. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the attention of the
Government has been drawn to a news-
item ‘'milk Rood that became a trickle’
in the Sunday Standard of 21 June,
1981 painting a  gloomy  picture of
Operation Flood-I and IT Projects in
Haryana;

(b} if so, the actinn
Government;

inken by the

{c) whether it is a fact that Harya-
na and Punjab Governments have
expressed serious misgivings about the
implementation of these projects by
the Dairy Board; and
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d) it so, the details thereof and the
rprrective steps proposed or taken by
the Giovernment in the matter?

THE MINISTER OF AGRICULTURE
AND RURAL  RECONSTRUCTION
AND IRRIGATION AND CIVIL SuP-
PLIEs (SHRI RAC BIRENDRA

SINGH): (a) Yes, Sir.

{b) The difficulties and  problems
mentioned in the said news item are
the concern of the State Government
of Haryana whose attention has been
invited to the matter,

{¢) No, Sir.

{d) Does not arise.

Wheat to West Bengal

*10. SHRI ANANDA PATHAK:

SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of AGRICULTURE
be pleased jo state:

# (2) whether the Central Govern-
ment are not :upplying wheat to West
- Benga)] as pe: their demand;

also a fact that
quantity was not

(b) whether it is
even the allotteq
supplied;

(¢} if so, the reasens thereof; and

(d) the getails of steps taken by
Government to remove the gap bet-
ween the allocation and supply?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL 3UP-
| FLIES (RAQ BIRENDRA SINGH):
l(a) The' allotment of wheat to the
?fates {including West Bengal) iz be-
g made on a month to month basia
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having regard to the overall availabi-
lity of wheat in the Central Pool vis-
a-vis demand received from the State
Governments and the trend of offtake
in the past. The Central Government
is allotting 90,000 tonnes of wheat
{55,000 tonnes for public distribution
and 35,000 tonnes for roller four
mills) every month as against their
total demand of 145000 tonnes
(1,060,000 tonnes for public distribu-
tiop and 45000 tonnes for mills).

() and (e). It is nol o fact that the
allotted quantity was not supplied to
West Bengal. There were suffictent
stocks of .wheat in West Bengal region
and the State Government have lifted
more than 95 per cent of the allot-
ment,

(d) In view of the comfortable stock
position of wheat in West Bengal, there
is no dificulty in releasing the entire
allocation to the West Bengal Govern-
men?.

Procuremeni of Foodgraing

*12, STIRI P. RAJAGOPAL NAIDU:
SHRI R. P. DAS:

will the Minister of AGRICULTURE
be pleased to state:

(a)} whether it is a fact that a num-
ber of States are lagging behind in
achieving the targets of procurement
of foodgrains for the current year;

(b) if so, the details thereof and
the reasons therefor; and

(c) the steps taken by Governmeni
to intrease ihe procurement of food-

graing? )

THE MINISTER OF AGRICUL-
TURE ANID RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDEA
SINGH): (a) to (¢), A statement i¥
laid on the Table of the Sabha.
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Statement

(2) ang (b)., State.wise targets and

~during 1981-82 are’ given below:
f -

their achievement in respect of wheat

(In lokhs tonmes)

State Target Actual
Procurement
1. Punjab , . .. . . . . . . 47.00 37.61
2. Haryapa . . . . . . . 17.00 11.20
3. Uttar Pradesh . . . . . 25.00 14.94
4. Rajasthan . . . . : 1.00 0.10
5. Madhya Pradesh . . 2.00 1.26
6. Bibar . . . . . . . . 1.50 0.13
7. Gujarat . . . . . . 1.00
8. Maharashtra . . . - . . . 0.50 --
9. Others . . . . .. 4.20
ALt INDIA . . . . . . . 95.00 65.80

The main reasons for low procure-
ment of whest vi-a-vis targets can be
attrilbuted to offers of higher prices by
trade as compared to procurement
price fixed by the Government, wilh-
holding of wheat stocks by traders
and producers and lower production
in some of the major wheat produc-
ing States.

In regard to rice procurement dur-
ing the current Kharit Marketing
Season so far is better than last year
as on 21-11-1881 the total rice procure-
ment Is 34.39 lakh tonnes as agaiunst
32.71 1akh tonnes last year on this Jdate.

{c) To increase proturement, the
procurement prices have been raised,
levy systern has been streamlined and
i the certain States the levy Has also
been raised. The millers have been
encouraged to buy more paddy and
wherever necessary restrictions have
been imjpiosed on the movement of
paddy. 't is expectad that these

measures will lead to increased pro-
curement.

Cut in Supply of Wheai fo Siates

*13. SHRI MOHAN LAL PATEL:
SHRI HARINATH MISHRA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a  fact that the
Central Government has cut the wheat
quota of certain States during the last
four months;

{b} what are the reasons for the
short supply; b

(¢} whether any request has been |
made by the States to restore their
quota because they are facing great
difficuliy to mest the demand; and

{d) i so, by which States, and the
action taken by the Government there-

on? ; ‘
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THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (SHR]I RAO BIRENDRA
SINGH): (a) and <(b). No, Sir. The
quota of what for certain States has
on the other hand been increased as
compared 1o July, 1981 allotment.

{¢) and (d). Most of the States have
made a request for an increase in their
wheat quota. Allotments are, how-
ever, being made keeping in view the
total availability of wheat in the Cen-
iral pool and the off-take in the states
in earligr months.

Demand for Edible 0il, Sugar and
Yegetable Oif from States

*14. SHRI AMAR ROYPRADHAN:
Will the Minister of CIVIL SUPPLIES
be pleased to lay a  statement sinow-
ing:—

ta) the distribution of edille oil,
sugar, vegetable o0il in  the different
States during the festival seasons of
this current year:

(b) the demanyg received by the
Centre from the different States for the
festlval season of this year; and

(c) whether the demand of the
States has been met by the Centre for
these items, and if not, the reasons
therefor?

THE MINISTER OF AGRICULTURE

AND RURAL RECONSTRUCTION
AND IRRIGATION AND CJVIL SUP-
PLIES (SHRI RAO BIRENDRA

SINGH): (a) to (¢). A statement is
laid on the Table of the Sabha,

Statement

Keeping in view the requirements
of espential commodities for the festi-
val seasons various steps had been
}aken by the Union Govermment to
ncrease the supply of wheat producis,
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sugar, edible oils and vanaspati. Ad-
ditional allotment of 40.00 thousand
tonnes of wheat had been made to the
roller flour mills of the various States
in addition to the normal monthly i
lotment. To ensure availability of
sugar and khandsari during the festi-
val season, CGiovernment had released
2'5 lakh tonnes of frée sale sugar in
September, 1981 and 2.90 lakh tonnes
of free sale sugar in  October, 1431
compared to 1.70 lakh tonnes in Au-
gust, 1981 and 1.80 lakh tonnes each
in June and July, 1981. These large
releases of free sale  sugar by the
Union Government not only improved
the availability but also brought down
price of sugar all over the country.

Khandsari producers in the country
had been directed by an order issued
in April, 1981 o dispose of a minimum
specified percentage of their stocks
during each of the months from May
to September, 1981 to ensure smooth
flow of khandsari in the market, The
allotment orders for levy sugar for the
month of September, 1981 gnd October,
1981 were issued in advance to ehsure
timely availability of levy sugar dur-
ing the festival months. The Food
Corporation of India had been advised
to ensure  expeditiously lifting aad
movement of levy sugar to ensure ade-
quate stocks with the State Govern-
ments for the public distribution sys-
tem during the festiva]l] months. The
total aggregate allocation of levy su-
gar to the States comes to 2.71 lakh
Mts. per menth. On account of limit.
ed availability of the levy sugar it has

cot been possible to  increase the
monthly guotag of the States/Union
Territories.

The Union Government also made
advance allocations of imported edidle
oils for the months of September, 198!
and October, 1981 fo ensure adequate
stocks with the State Governments
for the public distribution system. The
demand made by the different States
for the festival season was by and
large fully met. A number of other
steps were also taken to maintain the
tempo of production of vanaspat: to
make it available to the consumers
during the festival seamon.
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Report of Expert Commitiee on Ex-
otic Cross Breeding of Cattle

*15. DR, VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL~
TURE be pleased to lay a statement
show.ng,

{a) whether the Akhil Bharaf
Krishi Goseva Sangh has submit-
ted to the Government, a Report ol
the Expert Committee on Exotic
Cross Breeding of Cattle in India;

(1) if so, what are their recom-
mendationg regarding  gross mneglect
of indigenous cattle breeding and
the after-effectg of Exotic Cross Bre-
eding;

(c) what is the amount of funds
allotted for eross breeding of cattie
during the 4th, 5th and 6th Five
Year Plans and how much of it was
spent on KExotic Cross Breeding and
on indigenous cross breeding:

(d) whether Government are re-
thinking of appointing s statutory
Hish Power Committee to go into the
entire crosg breeding of Milch Cattle
in India; and

(e) if not, whut decisions have the
Government taken on this subject?

THE MINISTER OF AGRICUL.
TURE AND RURAL RECONSTRU-
CTION AND IRRIGATION AND CI-
VIL SUPPLIES (RAO BIRENDRA
SINGH): (a) to (e). A statement is
laig on the Table of the Sabha.

Statement

{a) The Akhil Bharat Krishi o-
seva Songh constituted 5 Committee
on Exotic Cross breeding of Cattle in
India whose Teport has been sent fo
the Government.

{(b) According to this Report, im-
provement of indigenous cattle breeds
hasz not received adequate aitention,
It also says that the crossbreds are
not good for draught purposes and

MY Dosc not arse, ——=
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because of indiscriminate cross bre-
eding the number of breeding bulls of
indigenous breeds has diminished. The
ma:n recommendations in this regard
are:—

@) in the areas of recognised Io-
dian breeds; whether mileh or dra-_
ught, the introduction of exotic
breeds be, by law, prohibited;

(ii} the draught breeds be pre-
served ang improved by selective
breeding, keeping an €ye On Teviv-
ing its mileh potential to the maxi-
mum. If considered necessary, they
may be graded /inter~crossed by
ather like breeds of Indian cattle to
achieve an optimum combination of
milch and draught qualities;

(iii) a satutory top-level body
may be established with executive
authority at the Centre with equi-
valent liaison units in  the States
for formulating, implementing and/
or supervising cattle breding poli-
cies,

{cy Funds allocated under Central
ang State Plan are meant for overall
development of cattle and no appor-
tionment is made for cross-breeding
with exotic hreed or inter-crossing
between Indian breeds.

{(d) No, Sir,

(ey Government have lready ta-
ken account of the importance of pre-
servation of recognised breeds and
have considering N.C A's recommen-
dations, decideq upon ag under:— :

Breeding policy for cattle develop-
ment is to be laid down each State
which should be followed by all the
agancies involved, like Departments
of Antmal Husbandry, .Dairy Deve-
lopment Corporations, Indian Dairy
Corporation, BAIF, efc. engagegy in
cattle development programmes in the
States, The general breeding policy
for improvement of cattle would be
thet of crossbreeding (crossing of in-
digenous females with high quality
bulls of exctic breeds), The level of
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exolic inberitance be preferably res-
tricted to 50 or 625 per cent depen-
ding on availability of other inputs
like feed, fodder, healh coverage, le-
vel of management, etc. Crosshreed-
ing may not be taken up in the home
tract of well defined indigenous bre-
eds of cattle where sclective breeding
bhe adopted for improvement

Import of Edible 0il

*15. SHRI DAULATSINHJI JAD-
EJA: Wil] the Minister of CIVIL
SUPPLIES be pleased tq lay a state-
ment showing:

{a) what ig the total quantity of
edible oil likely tp be imported du-
ring the current year;

(b) what is the total quantity of
edible oil already received during
the first six months; and

(c) the names of the countries
from which it has been purchased
ang at what price and through which
agency?

® THE MINISTER OF AGRICUL-
TURE AND RURAIL RECONSTRUC-
TION AND TRRIGATION AND Cl-

!VIL SUPPLIES (RAQ BIRENDRA

SINGH): (a) to (c). A statement is
laid on the Table of the Sabha.

Statement

(a) to (¢). The total quantity of
edible oilg likely to be imported du-
ring the current year would depend
on the gap between the requirements
and the jpdigenous production inter-
nal and internationa] price trend of
edible oils, availability of foreign
exchange and other related factors.

During the first six months of the
current financial year about 586 lakh
metric tonnes of cil was imported,

The purchaseg were made by the
State Trading Corporstion mainly

from US.A, Brazl Canada, Malay-
gia and Indonesia at prices ramging
from US Doller 486 to 579 US Doller
per metric tonne,

Steep increase in Rents of Houses in
Delhi

*17. SHRI BHIKU RAM JAIN: Will
the Minister of WORKS AND

- HOUSING be pleaseg to state:

(a) whether Government are aw-
are that rents of houses in Delhi are
rising at a rapid pace and are at pre-
sent exorbitantly high;

(b} whether population in Deihi
is increasing at the rate of about two
lakhs a year and it has become extre-
mely difficult to have a residential
place al reasonable rent; and

{cy if so, what steps have heen la-
ken or are proposed to be taken hy
Government to iritigate the position
in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a} Some complaints
have been received from the tenants
about the high renis being demand-
ed by the landlords in the capital.

{b) The population in Delhi is in-
creasing at the rate of 2 lakhs a year
and complaints have been received
that it has become difficult to have a
resident'al place in Delhi a reason-
ab]e rent.

(¢) The Delhi Development Autho-
rity is constructing a large number
of residential dwelling units in Delhi
to mitigate the housing problem in
Delhi. Apart from this there exist
adequate provisions in the Delhi Rent
Control Act 1958 for fixation of stan-
darg renat, and tenants can take the
benefit of the same.
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Crack in Hirakpd Dam

*18. SHRI LAKSHMAN MAL-
TICK;

SHRI K. RAMAMURTHY:

Wil the Minister of IRRIGATION
be pleased to siate:

(a) whether it is a fact-that the
Hirskud Dam of Orissa has deve-
loped a crack which may alect the lon-
gevity of the dam;

(by i so, the steps taken so far or
proposed to b taken to check the
crack; and

{¢) the details about the security
measures proposed to be taken in
ecase the crack develops further?

THE MINISTER OF AGRICUL-
TURE ANT? RURAL RECONSTRUC-
TION AND IRRIGATION AND CI-
VIL SUPPLIES (RAQ BIRENDRA
SINGH): (a) Cracks by themselves
do not affect longevity of the dam,
as these can be treated. However, ap-
propriate remedial measureg need
to be evolved after in-depth study of
all relevant aspects.

(b) and (c). The cracks were Arst
repotted by the Government o, Oris-
8 to the Central Water Commission
in September, 1974, On the advice of
the Cornmission, the cracks were tre-
ateq with epoxy grouting in 1975.
However, subsequently a few new
crackg appeared. The State Govern-
ment gbtained views of various ex-
perts, including those of the Central
Water Commission, and xlso carried
out some studies and further investi-
gations as advised by the experts,
Thereafter in March 1881, the Gov-
ermment of Orissa constituted & Com-
mittee of experts to identify the cau-
ses for the crackg and to suggest re-
medial * measures, The Committee
have yet to submit their report.

NOVEMBER 23, 1981
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Prices of Paddy and Wheat

*1p, SHRI JAMILUR RAHMAN:
Will the Minister of AGRICULTURE

be pleased to state;

{a) whether Government are con-
templating to reassess and refix the
price of paddy and wheat due to the
increase of prices of inputs; and

(b) if so, the details thereof?

THE WINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CI-
VIL, SUPPLIES (RAO BIRENDRA

SINGH): (a) and (b). The Govern-
ment ig net contemplating any in-
crease in the procurement price of
paddy for the 1981-82 crop ag the

procurement price has been fixed ta-
king into account the increase in the
prices of inputs as also other rele-
vant factors, As for price policy for
wheat crop of 1981-82, the Govern-
ment is yet to take a decision and
will take into account all relevant
factors including the increase ip the
prices of inputs while deciding the
level of procurement prices,

News-Item Capptioned “Food.
Grain Reserves at Low Level”

@

*20. SHRI RAJNATH gONKAR

SHASTRI: Will the Minister of AG-
RICULTURE bhe pleased to state:

{ay whether attention of the Gov-
ernment has been drawn to the item
captioned “foodgrain reserves at low
level” appearing in the Indian Ex-
press on 3 September, 1981;

(b) whether there is need to main-
tain a minimum buffer reserve of 15
million tonnes of foodgrain in the
country;

{¢y if so, what is the present posi-
tion;
(d) what had been the food reser-

ve during the last three years separa-
tely; and

(e) action proposed by Government
to maintain the minimum buffer re-

serve so0 as o overcome any even-
tuality?
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THE MINISTER OF AGRICULTURE
AND ERURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL BUP-
PLIES (RAO BIRENDRA SINGH):
(a) According io Press Information
Bureau, no such news item was pub-
lished in the news paper on 3-9-1981.
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{b) and (¢}). The level of buffer stock
reguired to ensure food security and
the modalities of operating [t are cur
rently under examination by a Tech-
nical Group.

{a} The stocks of foodgrains with

Government has been such report in i i ;
the Indian Fxpress published op all public agencieg during last {ihree
5-10-1081, years were as under:—
{In Million Tonnas )
As on Rice Wheat Coarse- Total
- grains
1-11-79 . . . . . . 8.45 10.13 0.10 18.68
1-11-80 5.46 .07 0.10 11.63
1-11-81 . . . . 4.19 5.54 0.065 0.88
{Provisional) L

(e) The  mportant steps taken by
‘Goverrunent to augment stocks and to
maintain the minimum buffer regerve
arg intensification of internal procure-
ment, rationalisation of allotment of
foodgrains  fo varioug States/Union
Territories from Central Pool and
import of wheat.

Drinking Water Faclilttes in  Tribal
Viliages iy Ahmedabad District

1. SHRI BALASAHWEB VIKHE
PATIL: Will the Minister of WORKXS
AND HOUSING bhe pleateg io state:

(a) whether his attention has been
drawn to the press report publish-
ed in the PFinancial Express of 27
October, 1981 wunder the heading
‘Ahmednagar starved of water’;

(b) whether it js 3 fact that under
the Centrally aided trible sub-plang
introduced in 1973, the Tribal villa-
Ees in Ahemednagar District have
hot been provided with even drink-
ing water facilities viz, construction
of wells in the area; and

{(¢) the extent of Central Assigts-
Nce given for the development of
'I-'nbal areas in Maharashira particu-
litly in  Ahmednagar District and
the amount actually spent for deve-

lopment purposes during the last
three years

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Yes, Sir.

(b} and (c). Drinking water supply
iz a State subject and schemes are
drawn-up and implemented by the
State Governments with funds provi-
ded under State Plans, However, to
supplement the resources pf the State
Govts. in providing drinking water
to problem villages, the Ministry of
Werks and Housing provides grants
under the (lentrally Sponscred Acce-
lerated Rural Water Supply Progra-
mme. The problem villages are iden-
tified on the basis of the problems of

accessibility or quality of water faced
by these wvillages and not on the
basis of cetegory of population in
these villages, Accordingly, the assis-
tance provided by the Ministry of
Works and Housing under the Centr-

" ally Sponsored Accelerated Rural Wa-

ter Supply Programme is sarmarked
for problem villages, whether inhabi-
ted by tribals or others,

The grants released to the Govern-
ment of Maharashtra under the Cent~
rally sponsored aceelerateq Rural
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Water Supply Programme during the
last 3 years gre as follows:—

1978-79 . Rs. 403.97 lakhs
1979.80 Rs. 378.30 lukhas
1980-80 Rs. 664 00 lakhs

The district-wise allocation of the
grants is made by the State Govern-
ment, According to the information
receiveqg from the Govt. of Mzhara-
shira for the period ending 31-3-18580,
9 problem villages have been covered
and schemes were in progress in 41

problem villages in Abmednagar Dis-
trict,

Provident Fund Withdrawals for
House Buildmg

2., S8HRI BAGUN SUMBRUTI;
SHRI ARJUN SETHI;
SHRI CHINTAMAN] JENA:

Will the Minister of WORKS AND
HOUSING he pleased to stale:

(ay whether Government have li-
beralised terms of advances for house
‘building to all employed persons
from their provident fund account;
and IR 8 |

(b) if so, the details of the facilities
now available to the subscribers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH) (a) Yes, Sir,

(b) A statement is attached.

Statement

A Central Govt. Servant can make
5 final withdrawal from his Provident
Tund Account in eonnection with the
construction/acqguisition of a house or
a residential plot, in sddition o avail-
ing of an advance under HBA Rules,
the total amount of advance sanction-
o3 under HBA Rules and that with-
drawn from the Provident Fund,
shouléd not exceed.

NOVEMBER 23, 1981
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(i) Rs. 75,000/~ for employees whose
75 months' basic pay is upte Rs.60,000;

(ii} Rs. 1,235,000/ for employees
whose 75 months' basic pay exceeds
Rs. 60,000{- but is upto Rs  1,25000]-;

(iii) (=) Rs. 2,00,000/- for employees
whose 75 months' basic pay exceeds
Rs, 1,25,000/- where the remaining
periog of service of the employees is
10 years or less as on the date of his
application for House Building Adva-
nce, or where the individual had re-
gistered himself with or applied to
DDA etc. for flat|house bhefore the
issue of these revised orders,

(b) Rs. 1,753,006/~ in other cases.

The above-mentioned enbanced li-
mits have come into effect from
2410.81.

Farming Know-how io Foreigm
Countries

3. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of AGRICU~
LTURE: be pleaszed to state;

(a) whether it is a fact that his
Ministry is golng to offer farming
know-how tg some foreign couniries;

(b) if so, the names of those coun-~
iries which are likely to receive far-
min? co-operation from India;

{c) the details about the farming
now-how Eoing to be offered; and

{(d) the expected time of the imple-
aentation of such proposal?

THE MINISTER OF STATE W
THE MINISTRIES OF AGRICUL-~
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) Requests for coopera-
tion in the fleld of agriculture from
foreign countries are considered as
and when received.

{b) A list of countries whom the
Government of India has already
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agreed to extend cooperation in the (d) There is no fixed time scheduie
feld of agriculture, is enclosed. for implementation. Depending upon
the need of the couniry concerned

(;) C]ooperatiOn is_ being ex!,enlc}ced cooperation is extended from time to
te developing countries in agricultu- . . .
ral proocuction, exlension, agricultural time in accordance with a mutually

research and education. agreed time schedule,
LIST
Economic Cnopevation gith Depeloping counirvies.

8§ erial No. Name of Countries Level at which cooperation
has been agreed upon

I JOINT COMMISSION

1, Iran . . . . . . . Joint Commission

2. Trag . . . . . . . Do.

3. Libya . . - . . . . . Do.

4. Malaysia . . . . . . Joint Advisory Committee

5. Mauritius . . . . . . Joint Commigsion !
6. Nigeria . . . . . . . Do.

7. Sri Lanka . .. . . . De.

B. Tanzania . . . . . . Do.

5 Egypt . . . L . Joint Advisory Committee

II AGREEMENT

1. Baherain . . . . . . Signed by Ministry of External Affairs.

‘2. Ghana . . . . . . . Deo.

3. Kenva . . . . . Do.

-4. Zambig . . . . . . - Signed by Department of Agruiculture &

Co-operation .

‘3. Zimbabic . . . . B . Signed by Ministry of External Affairs.
ITT PROTOCOL,

1. North Korea . . - Signed by Department of Agricultural

Research & Education.

2. Mexico . ’ . . . . - Do.
IV. AGREED MINUTES

1. Indonesia . . . . . Agreed minutes signed.

2. Saudi Arabia . . . . . . Do.

.3. Sanegal . ' . . . . . Do.
+ 4. People Democratic Republic of Yemen . ) Do.

V. MEMORANDUM OF UNDERSTANDING
1. Guinez - . . . . . Sig,&:uegol:; 'the Department of Agriculture )
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Construction of General Pool Govern-
ment Aceommodation oufside Delhi

4. SHRI N. E, HORO:
SHR] R. .. BHATIA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is g fact that Gover-
nment have recently approved the

NOVEMBER 23, 1981
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of Works and Housing for the cons-
truction of general pool staff quarters
in certain cities; and

(b) if so, the details regarding this
revised programme of Goverhment?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HQUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Yes, Sir.

revised programme of the Ministry (b) Defails are as under:
e Type Type Type = Total
—Igf)l Bl ol i

Delhi 742 3661 9589 120 14,112
Bombay 800 1200 600 2,600
Calcutia 816 592 592 2,000
Madras . . . . . . 96 108 96 300
Chandigarh . . . . . 100 52 148 300
Hyderabad . . . . . 88 144 56 v 328
Bangalore . 48 156 95 300

2690 5913 11217 120 19,940

ToraL

Creation of New Development Block
in Jind District of Harayana

5 PROF, NARAIN CHAND PARA-
SHAR: Will the Minister of RURAL
RECONSTRUCTION be please to
state:

(a} whether a new Development
Block hag been created in Jind Distri-
ct of Haryana during the current
financial year:

(b) if so, whether there are any
other proposals under the considera-
tion of the Government for the crea-
tion of any new Development Block
in any State|Union Territory of the
couniry: and

(c) ¥ go, the details thereot?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAIL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) The information is being collec-
ted .

(b) and (c). A proposal to create
7 new Community Development Blo-
cks by ‘reorganising certain existing
blocks in Kerala has been received
from the State Government, The
blocks proposed to be createg are
Adimaly, Narumkandom, Kattappana,
Idukki, Nilambur, Iritty and Peravoor,
While the blocks, namely, Adimaly,
Nadumkandom, Kattappana and Iduk-
ki are proposed to be created by re-
organising the existing 4 blocks viz.,
Devicolam, Arudai, Elamdesom and
Thodupuzhg in Idukki gistrict, the
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block Nilambur is proposed to be cfe-
ated by bifurcating the Wandoor
block in Malappuram district and the
blocks Iritty and Peravoor are to be
created by trifurcating the existing
Kuthuparamba block in Cannanore
district. In order to take a decision on
the proposal, Government of India
has sought from the State Govern-
ment some further details which are
awaited,

Impilementation of Rural Reconstrue-
tion Programme in Gazlpur Districi
of U. P.

7. SHRI ZAINUL BASHER: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state;

(a) whether any programme under
Rural Reconstruction are being im-
plemenied to Gazipur district of Ultar
Pradesh; and

(b)Y if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTERIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) Yes, Sir. The integrated rural de-
velopment programme is the main
programme of this Ministry under im-
plementation in the district,

(b} The integrated rural develop-
ment programme aims at Thelping
600 families in every development
block to come above the poverty line.
It has been extended to all the blocks
in the country including those in the
district of Gazipur,

L ]
Collection of Sal Seeds *

8, SHRI CHINTAMAN]I JENA:
Will the Minister of AGRICULTURE
be pleased tp state:

{(a) what are the details regarding
the total quantity of Sal Seeds that
have been collected by the Tribal
Developmant Cooperative Society and
Orissa Forest Corporation from the

forests of Orissa during 1980 and 1981
upto date;

(b) the gquantity given to various
Companies including Hindustan Lever
Limited; and

{¢) what are the details regarding
the procedure adopted while utilis-
ing it in the State of Orissa?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): The information regarding
the total quantity of sal seeds collected
by the Tribal Development Coopera-
tive Society and Orissa Forest Cor-
poration during the year 1880 is being
collected and will be placed on the
table of the House in due course. For
1981, the details are as follows:

(a) The total quantity of sal seeds
collected by the Tribal Development
Cooperative Society and Orissa Forest
Corporation was 461 q:intals.

(b) Nil

(¢) Collection of sal seeds in Orissa
State hagy been leased out on long
term hasis to private lessees and Co-
operatives to utilise it in their own
industries or associate industries. The
Tribal Development Cooptrative Cor-
poration and Orissa Forest Corpora-
tion are allowed to sell their collections
to industrial units.

Regularisation of Colonies

10. SHRI K.A. RAJAN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the nameg of the unauthorised
colonles of Delhi regularised in Sep-
tember ang October, 1981;

(b} names of colonjes which are
going to be regularised in November-
Decemnber, 1981;
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(c) whether Government  have
taken any decision with regard to
draft lay-out plans of unauthorised
colonies which were displayed in
<arly 1980,

{d) whether the draft layout plans
will pe the basis for preparing Sfnal
layout plans or totally new plans will
be prepared for the purpose of re-
gularising these colonies; and

{e) the reasons for the undue delay
in finalising the layout plans?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a) A list of such colon-
jes is given at Annexure ‘A’

{b) The Municipal Corporation of
Delhi has already approved the re-
gularisation plan ¢f 8 colonies, as
per Annexure ‘B' during November,
198). The Municipal Corporation of
Delhi has also sompiled a list of 40
colonies as per Annexure ‘'C’  which
may he taken up by it fer regulari-
sation during November-December,
1981, The Delhi Development Autho-
rity has nol compiled any such list.

{(¢) The Delhi Development Au-
thority has reported that regularisa-
tion plans of 9 colonies have bheen
finally approved for which draft lay-
out plans were displayed in 1979-30.
The Municipal Corperation of Delhi
has stated that it had not displayed
draft layout plans of any unauthoris-
ed colonies in early, 1980,

(d) The DPelhi Development Au-
thority has reported that the final
regularisation plang are prepaned as
per Gowvernment policy, duly consi-
dering the draft plans.

{e) The work ot regularisation of

' unguthorised colonles i3 being dove

by the Delhi Development Authority

-and Municipal Corporation ol
" Delhi gradually in phases,
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ANNEXURE A

Name of unauthorised colonies regula-
rlsed in Delhl in Sepiember and
October 1981

I. Colonies reguiarised by
pal Corporation of Telhi
1. Vishwas Nagat

2. Vishwas Nagar (Delsted por-
tion)

3. Dalahi Mohalla

4. Bholg Nath Nagar Ext.
5. Mahabir Block

6. Ram Block
7

8

g

Munici-

Azad Nagar A, B, (.
Sankar Nagar A
Sankar Nagar B

10. East Azad Nagar

1t, *B' (Building North Gandhi
Nagar)

12. Azad Nagar West

13. Rajgarh

14. Hari Singh Park

15. Hari Nagar ‘J° Block

16. Old Gupta Colony

17. Saenjay Nagar

18, Jawla Nagar

19, Jawla Nagar Mukesh Nagar
20. Jawly Nagart Exin,

21, Mukesh Nagar Jawla Nagar
22, Janta Colony Circular Road
23. QGovind Puri

24. New Govind Pura

25. Rashid Market

268. Baldev Park

27. Sham Nagar

28. New Govind Pura

20. Baldey Prrk East

30. Chawla Park

31. Jittar Nagar

32, New Rashia Market

33. Radhid Market Exlension
34. Ganesh Park

35. Brij Puri

36. Shashi Masgjid
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11. Colonies regularised by Delhi
Development Authority,
1. Bhagal Singh Colony
Jagjivan Nagar
Naya Gaon Extension
Sant Nagar
Bharat Nagar
village Joga Bai Bixtension
Batly House
Zakir Nagar

S O I

ANNEXURE B

List of colonies =already regularied
by M.C.D. during ‘November 1981
1. Ram Nagar, Loni Road
Ram Nagar
. Man-Barover Park
4, British India Colony

5. DBritish India Colony Exteniion

6. Man-Sarover Park Extension

7. Ram Nagar Extention, Mandoli
Road

8. Modern Shahdara & New

Modern Shahdara.

ANNEXURE C

List of unauthorised colonies likely
to be taken up by Municipal Cor-
poration of Delhi for regularisation in
November-December, 1981.

Kanti Nagar

Rajgarh Moholla & Exfn.
Shantj Mohallg

Rajgarh Extension 1—I11.

et

Durgapuri Colony
Sanker Nagar Extension
Ram Nagar Extension East
Kuldip Nagar

Mboti Park

Harixishen Nagar
Navin Shahdara

Rohtas Negar

Kabul Nagar ,

Balbir Nagar

Bubhash Park

bd ot e e d )
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16. Panchshil Garden
17. Balbir Nagar Extension
18. R.R. Block & A, B Block
19. Dawarka Puri Uldan Park
20, Chaju Colony
21. Gorakh Park Colony
22, Mohan Park Navin Shahdara
23. Partap Pura Babbar Pur Road
24. Panchshi] Garden Extention
25. Navin Shahdara East
26. Rohtas Nagar Extension
27. Shivaii Park Extension
28. Subhash Park (South)
99. Subhash Park Extn. anf West
30. West Rohtas Nagar
31. Gorakh Park East
32. Babbar Pur Extn. & East
Shahdara
33. Shiv Puri Extension
34, Arjun Nagar West
35. Chander Nagar West
36, Shastri Park
37. Indrz Park Extension
38. Krishna Nagar Extension
Fast
39. Shastri Park (Satnamn Park)
40). Shri Ram Nagar.

Number of New Projects Sanctioned
by Hudco under last three montihs

11. SHRI VIRBHADRA  SINGH:
Will the Minister of WORKS AND
HOUSING be pleased to state:

{a) what is the number of new pro-
jects that Housing and Urban
Development Corporation (HUDCQ)
have sanctioneq during the last three
months; and

{b) the names of the States where
these projects are spread particularly
in Himachal Pradesh?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR|] BHISHMA NARAI
SINGH): (a) HUDCO during last
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three months (i.e. during the gquarter Rs. 50.34 crores as per details at
July-September, 1981) has sanctioned Annexure I.
93 Projects spread over 15 States. (b) The Statewise name/of the
The project cost of these schemes is towns/Cities where these projects are
Hs. 69.36 crores for which HUDCO spread over gre given in Annexure
logan commitment is of the order of II.

Anxnexure I

Statewise details of Projects Sanctioned’ by HUDCO During July— September 1981

State No. of Project  Loan Dwellings Plots
g;cr;j:;gan‘ Cost S;!nction- S‘:a:inction- i:gctio-
ed {Rs. in Crores)

T T e T TTTTTTTTTTTTTT - .

Andhra Pradesh 12 6 21 4-70 2986 —_

Bihar . . 5 502 317 6241 -_

Gujarat 6 6 74 4 88 2972 -

Haryana . 3 5-91 4:16 2257 —

Himachal Pradesh . . . . 9 1-96 1-30 . 262 —

Karnataka . . . . . 2 0-55 0-34 467 -

Kerala 2 074 0-46 140 —

Madhya Pradesh 3 279 204 1140 —

Mazaharashtra . . , . . 7 5-30 367 2886 75

Orissa 7 11-00 825 30000 -

Punjsb 10 7-70 522 31590 -

Rajasthan 12 357 2-57 1743 -

Tamil Naduw . . . 7 256 1:€6 817 443

Uttar Pradesh . 6 4- 64 3-53 3138 —

West Bengal 2 4-67 .4-39 201 —_

AllTadia . . . - 93 636 5034 53500  SI§
Armexuse IT

Statewise names of the towns where HUDCO sanctioned projects (duriag July-September, 1981)
are spread.

Name of the Towns/Cities covered

State -
1. Andhra Pradesh. . . . Hyderabad, Vishakapatnam and Kurnool.
2. Bihar . . . . . Patpa, Sasaram and rural arcas of the State.

3, Gujarat . . .o . Barcda, Ankleshwar and Ahmedabad,
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Seate ’ Name of the TowusfCities covered
4, Haryana . . . . . Faridabad, Ambala and Kaithal.

5. Hirmachal Pradesh

Hamirpur,

Bilaspur, Dharamshala, 1'na, Nazhan,

Chamba, Mandi & Solan.

6. Karnataka
7. Kerala . . .
8. Madhya Pradesh .

9, Maharashira . , ,

10. Orissa
1f. Punjab . . - . .
12. Rajasthan . . . .

13, Tamil Nada . . . .
14. Ultar Pradesh, . . '

15. West Bengal . . .

Jaipur, Kota, Ajmer, Udaipur -

Calcutta.

Badepur, Gulbarga & Rural areas of the State.
Calicut & Alwaye.
Indore, Sagar, Bhopal, Bhilai and Korba.
Manmad; Bombay and Pimpri.

Rural areas of the Siate.

Ladhiana, Ferozepur & Mohali.

Bikaner.

Madras, Vellore, Uduamalpet & Evode.

Kanpur, Hapur, Rampyr, Jaunpur & Mathura,

Per Capita Consamption of Vegetables

12, SHRI A, NEELALOQIHITHADA-
SAN NADAR:Will the Minister of
AGRICULTURE be pleased to state:

(a) the estimated Decessary per
tapita consumption of vegetables in
India at present; and

.
(b} the total quantity and value of
vegetables produced in India in 19807

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RECONSTRUCTION (SHRI. R. V.
SWAMINATHAN): (a) The require-
ment will depend on age, sex, activity
#atus, etc. of the individual. Accord-
ing to the latest egtimate of IC.M.R,,
about 150 grams per capita per dayv
of leafy vegetables, other vegetables,
roots and tubers are required for 2
male sedantary worker.

{b) Information is not available, as
all vegetables have not been brought
under the purview of forecasts.

Foodgrain to Karnataka

13. SHRTI JANABDHANA POOJA-
RY: Will the Minister 0f AGRICUL-
TURE he pleased to state:

(a) the month-wise demand made
by Karnataka Government for food-
grains like wiheat, rice etc. from Janu-
ary 1981 to October, 1981,

(b) the gquantity of the demand
acceded to and the quaniity of food-
grains supplied  aiongwith details
thereof; and

(c) the reasons for not supplying
essential foodgraing to Karataka and
steps being takenm by Centre to meet
the demand of Karpataks with details
thereof?

THE MINISTER OF STATE IN 1HE
MINISTRIES OF AGRICULTURE AND
RECONSTRUCTION [(SHRI R. V.
SWAMINATHAN): (a) and (b). State-
ment is attached.
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(¢) Keeping in view the available
stocka of wheat and past frends of
offtake, the allotment of wheat to the
Btate Governments and Union Terri-

tories for Public Distribution System
and the Roller Flour Mills was rationa-
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lised from August, 1980, so as to bring
the allotmenntg in linewith the offtake.
In line with this approach, efforts are
ade-
quate stocks available in Karnataka,

being consiantll made to make

Stabement showing demand, alloiment and offtake of foodgrains to Kanrm-
taka from Central Pool during January, 1981 to October, 1981 for P.D.S.

and R.F. Mills.
(In *coo tonnes)
Month Demand .A]lotment Offtake
Wheat Wheat Wheat
Rice P.D. Mills  Rice P.D. Milk Rice P.D. Mills
January 143 30 36-0 14'5 3-0 22-0 57 26 a1-2
February a5- 0 %30 22-0 145 30 22' 0 12:6 2-6 164
March . 20' ¢ 30 300 15-0 30 22:0 141 g2 221
April 800 100 360 150 20 22-0 172 21 6-2
May 25'0  10°0  40°0 150 20 20:0 161 16 19:2
June 300 20 4000 150 20 220 158 21 327
July 300 100 40°0 150 2:0 220 187 15 230
August 300 10°0 40°0  25-00  2°D  22°0 198 21 21" 3
September g0 0 w0 40-0 25°0 20 250 148 1'9 24-6
October 300 10°0 40006 250 2-0 220 NR NR NR
2645 73-0 3640 184-0 23:0 2230 1247 19-5 1867

NR —- Not reported.

faze & geey” i mE % af
[T CANATR

14 sraar Ay Yag o au1 frafor
oiT AR AT 4g an ¥ wropar #E4
f& fagre ¥ vzeay" siatwa 3 ass
Toady wrarg A aard oz &7 ad
"t § Maad s ¥ sg-egt ww
X AT |

w77 wrd qar fantor bt e
wat (= WER AEw fag) o awEm
agran<fasm faam & maes 21011
FUT TT BT gEF] AW Agraar 4ign
317 77 0T 9T &7 25 MFATH FT
A @ § 1 faed fagre & 8 weRt
(Tmage, gAamR, [ar,  GRARYY,
W ATHTGL, 9TAF AT W7 JIATR)
H 9238 AT 1 A HiT 1067
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rateY F1 T4 T ST 8Vl 17 & afdram
TR WOVTIR, ATHAL, 40T, HWiTaraw,
R 37T AT, HA T30 Hi L ZAr
F 7,4 ¥ afa¥ 8 15000 Areroy o7 2rAy
&1 famior gr |

. EATRATET, ATaTARATRAT TR
fava & 4 AT qiaq7g wre; FY § SAY
5.17 THE ®IT F1 OF<AAAT A6
24T 2. 53 FUT £7 IF) HA agMal
F AAL F AT TFFA § A Fand
T3 @170 F 97003 9Zar, 19, ARGLgT
aqr TAWET Aanx (faar o) &
I ORI RITT | 358 519 OHAT &/
faghr a5 & wgmar

Progress of Irrigation Projects in
Maharashira

15. SHRI CHANDRABHAN ATHAREp
PATIL: Will the Minister of IRRIGA-
TION be pleased to state;

(a) the progress so far made during
the year 1981 in the exccution of each
of the major and medium
projectg in Maharashtra;

irrigation

(b) the names of projects and the ex-
penditure incurred on such projects in
Maharashira which were completed
‘during the year 1980-81 and tihose
which are likely to be completed in
1081-82 ang 1982-83; and

(c) the names of major and medium
Irrigation projects which are likely to
be completed in Maharashtra by the
eno of Sixth Five Year Plan pericd?

THE MINISTER OF STATE IN THE

MINISTRY OF IRRIGATION (SHRI

Z. R. ANSARI): (a) and {b) A state-
ment indicating major and medium irri-
Eatlon schemes under construction In

62

Maharashira during the Sixth Plan
alongwith expenditure incurreq upto
March. 1981, outlay provided during
1081-82 as well a8 the gchemes com-
pleted during 1980-81 and likely to be
completed in 1081-82 is attached at
Annexure-l. [Placed in Library. See No.
LT-2903/81]

The gchemes which are likely tg be
completed in 1982-83 will be Imown .
only after the Annual Plan discussions
for 1982-83 are over

{c) The required information is given
in the statement attached at Annexure- -
IIL.

[Placed in Library. See No. LT-2503/-
3]]

gl i av A 5 s wy mEEs
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s w3 wF  AMER AR A
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g
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(q) art & ¥ qfn g Fral
F1 AW 7 & fAg qar wue fafema



63 Wrilten Answers

frar nar 2 Wi o fewr % #av srdard
B ar @ R 1

¥ aqr A qACrair aae
w 7T §A1 (& wA A qR) ; (F)
e (7). Fearr gafanior qaTaa
¥am afasaw oy 2 wrag wfm #
Ak & &Y gaar oha srar g qnifes
afazaw qfy d@r aAT § wadia
Fytas wredt H/ig g wifaa @91 @
grag dfwa we faafa ffg wg
®a f sqier 2ww amr oa faEem
g1 F |
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(#) ag g=ar wH gafaaie
Faraa gyl UHF R *1 wrfy g
#fa 9T adyw *sar FIX arli AN FER
% fag vea ATER R F AT & A
RIFRT FITHTET HTHT § |

(w) afs wfa gt H #8=
wiafafant mifaw €, aa: 7€ any @
fFaafiza agf &1 @1 a%dy § 1 A9rfy,
ag AT HT A § 5 sfgsan Frar &,
g sifA B0 AT 1982-83 F ww
aw qer #T fear s )

faaer
(Ho——wdi )
usr /3T wifas &7 weifa wiywan
wfg diai #rq7 fadfae g7
& weaa wEq
gifoq &4
(%) (7)
1 2 3
HFY ToT 9,80,767 3,00,703
wan ) 2,80,140 3,16,784
famre . 2,31,618 1,37,003
TR 1,17,306 5,190
gramon | 27,355 17,956
fgaaw 3w 1,35,915 . 3,417
AT JUT  FIVHIT . AN TIToT
AR 1,386,321 52,477
Foor 1,18,272 52,311
HET T AW 2,53,030 78,749
HATSE . . . 3,70.193 2,81,586
7RI . 1,029 -
FEAT ' 1,40,505 1,806,931
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1 H 3
Sl . . . 49,324 12,511
TRTA 2,46,495 1,22,230
afgaaTy 78,149 56,934
fago . 1,929 947
FET WY 2,80,874 2,30,183
qfFgm e 1,52,658 56,542
FEA FAT AL gae 8,958 3,406
fawtt 780 TS
Trfrey oy 2,527 837

T ) . 39,14,754 18,391,697

Production of Sugar in Punjab

17, SHRI R. L. BHATIA: Will the
Minister of AGRICULTURE be pleased
to state:

[a) the total production of sugar in
Punjab this year; and

{b) how much sugarcane is processed
in Punjah?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). The total sugar production in
Punjab in the sugar year 1980-81 was
0.51 lakh tonnes and the' quantity of
cane crushed by the factories in Punjab
during that year was 5.86 lakh tonmnes.

Extension of Groundnnt Rabi Sum-
mer Cuoliivation

18. SHRI HARIHAR SOREN: Will
the Minister of AGRICULTURE be
Dleased io gtate:

_(a_) whether it is a fact that the Prime
Minister hagqg given suggestion to vari-
Ods State Governments for extending

the areas under Rabi summer ground-
nut cultivation during 1981-82;

(b) if so, the name of the States who
have extended the pgroundnut Rabi
sumrner cultivation in their own Slatea
during the year stated above;

(c) whether any financial allocalioas
have been made {o any State Jovern-
ment for implementing such program-
oie; .

(d) if so, the amount allocaled 1o
Orissa for this purpose during the
current financial year; and

(e} the details about the total hec-
tares of land brought under the ex¥pan-
gsion of groundnut Rabi summer culii-
vation programme in different districts
of Orissa where such programme has
been implemented go far?

THE MINISTER OF STATE IN THE
MINISTRIES (8 AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The Prime Minister in her letter to the
Chief Ministers of various Siates emn-

. phasised the need for teking urgent

measures to maximise oilsceds pro-
duction. Thereon she had suggesied
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the adoption of suitable measure t0
increase ihe zreg under rabi/summer
groundnut. The rabijsummer sowings
of groundnut during 1881-82 have yet
to start in mest of the States

{h) The rabi,/summer cultivation of
groundnut during 1981-82 is proposed
to be taken up in the States of Andhra
Pradesh, Gujarat, Tamil Nadu, Karna-
taka, Maharashtra, Orissa Rajasthan
and Madhya Pradesh under the Cen-
trally sponsored Scheme - for exten-
sion of oilseeds to New Irrigated ar-
eas.

{c) Yes, Sir.

{d) An amount of Rs. 512 lakhs
has been aliocated lo Orissa fop im-
plementation of the Ceniraliy-spons-
ored Scheme Jor extension of Oil-
seeds 1o New Irrigoted Avreag dui-
ing 1981-22 'This i5s to be mel by
ithe Govertunent of india and the
Goveriunent of Orissa as follows:—

(1) Share of the Government

of India Rs. 3+ 86 lakhs
{2} Shar ofthe Government
of Orisen . Rs. 1-26 lakhs
B ———— e —
TaraL

Rs. 5tz lakhs

(e) An area of 71,323 hectares was
covered under rabisummer groaid-
nut under the Centrally sponsored
Scheme for extension of Oilseeds to
New Iirigateqd Areas in Orissa during

1980-81 as per WLreak-up given be-
low:—

Agricultara] Area covercd
district {in hectares)

1. Cuttack . . 11,158
2. Kendrapara . . 21,950
3. Atlagrali . 105,
4. Jagatsinghpur %804
8. Jajpur 14,762
6. Puri . . . 11,093
7. Sambalpur 349
8. Bargerh 794
Torar 71,523
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Loans to Housing Societies

18, SHRI ARJUN SETHI: Wil
the Ministe; of WORKS AND HOU-
SING be pleased to state;

fay whether Government would
consider to wrovide Housing Loan to
the Member of the Housing
Societies (exclusively 1un by Cen-
tral Government Employees) in case
land is given by the DDA; and

(b} if not, the reasons thereof?

THE MIN'STER OF PARLIA-
MENTARY AFFAIRS AND WORKS

AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a)y House Ruild-
ing Advanz. is admissibla to the
Central Government emplovees who
are members of ithe Housing Socl-
eties (exclusively run by Ceniral
Government emplovees) in case ithe
lang is given by the DDA, provid-
ed the piot and the house to ba built
on it are mortgaged Lo the President
of Iadia,

(M I:_)aes not ariza,

.Allotment of Flatg under seil Finan.

cé Scheme
20. SHRI HARIKESH BAHA-
DUR: Wil the Minister of WORKS

AND HOUSING bLie pleased fo stafas:

<{a) what is the number of persons
registered with DDA for aliotment
of category III flals under the first,
second and third self-financing sche-
mes who have not yet been alloiied
flats; and

(by whet is the number ol per-
sons who got themselves registered
for category III flats under the four-
th Self-Financing scheme?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHR! BHISHMA

NARAIN SINGH): (a) The DDA has,

reported that there was no category-
wise regisration in the first ang sec-
and self-financing schemes and that



the number of persons who are yet
to get an allotment is 52 and 1150
respectively, In the third self-finan-
cing scheme, 1752 persong registered
' under ecategory IIl are yet io he
| allotted flats.

(by 4917.
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Foodgraing Procurement

23. SHR] A. K. ROY: will the
Minister of AGRICULTURE be
pleased to state:

(a) smount of foodgrain procured
both wheat and rice by States and
Union territories during the last flve
yesrs;

(b) whether it is a fact that the
food procurement programme failed
everywhere last year, despife bum-
yper production; and

(c) if so, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(e) Total procurement of rice =znd
wheat out of the last five crops i1
given as under:

(Procurement Lakh tonstes)

Rice

Crop Wheat
1976-77 . 431 5165
1977-78 - 48-53 54 78
1978-79 . 6334 8o-00
197g-80 . 8843 58-52
5 t . 55- 66 g« Ho

iProvisiunal)

{b) No, Sir. The procurement out

of 1980-81 crop was much highar than
that out of 1979-80 crop.

(¢} Does not arise.

Defects in Shalimar Bagh L 1.G. Flais

24 SHRI MANMOHAN TUDU:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question
No. 9 on 17 August, 1981 regarding
DDA fists in Shalimar Bagh (AC
Pocket) Delhi and state:

(a) whether most of the LIG fials
recently allotted in  Shalimar Bagh

(3
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(AC Pocket) are facing seepage and
plastering defects;

{b) i go, iz it due to wrong plann-
ing or substandard material used in
construction;

(c) what measures are peing taken
to remove these defects and how many
complaints are pending;

(d) how many represeniations for
payments o interest to alloitees to
whom possession of the flat was not
given due to theit non completion
between 1B August, 1981 to 30 Sep-
tember, 1981 have been Teceived;
and

. (e) number of requests sccepled
and rejected with reagons thereof?

THE MRISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGHY: (a) The DDA has denied
thay most of the LIG flats recently
allotted in AC Pocket Shalimar Bagh
are facing geepage and plastering
defeets. It has reported that water
metres in the houses zre installed by
the allottees on the ground floor in
the wall of side room and that in some
of the houses seepage of water has

been noticed due to improper fiXing .

of meters by the sllottees.

(b)Y The DDA has denied that the
defect refered to in reply to part (a)
of the question is due to wrong plann-
ing or use of sub-standard material
in construction. 1% has further re-
ported that the construction of flats
has been carried out in accordance
with CP.W.D. specificaticng and
approved drawings.

(c) Does not arife in view of repliey
to purts (8) and (b) above. The
D.D.A. has reported that no complaints
are pending.

-

{dy and (e). The DDA has reported
tha; representation from one alloltee
has been received for payment of in-
terest and that this j5 being looked
into.

-

*—
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Unfilleq Posts of Beljdars in CPWD

25. SHRI LAKKAPPA: Will the
Minister of WORKS AND HOUSING
‘be pleased to refer to the reply given
to Unstarred Question No, 1034 on 24
August, 1381 regarding fllling up the
vacant posts of Beldars jn CPWD
Delhi/New Delhi and state:

(a) by what time the lists sponsor-
ed by the Employment Lxchange
which ere pending from the last one
year would pe implemented; and

(b) the reasons therefor?

THE MINISTEH OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH)}: {a) and (b)., As already
stated in reply to part (b) of the
Unstarred Question No. 1034 on 24th
August, 1981, orders have been isrued
that the existing muster ro]l employees
may be absorbed in workcharged
cstablishment against the vacancies
«that fall in the direct recruitment
quota, subject to certain conditions.

Therefore, the list sent by the Employ-

ment Exchange will be considered, if
necessary, only after all the eligible
muster roll employets have been
absorbed first,

Constroction of Embankment on
Rivers to Control Fleods

28, SHRI CHINTAMANI JENA:
Will the Minister of TRRIGATION Le
Pleased to state:

(a) whether there was any pro-
posal under the consideration of
Government for the construction of
flood confrol embankment on the
Yivers of different States Juring the
current financial year; and

(b) is so, what are the details
regerding the amount allocated for this
Purpose to the State of Orismsa for the
current financial year?

“allotted in the State

Written Answers AGRAHAYANA 2, 1903 (SAKA) Wrilten Answers T4

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). Flood
Control projeécts including ilcod cen-

ltrol embankments are planned, im-

plemented and financed by the State
Governments,

The Government of Orissa has re-
ported that 70,85 lakhs have been
Governmen
budget for construction/improvement
of embankments in the current finan-
cial year, .
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Housing by D.D.A.

28, SHR] PYUS TIRKEY: Will the
Minister of WORKS ANT HOUSING
be pleased to state:

{a) whether DDA is using sub-
standard material for ¢omstructing
the Houses;

{b) how many of the DDA Houses
have been found defecive;

{c) has any enquiry beer conduct-
ed in thig respect;

(d) if so, what are the findings of
the Committee; and

(e) what are the steps taken by
Government so far?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (3) to {e). Information is
being collected and will be laid on
the Table of the Sabha.

NOVEMBER, 23, 1981
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Baghalati Medinm Irrigation Project

29, SHRI GIRIDHAR CGOMANGO:
Will the Minister of IRRIGATION
be pleased to state:

{a} whether his Ministry received
Baghalati Medium Irrigation Project
Report; A

(b} if so, whether the project report
has been examined by the Central
Water Commission;

{t) when the project report is likely
to be cleared; and

(d) the steps taken by Goverr.ment
of Orissa to include the project in
Sixth Plan of the State for zxecution?

THE MINISTER OF STATE 1N THE
MINISTRY OF IRRIGATION (SHRI
Z. A, ANSARD: (a) to (c). The re-
pvort on Baghalati medium irrigation
project was received in the Central
Water Commission from the (Govern-
ment of Orissa in July, 1881, The
project was examined in the Commis~
sion and certain larifications were
sought for from the Siate Government
in September, 198L. The project can
be processeq further for clearance only
aftr the clarifications/replies to the
comments are received from the State
Government gnd subject to itg {echno-
economic feasibility being estab-
lished,

(d) The Government of QOrissa have
not included +thig projest in their
Sixth Plap proposals.

Inadeyuate supply of wheat to FP
Shops in Delhi

30. SHRI RAJESH KUMAR SINGH:
Will the Minister of AGRICULTURE
ba pleased to state;

{a) whether it is 3 fact that wheat
has not been made available to a
number of fair price shops in Delhi
during the last six months and 1f 50,
the reasons thereof; and
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{b) whether any steps have been
taken by the Govermment to supply
wheat in sufficient guantiity to all the
Fair Price Shops in the Capital

THE MINISTER OF STATE IN
THE MINISTERIES OF AGRICUIL.-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SAWAMINA-
THAN): (a) Ne, Sir,

(by Adequate stocks of wheat a.e
being maintained for supply to Delhi
against monthly alloiments mace
from Central Pool,

Shops in Netaji Nagar Market,
New Delhi

31. SHRI K. PRADHANI: Will the
Minister of WORKS AND HOUSING
be pleaseq to refer to the reply given
to Unstarred Question No. 4005 on
14 Seplember, 1981 regarding misuse
of enclosures, attached to shops in
Netaji Naga; Market, New Dethi, and
state:

€a) why no action hag been taken so
Tar by the New Delhi Municipal Com-
mitiee to remove the enclosures
against the gaid shops in  Netaji
Nagar Market, New Delhi;

{b) whether any decision has since
been taken in the matter; and

(e) if not, when , decision to de-
molish these enclosures and provide
suitable open verandsh in front of
the shops is expected to be Imple-
mented?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) and {(by. The
New Delhi Municipal Committee have
reported that after 5 detailed exa-
mination .of the matter it has been
decidey by them that the enciosures
will not be removed.

(c) Daes not arige.

Amendment 10 Urban Land (Ceiling
and Regulation), Act, 197

32. SHRI R. K. MHALGI: Will the
Minister of WORKS AND HOUSING

be pleased to reter to the reply given

78

to Unstarred Question No. 6541 on 6
April, 1981 regarding Amendment to
Urban Land Ceilings Act and gtate:

{a) whether the fina] decision about
amending the Urbap Land (Ceiling
and Regulation} Act, 1976 has since
heen taken;

(b) if so, when, and when such
amending Bill is likely to be intrs-
duced;

(¢) what are the main features of
the amending Bill; and

{a) if no decision has go far been
taken, the reasons therefor?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHR]I BHISEMA NA.
RAIN SINGH): (a) to (d), No final
decision has been taken so far. The
proposal for amending the Urban
Lang (Ceiling ard Regulation) Act,
1978 js still in process and the amend-
ing Bill wil] be introduced a3 soon
as the requisite formalities ara com-
pleted.

Unauthorised use of governmeny land
in Phul Bath, Lawrence Road,
Rampura, Delhi

33. SBRI XESHAORAO PARDHI:
‘Wil the Minister of WOIKS AND
HOUSING be pleased to state:

(a) whether WZ/27-A Phul Bagh,
Lawrgnce Recad, Rampurs, Delhi-35
(in front of Durga Mandir, Golden
Park), is a Government land;

(b) under whose possession this
land stands at present and since
when; and

(e} whether the possesgion of this
lang is legal, if so, how and if not,
remedial teasureg- taken 1o et the
Government land vacateq immediate-
Iy?
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THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HCUSING (SHR] BHISHMA NA-
RAIN SINGH): (8) Yes, Sir.

(b) and (c), The Delbi Develop-
ment Authority has reporied that the
land iz under unauthorised occupation
of Shri Laxmi Chand S/o Shri
Rameshwar Daysl Since 1872. The
Delhi Development Authority has also
stated that action has been initiated
under the provisions of the Publie
Premiseg (Eviction of Unauthorised
Occupants) Act, 1971 to get the pre-
migeg vacated.

Edible 0il Impori Pelicy

34. SHRY SANAT KUMAR MAN-
DAL: Will the Minister of CIViL
SUPPLIES pe pleased to state:

(ay whether Government have by
now finalised their edible oil Import
Policy for the next year;

(b} if so, whether he will lay on
the Table a copy thereof; and

{c) whether Government have
taken any steps to take out all imporis
of such oil from private traders who
hag in the pasl made huge prufits
iherefrom and il so, what?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
{a) tp {(c). The Edible Qil Import
Policy for the pewxt Oil-Year 1981-82
(November 1981-Ociober 1882} iz in
the process of being finalised shortly.
All imports of edible pils on Govern-
ment account are canslised through
the State Trading Corporation of
India Ltd.
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DDA Flats/Plots alloteg to M.Ps, ex-
M.PS. and Judges of Delhi High Court
aml Supreme Court

37. SHRI K, T. KOSALRAM: Will
the Minister o[ WORKS AND HOUS-
ING hbe pleased to state:

(a} the number of M.Ps. and ex-
M.FPs who have been alloited by the
DDA flats under different categories,
irom the dete of inceplion of DDA till
date;

(b) the names aof Cooperative So-
cieties of ex.M.,Ps which have been
allotted lands in the Capita] and the
acreage and lecation of such plots
allotted tg the Cooperative Societies;
of M.Ps; and

(c) whether the DDA has also
allotted any plot to the Judges of
Delhi High Court and the Judges of
Supreme Court, ag hag been done in
Bombay by the Government of Maha-
rashtra?

THE MINISTEL OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (c). Informa-

* tion is being collected ang will be

laid on thg table of the Sabha.

Damage of Piddy Crop in West
Bengal

38. SHRI NARAYAN CHOUBEY:
Will the Minister of AGRICULTURE
be pleased {p state:

(a) whether Government are aware
of very heavy damage to paddy crop
in West Bengal due to sttack from
insects;
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(b) what will be the percentage of
loss of production; and

{c¢) whether there is any proposal
to compensate the peasants for their
losg of production?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI - R. V. SWAMINA-
THAN): (ay In West Bengal the
Kharif pady crop was affected by Rice
Tungro Virug disease transmitted@ by
paddy green leaf hopper and insect-
pests like stem borer, gall fly and
brown plant hopper in light to mo-
derate intensity.

(by No precise estimates of loss
have been reported.

{c) Under the Centrally Sponsored
Scheme, subsidy assistance is avail-
able for the control of major pests/
diseases of paddy, For West Bengal,
an amount of Rs. 1.80 lakhs as Central
share of subsidy for control of brown
plant hopper in 6000 ha, has been
sanctioned for 1981-82 as proposed by
the State. Np proposal for compen-
sating the farmerg for loss of produc-
tion ig under consideration.
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Rice toe West Bengal

40, SHR!I AJIT KUMAR SABA:
SHRI SUBODH SEN:

Will the Minister of AGRICUL-
TURE be pleased to state:

{a) whether Government are aware
that Wesy Bengal are not getting rice
irom Central Government as per their
demang based on requirement;

(b1 whether it is also a fact that
whatever ig allotted to West Bengal
that alsp iz not supplied at all;

{c) if go, the reasons thereof; and

{d) the steps taken by Government
to supply rice as per their demand re-
guarly?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI E. V. SWAMINATHAN): (a)
West Bengal Government are being
allotted rice @1,75,00 tonnes per
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month as asked for by the State Gov-
ernment,

(h) to (d). Sufficient rice stocks
were availeble in the State. The
State Government, have however, lift.
ed on ap average 71,000 tonnes per
month. Mavement of rice to West
Bengal ig slso maintained at a suffi-
ciently high levei 1o position adeguate
stocks in the States
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Government Accommodation

43. DR. KRUPASINDHU BHOI:

SHRIMATI JAYANTI
PATNAIK:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of applications
pending with his Ministry g5 on 15th
Noveraber, 1981 for allotment of Go-
vernment accomrodation to Qentral
Government employees working in
Delui in ‘B’ apd ‘C' category with
their year of priority in each cate-
gury,;

(b) the number of guartery under
construction in each category and the
number of guarters in each category
likely to be campleted by December,
1982; and

(¢) if g0, when and where the eons-
truction of all these gquarters are
likely to be completed ang different
categories thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a)

Type of Na.ofr  Psiority
accommodation  application  date
pending on  crvered

13~-11-81 on 18-11-81

B 23818 18259

c 460 13-7'59

(b} and (c). No. of quarters under
construction is as under: —

Type-B 4228

Type-C 6476

No. of quarters likely to be complcted by
December, 1982 in each type area wise are
© as underg—

Location, Type-B  Type-C
Sadique Ngr. - VPR
M.B. Road . 2.232 2074

—

1 2 K]
Mohammadpur 264 —
Aram Bagh . 564 485
Lodi Road . - I, 050
Timarpur . . 376 210
D.IZ. Avea . 224 1,704

3,824 5:593

Increasing Sugar Production

44 SHRI R P. YADAV: Will
the Minister of AGRICULTURE be
pleased 1o state;

(a) the details of the steps taken
by Government to increase Ssugar
production. during the current
season; and

(b) the impact thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TIONS (SHRI R. V. SWAMI-
NATHAN): (&) and (b). Govern-
ment have announced the grant of
incentive to sugar factories, by way
of an excise rebate for early crush-
ing, to increage sugar production dur-
ing the current seasom. '

The tota] sugar production during
the eurrent season, up to 7th Novem-
ber, 1881, was 114,996 fonnes as
against 53,419 fonnes up to the corres-
ponding date last year, The pnumber
of faclories in operation, as on that
date wag 106 as againsi 76 last year.

Assistance sought by Andhra Pra-
desh for Modernisation of Canal and
Distributory Systems

45. SHRI M. RAMGOPAL REDDY:
Wil the Minister of IRRIGATION
be pleaged to state:

(a) whether Andhra Pradesh Go-
vernment has sought Central assis
tance for modernisation of the Canal
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and distributory systems under the
major rivers in the State; and

(b) it s0, the amount asked for and
amount sanctioned by Central Go-
vernment during 1981-82?

THE MINISTER OF STATE 1IN
THE MINISTRY OF IRRIGATION
(SHRI 7. R, ANSARD): (a) No, Sir.

«b) Doegg not arise,

Levy Sugar to West Bengal

46. SHRI SUDHIR KUMAR GIRT:
SHRI NIREN GHUSH.

Will the Minister of
TURE be pleased o siate:

AGRICUL-

(a) whether Government are aware
that the monthly allpcation of levy
sugar to¢ Wesy Bengzal ig 2200 MT
against  monthly  requiremest  of
40000 MT,

(b whether j1 is a’so o £t thal
the arrivals in the Slate have con-
sistently fallen short of a'lecation;
in 1980 the total arrivals were 207648
MT  against tota; allocation of
272299 MT, leaving g huge backlog
of 64653;

(c? I so0, the ruusons thercof; and

(d) the stops taken by the Govern-
ment to improve both the allocalion
and despatch tg meet the demanad?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRf R V. SWAMI-
NATHAN): (a) With the coming
inty operation of partis; control on
sugar with effect from 17th Decem-
ber 1979, the monthly Stzlewise levy
sugar quotgs as obtaining during
previous partia] contrel period have
been revived and accordingly, West
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Bengal Government is getting a
monthly levy sugar quota of 21,994
tonnes for distribution through fair
price shops (in addition, small quan-
tities for Border Security Force, Cen-
tral Reserve Police Force ele. are
aiso being allotted). West Bengal
Government had asked for increase
in thg monthly quota of 40,000 tonnes
buy due lo tight evailubility of levy
sugar it has not been possible to make
any increase in the quota.

(b) to (d). For the year 1980 ie
from January to December, 1980 the
total Jevy sugar alloited to West Ben-
gal was 2,064,199 1onnes and a8
against this the.arrivals in the State
were 2,07,225 tonnes. Besides, Food
Corprration of India was also having
17,521 {onnes of sugar in its godowns
as on 31st December 1980. The short-
fall jg arrivals in some of the months
was due to the fact that Foog Cor-
poration of India is required to move
Jevy sugar to varioug deslinations in
West Benga] from the fap off surplus
State of Maharashtra and, therefore,
rmovement difficulties ara cncounte.ed
on certain geeasions due to constraints

in thg availability of adequate num-

ber of “wogons. Food Corporation of
India has been advised to expedite
the lifting 3ng movement of allotied
levy sugar to West Bengal and the
position  in this regard has con-
siderably improved. In the last three
months from August to October, 1881
the tota} arrivalg in the State were
§8.122 tonnes as against levy  sugar
allocation of about 66,058 tonnes in
ihe said months.

Nationay Capital Region

47, SHRI HARISH KUMAR GAN-
CAWAR: Will the Minister of
WORKS AND HOUSING be pleassd
to siate: -

(a) whether a Bill is proposed to
he introduced to give effect to  the
recommendations of the high-powered
board set up for the National Capi-
tal Region Plan; k
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-{b) whether DDA will not allot
flat or auction land to anv persons
not ordinarily resident of Delhi for
the last ten years immeediately pre-
ceding the event; and

{c) the reasons for not tackling
the unabated increase in the popu'a-
tion pf Delhi; and

(dy reasons for increasing the
priceg of land in Delhi, with details?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH}: (a) The views of
the State Governments of UP/Hary-
ana/Rajasthan & L.G. Delhi are be-
ing obtained.

(b) .and {e), The informatiorn is
being ecollected and will he laig on
the Table of the Sabha.

(d) The price rise appears 0 he
due to general inflationary trends
and low availability of plots for f{ree
purchase.

T HIAW 9T AW W af swafe

48. WY | TX T : 34T g
Ad ag A & g1 a4
T gra B dqaTz et F
awt & darr & fag fraffes 1018, 23
are 9% A gty § § o9 a% wedw
usy % frady grafe @d £ of §
Wz gg Fwofa fex-fm st & fag
Fd = 7 aqr sa¥ afony fredr @
e & avrgr § o aFmn
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grafy ® &< v TewEe e
wfawma 4fn foa gm oF swat § aqd
& A ?

gfn aur wwdw qafasio wa el
# ummRat (W) WiTe 4T GRS :
wE T & A 19,18, 23 AW
w0 & WACH & AT um d@oem
NEF & agA 78 F OH qOF, T19AT
Fma 1 ®iE fawe Agt & 0 67 <A,
ed Fraat wafa (1980-85) & fag
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@ B gfez i waty =i ) oW
T2r€ O & fau 3w ¥ fagure a=t
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“qa FEW” AIEE AT B STOR
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L ELrE R | s afcara gfeana
(1980-81) (1981-82) (1980-85)
1 2 3 4 5
1 ATFE Tam 3.70 10. 00 15.00
2 Tqq 187.00 130. 00 632.50
3 fagr 11.00 11. 60 40.00
4 TR 129,12 145.13 630.90
5 gheamom 0. 60 1.00 5.00
6 fewm=r w2 5.00 5.20 80.00
7 IF U FEHIR — —_ —_— '
8§  wlew — 14.00 100.00
9 FIF 30. 00 37.00 160. 00
10 a8 qW 2.00 2.00 10.00
11 HE (oG — _ —_
12 afnye 23. 00 4.00 5.00
13 T 23.77 35.00 75.00
14 LI — —
15 Ecike —_ —_ —
16 LRI —_ —— —
17 THEIT 7.87 8.50 30.83
18 fafery —_ — —_
19 Ifaaerg 7.01 © 8,00 35.00
20 fogor . 4.31 3.00 25.00
21 ITL R . 23.00 33.00 100.00
22 To e 6.33 7.00 25. 00
442. 71 455,83 19,69. 23
1. M, 77 a9y 7T 2.12 . 2.00 12.00
nT =95 wifgy 97 - 2.12 2.00 12,00
ufgs Wl O 4,44. 83 4,57.83 19,81.23

o
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Prospecty of Kharif Crop

49, SHRI T. R SHAMANNA:
Will the Ministe;, of AGRICULTURE
be pleased to state:

(a) the prospects of Kharif crops
in different parts of the country with
respect to important food items like
rice, wheat and cereals, like jawar,
Ragi, ete. for the year 1981-82. and

(b) the estimate of production
{State-wise) in respeet of Tice,
wheat, and cereals like Jawar, Ragi,
etc. for 1981-82 ang aleo the estimate
and actuals for 1980-B17

THE MINISTER oF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAIL RECONSTRUC-
TION (SHRI R, V. SWAMINATH.
AN)Y: (&) Prospects for kharif food-
graing during 1981-82 appeay to he
satisfactory.

(b) Total production during the
current year may be more or less of
the same order as last vest, The
quantitative estimates of production
for 1981-82 will become avallghle
after the close of the agricultu-
ral year {(July-June). A statement
giving actualg for 1980. Bl ig attached.

Statement .
Predaction of Riee, Whint, Other Cereads and Total Cereals —1980-81

(Pro. in *o0u tonaes)

Stae Rice Wheat Other Total
Cereals Cereals
I 2 3 4 5

Amdhra Pradesh . 11442 g3 24571 - oo 6
Assam o592 8 iy 1y 26986
Bihar . . . . . . 54760 2825-0 1314-0 g615'0
Guijarat 556-6 sags 3 2353 7 4a0B-6
Haryana e 1228:0 36000 7650 55030

Himachal Pradesh . . .
Jammu & Kashmir

Karnataka

Kerala

Madhya Pradesh

Maharashtra . . . .

Orisea - . . . . . . N

Punjab . .

Rajasthan . . . . ; .
Tamil Nadu
Tripura
Uuar Pradesh . . . . .
West Beumal . . o
Oteers . . . .

An lllDlA:; . . . . .

969  a83-r 485:6 86y 6
546 4 2064 523-3 12761
2210- ¢ 1778 53348 57923
12918 . g 129477
goor'¢ 3088z m005'3 100834
23606 931'3  36oB-1 Sgow-o
41310 1215 f2rer 48736
3ae3-0  7700:0 7978 1r30-8
149-8 29906 2809'3  5349°1
3975° 0 o4 1421°5  sgfg
3900 1009 ve 400°3
440°0 131338 3¢a6-0 200wy

740s-8 4732 104-4 Bogin
891-4 ra% i 1337 10062

53231-0  36460-0 29008 1NF7038
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. Wheat Procurement

- 50. SHRIMATI SUSEELA GOPA-
LAN: Will the Minister of AGRI-
‘CULTURE be pleased to slate:

(a) what was the estimated total
production of wheat guring the last
Rabi crop;

(by what was the target for pro-
curement of wheat during the Rahi
crop;

(cy what are the reasons for the
frilure n procurement; ang -

(d)y what remedial measures are
contemplateg te prevemt such fail-
ures in future?

- - THE MINISTER -OF . STATE. -IN
THE MINISTRIES OF AGRICUL-

TURE AND RURAL RECONSTRUC- =

TION (SHRI R. V. SWAMINATH-
AN): (a) 363 million tonnes

{by to (d). The Centra} Govern-
ment ensures ressonable price to
farmers under Price support opera-
tions,. They purchase through Food
Corporation of India, State Gov-
ernmentg or/and their agencies all

stockg offered at support price. It

was expected that 9.5 million tonnes
of wheat will be offered at suppor!
prices, However, a guantity of
about 658 million tonnes of wheat
(a3 reported upto 13th November,
1881) was offered at support price
ang procured as compared to 5.63
million tonneg during the corres-
ponding period of the last season.
Any further stocks offered by the
farmers at gupport price will also be
procured, ;.0 . o

It is possible that procurement fell
short of expectation. due to offers of
higher prices by the trade as com-
pared to price fixed by the Govern-
.ment and withholding. ol wheat stocks
by pmducera LA
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Scheme to check Desertification and
deforestation

51. SHRE1 HIRALAL R, PARMAR:

SHRIMATI
RANE;

SANYOGITA

SHRI GHULAM MOHAM-
MAD KHAN:

SHRI R. P. GAEKWAD:

Will the Minister of AGRICUL-
TURE be pleased to state:

- (a) whether lhe growing pressurc
of population on land, reckless im-
plementation of many developent
projects and increasing need for

Iuel have led to deforestation;

{by whether Government have
evolvegd any scheme to check des-
ertification and deforestation in zol-
laboration with other countries and
international apgencies. and

(¢c) if so, the details thereof?

THE MINISTER QF STATE 1IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R, V. SWAMINATH-
ANyY: (a) Yes, Sir.

(b) and (¢), Yes, Sir. The schem-

. es are mainly for afforestation yn-

der the Social Forestry Programme.
Schemes in Uttar Pradesh’ and Guja-
rat, with cutlay of Rs. 40 crores and
Rs, 85.36 crores respectively, are un-.

© dey implementation with World Bank
. assistance,

The schemes of Wast
Bengal, Madhya Pradesh, Maharash-
tra, Tamil Nadu, Karnataka Orissa,
Bihar, Andhra Pradesh, Haryana and
Jammu ang Kashmir, for imple-
mentation with foreign assistance,
are under consideration.
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e waram ® Tsg wat (s
frrgiga™ werel) @ (F) WA
Hereq geia : [ATE KT AHIM TRAGT
1 9% s @ & 1| 9im AR A
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Scarity of Watey and Drought in
Western Rajasthan

53, SHRI DAULAT RAM SARAN:
will the Minister of AGRICULTURE
be pleased to state :

- A e e
PR f
= LY

(a) whether Government are
aware of the conitivoug severe scar-
city of water and drought condition
becoming wrose in the Western Raj-
asthan compelling the rura] popula-
tion to flee to the neighbouring States
and across Pakistan border; and

-

. (b) if 'so, what steps have heen
taken by the (Government to  assist
the State Government in meeting
the situation?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):
(a) and (b). According ta the report
received from the Government of
Rajasthan, 23 districts other than
Ganganagar, Jaipur and Kota conti-
tue {o be affecied by drought. The
State Covernent have intimated that
the porp inspection reports have been
calied for from the Collectors and a
detailed memorandum indicating the
extent of damages due to drought and
the Central assistance needad to meset
the situation would be forwarded to
the Government of India. On receipt
of the same, the matter will be consi-
dered further. .

Meanwhile the Government have
provideg the following assistance to
the Government of Rajasthan:
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"{{) To save the Kharif Crops, the
Central Government issued an adhoc
directive for release of 11,743 cusecs
of water for Rajasthan Canals.

{(ii) The Central Ground Water
Board made available drilling rigs for
boring of wells in the drought affect-
ed areas.

(iii) The Ministry of Defence issued
instructions to the Army headguarters
io provide assistance in arranging of
supply of drinking water in the re-
mote areas,

(iv) Under the Accelerated Rural
Water Supply Programme  during
1981-82, a sum of Rs. 208.00 lakhs has
been released {0 the Grovernment of
Rajasthan,

(v) The State Governments of
Uttar Pradesh, Gujurat, Haryana and
Madbya Pradesh have been requested
to provide grazing facilities for the
migraled cattle of Rajasthan.

(vi) During the eurrent year 1881-
82 the State Government have been
alioted Rs, 234.00 lakhs including an
allocation of 4000 MT Foodgrains
under the National Rural Employment
Programme,

“{vii) The State Government has
been sanctioned Rs. 17 crores (Rs, 5
crores for Kharif and Rs, 12 crores
for Rabi) as short-term loan for pur-
chase and distribution of Agricultural
inputs. The Government of India re-
cently approved g ceiling of expen-
diture of Rs. 4505.60 lakhs for flood
relief measures in Rajasthan. This
amount included Rs. 150.00 lakhs for
repairg and restoration of the Water
supply system in Jalpur city and Rs.
75.80 jakhs for other places, some of
which sre now affected by drought.
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Priceg of Iree mle Bugar

34. SHRI CHINTAMANI PANI-
GRAHI; Will the Miifster of AGRI-
CULTURE be pleased to siate:

{a) whether there has been any
Iall in the {free sale sugar pnces by
now; and

(b) it so, what js the free sale
price up-to-date compared to last
year s"

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHR; R. V. SWAMINA-
THAN): (a) Yes, Sir.

(b) The range of retail prices in
the principal markets, as on 17-11-
1981, was Rs. 5.30 to Rs, 6.15 per Kg.,
compared to price range of Rs. 5.97
%o Re. 11.00 per Kg- as on 17-11-1980.

Turkman Gate Eviciees

‘55, SHRI RAM VILAS PASWAN:
SHRI RASHEED MAS0QD:

‘'Will the Minister of WORKS AND
HOUS[NG be pleased to state:

‘(a) the number of families that
were removed from the Turkman Gate
area during the ‘beautification’ drive;

(b) the number of Aats that khave
heen constructed by DDA in the Turk-
man Gale area for the rehabilitation
of the removed families; and

(¢} the number of families that have
since been rehabilitated and the rea-
sons for delay in rehabintatmg the re-
maining familiea?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) to (c). The information
is being collected and wil] be Iaid on
the Table of the Sabha
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Maintenance of record of Loag of Lives
by Flood; Droughts and Natural Cala-
mities. nT

56. SHR! SATYASADHAN CHAK-
RABORTY: Will the Minister of AG-
RICULTURE be pleased to state:

(a) whether Government are main-
taining any record for the loss of lives
by floods, droughts, and natursl cala-
mities for the last Five Years;

(b) if so, what is the number of
such victoms, year-wise;

(c) the loss of crop, properties for
the same period; ang

(d) tolal money spent to check the
fioods for the same period?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (&)
to {c). On the basis of the informa-
tion received from the States, a state-
ment showing the extent of damages
due to floods, droughty and other na-
tural calamities for the 1last Five
Years is enclosegy (Place in Library
see No. LT-2904/81).

(d}) A sum of Rs  85878.47 lakhs
has been spent so far from 1976-77 to
1981-82 (approved) on floods control
measures.

Housing Shortage in the Country

537. SHRI SONTOSH MOHAN DEV:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
of acute housing shortage in the coun-
try and the number of those who are
in need of houses at present;

{b) whether Government propose to
set up a National Corporation for de-

velopment and slletment of land, con-
struction of houses  specially for the
rural poor; and

(¢) the total money proposed to be
allotted for deve.opment of plots and
construction during the Sixth Plan
period?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. On the basis of
1971 census and population projections
made by Registrar General of India
thereon for 1981, the estimate of hous-
ing shorfage, as  worked out by the
National Buildings Organisation is as
unders—

Rural 16.5 Million

Utrban . 4.8 million

Total . 21.3 million
(by No, Sir.

(¢y The public sector outlay on
housing in the Sixth Plan is Rs. 1450.87
crores. '

Assistance for Research Programmes

on Betel Vine in Calcutta and Jadav-

pur Universities and Bidhan Chandrs
Krishi Vishwa Vidyalaya.

58. PROF. SATYAGOPAIL- MISRA:
Will the Minister of AGRICULTURE
be pleased to refler to the reply given
to USQ No. 3050 on 7th September,
1981 regarding research on betel leaf
plantation and state;

(a) the latest positlon regarding the
proposal under the active considera-
tion of the Government to give sanc-
tion to the University of Caleutta,
Bidhan Chandra Krishi Vishwa Vidya-
laya and Jadavpur University t5 car-
ry on research progreamme on hatel
ving during the Sixth Flan period;
and MY ¢ ~

" e ~ B

(b} the detaily of the proposal?
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THE MINISTER OF STATE IN TIF
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The All India Coordinated Research
Project on Beielvine Improvement
formulated by the Indian Council of
Agricultural Research under the Sixth
Five Year Plan has not yet been clear-
ed by the Planning Commisgion and
the Ministry of Finance. The Bidhan
Chandra Krishi Vishwa Vidyalaya i%
-west Bengal is proposed ag one of tbe
centres under the aforesaid project.
There is, however, . no proposal for
establishing centres in the Universitly
of Calcutta and in Jadavpur Universt-
ty during the Sixth Five Vear Plan
period.

(b) An Al Indiz <Coordinated Hc-
search Project on Belelvine Improve
ment is being proposed to improve
betelvine cultivation in India by
standarising agronomic and storag®
techniques. The proposed project will
inelude research op various aspects of
agro-technigues such as determination
of nutrient elements, status of vine
associated with high yield of leaves of
acceptable quality by long term ferti-
lizer trials and survey of plantation
with higtory ¢f high performance, gooil

. management, spacing trial, water re-
quirement, post harvest technology efc.
Improvement in  storage technigues
will help the f{rade In overcoming
Auctuations in the market price and
in stabilizing the betelving industry
for the benefit of both the producer
and consumer. The proposed projecl
‘will have centres a{ Natlonal Bota-
nica] Research  Instityte, Lucknow,
Tamil Nadu  Agricultural University,
Coimhatore, Orissa University of Agri-
culture and Technology, Bhubneshwar,
Mahatma Phule Krishi Vidyapeeth,

* Rahuri, J. N. Krighi Vishwg Vidyalaya,
. Jabslpur, Bidhan Chandra Krishi
Vishwa Vidyalaya, Kalyani, West Ben_
-gal and.a Coordinating Unit” (location
not yet decided) with a total financial
outlay of Rs. 38.82 lakhs. Out of this
Rs. 5.32 lakhs has been proposed to
Bidhan Chandry Krishi Vishwa Vid-
valaya, Kalyani Centre.
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Establishment of National Milk Gird

58. SHR] JAGDISH TYTLER: Will
the Minister of AGRICULTURE bhbe
pleased to state:

(a) whether Government are con-
sidering a proposal for the establish-
ment of an effective  National Milk
Grid to provide milk  and solve the
problems -of the deficit States; - . -

(b} whether Government have been
seriousiy considering the intreduction
of minimum prices for milk on a na-
tion-wide basis to protect the interests
of the producers, especially in the
rurgl m’eas; ang

(e) if so, the
posals?

details of these pro-

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI!
R. V. SWAMINATHAN)-. (a) Under
the Operation Flood programme, ac-
rangements are being made to develop
and link selecteg milk produeing areas
to the major urban consuming centres.

‘(b) No, Sir,

(¢) Does not arise.

Anpual Plap for Delhi -

40. SHRI RASHEED MASQOD:
PROF. AJIT KUMAR MEHTA:

Will the Minister of WORKS AND
HOUSII:«IG be pleased to state:

{a) whether for the current annual
plan for Delhi no  funds have Seen
esrmarked for the imporiant items
like anti-pollyiion measures, National
Capital Region and a. sewerage for
Shahdara and adjoining areas and that
even the sector-wise allocation for the
entire Sixth Plan perfog does not in-
clude these items; and

' (b} if so. the reasons therefor?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) Does not arise.

Agricultural Prices Cormmissiqn

61. SHRI P. NAMGYAL: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) the names and particulars of the
members of the Agricultural Prices
Commission;

{b) whether it is a fact that there
has been persistent _complaints Irom
the farmers that the  Agricultural

Prices Commission is not doing justice -

to the farmers in finding the prices of
agricultural commeodities;

{c) what steps the Government of
India propose to fake to remove the
doubt persisting in the minds of far-
mers about the A.P.C. and thelr work-
ing; and

» W Y

(d)} whether Agriculture Ecgnomic
experts from the Agricultural Univer-
sities of different Agro-climatical re-
gions of India will be associated with
the A.P.C. in future to arrive at reason-
able prices for the agricultural pro-
duce?

THE MINISTER OF STATE IN I'HE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Besides
the Chairman, the Agricultural prices
Commission has the following mem-
bers—

(i) Dr. T.'N. Dhar—Member Sec-
ig rotary.

1
(ii) Shyi Randhir
(Non-offleial),

(ili) Dr, M. V. George—Member, .

Singh—Member

. Dr, T. N, Dhar belongs to IBS. He
Joined the Commission in April, 1988
Shri Randhir  joined the Commission

.

in July 1980 in the capacity of a non-
official having understanding of agri-
cultural production and consurmer =
problems. Dr. M, V. George, an Agri-
cultura] Economist, joined the Com-
mission in February, 1981. He is on
deputation from the Kerala State Plam .
ning Board.

(b) and (¢). The Agriculiural Prices
Commission is an advisory body, and -
the Government takes decisions on the
basis of it recommendations, after
taking into accounf all relevant fac-
tors including such representationsg as
may be received from farmers.

(d) There is no proposal at present
to alter the composition of the Com-
mission.,

‘Disposal of Tmporied Sugar

BALANANDAN: Will
AGRICULTURE be

62. SHRI E.
the Minister of
pleased to state:

{a} what steps have been taken {ox
the disposal of the imported sugar;

(b) how mueh  sugar has already
reached the country against the total
contracting of about 2.15 lakh tonnes
and

{c) the amount of imported sugar
allocated to the States (Siate-wise)?

THE MINISTER OQF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) A part of the imported
sugar was disposed of in the
open market - through auction by
tendets for meeting the ndditional
demand of sugar during the festival
months of September and Qctober,
1981. The remaining guantlty of im-
ported sugar ls belng utilised for meetl-
ing portion of the levy requirement
of varioug State Government/Food
Corporation of India for th® month
of November ang Decem ber,IB8I. ~
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{b} The contract for impart was for
a total quantity of 2,14,660 MT of
white sugar against which 2,13,940.2
MT of sugar hias already been received
in various port godowna.

(e} A statement is enclosed indicat-
ing the amount of Iimported sugar
allecated to the States.

Statement

Siatement showing the allocatlon of
imported sugar to the State Govern-
ments and Food Corporation of India
for November and December, 1981.

S.No.  Name of States Importad
allotted
November, 1981
1. Andhra Pradesh. o088y- 5
2. Gujarat 14035° 7
3- Haryana 79
4. Kerala 55416
8. Tamil Nadu 67516
6. Maharashtra
7. Karnatakn
8. Punjab 65875
g. Uttar Pradesh 243306
10. Rajasthan . 127436
11, Goa . . . . . 4080
12. Daman . . . . 480
13.. Diu . . . - - 2470
14, Chandlgarh . . . 2950
':‘5T Himach;l Pr'ad.esﬁ " 1589 a
15 Dadar Nagar Haveli . . 960
t7 M.nﬂpur . . 1354
18. ’\Iapland . . . 2498
19. Pondicherry *. _
40, Mahe et ‘

. s
o Kardkal . UL

LR
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27. Yanam
23. Tripura . . . ) 7794
24. Sikkim . . . . 159°3
25. Bhutan - . . . 1000
TotaL . 1003958
26, FCI . 58308-0
Grand tatal for November, 81
158803+ 8
For Pecemnber, 1981
1. Andhea Pradesh 1ibiy-¢
BhgT
2 i Nadu 19788-
T e
3- Kerala 7996- 1
MT
TotaL . . . 3040070

Grand tutal for Now:mber and December
198¢. . . . tg8z03-8

New Wheat varieties for different
Agro-Climatic conditions

63. SHR] G. Y. KRISHNAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that wheat
scientists have identifieq several new
wheat verieties for different agro-cli-
matic conditions for extensive fleld
tests and sesd multiplication during
ihe coming vebl season; ang

(b) it %o, the detall; regarding these
new varietles anq performance alsg?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE ANDY
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN) - (a) Yes Sir.

(b) Based on the results of the tesis
conducted under the All Indiy Coordi-
nateg Wheat Improvement Project, the
whest scientists identifled 8 new wheat
varletles in the 20th All Tndin Wheat
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Workers' Workshop held at Pune in August, 1981.

These have been iden-

fifiey for the &reas and conditions in dicateg below:—

Variety Areca

Production condition

Notthern Rlains.  Zons :

"y

Punjab, Plains of Jammy, Delhi Wcstcrn Latc sewn, gkoud fertility
Fastern Haryana {Kurukshetra,

irrigated conditions.

Ar-nbla. Karnal and Songpat Distts), Alwar,
Bhartpur and Sriganganagar districts of
Rajasthan andlGwalior, Bhind and Morena

districts of M.P

»

WL 2265 : . Do,

W

DL :53:2 . "Do.

4. WH a1 North Wastern, Plainy Yone:

Entire Rajasthnn (exeept the districu of
Alwar Bharatpur and Sirganganagar and

Timely sown, low fertility, rain.
fled conditions.

Do.

Late sown, good fertility.
irrigated candmom.

Kota and Udaipur Divisions). Western
districts of Haryana other than these
mentioned in northern plains zones,
Gujarat (except the districts, of Baroda,

Brogch, Kaira, Panchmahal,

Surat and

. Bulsar and Kothiawar region).

5. HUW 33 Norih Egstern Plain Zone:

Eastern U.P. (area lym cast of the line
connecting Etah and amital) and whole

Timely sown, irrigated, high
fertility cond1tmns

of Bihar exeept Chhotanagpur arca.

HD a278

o

“Peninsular Zons: |~

Maharashtra, Karnataka,
Andhra Pradesh {Rayalaseernz and Talan- °

Guoa, Western Timely suwn, irrigated, high

fertility conditions,

rana sreal plaing of Tamilnadu.

7. DWR 34 . . Do,
B HW 741 .- Southern Hill Zone:

Hilly areax  of Tamil

Do.

Nadu and Irrigated, high l'rrtlhty and

rainfed low fertility conditions,

. . Kerala.

These wheat varieties ave a good measure of filed resistance to rusts. HD 2285 besides
having ryst resistance gets less infection with Karnal bunt which is serious in northwestern
India, If proved sucessfull in the farmers’ field tests it will replace the widely grown
carly matu,rmg variety Son.a.llka. which has now become susciptible to brown Tt

[ha hew varisties are cxpected to bring in the diversification in varietal pattcrn and thus
help’ m stabilising productlon and reduclng crop loswes from diseases.

Financhl Help/Assistmca meh.ed (b) the number of wllagos “in the

frong UN, programme for Drinking country wherein Jdrinking water sup-

water ml, ang wanitaiion plies arrangement do not yet exist; and

64, SHRI S. B. SIDNAL! Will the

Mindster of WORKS AND HOUSING
be plaased to state:

(3) the financial help ang assistance
received from the UN Programme for
drinking wates . supply and senitation;

{c) whether any Schemes have been
prepared for these villages and. 1.1! 80,
the detalls thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
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SINGH): (a) The United Nations

Development Programme is providing
technical but not financial assistance -

to our water supply ang sanitation

programme.

(b) The number of problem villages
in the country at the heginning of the
6th Plan (1-4-1980) was estimated at
about two lakhs.

(c) Drinking water supply is a stale
subject and the schemes for this pur-
pose are iy bhe drawn up and imple-
mented by the State Govis. The out-
lay to provide safe drinking water to
problem villages during the 6th Plan
period is Rs. 2,007.11 crores, This in-
cludes a sum of Rs. 600 crores in the
Central sector to supplement the re-
sourceg of the State Govis. The effort
during the 6th Plan will be to cover
the maximum number of problem wvil-
lage; with potable water facilities.

ghowa a v sl v A du @
wREqT

65. Wt TIATARA MM :  F37
fasdu wlz Q@ A4 32 AR 1
BT s

(%) %1 ag == & f& afusia
gfeaa agr arfzarEr ot o sa%
Al F AT WY 4 9 A1 dRT G

NEINEEIRER LR AL B ET:E !
# A d TEy gr IR Az az
g¥ra qr, 1980 # mmwariA faar av
fe wa¥ 79 2ot & Yua Fray @) wia
A ¥q N9 ¥t gaEar Aad @R ; A%

-(m) afeargsa v (7) i< (@)
F IAT SAFTOEAT L, A n9ar 19
4 A & fag g e Az Wy
w1 a3 fsafiufe = qrazq faar B,
wle Taq-g R sy 441 § 7
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s wR a famior Wi arne
walt (wt wiew meraw fey) © ()
1971-72 % 3 # 43 9 F g AT
gfafiee =ia a1 1. 52 A aUEy 7
TAT AMYT AT AT 4 1972~73 @ AH
1980 QAF AWAN 95,000 ANTIWT
grEY ®i 43 9/ AFay FLAL AT F o
e AT g aw wra  fogidt &
BT & 1980-81 F 1A 23,276
[RTAMIE ATHT £ 4G XA W Frar
AT ¥ L gA qr # F g o wifed §
fora®t gfema aar arfiard) S wT E |
gafdn ag =gar a@ aff far &
glangT gftaq wrv arfearsr amy #
o 9a F¥ FHT B

(=) 7 (q) 9 AvHG T
ARTIIAEA ATHT A0 AT 940w F
qformesse @er g9=@ds grear
{1980-85) ¥ Jw A wuwn 1. 908G
od g & firg @@ mrarg gl
W[4 TR I AEWEHAL T | A9 fF
ggd FaTAr M@r g ¥AE § 23,276
AREAMEED AHET T 1980-81 F M
¥3 @ qar v farmr g ) waE
nfafedr 1980~-81 & A 6,000
oy AT F1 AT ag ghaar 2 o 4v
T 1981-82 & A 36,000 ATHI
F1 47 AW AZTN FIUST T A8a 1 DS
giasr agfu & A ananEa TrEt
F) %9 A9 B PR Y 7 CF-UR G
F9FsH TR F TATH A0 | FAEIAE
ol & fag g 3 9w qfa ¥
fae grad) aTRAr E 429.27 FOL
Tax ¥ aficesu M guard ed) ga=diy
fDAar # ag of=mm 2,007.11 707
Wy anwEr wgr fmur w2
2,007. 11 FOF AT ge vfrd &
1407. 11 #OT 7Y a® @Al §
# 3y 600 BUT TTY ¥ gry wafaa
wafre qeior aagfa #dw T Awda

Written AnswWers 16’
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F1a8 1980~81 F FIUA Fn1g Hra-
w5 ¥ qvifa falwea o wewrd 1
fek 7% mgam da93 fsrwr # Fard
wa‘ % L

- forarco;
7 grer watya  afta qratr sa-
9fi Ffww 1980-81 F A
redi/da s Aat % g1 af fafmar

FT  TUI-HH[UFA /T 1980-81
o (arg
&qa¥ H)
1. BT q3qT . 436. 23
2, Agw : 427,11 |
3. fagre . ) 503. 36
4. qAUA . . 35B.50
5. gRaromy . 357.09
6. fgrraawmigs 561,77
7. QA T FEAR 314.75
8. ¥qfEE . - 248. 81
9. &ea . . 330.08
10.  ¥eq 937 . 690, 00
11. WEAT . 664 00
12. #fogy | . 106,03
13, A9raAm . 149. 00
14, amrss . 150. 00
15, 9gI&T . ; 307.00
16 9a@ . 128. 95
17.  ATAM . 559.00
18. foferm : 19.50
19. afraarg . 506.00
20. fagar | . .112.44
21.  FETAAM . 591.95

w '{'W!r-ﬁﬂ‘[ﬂ?ﬁﬁ'a 1980-81
Ho (?ﬂ'@'
- . 5977 7 )
22.  dfg=adT & 443.50
23. ATEATLD . 35.00
24, Er, T AT 11. 45
25 fadizg , 28. 05
26. vifead . . 7.00
27. mea@aAclAEEe 6,00
28. fest . . 13.50

sz . . 842438

zad nfafesa fon 1 ede & fag
t5s ®Q2 =40 AF i o &y wf 4

Discontinuance of match marketing
scheme under K.V.I.C,

66. SHRI SUSHIL -BHATTACHA
RYA; Will {he Minister of RURAL
‘RECONSTRUCTION be’ pleaged to
state:

(ay -whether lhe match merkeling
scheme under Khadi ang Village In-
dustrles Comrnission wag discontinued
undey the pressure of monopoly houses,

(b) whether the employees recruited
under the above scheme would be
adjusted elsewhere in Khadi & Vlllage
Industrieg Cornmisisen; ang s 7

{¢) why specialised person in mar-
keting were not recruited to make the
scheme a success? .

THE DEPUTY MINISTER IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (KUMA-
Rl KAMLA KUMARI): (a) The match
marketing scheme under Khadi and
Village Industries Commission iy still
in operation. -
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{b) The question does not arise at
present.

(cy The staff for marketing wag re-
cruiteq or deployed keeping in view
their suitability for trading work.

Supply of Food graing to post Affect-
ed States for Rura] Employment pro-
gramme -

67. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of RURAL
RECONSTRUCTION be pleaseq to
state:

{(a) in view of the apprehension of
wide-spread destruction of Kharif
paddy by pest attack in a number of
States whether Government are con-

NOVEMEBER 23, 1981
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sidering the necessity of supplylng
foodgrains for rural employment pro-
gramme work in affecteg State;

(b) if so, what arrangements are
being made to allocate and despatch
such foodgrains to affected States; and

{(c) how much foodgrains have been
allocateq ang despatched to different
States for rural employment programme
in the current financial year, State-
wise Agures?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL: RECONSTRUCTION (SHRI
BALESHWAR RAM) : (ay No, Sir.

(b)Y Question does not arise.

(c) A statement is .enclosed,

Statement °

Statement indicating the foodgranis allocated under National Rural Emnloyment
Programme during the ¢urtent vear.

Figuresin M. Tonnes

5.No. State

Quantity of foodgrains

Quantity of foodgrains
revalidated from last
year's allocation.

allocated & released

. -

i Andhra Pradesh .

Assam

Bihar
Gujarat
Haryana
Himachal Pradesh

Jammyu & Kashmir

@ T D oo o @

Karnataka

Kerala

'

10. Madhya Pradeth . . .
11. Maharashtra

2. Manipur . . . .

3 4
15750 daa- .

5000 —_—
20000 —

4600 6250

1250 5334

to06 —

1250 — .

7000 7386 - i

G700 - -—
11000 —
12000 _—
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1 2

3 + i

13. Meghalaya 200 _
i4. Nagaland . 100 1200
15. Orissa 7000 3250
16. Punjab 2150 —_
17. Rajaathan . . . . . 4000 —
18. Sikkim 100 -
19. Tamil Nadu . . . . 12500 1638
z0. Tripura . . . . . 500 —
21, Uttar Pradesh . 27900 —
22, West Bengal - . . . . 11250 13715
Unior Territuries
23. A & N Island 150 -—
24. Arunachal Pradesh 150 250
25 Chandigarh — —
26. Mizoram . 1RO ——
27. Pondicherry 150 —

Torat . 150000 34065

Legislation for use of water

88. SHRI GADADHAR SAHA: Will
the Minister of IRRIGATION be pleas-
ed to state:

(a) whether Government are con-
sidering tq bring a legislation in the
matter of water use, which will be
binding on all the States; and

(b} if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SARI
Z. R ANSARD: (a) and (b). The
matter is under considermtion.

Rice Allotted to west Bengal for
NRDP

69. SHRI SOMNATH CHATTER-
JEE:

~SHRI RUP CHAND PAL:

Will the Mmlster of RU'RAL RE
CONSTRUCTION be pleased to state:

(a) whether it is a fact that the
Centra] Government allotteg 30 thou-
sang MT tonnes rice for the West
Bengal during 1981 for th, Naiona]
Rural Development Employment
Programme;

(b) whether it is also a fact that
the Central Governmment supplied
only ﬁmhﬂ'ﬂcetothe State upto
March, 1981;
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fe) if go, Teasons thereof? = -

(dy what is the fate of the rest
25430 MT rice which was allotted by
the Central Government to West
Bengal;

(e) in what time the said quanti-

ty is to be supplied to West Bengal;
{f) detalis thereof; and

{g) reasons for the inordinate de-
lay to supply the rice to West Ben-
gal?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-

TURE AND RURAL RECONSTRUC- -

TION (SHRI BALESHWAR RAM)
(a) Yes, Sir.

(b)y to ¢(g). Information is being
collected and wil] be laig on the
Table of the House,

Project for Flood Protection and Irxi-
gation in Bagmati Adhawara Basin

76. SHRI BHOGENDRA JHA: Wil
tha Ministe; of IRRIGATION be
pleased to refer to the reply given to
Unstarred Question No. 6933 dated
5th Aupgust, 1980 regarding conver-
sion of Adhawara Flood Project of
Bihar into Flood prevention-cum-ir-
rigation scheme ang state:

{ay what are the latest approved
and ganctioned projects for flood pre-
vention end irrigation in the Bagmati-
Adhawara basin ang the time sche-
dule for their beginning and comple-
tion;

(b) whether fioods and drought are
almost regular features in that area;
and ,

" (e} if so, what are the hurdles in
the way of having comhind flood pre-
vention-cum-irrigation projects?

' .THE MINISTER OF STATE IN
THE MINISTRY OF -IRRIGATION
(SHRI Z R. ANSARD: (a) to (o).

NOVEMBER 28, 1881
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— The Bagmati ang Adhwara basin sul-

fer frequently from flood damage.
They have not been
drought prone

The approved projects for irriga-
tion and flood prevention in the Bag-
mati basin are:—

(i) Bapgmati Irrigation Scheme;

and

{iiy Bagmatl Floog Control Sche-
me,

They were initially sanctioneg in
1969-70. However, subsequent to the
thange in the course of Bagmati
river, an , intergrated Bagmati Pro-
ject with irrigation, flood control and
drainage 8as its components, has been
formulated by the Govemment of
Bihar and is now under finalisation.

Irrigation and flood control projects
are executed by the State within
their plans, According to the present
indications, these schemeg waoulgd be
spilling over beyond the VI Plan.

Information on the work underta-
ken or contemplated by the Govern-
ment of Bihar in Adhawara basin and
not available at the Centre.

Bajra Affecteq by ‘Goond’ m Rajas-
LA tha.h ’ .
71. SHRI JITENDRA PRASAD:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
that a large number of farmers in
Rajasthan solely depend upon the
rain fed Kharif erop;

{(by whether Government are also
aware that the Bajra crop was affec-
ted by a disease know as ‘Goond’ in
lecal  parlance about six or seven
vears ago which made Bajra unfit for
human consump‘txon, and

,--.. a

() if go, whether the above diseksp
has been checked and if not whether
the ICAR would develop certain me-
thods to prevent this disease and wha-

PN

identified as

*
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ther Government would subsidy to
the farmers in Rajasthan affecteg by
thig disease for the last seven years
in a manner that it reaches the real
farmers and not the middlemen?

THE MINISTER - OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V., SWAMINATH-
AN):

(a) Yes, Sir.

(b) Cettain hybrid ang late sown
varieties of Bajra were affected by
Ergot disease locally known as - “Go-
ond' in a few pockets of Rajasthan
during 1871

(e) The disease hag not gecurred in
severe form ever since. Intensive
research ig in progress at Institutes of
Indian Council of Agriculiural] Re-
search and Agricultural Universities
to develop disease resisfant varieties.

Since the Ergot discase of Bajra is
only of 5 sporadic occurance, there is
no propaosal! tp provide any subsidy
by the Central Government,

Production of Kharif Crops

72. SHRI BAPUSAHERB PARULE-
KAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether there has been a short
fall in the production of Kharif crop
(crop-wise) during the present sea-
son,;

(by the detaily of the buffer stocks

in 1976, 1977 and 1880; and

() whether any steps have been
taken t, augment the buffer stocks?

THE MINISTER OF STATE TN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRU-
gmx«: (SHRI R. V. SWAMINATH-

):

(a) It is tov early to give any esti-
mate of production of 1981.82 kharif
trop, However, the prospects for kha-
rit foodgrain  during 1981-82 appear
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to be so fa, satisfactory ang total pro-
duction during the current year may
be, morg or less, of thg same order
as last year. As for kharif non-food-
grain erops, like groundnut,- cotton
and jute, their prospects appear to be
much better than last year,

(e) The important steps taken by
the Government (both with the Cen-
tre and States) excluding stocks in
the pipeline at the end of 1976, 1977
and 1980 were 18.4, 17.3 and 11.7 mil-
lion tonnes respectively.

{c) The impartment steps taken by
the Government to augmient stocks
include import of wheat from USA
ang intensification of procurement
operations with the ecountry,

Unauthorised occupation of
the capital

Land in

73. SHRI JAGPAL SINGH: Wwill
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) what is total acreage of Public
land illegally occupied in  different
aveas of the capital;

(b) the purpose for which the land
is being used by the illegal occupants;

(c) what is the modus-operandi of
these illegal occupants of public land;
and

(d) steps taken by the Govern-
ment 1o check illegal and unauhoris-
ed occupation of public land in the
¢apita]?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Public land in Delhj is
owneq and managed by various Govt,
departments, Delhi Development
Authority, local bodies and various

- other public organisatioms. The total

acreage of public land illegally occu-
pied in different areag of the capital
is, therefore, not known. However,
the tota] acreage of land belonging to
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Delhi Development Authority Muni cipai Corporation of Delhi, New Delhi
Municipal Commitiee snd some other organisations, which is under unautho-

rised occupation, ig given below:.—

Nams: of the Organisation

1. B.D.A .
2. MCD
3, NDMC. . . . . .

4. Ministry of Defence

5. Nazul land ander the manlgemrnt of Deputy

Commissioner of Delhi

Approximate Acreage of public land reported
to be under unauthorised occupation

86 acres
1 acre

9%5- 68 acres

163-2 bighas

{b) The concerned authorities have
reported that the areas are being used
for residentia] (including by Jhuggi
Jhompri Dwellers) commercial and
cultivation purposes

(¢} The modus-operandi of the il-
ie#h1 occupants of public land s
shown as under:—

(iy Jhuggis and Jhompries are
put up by squatters on wacant lands.

(ii) the lands are occupied for re-
sidentla] or commercial purposes
and when efforts are mads to evict
them, stay orders are obtained by
them from Courts,

(iii) It the case of temporary cul-
tivation, jicenseeg linger on after
the expiry of licence period and ob-
tain stay orders against eviction.

(iv) Enecroachments for religious
puUrposes.

(d) The concerned organizations
bave intimategq that action for re-
moval of the encroachmentg i8 taken
under the provisions of the Public
Premises (Eviction of Unauthorised
Occupants) Aet, 1971. The Delhi
Development Authority has also re-
ported that vacant lapnds are being
fenced and watch ang ward staff has

1 been mppointed to keep strict vigil
over the land.

AMclition of eectrol daty

74. SHRI CHIRANJI LAJI, SHAR-
MA: Will the Minister of WORKS
AND HOUSING be pleased to refer to
the reply given to Starred Question
No. 106 on 24th August, 1981 regard-
ing abolitien of Octroi duty and state:

(a) whether the views of the State
Governments and Union Territories
regarding levy of QOctroi have been
ascertained; ang

(b) if so, the setion taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WOREKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). No, 8ir, The
views of all the State Governments
and Union Territory Administrations
have not yet been received.

Slams in Defhi

75. BHRI RASABEMAR[ BEHE-
RA; Will the Minister of WORKS
AND HOUSING be pleased to gtate:

(a) whether there has been slow

progresg in clearing slums m Delhi;
and

(b) i ’0, the reesons therefor?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) anad (b). The infor-
mation is being collected and wil] be
laid on the Table of the Sabha.

Allotment of Government Accommo-
dation to Wards of Retired Govern-
ment Employees

70. SHRI ATAL BIHARI VAJPA-
YEE: Will the Minister of WOREKS
AND HOUSING be pleased tg state:

{(a) whether it is 5 fact that Gov-
-ernment of Indig have received seve-
ral representation from the retired
Government servants regarding the
decision taken by Government vide
OM. No, 12035 (7)/79/Pol. II dated
May, 1881 of the Ministry of Works
and Housing to gallot quarterg only
to such eligible wardg of retired Gov-
ernment employees who retired after
th November, 1979 and whose wards
did not draw H.R.A. for three years
preceding the retirement of the res-
Ppective retired Government Servant;

(b) whether the majority of retired
Government servants are adversely
affected by the nbove mentioned deci-
sion; and

{c) the contentgs of the representa-
tions received by Government and
what decision has heen taken thereon
'particularly to safeguard the interests
of those Government servants who
retired before Tth November, 1979 to
roake their wards eligible for allot-
ment of Government accommodation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR! BHISHMA NA-
RKAIN SINGH)! (a) Yed, Sir.

(by The concession of ad-hoc allet-
ment of General Pool accommodation
is net available for the wards of all
retired Government servants, It is
available to award of retired Govt.

“servant only if the conditions given
ag under are fulfilled:—

. (i) The retired officer should be
in occupation of General Pool ac-
commaodation;

(ii} hig son, unmarried daughter,
wife or husbang a5 the case may be,
should bhe in Government service in

an office which is eligible for Gene-
ral Pool accormumodation on  the
date of retirement;

(iii) the eligible ward shouiy be
continuously residing with the re
tiring Govt. gervant for at least 3
yearg immediately preceding the
date of his/her retirement. In case
a person is appointed to Govh
service within a period of 3 years
preceding the date of retirement or
hagd been transferred to the place of
posting of the retiring Govt. servant
any time within the preceding
3 years, the date on which he was
s¢ appointed or transferred would
be the date applicable for the pur-
pose; and

(iv) thig decision would cover
cases of Government servants re-
tiring on or after 7-11-1979.

In the case of those Govi, servants
who retireq prior to 7-11-1979, the
concession of ad-hoe allotment to an
eligible dependent would be consider-
ed if the dependent was residing con-
tinucusly for a period of & months
with the retired Govt. servant imme-
diately prior to his retirement

The concession would 9lso be ¥~
tended on request to the eligible de-
pendents of those reired officers who
vacated the Govi. accommodation
after 1st May, 1878

In case the above conditions are
fulfilled, the eligible ward of the re-
tired Govt. gervant will be provided
General Pool accommodation on ad-
hoe basis.
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{¢) Generally, the reprexentations
received contajn issuey g under: —

(iy The concession doeg not
cover inter.pool arrangements ie.
if the retireq Govt. servant was
having an accommodation from his
deparimental pool and his eligible
ward js working in an office eligible
only ftor General Popl accommoda-
tion, then the concession jg not
available, This {Ssue wag examined.
The departmental pools have their
own get of Allotment ruleg framed
on the basis of administrative exi-
gencies.

(ii) The condition of 3 years’ stay
may be withdrawn or the eligible
wards may be allowed to refund
the HLR.A. drawn by them to satis-
fy the condition of stay of 3 years.
Thig igsue has alsp been looked into.
The concession is meant for really
needy Govt. servants who were
staying with their parenig and not
drawing HR.A.

Since the said concession ig avail-
able as # result of decision taken on
the basis pf the recommendations of
the National Councl) (JCM), no
change iz contemplated.

Sampath Incentive scheme for New
Units and Expenslon of Sugar Mills

77. SHR] BALASAHEB VIKHE
PATIL; Will the Minister of AGRI-
CULTURE be pleased to state:

(a)} the names of sugar factories
which have so far submitled their
claims to the Government for incen-
tive under origina) and revised Sam.
path Incentive Scheme for new units
and expansiong indicating their dates
of receipt and percentage of free sale
releaze claimed;

(b) the names of sugar factories
whose claimg have go far been ac-
cepted either provisionally or finally
with the percentage of free sale re-
lease allowed;
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{c) the names of sugar factories
whose claims are still pending; and

(d) whether any programme bhas
been drawn up in order of priorily
for spot verification of the pending
claims by the junior and senior teams
with the approximate dates and the
criterig adopted in deciding the pri-
ority?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-~
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA.
THAN): (&) to (c). The gtatement
appended shows the names of sugar
factorieg which have submitted their
claims undér origing) and  revised
Sampath Incentive Scheme for new
units and expansions indicating the
dates of recelpt of claims, {actories
whose claims have - bgen accepted
provisionally or finally with free sale
release allowed and factories whose
claims are still pending. [Placed in
Library. See No, LT-2805/81]

{d) Sugar factorieg are visited by
the junior and senior teams of the
Directorate of Sugar for spot verifica.
tion normally on the basis of dateg of
receipt of claims ang submission of
all the relevant dats required for
finalisation of the claims.

TR AgT & qmt ® ez
w7 .

78. WA WAAW 4w : T
faard sy ag 2ary Y ayr w39 & :

(3} 31 qRFqE AgT F o A
fagz s & a1 ¥ 7 T FATCAY
1 ¥ ‘

(@} #urag a9 § & oF orhat
fage o & fawwad aa  fyasfr-ady
# eapar &y o &, " afs gl qt
JAET T AT A4Y FA THAL WY ; WL

(%) #at Faasfr o Y Tovdar &
forr wré fadeft ogdn Rarargrg;
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afe gt, #r9g agsm fw dw @ faar ar
W W gy T Han § e im &
are 1§ nfrag s fmramrg ?

Ferevf sferrera 2 T ot (st fora-
IPHR ") (7)) TEEdE
AWML, AT TaAEAFA AgT A
ferrrms w5 <Er 8, 310 BW W A
it affan fooig fGaromar & f9 ar
yfemiaar ¥ won-at § fee Fasd <
SueeeT 1 ST @ maEr agh

(&) o< (w) ydqa (w) ¥
WY § U ¥4 IR ad) giar |

g fifyr  ToreaTR T WY W
gt

79, WA WAR & : 34T
¥y FaY ag sa v A s w0 .

(®) aneara ¥ T4 oW qwrg
qerd famraarer @t a9y arg § g4 Usa
® g Al A g5 s frafla &
fag Travqra avvre & fagar w=im
REMAT R AIETE

() afb argriza o § fag
TA T FT U WA G &R F0l
faafr  wgmaar «fer # famfor =y
¥ W FET GGAT GTT agnear &
B Tt 9T EY ag as fandy
afgstafy;

() 24y $%m ATV T AAEATA
ATHT F & 9% agrEar ¥ Iwd@ &
fmarmr g ; o

U (%) afe gi, @1 Pl orfr
AR frgr iy & A foa-fr Wt
T3 Ay A Y P ]

——
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H Ta HaY (s \1Te Wte darlnTR) -
(M) 89432.76 9V ¥F |

(@) aw aa ot Fadvd aar g
g3t 3ewentn afufa £ el 3
RILIT 9%, AT AT § 80 faawmw,
1981 #1 37w wwEAAT T w9 F
1981-82 & TwEA@ ¥ 917 Usa F
faa 4505.60 arg =& & =g o
ﬁ'ﬁ[fl‘ g7 % |

() "7 (). @ ag@ar a
wid, 1982 ¥ ww a% wam famr
AAr Y w7 5% g% maufn @ o ®
FATAT ANT A7 AFT & |

Issug Price of Rice .

80. SHRI H. N. NANJE GOWDA:
Will the Minister of AGRICULTURE
pleased to state:

(a) whether the Centre has decided
to revise the issue price of rice varie-
ties s0ld through the public distribu-
tion system from October 1, 1981;

{b) it go, to what extent the rise
was made;

(¢} the main reasons for the in-
crease;

(d) if so, whether Government are
also propoging to raise the price of
wheat: and

{e} it so. to what extent znd by
what date?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI] R. V. SWAMINA-
THAN): {a) Yes, Sir,

{b} Hs. 10 per guintal.

(¢) Equivalent increate in procure-
ment price of paddy.
" ¢d) There is no such proposal at
present,

(e) Does not grise.
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- F.CI Distribution Jucident; for
PD.S.

81. SHRI'H. N, NANJE GOWDA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
Food Corpuration of India distribution
incidentals for the Publie Disiribution
System are going up year after year
despite efforts made to maintain its
procurement and distribution charges
low,;

. (B) if s0, whether jt ig also a fact
that an increase of Rs. 4.50 per guintal
in the distribution incidentals over the
last 2 years ig considered to be very
high ang has to be met through subsi-
dy; and

{¢) if so, what are the main reasons
for the same and whether Govern-
ment have been incurring s  great
loss due to this and if 80, what steps
are heing taken immediately to help
the FCI reduce its distribution inci-
dentals?

THE MINISTER OF STATE IN
THE, MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI K. V. SWAMINA-
THAN): (a) and (b). The distribu.
tion incidentals incurred by the Food
Corporation of India during the last
5 years were as under:—

(Rate/RS. per quintal

of sales)
1977-78 22,12
1978_79 25.08
1979-80 22.66
1980-81 (REy 24.81
1981.82 (BE) 27.18

Jt will be observeq that there has
been some margina] increase in the
distribution incidentaly of the Food
Corporation of Indig incurred in con-
nection with storage, movement and
distribution of foodgrains. The in-
crease In distribution incidentsly gver
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the years is due. to increase .in the
rail freight tariff, increase in cost of

‘road transport, godown Tents, handl-

ing charges and higher rate of interest
on bank horrowings.

(¢} The distribution jncidentals of
the Food Corporation of India mainly
consist of transportation cost, interest
charges, godown rents, handling ex-
penseg incurred at the iime of re-
ceiptg and isspe of foodgrains, ad-
ministrative cost and transit shortages.
The "expenditure incurrej by =~ the
Food Corporation of India in respect
of distribution operations over the
last few vears have been maintain-
ed beiween 16 per cent and % per
cent of the acquisition cost of grains.
The scope for reduction in the handl-
ing costz incurred by the Food Cor-
poration of India iz rather limited as
most of these are in the nature of
obligatory or unavoidable coats.

Economising Sugar Ledasiry

82, SHRI H. N. NANJE GOWDA:
Will the Minister of AGRICULTURE
be pleased to stafe:

{a) whether he stateq that the
Government were considering a new
technology to cut down costs and im-
prove quality in sugar production in
order to make the country a serious
competitor in the Internationa] mar-
ket;

(by if so, whether any programme
hag been prepared in this regard; and

(c) if 20, the details of the proposed
scheme mzde by the Centre In -this
regard, the total cost of expenditure
involveq and by what time Govern.
ment arg confldent to improve the
quality of sugar in the country?

THE MINISTEE OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHEI R. V. SWAMINA.
THAN):. (a) No, Sir.

(by and {(c). Do not atise.
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Wheat and Sugap Scarcily at Fair
Price Shops

83. SHRI H. N. NANJE GOWDA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is fact that there
has been great shortage of wheat and
suga; during the month of October at
the variouy fair price shops in the
Capital;

(b) if so, whether this has caused
much inconvenience tn the people
especially during the festival geason;

(cy if 30, what were the main rea-
sons for the shortage;

(d) whether Government had not
taken measures to ease the shoriage;

and .

(e) to what extent the shortage
continued and what steps were faken
by the Government in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC.
TION (SHRI R. V. SWAMINA-
THAN}: (a) to ¢e). Delhi Adminis-
tration hag reported that there was
no shortage during October, 1981 in
the - fair price shops in the Capital
Food Corporation of India had gup-
plied almost the entire quantity allot-
ted for ,the month. However, due to
delay in lifting of stocks of wheat the
possibjlity of non.availability at some
fair price shops for a couple of days
could not be ruled out. . .

Ag regards sugar, there was a mar.
ginal gap between the demand and
supply because of short allocation of
levy sugar. To easeq the situation,
steps were taken by the Delhi State
Civi] Supplies Corporation to release
ity stocks of sugar for distribution
through fair price shops st & fixed
rate. The prices of fres sale sugsr in
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the open market have also declined
considerably, and the same wag easily
available.

- -

Renaming of Foog for Work Pro-
gramme

g4. PROF. NARAIN CHAND
PARASHAR: Wil the Minister of
RURAL  RECONSTRUCTION , be
pleazed to state: ,
work
re-

(a) whether the food for
programme has been renamed
cently; :

{by it so, the new name 4nd the
allotments madse under this pro-
gramme to varioug States/Union
Territories Tor the current financial
year;

» - . -

(¢) whether any changes have also
been made in the implementation of
the programme by the States/UTs;

(d) if so, the nature thereof; and

{e) what. are .the items or the 20-
Point economic programme which are
covered by thig implementation?

THE MINISTER OF STATE.IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL' RECONSTRUC.
TION (SHRI BALESHWAR RAM);
(ay and (b). The Food for Work
Programme wag renamed ag National -
Rural Emplovment Programme from .
October, 1880. The allocations made
territories
under the programme are indicated
in. Statement (I) enclosed.

(c) and (d). Some pf the important
changes made in the programme are
indicated in Statement (IT) enclosed.

]

(2) The items of works permitted

to be taken up under the programme

—___are glven in Statemnent (III) enclosed.

These partly cover jtems 3 and 7 of
tha 20-pointz programme.
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Statement-1
Statement showing the gallocotionsmade fo the StatesyUTs Union Na-

tional Rurel Employment Programme

S. No, State Amount Quantity of
atlocated {or foodgrains
the first twe allucated @

quarters of the (MTa)
T ke

T1. Aedkrs Praded . . . - . . . saon 15750
2. Asam . . . . 200- 00 3000
3% Bihar . . . ... 1210- 00 20000
4 Oujarat . . . . ... 280- 00 4600
5 Haryana . . . . . . .. 80-00 1250
& Himachal Pradesh . . . . . . . 60- 00 1000
7. Jammu & Kashmir & - .« o . . 80- 00 1250
8. Xarnataka . s . . .. . . . 414-00 T000
9. Kerala . . v . . . . ".‘""*ufﬁ\! 402 80 5700
10. Madhya Pradesh . ., - . . ,_iw ) 660- 00 11000
11. Maharashtra . . . G - . 710- 00 12000
120 Mamipwr . . . e . . e . 10-00 130
13, Meghalaya . . . . . . . . 10- 00 200
14. Nagaland . . . . . . . - . 1000 100
15 Osissa - . . - . . . .. 410-00 000
16, Punjab . . . . - . ... 126-00 2150
17. Rajssthan e e e e 234- 00 4000
18. Sikkim . . - .« . e .. 8-0p 100
19. TamilNedw . . . . . . . . 74060 12500
20. Tripura . . . . . ... 3000 -500
21. Uttar Pradesh . . . . - . . 1670 00 27900
22, West Beagsl . . . . . . . . 674-00 11250
Union Territoris:
23. Andaman Nicebar Iskods . . . . . 8-00 1%
24. Arunachal Bradesh , U . . . . . . 800 150
25 Mhnr:m . l«\.-- : ‘ ,1';‘ L e .. 5-00 150
26. 'Pondicherry . . . . . . . . 800 1%0
27. Chandigarh . .° Y. . .., 200 -

900000 1,%0,000

@ The cast of the Toodgrains is payable by the Stam vaummnu out of N.R.EZ. fupds
made available to thers

[
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Statement I

Statemeni indicating important chaen-
ges made in the food for work progra-
smme which has since been rTenamed
as mnadional rural employment
programme

(1) The National Bural Employ-
ment Programme now forms pary of
the Sixth Five Year Plan.

(2) The Programme is now im-
plemented as & Centrally sponsored
scheme on 50:50 sharing basis between
the Centre and ihe States.

(3) While under the Food for Work
Programme only foodgrains were be-
ing made available to the States for
payment of wages to the workers, un-
der National Rural Employment Pro-
gramme, provigion has been made for
payment toc wages party in foodgraine
and partly in cash.

(4) Under the Food for Work Pro-
gramme, no materia] componeat was
allowed from the resources givern tn
the States for its implementation. U~
der National Rural Empjoyment Pro-
gramme, however, 40 per cent of the
cash tundg granted can he utilised for
taterial component to make the
works durable. For the district/State
as a whole, the ceiling for material
vomponent has been fixed at 33 per
cent,

{5) For silocation of foodgrains to
State Governmenis/UJTs, 75 per cent
weightage ig now given to the num-
ber of agricultural labourers and
marginal farmers and 25 per cent
weightage to the incidence of poverty
in each state.

*(6) 10 per cent of the resources
made available to the States/UTs un-
der the programme have been egrmar-
ked for afforestation, social forestry
programmme and plantation ete. and
another 1) per cent for the works re-
lating to development of house sites
ang grouwp housing for Harijans and
these relating to drinking water weills/
community irrigation wells for a group
©of scheduled Castes/Scheduled Tribes.

_ (7} Preparation of shelf of pro-
Jects on continuous basis and on 3uffi-

ciently dispersed scale for each block/
district has been made as an essential
condition for implementation of the
programme by the States/Union Terri-
torijes.

Statement I

Statement indicating the items of
works to be taken up under the
programme

(1) Afforestation and social fores-
try works on Government and commu-
nity lands including lands belonging
to lotal bodies like panchayats etc.,
road side plantation, plaptations along
canal banks and on waste lands on
sides of railway lines etc., plantation
of treeg in the denuded forest areas,
and other land unfit for cultivatiom,
plantation of fuel, fodder and  fruit
trees;

(2) Drinking water wells, Com-
munity Irrigation Wells, Group Hous-
ing and Land Development Projects
for Scheduled Castes and Scheduled
Tribes;

{3) Construction of village ianks,
répairing, deepening and rejuvena-
tion of existing tanks for providing
water for human use or for cattle, for
developing irrigation of fisheries ete,

{4y Minoyr Irrigation worky includ-
ing those relatipg to flood protection,
drainage and anti-water logging works,
Construction of inlermediate and main
drains fielg channels and lang level-
ling ete. in the commany aress of
irrigation projects; clearing and desilt-
ing of water courses etc.:

(6) Soil and Water Conservalion
and Land reclamation;

(6) Rural Roads subject to standard
specifications where specific Ainancial
provision exists for their hard suslac-
ing, crossdrainage, maintenance etr.

(7) School and PBalwadi buildings,
panchayat ghars, community centres,
drinking water wells, drinking water
sources for the wild animal in the
forest areas, cattle ponds, Pinjrapoles.
gagshalas, Community poultry ond
piggery houses, bathing and weshing
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platforms, Community toilets, Com- areas where road construction presents
munity garbage pits, Community bio- special problems.  Similarly other
gas plants. forms of soil stabilisation like blend-

ing of clayey soil with sand and gra-

vel, stabilisation of different types of

New Technigues for rural road Con- Soils with small percentage of vement
struction by CRRI and lime etc. have been successfully

. tried out in the field.
85. SHRI K. MALLANNA: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state: Farmers sent abroad for Training

(a) whether it is a fact that the
Central Road Research Institute has

t [ sRI
developed new techniques for rural er of AGRICULTURE be pleased uf

state:
road construction; and ate .
(b} if so, ihe details regarding the ) (3) whether his Ministry is send-
know-how for the construction of ing farmers abroad to -learn modern
cheaper, durable and safer roads? method of cultivation;

: (b} if so, the total number of far-
TE‘fEI:{EAIN:g'}Té%gEORF?GSR¥£EETU§§ mers who travelled foreign countries
; for this purpose during last 3  years
AND RURAL RECONSTRUCTION (State-wise):
(SHRI BALESHWAR RAM): (a) Yes. '
Sir. {c) whether his Ministry is bearing
the entire cost of those farmers:
(b)Y The Central Road Research In- i
stitute has been continuously engag- (d) whether it is a fact that the

B6. SHRI A.C. DAS. Will the Minis T

)

ed in the task of developing low cost traveling cost of some of those farmers
teshniques for rural roads. One of have been borne by some State Gov-
the notable features in the develoy- emments; and

ment of low cost specification by the .
lostitute  is the maximised use of -(e) the details about the programme
locally available materials e.g. gravel of the Government in this regard?
moorum, soft aggregates like kankar,

laterite ete, By incorporating these- THE MINISTER OF STATE N

locally - available materials, in the THE MINISTRIES OF AGRICUL-
place of hard stome, in areas where'® TURE AND RURAL RECONSTRUC-

conventionally hard stone metal has TION (SHRI R. V. SWAMINATHAN):.

to be brought from jong  distances, {a) Yes, Sir.

economies can be effected. The In-

stitute has alsg recommended the {b) Stale-wise number of farmers

economical technigue of soil gtabilisa- who visited USA and USSR is as un- -

tion with lime in black cotton  seil der— .
U.5.A U.S5.R,

1980-8f . . . . . . . . ntl nif

1979-80 . ) nil B farmers, one each

frorn Assam, Dilaz,
Haryana, JLP.,
5. - .- - Kerala, Malarashira
. ’ Punjab and Tamail
Nadu.
1978-79 . . e - . S farmers, ont cach
- from AP, Cujarae,
H.P., West Bengal
- and Arunachal
i Pradesh.

1
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(e) (i) The international travel
cost and travel tax of farmers going
to USSR is borne by the Govern-
ment of India;

(ii) Only Travel tax is paid for
farmers visiting U.S.A.
(d) No. Sir.
(e) The farmers exchange pro-

gramme with U.8.A. and U.S.S.R. is on
bilateral basis. It wag started with
U.S.A. in 1853 while if wag taken up
witk U.8.5.R. in 1879-80. The Indian
farmers visiting USA stay for 4
months whereas their period of stay
in USSR is only 15 days.

The host country pays for internal
travel and board and lodging both in
case of farmers from USA as well as
USSR. In case of USSR, india pays

for Internationa] travel cost zs wer
protocol signed between Indian and
USSR, while in case of USA, the In-
ternationa] travel cost of Indian far-
mers ia borne by the National 4-H

Club Foundation of U.S.A. .

During their stay in host country, -

the farmers learn improved  agricul-
tural technology being adopted by the
farmers in the host country. The
lechnologies leamt by Indian far-
mers are expected to be adopted on
their farms wilth necessary modifica-
tions to suit Indian conditions. The
neighbouring farmers see the benefit
of new technology and adopt the
same to varying degree such of those
practices which are advantagecus to
them.' '

« Fish Landing Centres

87. SHRI A. NEELALOHITHADA-
SAN NADAR:
SHRIMAT! SUSEELA GOPA-
LAN:

Will the Mipister of AGRICUL-

TURE be pleased to state:

{a) the project estimates of how
Mmany Fish Landing Centres of Kerala
are pending with the Government of
India for sanction, their details; and

I

»

1803 (SAKA) Written Answers 1,36
(b} when these are going to be cle-
ared by Government?

THE MINKSTER OF STATE N
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN):

(a) Following flve proposals for
construction of fish landing  centres
have been under consideration, in
addition to the proposals fer two lar-
ger f{ishing harhour projects for Neen-
dakare and Vijhinjam:

1. Neeleshwaram (Rs. 15 lakhs)
2. Cheruvathur (Rs. 1843 lakhs)

3. Munakkai-adavu {Rs. 1n.25
lakhs)

4. Chettuvai (Rs. 14.89 lakhs)
5. Puthiangadi {Rs. 15 lakhs)

{b) The propesals in respect of
Neeleshwaram, Cheruvathur, Munak-
kakadavu have been approved by -
Government of India. Government of
India have slso issued sanction for the
fishing harbour at Neendakara (total
cost is Rs..370.00 Jakhs). The pro-.
posals in respect of Chethuval Puthia-
ngadi and Vizhinjam are under ex-
amination in consultation with the
Government of Kerola, ~

Request from Karnataka for Financlal
Assisiance for Constructlon of flood
Contro]l Embankment

88. SHRI JANARDHIANA POD-
JARY:. Will the Minister of TRRIGA-
TION be pleased to gtate:

{a) whether Kammataka Govern-
ment hag gent a proposal for financial
assistance for construction of flood
control embankment on the rivers in
the State during the current financial
vear,

(b) if s0, the details thereof and
the reaction of Government on it;

(c) if reply to (a) is in ‘no’ whether
Centre is considering any  proposil
for constructing flood control embank-
ment on the rivers in Earnataka.
States; and
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(d) it so, the total amount alloca-
ted for the purpose during the current
financial year and he amount paid so
tar?

THE MINISTER OF STATE IN

THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANBARI): {(a) The Cen-
tral Government has pot received any
proposal for Central asgistance from
the ¥arnataka Government for con-
struction of embankments in the cur-
rent financial year.

(1) Does rmot arise,

(e} Flood contirol projects including
flopd control emhbankments are plan-
ned, implemented and financed by the
State Governments. The Central
Government has no proposal to con-
struct flood control embankments in
Karnataka State.

(d) Troes not arise.

Roaguset from Drought-his Kamataka
State for Finamcial aig

BO."SHRI JANARDHANA POO-
JARY; Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are aware
of the gerious drought conditiong in
Karnataka State thus hitting the eco-
nomy of the State; and

A-Nom-Plan

1. Drinking Water Arrangements :
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(b) if so, whether State QGovern-
ment has requested the Union Gov-
ernment for financial assistance to
meet the situation;

(c) the amount asked for; and

{(d) the guantum and natuge of
Central assistance given to State Gov-
ernment of Karnatakas fo tide over
the situation?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRIIC-
TION (SHRI R. V. SWAMINATHAN)"
(a) Due to failure of rain during
September-October, 1980 drought con-
ditions prevailed in Kamataka upio
the onset of the current mongoon of
1981,

{b) Yes Sir.

(c) Rs. 60 crores.

{d) On the basis of the report of
the Central Team that visited drought
affected areas in Kamatake f{rom
26th to 28th May, 1981 gng the recom-
mendations of the High Level Com-
mittee on reliet thereon, the Govern-
ment of Indie approved the fallowing
ceiling of expenditure for ipa1-82
(upto 30th September, 1881} far
drought relief measures:

(Rs. 1akhn)

(a) Transportation oldrinking water by tankersetc.in the deought affacted villages

fating acute drinkimy water shortage . . . - 12- 00
b) Phuhngd‘-ldt.mg af tanks and repair af bore wells . . - g 30-00
2. Trapaporiation of ram-r from areas where At 18 avalla.'blc to the d;ought
affected arcas . [ . v . 25-00
3 Public Bewish Mynsnres ; He Tl o !
(8) Treatment of diseases in the deouzht affected areas by provision of oral dehy-
deration powder intravenous fluidi, miultivitamin tablrts;‘(‘apsules ete. 10° 00
(b) Preventivemrasgres Like chlorination ofdrmkmg w.ltcr, vacclnntlm,dimlbutlon
af chlorine tablets ete. . . e 13- 00

ToraL A . . . .

. . . . . . 8700

——
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{Rs. [akhn)
B. PLAN oo
1. Acc;:lcration of work on the on-going Plan schemes or new schc'“‘.;_ﬁuing in the i
Plan priorities and cligible for inclusion in the Plan to provids additional gainful
cmployment to the small and marginal farmers znd landlesy labourers who have lost
theircropsin the following sectors in the areasscverely affzeted by drought (uptothe y
end of Scptember, 198)) : ’S“' ]
(8) Roads . . . . 150- 00
[
{t) Minor Irrigation Works . . 119-0p | S
NN . o 469-00
{c) 8oil Conservation . » . - . . . . 100-00 "
{d) Afforestation, . . e . 10Q- Q0
{The amounts ineluds bath the wige clem=nt and the material
component) )
2. Augmentation of Supplementary Nutrition Programme . . . - - 50 00
3. Subsidy on Agricultural inputs (like seeds and fertilizers) to small and marginal
furomars @ 259 aod 33-1{3% of the cost respectively) . . . . 200- 00
{Total cost of inputs, for the purpose of subsidy 4s to be taken ns Ra. 250 per
heotare) . - . . . - . . . . . .
ToraL : B T19- 00
Granpt Torau @ [A+B) §04- DO

‘Whast and rise Alited to Earmaisica
ander ‘Food fer work' Prograsme’

50, SHRI JANARDHANA POOJA-
RY: Will the Minister of RURAL RE-
CONBTRUCTION be pleased fo state:

(a) the quantity of whent and Rice
allotied to Karnataka under the ‘Food
for work programme’ during the period
from April, 1981 to September, 1981,

(b) ibe guantity actually delivered.

(#} whether Karnataks Government

has sent any proposal for aliotment of .

more quantity of wheat and rice for
the next six months,

(d) if so, the gquantity asked for,
and ’ -l

(e) the reaction of the Govemment
on ity

= eew | B

I
THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
HURAL RECONSTRUCTION (SHRI
BAL]!SHWAR RAM): (a) A quantity
of 7,000 MTs of rice was allocated to

Government of Kamataka under
Natiena! Rural Employment Program-
me, In eddition, the State Govero-
ment were given a  guantity of 7386
MTs of foodgraing against the unlifted
stockg of the previous year.

(b) There has been no lifting of
foodgrains during the perlod from
April 1881 to September, 1961

{c) No, Sir.

(d) and (e) Dc not arise.

Increase in Alr and water Pollgtion im
Delhl

81. SHRI BHIKU RAM JAIN: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it 12 a fact thet gir and
water pollution in the union terehory
of Delbj has increased manifold duriag
the last three years: z

{b) whether Governmant propose -to
prevend sir pollution and maeintain
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ecolog'icalmi)alance in the Union Terri-
tory; and

{c) if so, the steps taken in this
regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (8) No, Sir. . .

(b} Yes, Sir.

(c) The Governmenl have enacted
the Air (Prevention ang Control of
Pollution) Act, 1981, which hag come
intg force with  effect from 16-5-81.
Central Board for the Prevention and
Contrel of Water PoHution, which is
set up to  exercise the powers atd
perform the functions under the Air
(Prevention and Contral of Pollution)
Act, 1981 for the Prevention and Con-
trol of air pollution in the Union Ter-
ritories has initiated the following
step§ in this regard:—

1.-Procurement and installation of
air quality monitoring instruments:

2. Prepanng an Inventory of the
raelevant sources of air pollution;

3. Source monitoring, Issue of Con-
sents gpeclfying limits of quantities
and concentrations for various poilu-
tants and enforcement of the gpecified
conditions,; . , - .

4. Monitoring of Ambient Air Quali-

ty at some specific

points in Delhi
Union Territory; :

5. Monitoring of traffic flow and the
pollution arising from  vehicles in
selected apreas; and .

6. Analyses of the data coilected to
propogse  specifie pollution control
measures. T

In addition to the above measures
being 4aken by the Centrsl Board for
the Prevention and Control of Water
Polution, Delhi + Administration has
entrusted-the School of Environmental
Seciences, Jawahar Lal Nehru Univer
sity, New Delhi with
monitoring of ambient air quality and
inventory survey of emission rates
source wife with ¢ view to suggest
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a plan’ of action for teking remedial
and control measures to reduce air
pollution to both on  short term and
long term basis. .

faee ¥ wafugw wefaat v Faie
fwar ST T

92, WY Wi T 99 2 Far fmiy
s\ qTat® TAY gg AT AT T FGA
ﬁﬂ . . — v

(%) #ar 2g aw ¥ f& feoely
famm sfasor & aafurn wrEitqEy
3 fosmg anmal & faw oar diar dare
=y ; A C

(@) za TRt ¥ ywala faaey
srerdady £y fearfem faar smm e
gaF o faady gatdo aor sroers
frar anr & ore 343 faa s3fal =1
AT o F1 G¥THAr 2 7

WA wi aut famiy sl g
wat (A Wi aroow feg) o (3)
#ir (@) fiselr fram wfia &
612 AAfaFa srfa@ & fo-mn
of yfrdyaar fedd dare & & fad
AAEI 10 H1F FF AT WA
ferels wirraa & g A @wAr )
fadra FfEa0e %1 937 Aamr ar Ty
2y amfy, faafua & v =nafee
wrdifaaY ¥ fusrqrd  fedlr wwAm
Fr BT S FAATH 12 FUT R
;AT 2 1

faeslt ¥ gaAmT A § AETERA-
RWRgT ww w1 fawe
93. WY W TH WA : far
o o YT wTATe AT Ag AT FT T
st fr . - '
T (m) war ag ax @ fr T ¥
REANT fa ¥ ATTE-ERngT

15

1Y)
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¥ w1 AT faaia wid e Ad) fear aar
2 3giqe szl aga wq47 ¢, wfaai
# ggar wtv arfa4t ®1 syaeqy Al 77

. € § otv gwasy fafear gfsarg
waafes ¢ ;

(@) #11 15 da ¥ adafas
MR F nATd § 2% NENEEIIN
feafa adY wzd@r & w17 & qudl §
fasrs ng arsy & aedX § wrvor Sd 7
YA gAY § ;AT

(1) afgh, &1 T4 feafy # gare
# fag %3 A7 IvARAT aw oI
ArgH ?

wam sy AaT fanky wie e
wW (o) Wrw e feg) o (%)
T, &

(=) fzedr fawra sfgaeor 3
gt frr @ f7 33 nig # szwrs
wMaEa 3 & MAAY A v
fanta fear war & 1 amrfy, 3fq wa
faats egfa T awm § o) war @
ATAT  AIY qAL AT &

(m) fasdfy fama  wifasror &

g1 & Fs srafs waat v ¥ faR

a% W7 g wd B gA 77X # areew

#E %7 fafq & Avwn ue ad  an
aArdar |

naY fasat § gfawny

A o Wi T A g fordw
Wi s 5t ag ;4 ) owr @3
fa . ‘

(%) #ar famcht 3 qyefior sy &
Arfen gfeme faaga svasw af
e

" 45 SHRI R. L.
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- (=) gl a7 w7 RIS
#fgaa g4t ¥, wanwan  fead-
fma i § ;

g

-~ ) ma i adt & dwa 17 i
F Frara o< Pasar wfe & &t o

% D /1T . VHTA .
' J?

() afzen % o www & fag
fesf gaufr swdsm sy qf g 7

Nat w1y A fAady sy wram
wat (w wrew Arew feg) o (@)
T, aé‘f )

(&) @ (%) 9471 gRa A A
T & AT AT TEA T 7 I Ay )

Productton of Cotton in Panjad
BHATIA: Will the
Minister of AGRICULTURE be pless-
ed to state: -

{(a) what is the total production of
cotton in Punjab this year; and

{b) how much cotton is processed
in Punjab?

+ THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL  RECONSTRUCTION (SHRI
R V. SWAMINATHAN): (a) Esti-
mates ©f production of cotton in Pun-
jab for this year have not yet become
available.

(b} Cotton processed in Punjab i%
approximately 50 per cent of produc-
tion,

quew F fegt amY At wear
TG T AYITYY W oA

96. Wt RAe.® feg wia ; e
R T 91 78 T D vy w7 E

(%) @aiaz a ¥ viearr 3
dawe e amve fasi % w¢ dx

— — = ==
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W mFfer A waurer aifew 5
Ty AR '

(=) «fa g, v awddi s
w1} 9 @ s a9 99
afhy At & frov 7w 1d w a6
Fr weofe fraife S wf 37

gy ot wriw gafmiv saresl
W T WA (BT W AYo FAWIATA)
(®) &

(') #® fuwrg adwn ¥ o
UH TS HE g eqTie= (T aar @
faa® vgg arods gy Saedv el
# WYY ET AT AUT R | HE o oAy
it AT quy sreafaat F deqor Aix
st mwearat #) fopet orfdfeafos
A & gA%ee & g v o
e Fex F) fawhor uem afy
w7 we favrw gad s fadd
HE TR 2 szaﬁrmaﬂr%a’mmrr%
% forg ga 247 ura wAw & gfvam
) syweay #1 1€ & 1 we Fawrw Fgwy
g9 1978-79 F Hfaw Hiam1
T arx ¥ fro g2 e e £y v wly
Ak o) | gg T qT W, 1981 aF
24.98 W WIT € TFY g9 faw
HTH oI 1 1981-82 F T
o & firg 42. 61 sTEE & afc-
wu R wQ dad oy

Masginal Farmers ang Agricultural,
Labour Developmental Schemes in
Orisa

97. S8HRI HARIHAR SOREN: will
the Minister of RURAL RECON-
STUC‘I"DN be pleased to state:

{a) the name of the districts of
Orisza where marginal .farmers ' nd
agricultural labourers developmental
schemes are under implementation;

NOVEMBER 23, 1981
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{b) whether such scheme is umder
implermentation-In Keonjhar district of
Orissa, and

.1 -

() if so, the year of the inteoduc-
tion of such scheme in that district?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) and (b}

- The Centrzl Sector Scheme of msrgi-

nal farmers and agricultural labourers
{MFAL) agencies was introduced
during the Fourth Five Year Plan and
the programme was in operation in the
districts of Cuttack and Xeonjhar in
Orissa. During the Fifth Five Year
Plan this programme was merged with
Small Farmers Development Agency
Programme (SFDA) and the com-
posite programme of {SFDA) was in
operation in the above mentioned
districts upto 1-10-1980, With eifect
from 2-10-80 ithe SFDA programme
has been merged with IRD programme
which is in operation in all the blocks
of the country.

" (c) The Margina) Farmers and Agri-
cultural Labourers sgency progremmme

was introduced In 1971 in .Keonjhar
district.

Breach of Water Weir Bund in Kalle-
gal Taluka, Karnataky

98. SHR] K. MALLANNA.
" SHRI G. Y. KRISHNAN; - _

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government's atten-
tion is drawm to the ‘Times of India
dategq 20th Ociober, 198! that a num-
ber of persons had died in the forest-
clag Copinattam Village in Kallegal
Taluké, in Rarnateka in the eatly
hours on 19th Orciober, 1981 whey a
flooded mountain stream gushed like
3 tidal wave, hreached & waler-weir
bund and washed away 80 tg 150
houses In" that village end

-

(b) the details thereof?

. W
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THE MINISTER OF BTATE IN THE
MINISTRIES OF ° AGRICULTURE
AND RULAL RECONSTRUCTION
(SHRI R; V, SWAMINATHAN): (a)
and (b). According to the Memoran-
dum sent by the Government of Kar-
nataka, due to  unprecedénied heavy

(i) Number of human lives lost °, -

(if) Number of cattle lives lost

{iit) Number of houses destroyed/damaged

(iv} Joss to standing Crops » .

(v] Area of Agricultut'al land damaged

rains in Kollagal Taluk of Mysore
Digtrict and flash floods during the
early hours of the 10#H Octoher, 1981
an irrigation tank near Gopinatham
village was breached. The enlire
village of Gopinatham was marooned.
The loss due to Rood is &g follows:—

~n 8
45 el
273
120

The standing crops to an extent
about 127 acres were washed
awsy.

. 67 acres on account of goil
erosion,

(vi} Number of irrigaticn tank damaged due to dilting . - 16

T WM AT AW F TR A R
99. ut fogrw fuy : w0 toard

Heft W qOTH F¢ 5 qy BT

(%) @i goe 2o F) whass §
g & 911 & T sy TFR g
TH TRy, Aded diEAT ure Fi
e AR

(=) ufegh, @ adar & evvan

T & W 9T 9 g fagdt e

- =" g AT W R T gr awy

- FEHTF o iy e waersy w0
[arga !

o sama & owq wat (s
frarigam wamd) : (%) 0 (q).
g freor & For Sty o
¥ are oyt £ wafor § ewwmt 250
* e Ty & ofcuy @1d oF walisn
Frt-fiaaT FIARTE ¥ IR IO W2y
Fonre 3 gy ooy a@ 1978 H
Fare & v o} + gAYt q=ayl wr Frotor,

S-Frammd gaTT, FC T A FmAQet

e atrfe & o orrfitst 6 1 g Frdfetor

qfd @At o7 saiey, w8 Prufee
war  fuaaifen  ay &1 w15 oew
grardi g favr At B 1 &dlw
gt o frgaw e # v Ff g
g a1 smenm e & fam-
fifia wfxauntt & aumar o § e

FOT a2l
1978—79WIC 1879-80  40.61
1980-81 . - , -22.50
1981-82 (wearfam ) 22190

wE ANAAT (1980-81H 132, 70
1984~85) % fom
TeaTiad gtvam )

IR %AW H wieiwia ford & qRAge
¥ Wt fam ad Lalietl

100, ut fagre feg @ ®ii wlw
Hel' wg AN Fi wwr ala fa

(¥) wur oL gam TR s
A Faded wrars aué e g
ot g vy fabr & et qare
% =y FOT #7 e F Ford st
dE g R ARG W .



159  Written Answers

(*) =eh @ Fx T I
i firefl 3 fA% s\ ardl 7 7
¥ &7 ®(N E ML IF FT AT ARG
_ardy HT fx¥ ardt ?

Fia xar wrdw Aiwby jamest
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TIAR A Flaeadq o970 AR JiT
TqE I TI% FiZ TT A H Aoy Ty
I & gEATIAT Y )
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1oL W FYT wuw : F7 Fly
A4 ¢ INT KN gUFIA G
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TF W & FIT ® JUHAT F AT
RFAT R

(@) afzgh, @ Ao 92w § g
Mardt F #r Arw § FRad grasa S
FI W7, OF A Fi 74Q F I
e ga MEEt & a5 qw § faaw
qaradl & ;

(7) sa1 WreA woEIY 7 UF Aig
) TT % IUTL DAL F q@ieq woIry
Fg @ F fag #r mIdw A
fed &, oz

() afx g, @ w F33AT FT
sowrg? - :

it oat vty gafmby s
¥ T Wt (Wt w410 wrTeTNw) ¢
(%) A1 (@). wm@tr =@ famw
qox 93q § feqa way S f@t N
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wqTE FT T § Awa ok A
agral ®  wror fadwaxe  AgreE,
IIC qFM, FACE vz & wfiaw
TvEf A 3 g A Fr dawT FA #
o wfsAEat & Frw famm & fag
uen § feag ooy mamt § gdmr 31\

. ¥ O ¥WTH A0 @A gEES g
LB

ey waw ¥ 0a fazafefga a4

 feq) & foa¥ @ 997 uv g &

FIIETI F FUFT FI7) T 8E §:—
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4. 2fqar, 5 faaxr, 6. WA,
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wafas far ¥ | vy arw faw 1 —

gt fear man § fir & afidty et &

.............
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1 : . z LI TR 3
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areg w3 ] . . 25) @y fagra & & sadfs
26) fazvla . & azrg @Y aa fafg

Agl & wE
LT 212.50

Flood Control Measures THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI

“"103. SHRI LAKSHMAN MALLICK:
Will the Minister of IRRIGATION be
pleased {o state: .

(a) what are the various flood con-

trol measures proposed to be taken up,
in various States;

(b) the name of the flood contref

meagures proposed to be taken up im
Orissn during 1981-82; and o)
>

(c) the details about the -progress
made 5o far In the impiementation o‘
thnu propo&als’

. country so as fo

Z. R. ANSARI; (a) The state Govern-
ments will be constructing/strengthen-~
ing embankments, drainage channels,
river training and  town protection
works in various river basing ¢f the
) provide reasonable
protection to an ~ additional areg of
about 4 million ha. Lot

{b) and (c}. The Government of
Orissa have planned an outlay of
Re. 3 crores in the flood control sector
in the current financial year. Details

of the physical programmes are not

e i APy S . S
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m;ailagl: ;:tli ﬂ;c Central Govern-
ment,

The Government of Orissa are also
building the Rangali Dam Project
which will provide flood control bene-
fits on Brahmini river, The reservior
is estimated to cost about Rs. 100
crores, out of which Rs. 57.82 crores
were spent upto March, 188L About
Rs. 1871 crores is proposed to be
spent this year. 94.5 per cent of the
excavation, 40.59 per cent of the con-
creting and 544 per cent of the me-
sonry works involved in the dam have
so far been completed as reported by
the State Government.

DROUGHT-PRONE AREA IN
ORISSA

104, SHRI LAKSHMAN MALIK:
Wil the Minister of RURAL RECON-
STRUCTICN be pleased to state:

(a) which districts of Orissa have
been demarcated as  drought-prone
areag in 1979-80, 1980-81 and 1981-82;

(b) the amount of Central assis-
tance given to Orissa towards relief
in the drought-prone areas during
the year 1979-80, 1880-81 and 1981-
82, and

(c) the details ahout the develop-
mental works taken place in those
distriets quring the above period?

166

THE MINISTER OF STATE N
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) Two districts (Kalahandi and
Phulbani) have been treated as
Drought Prone Areas for purpose of the
Drought Prone Areas Programme.

(b) Ng reliet gssistance is provided
under the Drought Prone Areas Pro-
gramme, such assistance being provi-
ded only in cases of occurrenceof an
unusually severe and indigpread
drought. Under the Drought Prone
Areas Programme, Centra] assistance
amounting to Hs. 249.19 lakhs has been
provided te Orissa between 1979-80
and 1981.82 (uptodate),

{¢) The major activities taken up
under the Drought Prone Areas Pro-
gramme are:—

(i) development of water resour-

ces,
(ii) agriculture developmeri,

(iii) soil & moisture conservation

including afforestation,
(iv) horticulture, and
(v) livestock development.

achivements of khe
these districts are as

The physical
programme in
follows:

Key Indicator

v

1. Creation of irrigation potential . .

2. 8ail Clonservation . .
3., Forestry end Pasture Development | .

. T [ o
+ 4 Distribeetion of miloh animsls .

T
000 ha 802 T )
wm L tw
_'ooo ‘ha . 959 -

+ Nos. . . ' 244

——
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Shortage of Milk Ghee in Delli (a) whether it is a“fact that his

Ministry is giving financial assistance
105. SHR; LAKSHMAN MALLICK: PR Jely

. : to various States for the implementa-
Will the Minister of AGRICULTURE tion of land consolidation and soil con-
be pleased to state:

servation programme;
(a) whe:her it is a fact that there
is 5 severe ghortage of DMS/Mother (b) the. name - of the States and
Dairy milk, DMS Ghee and butter in the fotal financial allocation made to

the Capital since last three months: them in 1980-81 and 198}'825 and

-

(b) if s0, the reasons of the short- (c) the details sbout the progress
age; and made so far in those States jn imple-

menting the above programmes?
(c) the steps Government propose

to take to moke the above essential
items available in he Capital as per THE MINISTER OF STATE IN
the requirement of the consumers? THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
THE MINISTER OF STATE IN TION (SHRI R. V. SWAMINATHAN):

THE MINISTRIES OF AGRICUL- {a) The Centra) Government is giving
TURE AND RURAL RECONSTRUC- financial assistance to various States
TION (SHRI R, V. SWAMINA- for implementation of soil oconserva-
THAN): (a) to (c). There is no sho- tion programmes. The scheme for pro-
rtage of DMS. or Mother Dairy viding financial assidlance to the
milk Ghee and butter are manufactu- States for land consolidation in the
red and markeled by DM.S. as by- command areas of irrigation projects
products of milk processing depend- was in operation uplo 1978-79
ing upon the availability of surplus N
fat. | ¥ £ {(b) Financial allocations made to
' tthe States during 1980-81 and 1981-82
Financial Assistance for Lang conso- are given in Statemem—I. :

ldation and soil conservation )
(¢) Details of progress made so

108, SHRI LAKXSHMAN MALLICK: far in States in implementing the
Wil the Minister of AGRICUL- above programmes are given in Siate-
TURE be pleased to state: men:—II,

Statement 1
Stalswiss financial assistance undar contraljcantrally sponsored schemes of soil conserpation during 1980-81 @J
1981-82
© (Rs. in lakhs)
S States [U.'Ts. Funds Allocation Remarks
No. released made -
1980-81 1981-82 -
1 2 3 4 5
{. Andhra Pradesh . . . 23:022  73-160 'The central assistance pertains
. to the following schemen.
2. Aswam . . . . . 5:484 6000 (1) Soil Conservation in R.V.P.
catchments.

Bhar . . . . . 17854 107-660 (2) Integrated Watershed Man-

. agement in catchments of
4. Gumat . ., . . . 82-914 45320 flood prome Rivers.




Coosmdaay A ua

—

>

16g Written Answers AGRAHAYANA 2, 1903 (SAKA) Written Answers 170
P TR
L 20 3 4 5
AL N L T
LI . .

3. Harymaa , . . . 21-950  33:410 (3) Strengthening/creation  of
Statc Soil Survey Organisa-
tion,

6. Himachal Pradesh 96-900 133-000 (4) Contral of shifting cultiva-

tion.

7. Jammu & Kashmir . . 25:332  15-760 () Suil Water and tree conser-
vation in the Himalayas.

8 Karnataka 118-610  65-280 ({6) Drought Prune Arca Pro-
gramsne,

9. Kerala . . 19-750  24-000

10. Madhya Pradesh . . 196-622 160-000
1f. Maharashtra 192- 430 78 4490
12. Manipur . . .
13. Meghalaya
14. Nagaland . . . 6000 12000
15. Oriam : . . . T3040 57-010
16. Punjab 10-000  15-000
17. Rajasthan . . 156-156 98- 740
18, Tamil Nadu - . 102-180 54-330
19. Tripura . . 3-248 14- 000
20. LUttar Pradesh . 331-048  207- 540
21. West Bengal 42938 86150
22, Sikkim . 15-750 10- 000
23. A. & N. Islands . 1-130 2-000
24. Arunachal Pradesh . 14-000  30-000
25. .Chandigarh - 14- 000 14-000
26. Dadra & Nagar Haveli .

27, Delki . 14000

28._ Goa, Daman & Diu . . D-225 2-250

29. _Lakshadwee R

30 Mizoram e . 26-430 3&- 000

3. Poadichery ' . . . 1130 0750

I igll I .
"
SO LadpnOR AR -4 . 1758835 1401- 300

ST
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Statewise pprogress made under Central/Centrally sponsored schemes of sell

conservation upto-—1979.80

-

- . (Area in '000)+. | .
Sl Srates/UT. Achieve.- Remarks
No. " ‘ment . '
) (2} {3) 0]
1. Andhra Pradesh R S . 206-17 The progress pertains to the
following schemes:—
2. Assam . 22-81 (1} Soil  Conservation in
. . R.V.P. catchments.
3. Bihar 4038 (2} Integrated Watershed
4. Gujarat . . . . . 11830 Management  in  catch-
5. Haryana ments of flood Prone
. * Rivers.
6. Himachal Pradesh . . 12526 {3) Strengthening/creation of
State Soil Sutvey Orga-
7. Jammu & Kashmir . . . . .57 nisation,
(4} Control of shifting culti-
8. Karnataka . . . . . 6oa- 45 vation.
9. Kerala . . . . . 494 (5) Soil Water and tree c¢on-
: servation in the Himalaya.
10. Madhya Pradesh . 382779 {(6) Drought Pronc Avea Pro-
gramme.
t1.  Maharashtra . 248" 52 Progress includes figures
. upto 1978 -79 in respect of
1z. Manipur schemes listed under Sl.
13. Meghalaya . No. 5&6 above.
14. Nagaiand . ..
1. Orissa . . Trr- g4
16. Punjab . . 26~47
17. Rajasthan 34879
18. Tamil Nadu 46-57
19. Tripura a3 '
go. Uttar Pradesh . 99°93
21. West Bengal 5505
22, Sikkim . 037 -
29.  A.&N. Islands - s
24. Arunachal Pradesh . 0 25 .
25. Chandigarh a9y
26. Dadra & Nagar Havoh .
27. Delhi ) R . '
28. (oa Daman & Diu '
29. Lakshadweep . ..
30. Mizoram . . 0-23
gt. Pondicherry

Torar:

2438 03
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Stock of Foodgrains

107, SHRT] A, K. ROY: Will the
Minister of AGRICULTURE be plea-
sed to state: :

(n) stock position of foodgrains of
all kinds with Government ag on Ist
November, 1981;

{(b) diock position of foodgrains
of all kinds in last five years with
year-wige bresk-up in detail;

{c) whether there is sudden deple-
tion of stock; ang

(d) if so, reasong thereof?

4

3

174

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R, V. SWAMINA-
THAN): {a) stocks of foodgraing
with all public agencies as provision-
ally compuied on 1st November are
given below: —
(Million tonnes)

Rice . . . . 410
Wheat . . . " 5-64
Coarss grains . 0-05

Totar : . g-88

(b} Grain-wise stocks of foodgrains
with all public agencles {n last flve
years were as follows:i—

{Million totines)

As on Rice Wheat Coarse Total
) Grains
S D L Y S U PP o
T-1-1977 « . et . . . 573 iz-48 oy 1808
1.-1-1'575 e . 5-62 1157 a-1§ 1734
1+1-197%9 . . . . . 7-99 g6 oas 17 16
1-1-1g980 . . . . . . . g-0§ §-36 a1 1742
ner-1681 . . . . . . . 6:63 500 0.1 11-74
{(e) and (d) Stocks of faodgrains {a) wheter Government propose

with Government agencles have dep-
leted due to heavy demanhds on food-
graing focks on account of drought
conditions during 1979-80 and the
consequent inereased distribution of
foodgrains under the public distribu-
tion systern, releases for the food for
work and Ndlional Rural Employ-
Tent programmes and fall in procure-
ment ¢onsequent on fall in production
during the drought year,

Construction of Goverament Accom-
modation

108. SHRI K. A RAJAN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

to eonstruct 10,000 houses for Central
Government Employees in Delthi dur-
ing the next three years; and

details and what
taken in this

{b) ii so0, the
measures gare being
direction?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR; BHISHMA NA-
RAIN gQINGH): (a) During 4 years
1581-82 to 1984-85, about 12,300 quar-
ters for general pool are expected
to be constructed in Dethi_
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(b) .Ye;a.rwise. details for construc-
tion of quarters is as under:—

Year No. of grs.
1991-82 3,000
1982-33 4,000
1988-84 4,000
1984-85 1,800

12,300

The projects have heen sanctioned
and the works are in progress. Funds
for the works have also been provi-
ded,

Amonnt Earmarked for Irrigation
Facilitles In Gujarat

109. SHRI MOHAN LAL PATEL:
Will the Minister of IRRIGATION
be pleased to state:

(a) the amount earmarked by the
Central Government for providing
jrrigation facilitids in Gujarat State
during the last three years and for
the year 1981-82;

(b) the actual amount spent for
the development of irrigation pro-
Jects; and

(c) the details of works done dur-
ing each year?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z R, ANSARI): (a) Nil

(b) and (c), Does not arise.

Appilications Pending for Allotment
of Flats by DDA

116. SHRI PIUS TIRKEY:* Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a} the particulars of pending ap-
plications category-wise for the allot-

NOVEMBER 28, 1961
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ment of MIG, LIG., and other
groups flats;

{b) is there any provision for the
allotment of the houses for the dis-
abled; and :

(c) if so, how many houges have
been allofted and how many applica~
tions are pending?

THE MINISTER OF PARLIA-
MENTARY AFFAIRg AND WORKS
AND HOUSING (SHRI BHISHMA
NARATIN SINGH): (a) Category-
wise details of the number of per-
sons registered with the DDA and
awaiting allotment of flats are given
below: —

MI.G. . . . . 50,891
LIG . . . . 68,795
Janta . . . . 54,506
Self-Financing Scheme .. 12,503
TotaL . . . . _“1-,-8-5':;8_5-

(b) One percent of the flats released
by the DDA in its various housing
schemes iz reserved for allotment to
the physically handicapped.

(¢) A total of 122 flats have been
allotted ko the physically hadicapped
persons gince 10-3-1978. As applica-
tions are invited for each release of
flats, the question of pending applica-
tions does not arise.

White Reveolution

111, SHRI PIUS TIRKEY: Will the
Minister of AGRICULTURE be
pleased to state:

(a) what are the steps taken by
the Central as well as the State
Governments to accelerate white
Revolution; . . -

(b) the state-wise cattle breedinz
centres in the country including the
scheduled areas and Union terri-
tories;
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(¢) the amount so far invested for
the dairy Development;

(d) whether Government propose
to get up a Cattle Breeding Centre
in the Eastern Region States includ-
ing North Bengal in view gof the
potentials for the development of the
ivestocic; and

(¢) it so, details of the project
plan outlay for the year 1982-837

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAIL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Operation Floog II Project is being
implemented by the State Govern-
ments. In addition, in some of the
States, Worlq Bank assisted Integra-
ted Cattle-cum-Dairy Development
Projecty 2nd Dairy Development Pro-
ject under Centrally Sponsored Sche-
mes are being implemented. Animal
Busbandry Programmes are also un-
dertaken by Central as well as State
Goveraments.

(b) There are about 15,000 Cattle
Breeding Centres in the country by
way of Antificial Insemination Cen-
ters/ Bull Stations for natural services.
Under the Central Sector, Cattle
Breeding Farms have been establi-
shed at Chiplima and Sunebeda
{Crissa), Suratgarh (Rajasthan},
Avadi (Tamil Nadu), Dhamred
{Gujarat), and Andeshnager (UP)

(¢) About RS. 938 crores have s¢
far been invested under the Five Yeal
Plang for Animal Husbandry and
Dairy Development,

(d) All State Government including
thoge in the Eastern Region have been
reguested to send proposals for cross-
breeding of cattle using frozen se-
men technigque.

(e) In respect of Centrally assisted
tross-breeding programme, an outlay
of Rs, 500 lakhs has been proposed,
by the Department, for the country
285 a whole,

178

Functioning of Afro-Asian Rural
Reconstruction organisation

112. SHRI PIUS TIRKEY: Will the
Minister of AGRICULTURE be plea--
sed to state:

(a) aims and objectives and func-
tioning of Afro-Asian Rural Recons-
truction Organisation with the office
in Defence Colony, New Delhi;

(b) do they receive any funds from
foreigne countries;

(c) i so, the sources znd the
amount received by them during the
last 5 years;

(d) the name of the voluntary or-

- ganisations functioning on All India

basis in the fleld of Rural Develop~

ment; and

(¢) the detalls regarding the finan-
cia]l assistance that these organisa-
tions received during the last 5 years?

THE MINISTER OF STATR IN
THE MINISTRIEg OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) to (e). The information
is being collecteg and will be placed
on the Table of the Sabha.

Tribal Development Agencles

R ]

113 SHRI GIRIDHAR GOMAN-
GO: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

(a) whether his Ministry had
started Tribal Development Agen-
cies in Fourth Plan in some tribal
areas of the country;

(b) if so, the reasons for starting
these projects and fund-
gince the starting of these projects,
state-wise;

-{e) the reassons fdor discontinuing

the T.D.As by his Ministry;
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(d) the funds and programnmes
extended by his Ministry for tribal
aress after discontinuing the Tribal
Development Agencies; and

(e) the achievement made by these
projects?

THE MINISTER OF STATE IN
THE MINISTERS OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (BALESHWAR RAM): (a)
Yes, Sir.

(b) The tribal development projects
were started on pilot basis, for the
economic development of tribal, in
some selected areas, A statement
showing the amounts provided to the
defferent states during he project
period is enclosed (Annexure I)
(Placed in Library See No. LT-
2906/81).

{e) It was decided to discontinue
these projects with effect from 1-4-
1979 and integrats them with inten-
sive tribal development projects being
implemented by the Ministry of
Hom, Affairs.

(8) The Ministry of Rural Reconstru-
tion is not at present implementing any
specific programmes for the  tribal
areas. The Integrated Rural Develop~
ment (IRD) programme has been exten-
ded to all the 501) blocks in the count-
ry, including the blocks in the tribal
areas. The number of Scheduled Caste/
Scheduled Tribe families assisted under
the IRD Programme during 1979-80 was
3,58(579. The funds utilised as subsidy
for assisting the Scheduled Caste/
Scheduled Tribe families during 1979-
80 was Rs. 11643! lakhs. Ttotal cre-
dit disbured for the Scheduled Caste/
Scheduled Tribe families during 1979-

80 through cooperatives and com-
mercial banks was Re. 928.62 1lakhs
and Rs. 1277.69 lakhs respectively.

The number of §cheduled Tribe fami.

lies assisted during 1980-81 was
1,85,728. An amount of Rs. 1022.29
lakhs was utiliseq for giving

subsidy to the Scheduled Tribe
families, Total credit mobilised through
cooperatives and commercial banks to
* Scheduled Tribe families during 1980-
81 wag Rs. 783.28 lakhs and Re. 1132.44
lakhs  respectively,  Similarly the

' "NOVEMBER 28, 1981
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Nationgl Rural Employment Programe-
me (NREP) covers zll the blocks in the
country including Tribe blocks. Fach
tribal block on an average is expece-
ted to get about Rs, 10 lakhg {or
implementation of the programme.

(e) A statement showing projectwise
physical progress of eight Tribal Deve-
lopment Agencies since inception upto
30th June, 1879 is enciosed (Anuexure)

11, [Placead in Library, Eee No. LT-
2906/81)
Study Groop on Bastar Pine FPlan.

tation

114. SHRI GIRIDHAR GOMANGO:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the in-depth study group
on Bastar Pine Plantation has submit-
ted the final report to the Government;

(b) if so0, the names of the member
of the Group and the firms and refe-
rence of the Group therefor;

(¢) the steps and decision taken by
the Governmeni of Indla regarding
the recommendation so far;

() if not yet, the reasons therefar,
and

(e) the protection particularly the
Tribals living in the forest areas are
provided by the Centre and Siate Gov-
emment of Madhya Pradesh?

THE MINISTER OF STATE IN THE
MINISTERIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI RV. SWAMINATHAN): (a)
Yes, Sir.

(b} The namesz of the members of
the Group and the terms of reference
ire given in the statement.

(¢) and (d) The report was received
on 2-9-1981 and the recommendations
are under careful consideration of the
Government in consultation with the
concerned Ministries/Departments.

{e) The report of the Study Group
has recommendationg for safeguarding
the interests of the tribals.

180 ¢

.
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The Composition of the Group was as follows:— - .
. ' ¥
t. Shri M K. Dalvi, Inspector General of Forests and Ex-Office Ad litosal Chaiman
- Secretary to the Government of India. _
2. Shri Giridhar Gormmango, Member of Parliament (Lok Sabha), 108, Vithal Member
Bhai_ Patel House, Rafi Marg, New Delhi,
9. Prof. Madhav Gadgil, Centre for Theoretical Studics, Indian Iastitute Member
of Science, Bangalore-560012. -
4. Shri $.A. Shah, LF.S. (Retd.} Clo Managing Director, Gujarat State’ Forest Member
Development Carporation Lid.,. P.B, Nao. 185, Vadodara-3go005.
5. Mr. J.C. Daniel, Curator, Bombay Natural History Museum, $.B. Singh Road, Meniber
Bombay-400023,
6. Shri M.S, Solanki, Deputy Inspector General of Foreats, Department of Agri- Membher
culture & Cooperation, Krishi Bhavan, New Delhi. Coavenor

The termg of reference of the
Group were as under:—

{i) The Group will visit trial
plantations of tropical pines raiseq
up to the present time in Bastar
Districy and sreas includeg in the
project to asseas the changes which
may have resulted in life style of
the loca) people angd the environ-
ment, 53 & consequence of fria]
plantations of tropical pines in sal
forests of Bastar.

{ii) During its visit to the pro-
ject area, the Group will interview
prominent persong from the local
public ‘and - Government Depart.
ments ty colleet their views about
the changes which may have Te-
sulted by replacement of sal dorestg
by tropica] pines in the project
areas,

{iii) The Group will also visit
degradeq forests, miscellaneous
forests and sal forests in Bastar to
find out the possibilities for raising
pine plantations in varioug types of
forest areas.

(ivi The Group wil[ finalise ifs
Teport on the limits of permissi-
bility up tp which monoculture
Dlantations of tropics] pines could
be possibly raised without having
Sericus impacts on the life style of
the tribalg and the environment,

{(v) The possibilities of raistng
mixed plantations in various mix-
ture-forms wil] be assessed by the
.Group In relation to the pre-
gramme of tropical pine plantations,
Apart from the fle}g visils the
Group will meet as often as neces-
‘sary ang submig itg report within
gsix monthg from the date of issue
of the order.

“Provision of Drinking Water for.
. Tribsl Villages

N5 SHR1I GIRIDHAR GOMAN-
GO: Will the Minister of WORKS
AND HOUSING be pleased to stabe:

{a) whether the Stateg identified
the problem villages in Tribal Sub-
Plan areas and prepared the pro-
grammeg ity solve the problems in
Sixth Plan Peried;

(b) if so, Blate-wise the total num-
berg of tribal villages with and with-
oyt drinking water facilitieg fill
today;

(¢) the total plap outlays of the
Siates for drinking water focilities
and funds earmarked for tribal sub-
Plan areas in Sixth Plap sng Annual
Plans; and

(d) funds provideg by his ministry
to the Stateg for tribal gub-plan
areas, State-wise in Annual Plang of
Sixth Plap therefor?
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (&)
Drinking water supply is a State
subject and schemes are drawn up
end implemented by State Govern-
ments with funds provideg in the
State Plans. However, to supple-
ment the resources of the State Go-
vernments in providing safe drinking
water to ‘problem’  villages, the
Ministry of Works and Housing pro-
vides flnancia)] assistance under the
Centrally Spongored Acceleratedt
Rural Water Supply Programme,
The Cemtra) assistance is for coverage
of problem villages which are -iden-
tifieg on the basig of problems of
accessibility or quality of water faced
by the villsges ang not with refe-
rence to the category of population
in these villages. The Sixth Plan
outlay for water supply i, problem
villages iz Rs. 2,007.11 crores, of which
Rs. 1,407.11 crores are in the State
sector ang Rs, 600 crores in the Cen-
trally Sponsored Accelerated Rural
Weatier Supply Programme. The pro-
vision under the Centrally Spomsored
Accelerated Rural Water Supply pro-
gramme during the year 1980-81 was
Rs, 100 crores, which has been Te-
leased almost iy full tn the State
Governments/Union territories,

RT W T T Ao

116. WTHR WA ¥w @ 57
frfw el e 5 geR A g
T AT & X ¥ 24 W, 1981
F wardfFa S ABUT 1089 ¥ ITTH
AT ¥ ag IR F W FIG @

(F) =T Fv 48 AATT 9T FF
£ ¥ GHA-HE R WA WX FIAF
ali ¥ aT g §;

(=) #av fegwag, 1980 # HoX
# 7€ 14. 65 HTa &7 ¥ YT 97
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qoHiE AT O T 1@ AT WE q
@ § R g g @ wwe Al
et an fqwfor e @ war &

(1) zfz gt, aY 7g AT FF aw
g€ &1 At g afa 7E, M 19 W
Frd FF aF 7w G AT F) FPATAAT G
{5

(9) mmar wmre AT § TRAATH
I A7 A owarfae gen Foan
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Amouni Alloted to Bajasthan for
Flood Hit Areas

' 118 SHRI JAI NARAYAN ROAT:
Will the Minister of AGRICULTURE

be pleaseq 1y state:

(a) the amount allocated to Raj-
asthun State by the Centre for the
flood-hit arezs in that State during
the current year;

{b) whether thig amount would
meet the requirementg of the flood-
hit areas; and

measures
provide to

what relief
propose to

{cy if mot,
Government
that State?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURFE AND RURAL RECONSTRUC-
TION (SHRI R V. SAWAMI-
NATHAN): (a) Rs. 4505.60 Lakhs.

(by On the basig of the report of
the Ceniral team that visited Hood
afferte areas in Rajasthan, and tle
re-ommendations of the High Level
Committes on relief the Government
of I~7ig approved the amomt which
woulg meet th2 requirements of the
flood-hit areas.

(¢} Does not arise.

Sharing of Mahi Waters between
Rajasthan and Gudarat

120. SHRI JAI NARAYAN ROAT:
Will the Minister of TRRIGATION be
bplease to state;

(a) whether it iz a fact that there
was an agreement in 1966 between
the Rajasthan ang the Gujarat Gov-
ernments on sharing of Mahi waters;

(b) if so. the details thereof; and

] (c) whether this agreement has been
implemented by the States: it not, the
Teasons therefor?

» !

Written Answers AGRAHAYANA 2, 1908 (SAKA) Written Answers 194

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI}: (a) Yes. Sir.

(b) and {e). The agMeement, inter-
alia envisages construction of Kadana
Dam in Gujarat, Banswara Dam in
Rajasthan zxnd shoring  of cost of
Banswara Dam. The agreement also
provides for adjustment of costs of
these dams at 5 later date when Mahi
areas are taken gver by Narmada and
Mahi waters are releaseq for use in
Rajasthan.

In accardance 'with the agreement,
Kadana Dam has been constructed in
Gujarat. Banswara Dam is under ex-
ecution in Rajasthan. Part of the
agreement relating 1, utilisation of
MNarmada walers in Mahi areas, has
not been implementeg so far ag the
Narmada Watey Disputes Tribunal did
not allocate any walers for use in the
area commendeg by Mahi.

Countrruction of Kural Godowns iua
Stales

121. SHRT M. V., CHANDRASHE-
KARA MURTHY: Will the Minister
of RURAL RECONSTRUCTION be
pleased to state:

(a) whether the scheme of building
rural godowns has met with poor
response ag only 11 States have so far
agreed to construct them;

(b) if so, whether his Ministry has
stressed upon the States to implemeni
the scheme;

(cy if so, how many godowns are
proposeg to be constructed during
Sixth Five Year Plan, and

(d» what are the steps being taken
to achieve the targetr

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM) : (a) to (d). The
scheme for establishing a national grid
of rural godowns wag launched In the
middle of 1079-80. ' As the States were

e =
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required to undertake a detailed ex-
ercise 1o assess the storage gaps in the
rural sector, construction of 136 go
downs ip UP. and Andhra Pradesh
with a storage capacity of 47,000 tonnes
could be sanctioneg in 1979-80.

Puring the Sixth Plan period (1980«
89), it is proposeq to construct storage
capacity of 19.53 lakn tonnes in the
rural areas. In 1980-81, against the
target of 5 lakh tonnes, construction of
1308 godowng with a storage capacily
of 5.15 lakh tonnes was sanctioned in
7 States. In the current year, so far,
construction of 93 godowns with stor-
age Capacity of 0.93 lakh tonpes in
Tamil Nadu ang Rajasthan has already
been sanctioned. Discussions have alsp
been helg with the State Govis. and
it is expecleq that the target of 5 lakh
tonnes in the current year and 18.53
lakh tonnes in the plan period would
be achieved.

Importing of Sugar and Wheat

122. 8HRI M, V. CHANDRA SHE.
KARA MURTHY:

SHR1 CHITTA MAHATA:

SHRI AMAR ROYPRADHAN:

SHRI DAULATSINHJII JADE-
JA:

SHRI E. BALANANDAN:

SHRI R. P. GAEKWAD:

Will the Minister of AGRICULTURE
be pleased to state:

(ay whether Union Government have
decided to import more wheat, sugar
this year also;

(b) if so, to what extent the imports
will be made;

{c) whether this decision of more
import of wheat and sugar depends
upon the International Monetary Fund
loan;

(d) it so, whether imports are neces.
8ary in view of poor procurement of
wheat crops ang sugar; and
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{e) whether Government wants to
keep a buffer stock of both the com-
modities?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and {b).
The quantities of wheat and sugar con-
tracteg for import during 1981-82 are
15.15 lakh tonnes and about 2.15 lakh
tonnes respectively, '

(c) No, Sir,

(d) Import of wheat ang sugar was
considered necessary fo increase iotal
availability of these commeoedities in the
country and ag a measure of abundant
caution against pressure onh prices and
machination of traders.

(e) Yes, Sir.

Loss of Crops on Account of Drought

123. SHRI CHITTA MAHATA: Will
the Minister of AGRICULTURE be
pleaseq tp state:

(8) whether Government have made
an estimate of loss of crops on account
of drought in the cquniry during the
current year; angd :

(b) the steps taken in the matter by
the Government to provide financial
assistance 2ang other relief measures
State-wise? .

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN) : (ay Np fivin
estimate of loss of ecrops on account of
drought in the country during the
current year hag been made so far.

{b) During pre-monsoon of 1981-82,
the States of Andhra Pradesh Hary-
ana, Karnataka, Rajasthan and Tamil
Nadu were affecte@ by drought. After
the current year monscon, the States
ot Haryana, Rajasthsn and Himachal
Pradesh have been affected by drought.
A statement showing the approved
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ceiling of expenditure, sanctioned for
the States affected by pre-mopsocn
drought and other Central assistance
extended fo these Stateg is attached.

The Governments of Haryana and
Himachzal Pradesh affected by post-
monsoont drought have forwardeq me-
morandsa requesting for a visit by the

are scheduleq to visit these Stafes
shortly. On receipt of the reports of
the Ceptral Teams, further necessary.
action will be taken to approve the
ceiling of expenditure for drought
relief measures for these twa States,
Memorandum from the Government of
Rejasthan j; awaiteq on receipt of
which further mecessary action wil) be
taken.

Central Team. The Central Teams

Statement

Name of the State Amount  Ceiling of Short-term  Assistance
allotted  expendi- loans for under
under ture ap- agricullu- NREP Caslh

accelera- proved by talinputs -- Food-  Awmistance

ted rural the Gov-  (Khavif & grains MT

water crnment Rabi)
Supply of India.
progeamme(. Rs. in crores)
(Rs—crores) (Rs.—crores) {Rs.—rrores)
! 2 3 4 5 6
Andhra Pradesh . . - . 1-475 26- 25 13- G0 15,750 9-48
Harvana . . . . . 1-60 400 150 1,250 u-8a
Karnataks . . . . . 1-645 8-06 13- 00 7 0WH 413
Rajasthan . . . ; . 208 33-928 1700 4,000 7:94
Tamil Nadu . . . . . 1045 . 48-go Ve 12,500 7-40
Himachal Pradesh 2-0f5 .. 015 1,000 o-bo

ToTaL . . . . . 6:930  121-138 5765 41,500 24 76

Incentives to Farmers During Sixth including  pulses, oilseeds, tuilk,

Plan meat, eges and fish to the levels tar-
getted under the Sixth Five Year
Plan (1980-83), Goverhment is tak-
ing varioug measures to support the
farmers jn their production efforts.
The programmes for increasing the
production of foodgraing and oil
seeds include adequate and timely
supply of inputs [ike improved seeds,
fertilisers, plant portection chemicals
and equipment and credit, expansion

124. SHRY CHITTA MAHATA:
Wil the Minister of AGRICULTURE
be pleaseq 1o state:

(a) what pew incentives Govern-
ment have provided tn the farmers
for raising the production of food-
grains ang other nutritive foods to
help pradicate rural poverty during
Sixth Plan period; and of irrigation facilities. increase in
areg under high yielding varieties,
trapsfer of improved technology to
farmers through a strengiheneg and
reorganised extension net-work and
demonstrationg op farmers’ fields,
Besides, the Plan provides for exten-
sion of the Central Sector community
nurserieg programme as well ag the
minikit programme intendeg to pobu-
larise new improved varieties of

(b) the reactions of the farmers
thereto?

THE MINISTER 'OF STATE IN
THE MINISTRIES OF AGRI-
CULTURE AND RURAL RE-
CONSTRUCTION (SHRI R. V.
SWAMINATHAN): (a) For in-
creasing the production of foedgrains

- = - - - . - M
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cereals ang puises through free dis-
iribution of minikits to farmers For
promoting the production of pulses
and oi] seeds to which the Govern-
ment attaches ;5 high priority, special
Cent-ally Sponsoredg Development
Pragrammes have been taken up.
Thes:e programmes provide for sub-
sidie; on seed and plant protection
ang also gemonstrations on jmproved
methods of cultivation. The Govern-
ment have deecided tgp transport fer-
tilisers at their cost to al] the Block
Headquarters, including those not
served by railways. This will help
in making fertilisers pvailable to the
farmerg even in the interior and
remote areas, thug Jeading to in-
creaseg fertiliser consumption by
small angq rnarginay farmers. A
nationa; project for development of
bio-gag has alsp been taken Up as a
Centrally Sponsored Scheme under
the Sixth Plan. This project provides
for subsidies to farmers for installa-
tion of bio-gas plants.

Government ig providing incen-
tives to farmers for increasing agri-
¢ "tural production by offering rem-
unerative support/procurement prices
for their produce. These prices ere
being increaseg from year fo year
keeping in view the cost of inputs
and other relateg factors. RBesides,
progranimes have been taken up for
improving the post-harvest facilities
relating to marketing, proocessing snd
storage of agricultural produce so as
to help farmers cobtain remunerative
prives for their products.

For increasing the production of
nutritive foods like milk, meat and
eags, animal husbandry programmes
are being intensified with emphasis
on upgrading the productivity of in-
digenoug breeds of cattle, buffaloes,
sheep., pigs and pouliry by selective
breeding. health cover, feed ang fod-
der gevelopment ang marketing, The
Operation Flood II Programme, taken
up under Sixth Plan, seeks tg help the
milk producers with supply of tech-
nical inputq for improving the hreed
of cattle, for better health care of the
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cattle population ang assureg mar-
keting. The production of fish is
sought 1o he increased through varioug
progrurnmes for the development of
inlangd as wel]l gs maring fisheries. A
numbey of Fish Farmers Development
Agen-ies (FFDA) have been set up
in qifferen; parts of the country for
assisting the small and marginal far-
mers in increasing the production of
fish and improving their incomes.

Under the Integrateq Rural
Development Programme, which is
individuay beneficiary-oriented, in-
centives jn the form of subsidies and
loans are being provided to small and
marginal farmers. Thig programme
hag been extendegq to all the blocks
in the country.

The various Agricuitural develop-
ment programmes, envisaged under
the Sixth Plan, are expected nat only
to increase production but also to
enhance the employment ang intome
opportunities to the rural people and
thus help in reducing the rural
poverty,

(by The farmers have generally
re~cteq favourably to the initiative of
the (Yovernment in providing facili-
tie¢ and inceniives to them for in-
creasing agricultural productio‘n.

Allegeq Sub-standard Seedg Suppli-
ed by A P State Seed Development
Corporation

125. SHRT CHITTA MAHATA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the National Seeds
Corporation is aware that Andhra
Pradesh State Seeg Development
Corporation had supplied over 20,000
tonnes of hybrid maize seeds in Bihar
in 1980;

(b) if so. the details thereof; ‘.~

{¢) whether it is a fact thal these
geeds were gub-standard; and

(d) if so, what are the details in
this regard and what action the
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L

National Seeds Corporation have

taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
{SHRI R. V. SWAMINATHAN): {(a)
The Nationa] Seeds Corporation dis-
iributed 5,161.30 quintals of hybrid
maize seed procured from Andbra
Pradesh State Seed Development
Corporation in Bihar in 1980-81.

(b) The details of hybrid maize
seeds procured by National Seeds
Corporation from Andhra  Pradesh
State Seed Deyelopment Corporation
2and marketed in Bihar in 1980-81 are
as foliows: —

Variety Quantity
(Quinials)
Ganga Safed-2 _ 3,075.28
Hi-starch 1,430.10
Ganga 5 €05.94
5,161 30

(e) ang {d). Therg were complaints
ihat some of the seeds distributed
did not have the standrad germina-
tion. Immediately on receipt of com-
plaints, sale of hybrid maize was
stopped. An enquiry was made by
the Chief of Quality Contrel of the
National Seeds Corporation. Seed
cost amounting t0 Rs. 1.B0 lacs was
refunded to certain farmers and 243
quintals of seed was taken back and
replaced by good seed in other cases.

Cenera] Water Developmenit Agency

126. SHRI SUBHAST! CHANDRA
BOSE ALLURI:

SHRI K. LAKKAPPA:

SHR; VIRBHADRA SINGH:

‘SHRI T. DAMODAR REDDY:

SHRI G, NARSIMHA REDDY:
Will the Minister of IRRIGATION

‘be pleased to refer to reply given to
USQ 112 fated 17 August, 1981 and

state the progress made in setiing
up of Centiral Water Development
Agency for surveying and formulat-
ing irrigation projects specially in
respect of inter-State rivers?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHREI
Z. R. ANSARI): Various steps for
getting the National Water Dewelop-
ment Agency registereq as g Society
are peing undertaken.

States to Modernige Irrigation System

127. SHRI SUBHASH CHANDRA
BOSE ALLURIL

SHRI T. DAMODAR REDDY:
SHRI G, NARSIMHA REDDY:
SHR] VIRBHADRA SINGH:

Will the Minister of TRRIGATION
he pleased to state;

{a} whether Government have
asked the States to draw up a time
bound programme for formulating
and mmplementing schemes for mo-
dernisation of the irrigation gystem
in the country; and

(b} if 50, what has been the re-
sponse from the States?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) The need to
formulate modernisation schemes for
better water management and ulilisa-
tion has been emphasised by the
Central Government and the State
Goyernments have been asked to
draw up modernisation schemes ona
priority basis.

(b) 28 modernisation schemes have
been received from the State Govern-
ments in the Central Water Commis-
sion, 5 s¢hernes have also been ap-
proved by the Planning Commission.
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Loss due to River Water Dispuie

128, SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI T. DAMODAR REDDY:
SHRI G. NARSIMHA REDDY:
SHR] VIRBHADRA SINGH:

Will the Minister of IRRIGATION
be pleased to state:

(a) what is the amount of loss
suffered by the Government in the
country due to river water dispute
in the country; and

{b) what steps are being taken to
solve these disputes?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z, R ANSARI): (a) The loss due
to rivey water disputes in the country
cannot be assesscd,

(b} Seyeral interstate water dis-
pules have peen resolved in the past
by negotiations either by States them-
selves or through the good gffices of
the Centre. Efforts continue to be
made at present also for resolving the
differences by pegotiations. Three
major disputes have been gettled so
far through tribunals, The present
position of the major disputes and
the details of the efforts made to
resolve them are as under:—

Caunvery Basin:

A number of meetings _ at officials
and Chief Ministers’ level have been

held in the past—the last meeting
being in December, 1980, On our
suggestion, the Chief Ministers of
Karnataka ang Tamil Naduy held
discussions at Bangalorc on  14.15th
October, 1981. The nexlt mesting
of the Chies Ministers of Cauvery

Basin States will be called on a date
convenient to all after the discussions
amaongst the party States are over.

Yamuna Basin:

.In. April, 198! at Inter-State Chief
Ministers’ meeting a Technical gEx-
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pert Committee headed by Chairman,
Central Water Commission and with
Chief Engineers of the States as Mem-
bers, was constituted to examine the
availability of water as well as to
recommend norms/principles  for
allocation of Yamuna waters. The
report of the Committee, when receiv.
ed, will be considered further at the
Chief Ministers’ meeting of the
Yamuna Basin Staies.

Ravi Beas:

While suits of Punjab and Harvana
against the Order of the Central
Government allocating waters to the
States under Section 78 of the Punjab
Re-organisation Act are pending in
the Supreme Court, efforts are heing
made at the highest level tp resolve
the dispute outside the Court,

News Item Entitled “Big Qil Loss due
to Bag Pump Seas”

129. SHRI MOHANW LAL PATEL:
Will the Minister of IRRIGATION
be pleasej to refer to the news ftem
appearing in “The Hindustan Times”
dated 25 September 1981 regarding
big oil loss due to bad pump sets and
state: :

{a) the number of such pump sets
purchased and supplied in each State;

(b) whether any check hasz been
done on the said complaint;

(¢) what are the findings; angd

(d) if not, whether Qovernment
will make any enpuiry to know the
facts?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ARSARID): (a) to (d). The
planning, investigation, design and
construction’ of inor  irrigation
schemes including surveys and ground
water  exploitation entirely come
under the purview of the State Gov-
ernments any as- such the Central
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Government is not inveolved in pur-
chase of any (Jiesel or electric pump
gsets, The minor irrigation programme
includes installation of the pumps by
the State Governments including Cor-
porations that may be working under
them as well as by the farmers
themselves witih the help of institu-
tional finances where necessary. At
present, jt is estimateg that 7.1 million
numbers pump sets have been in-
stalled, of which 2.8 million numbers
are diesel operated and 4.3 million
numbers are electrically  operated.
Several studies have been conducied
on g sample basis by various agencies
and tnstitutions regarding deficiencies
of the existing pump sets resulting
in low operational efficiencies. Their
findings can be sSummerised as
under: —

(i) Improper selection and
matching of the engines and pumps
including those of foot wvalves,
suction and delivery pipes etc.

(ii) Pumps-sets installations were
not according to technicaj require-
ments,

(iii) Inadequate repairs and
maintenance of pump-sets.

Tn order o assist the farmers in
proper selection of pump-sets, the
following measures have heen faken
by Minisiry of jrrigation:

{i) The State Level Technical
Committees have been set up to
advise the farmers for the proper
selection of pump-sets, pricing and
their quality control. A loans are
given to farmers for purchase of
only those pump-sets which are on
the approved list or the State Level
Technical Committee. These Com-
mittees have been set up in all
States except Kerala, Jammu and
Kashmir, Meghalaya, Maharaghtra,
Sikkim ‘and Tripura who are also
being pursued to set up these
Committeeg at the earliest,

{ii) A meeting was convened
with the concerned Ministries and
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Organisations in September, 1980
for evolving norms and standards
to improve the efficiency of irriga-
tion pump-sets to the maximum
extent. In this regard guidelines
for selection of agricultural pump-
sets ang code of practice with re-

gard to  selection, installation,
operation ang maintenance of
pump-sets were circulated in

December, 1980 to the various State
Governments for implementing the
same. by il

Drought Affected Places

130, SHRI AMAR ROY PRADHAN:

SHRI DAULATSINHII
JADEJA:

k]

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the names of places of drought
affected areas from 1877 to 1981 upto-
date; and

(b) the Central assistance given to
them in that period?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RUHAL RECONSTRUCTION
(SHRI R V. SWAMINATHAN):
(a) Statement I ghowing the names
of places of drought affected areas
from 1977 to 1881 upto-date.

[Placed in Library, See No. LT-
2908/81. '

(b} Statement 1I showing the
ceniral assistance given to the drought
affected States during the periods
1976-77 to 1981-82 (Pre-monsoon)
as attached.

[Placed in Library, See No. LT-
2908/81.1

Cultivable Barren Land

131. SHRI  VASANT KUMAR
PANDIT: Will the Minister of
AGRICULTURE be pleased t, state:

(a) whether the quantum of culti-
vable barren 1and in the country has
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remained the same during 1980, 1970

and 1980;

(b} what is the estimate of cultiv-
able barren land in 1981, statewise;

{c) what plans have been drawn
to bring these lands under cultiva-
tion;

(d) how much of cultivable barren
land has been distributed to landless
agricultural labour, in each Stale,
during the last 5 years; &nd

(e) whether the State agricuitural
Corporations will take over gome of
the cultivable barren land to estab-
lish model Agricultural farms by
employing Agricullural labour?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R V. SWAMINATHAN):
(a) to (e). Information is being
collected from States and will be
placed on the Tahle of the Sabhs as
goon as available.

Raising Storage Capacity

132. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRI-
CULTURE be pleased to state:

{a}) whether it is & fact that the
National Cooperative Development
Corporation (N.C.D.C.) has decided
to raise storage capacity with the aid
of the World Bank;

(b) it s0, the present State-wige
storage capacity and the proposed
increase during the next three years

and the amountg allocateq for the
same; and

(c) whether it is also a fact that
godowns and c¢old storages are not
proposed to bhe constructed in Mandi
level, if. so, the number and total
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capacity of such godowns in each
State?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
{a) Yes, Sir. The National Coopera-
tive Development Corporation is im-
plementing two projects with the aid
of the World Bank. Under these two
projects, 15240 rural podowns and
1312 marketing godowns with a total
capacity of 30.11 lakh tonnes are to
be established im the cooperative
sector in eight States by the end of
1985-86.

(b) State-wise information is
furnished in the statement attached
(Annexure I),

(c) The programme of construc-
tion of godowns under the World

Bank Project comprises two com-
ponents i.e., rural godowns and
marketing godowns, While rural

godowns will be established by the
primary agricultural credit societies
at the village level, marketing
godowns would be established by the
primary marketing cooperatives and
their federations at mandi level and
also at terminal markets, The num-
ber and gtal capacity of such
godowns proposed to be constructed
during the next three years iz shown

in the enclosed statement {(Annexure
m.

As regards cold storages, the second
Worid Bank Project envisages con-
struction of 127 cold storager in the
States of Uttar pradesh, West Bengal,
Bihar, Haryana and Madhya Pradesh.
Thege will be zet up by the coopera-
tives mainly for the benefit of potato
growers and the location of these cold
storages will include mandi level
centres and ierminal marketz. The
State-wise programmme of cold sto-
rages to be sst up under the project
is also given in the statement (An-
nexure 11). --
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Annszure I

State-wise informition showing the present storage capacity,

the total capacity to be created

with the aid of World Baok, the Storage capacity proposed to be sanctioned during the next three

years and the amounts allocated for the same. (In

the Cooperative Secror)

(Capacity lakh tonnes)

Esta- Storage capacity to be created
blished with the assistanc; of World
Project State storage Bank
capacity
as on Duyring Proposed to be
30-6-81 the sanctioned during
{In the  entire the next three years
Coop. project  ————— e
Sector  period Capacity Project
{Capacity) cost
{Rs. in crores)
NCDC-IfWorld Bank Haryana . . 464 3°39 U 50 4-00
Project
Uttar Pradesh . 5-83 460 o-82 8-56
Orissa . .o 1-48 2 G4 1-47 6-5 B
Sus-ToTtaL . 30 g5 19403 314 g 12
NCDC-IIfWorld Bank Andbra Padesh . 200 925 1G5 1818
Project
Bihar . . . 1-47 215 1-29 G50
Himachal Pradesh . o-82 04 063 5-85
Maharashtra . 451 &L74 2-84 2130
Punjab . . . 8- 50 800 4 80 32- 71
Stp-ToTAL . 17-20 1918 11-51 B4-63
Granp TotaL 2g-25L 3011 14°65 103-75,

wThe cost is shared according to 2 financing pattern between 1he NCDG, State Governments

and the socictics, The NCDC's share is of the order of Rs.

credit of Rs. 48-96 crores.

77-81 ceures including the IDA

Includes storage capacity of 2-61 lakh tonnes created under the NCDC-1/World Bank Praject
in the three States of Haryana (1-25 lakh toanes), Uttar Pradesh (1:17 lakh 1onnes) and

Orisa (0 19 lakh tennw) during 1979-80 and 1980-81.
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Annexure II

State-wise information showing the mumber

and capacity of coopeative godowns proposed to

be manctioned during the nex: three years and the number of cold storages to be seL up in the
cooperative sector during the project period

Storage capacity proprsed to be Number  of cold
sanctioned during mext three storages tv be set up
Project States vearsi.e, 19081-82, 1982-83 and  under the World
198384 Bank Aided Project
in the Coop.
. sector,
Na. of godowns Capacity  No. Capacily
(in lakhs (in lakh
__________ tonngs) tonnes)
Rural Mktg
1 2 3 4 5 B 7
NCDC-T & Haryana 750 050 7 o-z8
NCDC-1L
Utear Pradesh 1,222 .. o-82 Gg 296
Orissa . . - G20 246 147 .. e
Andhra Pradesh 1,800 60 1-95 .. .
Bihar - no 1'29 Iy o-08
Himachal Pradesh 660 52 003
Maharashira 810 248 2-84
Punjab 930 9o 480 8 o-g2
Madhya Pradesh 4 0-16
‘West Bengal 22 0-88
Tarar. 6,802 486 14 635 12y 5 05
National Cooperative Development R. V. SWAMINATHAN): (&) and

Corporation

133. DR. VASANT EKUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a)whether the National Coopera-
tive Development Corporation intends
to provide remunerative price for the
agricultural products; and

(b) whether any scheme is drawn
therefor and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHARI

{b), The National Cooperative Deve-
lopment Corporation does not under-
take trading activities and hence hag
no schems for providing remunerative
prices for agricultural! products, A
major function of the Corporation
under the National Cooperative De-
velopment Corporation Act, 1962 is to
blan and promote programmes through
cooperatives, for {he processing,
storage and marketing of agricultural
produce. In pursuance of this, the Co-
poration provides financial assistance
mainly throug State Governments
for these programmes which help
the farmers in processing, storage and
marketing of their produce,
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Regisiration of “Taf” and ‘‘Sartaj”
Group Housing Societies

134. SHRI JAMILUR RAHMAN:
Will jhe Minister of WORKS AND
HOUSING be pleased to state:

fa) whether *“Taj” and “Bartaj”
Group Housing Societies have heen ra-
gistered in 1971-72;

(b) whether DDA have allotted lands
to the aforesaid two societies; and

(e) if so., the details thereof”

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Registrar, Co-
operative Societies, Delhi hag infor-
med that both these societies have
been registered in June, 1972,

(b) and (¢). The DDA have repcrted
that these two  societies have “een
offered land in Trans-Yamunz area.

Registered Group Housing Societies in
Delhi

135 SHRI JAMILUR RAHMAN:
Wil] the Minisler »f WORKS AND
HQUSING be pleased to state-

(a) how many “Group Housing So-
cleties” have been registered in Drelh.,
New Delhi in between the years 1971-
B0 and whether lands have been allot-
teg by the D.D A. to these Registered
Societies; and

(b) if so, the complete details there-
of,

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The informa-
tion is being coliected and will be
laid on the Table of the Sabha.

Government Officers oceupying Gov-
vernment Residences while owning
Houses in Delhi

136. SHRI JAMILUR RAHMAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) how many Government Offcers
there are in Central Secretariat who
own their own houses in Delhi/New
Delhi; and

(b) whether they are also occupy-
ing Goverament quarters, if so, the .
details therepf?

THE MINISTER OF PARLIAMEN-
TARY ATFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARA-
IN SINGH): (a} No statistical datais
kept about the number of Government
officers in the Central Secretariat who
own their own  houses in Delhi/New
Delhi as house owning  officers are
eligible for General Pool accommoda-
tion. Only when allotments are made
they are required to indicate the parti-
culars of the houses owned by them, if
any, so as to  determine the rental
liability for the Govemment accommo-
dation allotted to them.

(b) Details of the house owning

Central Government servants in
occupation of General Pool aecommo-
dation in  Delhi/New Delhi as on
19-11-1981 are as under—

No. of house

owning officers
in orcupation
nf Gevernment

accommoda-
tion

Type of accornmodation

. . . 118

A
B <. 551
C . . . . 619
D . . . 176
E . . . . 86
E-r . . . . 23
E-a . . . - 13
E-g . . . . 3
Hostel . . . 27
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Sand Silt In Kosi Command area of
Bibar

137. SHR1 JAMILUR RAHMAN:
Will the Minister of IRRIGATION
be pieased to state what sfeps have
been taken by the Government to
solve the problem of sand silt in Kosi
command areas of Bihar and the de-

- taiis thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z R. ANSARIJI}): The =ilt excluders to
remove the coarse sand from the
-Eastern and Westren Kosi Canals
along with thelr heag regulators were
constructed with the main Kosi Bar-
rage. An additional silt ejector i be-
ing planned at 0.4 km along the
Western Kosi Canal alignment to ell-
minate further, the silt. The model
studies of siit ejector are being carried
~sut by the Government of Bihar in
consultation with the Central Water
and Power Research Station, Pune.

Rules Regarding use of Stationery

138. SHRr RAJNATH SONKXAR
SHASTRI: Will the Minister of WORKS
AND HOUSING be pleased to refer to
the reply given to Unstarred Question
No. 1169 on 24 August, 1081, regarding
“Poor giality of stationery” and state
whether copy of the rules for the use
of stationery, economy in the use of
Ppapers, printing etc., will be laid on
"the table of th, House?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOQUSING (SHRI PBHISHMA NA-
RAIN SINGH): Rules referred to in
the reply to part (a) of TUnstarred
No. 1169 dated 24th August, 1981 are
for ‘supply and Use of Stationery
stores’ and are in the nature of ad-

ministrative instruetions  for official
use and not statutory ruleg framed
under any Act of the Parliament.

"They are presently under revision.
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Planting of Trees a candition for
Sanction of Building Plans

139. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
WORKS AND HOUSING be pleased
to state:

{a) whether i{ is a fact that if plant-
ing of 3 minimum number ol trees is
made a condition for sanction of build-
ing plans, it would help grow more
trees; and

(b} if so, whether the velevant rules
are proposed to be amended to incor-
porate this?

THE MINISTER OF PARLIAMFN-
TARY AFFAIRS AN} WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). This issue is
being examined ang it is proposed to
issue guidelines to all  States/,Union
Territories shortly.

T. V. Procramme Captioned “Daosri
Dilli”

140. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of WORKS
AND HOUSING be pleased 1o state:

ta) whether Government's attention
hagd been drawn to the Parikrema TV
programme of Delhi of 27 August. 1581
captioned “Doacsri Dilll™;

{b) if so, reaction of the Government
thereto; ang

(c) the steps taken to remove the
defects highlighted therein?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir,

(b) and {c). The Delh; Municipal
Corporation Authorities have inform-
ed that necessary steps to rectifv the
defects and complete the works have
been taken. Due to  rapid develop-
ment of this Melropolitan City many
roads are to be dug up for laying of
underground services, construction and
widening of roads. Damage to rcads
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due to heavy traflic is a common fea-
ture. Efforts are, however, made from
time 1o time to avoid these temporary
inconvenience to the public.

The New Delhi Munivipal Commit-
tee have informed that they aiready
have 12 FElectricity and General com-
plainl centres with a Central Contrgl
Room at Town Hall, Parliament Street,
New LCelhi to deal with the types of
defects high lighted in the Doordarshan
programme.

The Public Works  Depariment of
Delhi Admmn. have informed that they
are concerned with  major roads,
national highways and Masler Plan
Roads in Delhi. Thege roads are genc-
rally in good ronditionn and continuous
efTorts are-macie for their proper
maintenarnce,

Assistante {0 Kargataka o Prevent
Sea Erosion

141. SHR] JANARDHANA POOTA-
RY: Will the Minister of IRRIGA-
TION be pleased to state:

(a} whether gmy proposal has been
received from Karnataka Governmant
seeking {inancial assistance to pre-
vent sea erosion in the State;

(b)Y if g0, the amount of assistance
sought and amount sanctioned to the
State for the purpose:; and

(¢) if ne amount has been granled,
the reasons thercof?

THE MINISTER OF STATE [N THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): {a) and (b). The
Government: of Karnataka have re-
cently requested that special ceniral
assistance of the full cost of Rs, 424.86
lakhs be given for constructing sea-
walls as anti sea erosion work in Dak-
shin Canara District. No special cen-
tral assistance has however been sale-
tioned.

(c) The problem of Sea-erosion in
Karnataka does not appear to be acute
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ang beyond the capacity of the State
Governinent to tackle. The Central
Water Commisgion and the Central
Water and Power  Reseurch Statlorn,
Poona have been adviseq to provide
any such lechincal assistance as the
State may desire.
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Provision for water diainage under
Rural Drinking Water Frogramme,

144 SHRI ZAINUL BASHER. Will
the Minister of WORKS AND HOUS-
ING by pleased to state:

(a) whether provision Is being
made for watep drainage under the
Rurgl Drinking Water Progromme;

{b) if so. how many villages are
covered under the programme, SO
far; and

{c) the time by which the remov-
ing villages will have this facility?

TH MINISTER OF FPARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) No, Sir.

{b) ang (c¢). Does nol arise.

Froacurement Price of Wheat Recom-
mended by APC.

145. SHRY ZAINUL BASHER:
PROF. MADHU DANDAVATE:

Will the Minister of AGRICUL-
TURE be plessed to state:

{8) whether Agricultural Prices
Commission has given its - recom-
mendation regarding procurement
price of wheay for the continuing
crops; -

(b) if so, the details thercof; and

(c) the reaction of the Govern-
ment thereio?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONS-
TRUCTION (SHRI R. V. SWAMI-
NATHANY: (a) to (c). The Agricul-
tural Priceg Commission has submii-
ted the report on Price Pulicy for
Wheat for the 1981-82 crop and has
recommended a procurement  price
of Rs. 142 per quintal. The Report
has beep sent to the ,Chief Ministers
of the important wheat producing and-
consuming States for their  views.
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The decision on the level of procure-
ment price will be taken by the Gov-
ernment after ascertaining the views
of the States ang in consultation with
the concerned Economic inistries.

Central Team on Power and Yrriga-
tion Facilities in U P.

146. SHRI ZAINUL  BASHER:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any Central Team of
his Ministry visited Uttar Pradesh to
make on the spot study of the proh-
lems faced by the farmers regarding
availability of power, irrigation faci-
lities and other matters;

(b) the findings of the team; and

(c) the action taken by the Gov-
ernment to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R.V. SWAMINATHAN):
(a) Yes 8ir. Four Teams comprising
officerg of the Ministry and Rural
FElectrification Cotporation visited
eight districts in Western Uttay Pra-
desh in October, 1981 to review the
supply of electricity, diesel znd canal
water for providing irrigation for
rabi sowings and also tg review the
availibility of other inputs like seeds,
fertilizers, pesticides etc.

(b) Findings of the Teams were
that—

(i) Availibility of diesel +was
satisfactory.

(ii) Supply of electricity for ag-
Ticulture - was inadequate—§-8
hourg per day.

(iii) Water flows in tha canpals
were also not adeguate.

(iv) A number of State Tube-
wells were not working.

{c) Following action was taken to
improve the situation;

(i) The Union Minister for Agri-

culture, Rural Reconstruction, Ir-

rigation and Civil Supplics sent
telex messages to the Chief Minister
of Uttar Pradesh, requesting him
to ensure adequate supply of elec-
tricity for agriculture for at Jeast 12
hours per day.

{ii) Secretarv, Departiment of
Agriculture & Cooperation also
sent telex messages tg the Chief
Secretary and the Chairman of the
State Electricity Board, U. P, re-
questing them to ensure sufficient
supply of electricity, dicsel and
canal water for providing life-sav-
ing irrigation to the standinz kharif
crops. For rabi sowings, ther were
requested 10 ensure suppiy of elec-
tricity for at leasy 12 hours per day
upto 15th December, 1981,

(iiiy The State Government as
well as the Ministry of Irrigation,
Government of India were reques-
teq to ensure adequate water flows
in the c¢analg and take steps te
check the cutting of canals and un-
authorised use of water by ensuring
vigoraus police patrolling.

(iv) The Government of U. P.
were requested to organise imme-
diate repairs of State Tubewells
which were not in working order
so that they are commissioned.

(v) For effective monitering of
supply of electricity, diesel, canal
water ang other inputs liks fertili-
zers, seeds nesticides etc. to the
farmers. the State Government
were requested to hold meetings
of all koncerned Departments. at
least once a week, at the State,
district and block levels,
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anre # 3,

(&) nfq gf, a1 T2 1 wILEIC
ST ) AT

() #H7dF g g8 U7 4% TA-
fem fyo st @ fare & 2
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wfy mg e g i warey

F Trew Rat (A Ae Lo FEWATYA) ¢
() @ (%), & gt | T4 AAAT A
WEO-H&H AT T8 THT & - - )
(1) avd &7 FVEET swE]
CGAGEUESRE I CIR-§

(2) oo mmda  ofw=rsst &
wsIR & WA A wf 9ra
FroTaT E gur et ¥ afey
JTES H HIAT & AGT-4FAS
afemarn gfg £ sAroi

(8) ard ez wwE Al
& Qg vt s 7
ngvan  agAr 3 wwd
ECLCUETIE T S L
wi: 3491 & fqe g waan
Figer v far 7 QA
fasta wasdi &y wa )

(4) za wem & vurs fanr
war g % § 9% wedt &
18T ur 9T o7 wfagy
L L

(5) agrTrgwmaTs garefaar
war g arfa waat £i g1
frr ar =% st F=m
A & fag wfas wrar
TUAST FT AT LF |

gfas av gwmd aT sfza fwem a))
A

149. 2} {THTEATC W& © FHT
F At ag aaTd Fr gt F fan

(#) FaTETEFI e (34TF 24
THIA X AR ege R e A
RN 9T FElendl DA Adw &
sFrfs @wER A ) Ramr o
2;

(&) afz &, & awrsne A qer-
& A1 Far € AT

-]
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(7) w=-u wsh DA K qEng
FH & fardrre  sfwat 3 fisg
gTFTT gra w4 Fgard) ® af 2 7

¥y gar wpiw gAiTniw wamal

§ o wal (s mivo alo TN ) :

(%) S gi, awTe % difen i ag
AT W4T § 1

(@) ga a=rarx ¥ aur-wfaa
gfear frew ) A, < fF feeeh
usa qmfeF gie feme & qRrEi

B 9 o, gasy Avradn F g F

AET R Fher 7 gRT & ATEAT A
faeell & =1 FrEwfot &1 6. 50
sy afa e A s o as famus
feeent woraw ® frora A wref= £
T o 1 ag Gy st & aw
il 1o ol wmR A T A AR
g fredr od 9§ o9 R

- w3y & Fram. 6. 10 71y A fasy
# 7v gT a7 &7 forqre gy fara wfzur
faem = A X F a1 5¥ sm ey
A g IBIN A@r ;T yg il for &
Mt i g7 v &

(7) =% F=aey i faed) worrTa &
feufs ey army & fau &gy wur ar
# IEM qarr § gy S 9
wrats qg T mar ar dfFw T
faeshl w1og AmiRE qia fAme grar s
o wia, 1981 ¥ TOX MWW okt
afwaars, A wfagai & adar e av
arfe g Tar o fraee @t % 9w
& Fd & gma DR A foffm w0 &
fore zaan awe s g frar ar a3
W AR Foawdir 7T Fw oo
afirqarg amwter gf A & drmi
Hoaraararstryg A A 8 afowe
w gtz agy wfzar fraw i @) e ad
fgre & wraw 3 T DA * qEw i

g 13 A wreT £ & fgeedl 71w
e qf foomr & 6 71 77 = TE
wiegw wmim< o Ifm v N gt
%Y I fpgr oy arffF & & a1€ o
F A #f 6. 50 ¥T% WA ey A
TT TR ATAT I I ¢ 7AeaT %) giee
#vgd guarz A 6. 35§97 wfa e
A gL av g a9 1 AaT gfam 7 A
FHTAT FTEF 7&TF FT FS HIMCTAR @Y
gt ar | gur fan A o A A
TR, gg d I TR ¥ 5
RNA & frem 3 FIC0 9T

Usy g gy gham g oo
aaqt 1 gfex & fFdl A afw &
fasg #1dardl #7787 wwr @
ISAT 94T |

ay & wwifaw nsal & (Ry weaasew

150. %Y TIHAATT WTEAT ©

8 AAOAWIGT TN ¢

#i1 gfa 7 ag F1F N yor 2
fg .

(F) 41 ug 7= § fa wta oy
F1 T of FLATH ¥ WrAw ¥ Agw
ATZ AT ATHAT FTHT TTT 4T,

(@) afzgn® SAUGUIFITA
TqYITL AT ®AT B

() #T FTETT A TEATR AT
qefm w7 % AT @ usd w9
1§ myyT T@ WA 4,

(=) ufz gi, @ 28 et a1

YT FuT §; gt ¥ means ™ W
g q; "W

(¥) womm &= grer A ok
famforl 1 sa=T w1 § W 9
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Fraffray w77 F T FTR g AT
wrdarg) #1 w5 g 7

why aur wmtw griabe st
# TR wEl (S WL oWt TRAANA)
(%) wrea g% gaa ® @A AGH,
fagre, wiesw, F18, INAT, UAFIAM,
FAT TIA Wle TEAF Fara e
fafqs wrar # 9§t & swfaa g
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(@) agt & gf wfew & @t @
UG Y WA gE guar & famw
gA% # 1

(n) =itx (=) wen w@AQA &
HAVY T AT g g faw 403-
weq wreat @ &rer Gpar amr 9
faertafaa & —

T Fr JEH

e
FULTIM  FEATANU
FA IR
UAEATT
F
- b —

21 ¥ 23 WML, 1981 AF
20 A 23 AT, 1981 qF

31 @z 8 3 fgarge, 1981 aF
26 8 29 fagwre, 1981 @%

faare =@ty #7341 U3 ALY
¥ @ Aqa A g0 & W s
gl R w14 o wF & Aqr
TiaAr fagT 2

() 37 3T = At gar
Y3 77 AU g Af
fasrfent ® #Aare I, GIRA ATHTL
¥ o1981-82 F T FF U
Al F fag sEw WA A

3589. 40 AMG, To AAT TEATA
F 4505.60 A ®o % HyFAA
g Fr +IFA T ) IR F FiF
FEIl FEIT A O FE U
gl o fre 842.72 F@  ®o
& a1q ® gigrar vl fawrfor
# g1 dRAF T T fe@E  ox
FoFe30in gfnfy gror famre fwgr
TAT ¥ A4r WEEEE AT WA F
fag =rd wrdad F oar @ T
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Pollution Due io Efflnents Dischaged
by Mavoo; Gwalior Rayong in
Kerala

151. SHRI V. S. VIJAVYARAGHA-
VAN. Will the Minister of WORKS
AND HOUSING be pleased to state:

(8} whether Government dare aware
of the fact that exiremely poisonous
effluents discharged from the Mavoor
G}vatlior Rayons i Kerala are destro-
ying crops and polluting water to a

very dangerous level in that area;
and

(b) if 50, the steps taken to enforce
strictly the regulations regarding
pollution in Keraila?

THE MINISTER oOF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
I_&IARAIN SINGH): (a) and (b). The
information is being collected and
will be laid on the Table of the Sahha,

Clearing of Reserv, Forest in Kerala

152, BHR] V. S, ViJAYARAGHA-
VAN: Will the Minister of AGRICUL.-
TURE be pleased to state:

(8) whether it jg 5 fact thal 1600
hectares of reserve forest lying at
the source of Chaliar river in Kerala

is being cleared against the Central
directive; and

(b) if so, the steps taken to stop
clearing the reserve forest and protcet
the important forests in Kerala?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE ANL RURAL RECONSTRUC-

TION (SHHI R V. SWAMINATHAN:
(a) No, Sir.

(b) Doe: not arise,
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Relief to HL P. on Account of
Damage to Kharif Crops

153. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
AGRICULTURE be pleased to stute:

(a) whethey Government have
received a request from the people
of Himachal Pradesh for relief as the
Kharif Crops have beep he<avily da-
mageg in H. P. this year on account
of failure of monsoon;

(b) if so, the action taken by Gav-
ernment -on this reguest, and

() if not, the reasons therefor and
the likely date by which the relief
measures would be undertalien?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWANINA-
THAN); (a) to (¢). The Government
of Himachal Pradesh have sent a
Memorandum on damage causcd 1o
Kharif harvest, 1981 due *n drought
requesting for a visit hy the Central
Team t¢ make an on the snot assese-
ment of the extent of damages and
the requirements of the funds to meet
the situation. A Central Team will be
depuieg 1g Himachal Pradush  very
shortly, On receipt of its reunrt, Cen-~
tral assistance will be ganctioned.

Bara Chory Dricking Water Supply
Scheme in Hamirpor District

184. PROF. NARAIN CHAND
PARASHAR: Wil] the Minister of
WORKS AND HOUSING be pleased
to refer to the reply given to Unstar-
req Question No. 122 on 17 August,
1981 regarding Barta Chore Drinking
Water Supply Scheme in Hamirpur
District and State the latest position
regarding the sanction of Bara Choru
Drinking Water Supply Scheme in
Hamirpuy District pf Himachal Pra-
&esh? . :
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH); The Bara Choru
Drinking Water Supply Scheme in
Hamirpur Disit, of Himachal Pradesh
hag gince beep technically cleared
by this Minstry at an estimated cost
of Rs. 14,10,250.00,

Sugar Cane Price Recommended by
A P C

155. SHRI M. RAMGOPAL REDDY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Agriculture Prices
Commission has recommended Rs.
¥5.50 per quintal for the sugarcane
price from this season;

(b) whether Centre has rejected
#e recommendations of AP.C;

(c) if go, what are the reasons
therefor; and

(d) the reason for fixing Rs. 13.00
per quintal for sugarcane price?

" THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATHAN}
() ang (b). As ageinst the minimumn
price of Rs. 1550 per quintal for a
basic recovery of 8.5 per ceni recom-
mended by the Agricultural Prices
Commission, 1he Government has
fixed the stautory minimum price at
Rs. 13.00 per quintal linked to a basic
recovery of 8.5 per cent with a pro-
portional premium for every 0.1 per
cent increase in recovery above that
level.

{c) ang (d). The Government is
satisfied that the minimum price fixed
is an adequate support price. Further,
since the statutory minimum price of
sugareane is linkeq to the price of
levy sugar, any increase in the sugar-
cane pricg would add to the cost of
levy supar and effect the consumer
adversely. Actual price paid by the

mills, however, differs from the mini-
mum support price.

Levy aud Free Sale sugar for Sugar
Mills

156. SERI M. RAMGOPAL REDDY:
‘Will the Minister of AGRICULTURE
be pleased tg state:

(a) whether Government have work-
ed out the levy and free sale sugar for
the sugar mills; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION {(SHRIR.V. SWAMINATHAN):
(&) and (b). At present tihe ratic ef
levy to free-sale sugar is 65:35, and
the levy and free-sale sugar for eack
mill {s worked out on the basiz ef
this ratio, pt the time of monthly re-
leases of sugar.

Asian Games indoor Stadinm
157. SHRI M. RAMGOPAL REDDY:
DR. A, U. AZMI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that work
on the various projectg at the Asian
Games Indoor Stadium site is behind
schedule;

(b) if so, what is the present stage
of construetion of these projects; and

(c) the steps taken o ensure timely
completion of the projects?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHDI BHISHMA
NARAIN SINGH): (a) No, Sir.

{b) Does not arise.

(c) The progress of work on the In«
door Stadlum is reviewed regularly to
ensure completion of the project well
before the commencement of the
Asian Gamesy.
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National Capital Region

158. SHRI HARISH KUMAR
GANGWAR:

SHRI CHATURBHUJ:

Will the Minister of WORKS AND
HOUSING be pleased to state:

{(a) whether Governments attention
has been drawn to the news item cap-
tioned “decision on national capital
region urged” appearing in the Indian
Express of 19 September, 1981; and

I

(b) if so, tile reaction of the Govern-
ment thereto iogether with details of
action taken?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING SHRI BHISHMA NARAIN
SINGH: (a) Yes, Sir.

(b) The Govt. of India is aware of
the necessity for ihe planning and de-
velopment of the National Capital Re-
gion in order to reduce the pressure
on Delhi and to promote the balanced
development of the Region., A sum of
Rs. 10 crores has been includeqd in the
6th Plan for granting central assistance
for development of ring towns in the
neighbouring  States  UP/Rajasthan
and Haryanna.

There is already a high level
Committee with the Secy. Ministry of
Works and Housing s its Chairman
to cotisider matters regarding location
of new Govt. of India offices in
Delhi. Strict control is heing enforced
and new offices are generally not
encouraged to he localed in Delhi.

In the 2nd Master Plan of Delhi
which is being prepared by the Delhi
Development Authority, the role of
cycles/scooters is being given due at-
tention.

Allotment of Government Accomo-
dation
159, »HRI HARISH KUMAR

GANGWAR: Will the Minster of
WORKg AND HOUSING be pleased
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to state: '

(a)when is the next allotment
year going to start and by when the
applications will be calied for;

{b) has & decision been arrived at
to invite the applications from the
¢ligible officery for the allotment of
type IV accommedation as indicated
in reply to Unstarred Question No.
1899 on 2 March, 1981;

(c) if so, detfails therefor; and

(d) can an employee on reaching
the basic pay of Rs. 700 apply for
Type IV quarter?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI REHISHMA
NARAIN SINGH): (a) The next
allotment year will commence from
1-1-1982 and the applications have
alrezdy been called for.

(b) Yes, Sir.

(e¢) Applications were called for
only from such employees whose
emoluments as on 1-7-1978 were Rs.
700 per month or more.

() Eligibility of an officer is de-
termined on the basic of the emolu-
ments drawn by him on a specified
date for the allotment year, For the
current allotment year the specified
date is 1-7-1978 and for the pew allot-~
ment year the specified date has been
fixed as 1-10-1981. Employees whose
emoluments on 1-10-1981 were within
the range of Rs 700-—99% per month
can apply for type IV arccomodation
in the ad hoc category in the new
allotment year.

g 3 T AEr

160. WY ¥ I =T : |
amfor gft Wl 3 T A
e LK CE R

(7) Iwvdamwaa A A F
FIM M3 A ady @ oav feeran

v
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frafl fafl wrar ® R frad fma
gew % @ ¥ a7 wnara Fea
A1 grer F6@T & Av9ra F) OFY B
AER F9 qF 999 § YR a9
W Hag # G gra +@ Iy {7
g g guan fam oAt ) §; WK

(=) fast 3 fr & Fog foa w0y
AGR 7 FA & 7T IO § arfe
ITNFNT ) arar da faer @3 o
g quEl & faet & o 97 g9 ?

amfer gia warm & 99 a4y
(#1 wretgR AAt)  (F ) 3t 9 1979
80T 198081 (Tawa<—sws7) ¥
3T arara e e gr A A frer-
TR ATAT R I T o e fagor
fear qar 2 | ara A9 3 warhiar

g IR F wfan grw 3, ot 79-
qfa MAAT 3 FerTa R gy 1 g
1978-80 ¥ 102.0 «T@ MTD T
q A FL 198485 oF 131,0
g Hizd evawary #1faared (e
NIAT ¥ Tq A7 A gt Al D
@ 19 4g & ¥ wemgn A% qur 7w
sAT # MY vy T 98 FaE,
FNam ® A wfy U arer de A
wfaFsy gaes T armn | e
wfafw o8 Nwqr § gawfs a=ifany
T A q 397 a9 4@ F fAagd, ¥
fagra & fog 38,65 ¥07 wo¥ 71
afteqy T@m war g 1 -

(&) s AN TR faad o
g gt oA wr ) sefhe
faer 3 &9 & awm forell #) smama ¥R
& 9 TE IEaT |
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161. 8Y { a7 AT ¢ FAT
iy we Tg T F Far F0 {7 ¢

(F) af 1081 3 T UATAW
F fad T17, M-t A Fdiw A
frad) fad) aar ¥ 9g geard fwar mar
e us gro fradi-fead mar ®
T 4T AT

(@) =wrf & fwu #97 wAgwE
TFATT W F ;T g gy F oeqTT A
g3 g fr Ifvaa waeaw as1s F
Fqz ¥ §, wiasy i Fg7 wrazve wgang
afdi; HiT

(W) #F4rag g & FF w3 H7 asy
A AT F ATAO 4T § AEE F
feafa 39 gf & = #70 577 wfRar
#1 drgr e g fzar arar €
wiz afz gf, @t 93 & m wrem g ?

Fin a1yl gafasfo warem §
TR WY (3 W1 Yo F@MANT ):
(F) wsg 5 fpgd-fagd) sz ag 4
JA & 38 AEFT § F18 qrazee fagiha
Y Tear o § 1 &7l s gTo
fieg w7 widza T fade ®@F ga
qrvdid & (Rag g § @rF
frffarat mfrat 1 3a awg avar §

Ax F4) F aredia v faaa & wlaaifo

A 70y Fy § | o FAaT g
fag # w72, 1981 & 799, 1981
AF  UATITA TIQ FEIL F) AF A
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qiT, gidET 91 9% gier I W
HTAT 1 =470 feur w1 & | Taeams
§ ardafas Faoramed F g 9
wag adaw frard 1979 #ic
1980 (FME aT) FAA: T 3,000
iz 27 F1 17,500 Hzd) 7 91 37
f& wrag wifas sraza =99 21,000
Hizd & W 54,000 HED v
ur| A g o Ag 8 A9 Feasgar
WX URTATH GTET FA A § TF 3879
%) 2417 ¥ <@g gu v AverT & fag
AMATH & A F I4H ISW TIA
Fr qTa7 & FOF a7 fodr 77 & FarfE
w3 USHT ¥ ¢ H A Foaromn &

(@) *wia g} qraat € o
uAsgAr, faiwe  wwdt S Ae
masasardt wfia ¥ faareh ) wafa
A A=Y A AT & ATA-T1H qTAITH
JAEIAT K1 LI § 7T FT AREGF
afge falg usdt & 7F a1 maew
FEE AOF F wra g7 fwar amn g

() 19793 U5y & & ux {31
# fwa-fuw gfvmor § gay ozr 971
T gI&(T F1 Jq78, 1981 #
wrasfas faaeor woreft & e 6,000
Azd za aF wrdfen fFui ey ar
fenrfa %1 e & wa¥ g a2 & wAA
# wigew 7 v § gfz v )
FgerT, 1981 WA & fam 20,000
#FZH == T wrdem fwar aur g
arfa frawe @3 1 59 e
qLFT g7 fmar amar &
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TMENTS AFT BT QT LI
162, wramea fag wad
W PN JHTT HTw

#7 faarf 73 58 9 A F
Far 5 .

(F) Ful FiaT7 YR ¥ STERA
T EEE H UNTIM AT H g9 eq
FTLET 91 I g gfeaiwar 1) Sed)
9 I & fag fadm ggraar
qu mwsiAA fear @ wic ol gf, @
ageyed & T g 8

(@) wavam  agT wr faomw

FEFF &F T G WA dwET

& ot it matw & weadta =3
Fd QU owH ¥ g qur waw
Jarg AT W E ?

Vard watmw § T wal (s
foms{gnm  wany ) (%)
S, Agf 1 9Fg o UHe uWe
W@WHIATET, a<er  WIAT AT Y
THAT, 1981 F IRV § gy o) aqy
@ 0 famr a1 AR e A
o f afz ag qfcfiear o) e
g0 & arr & oy sfrfem a9
mAwFAT QA |

(@) =7 awa T9Ea™ Agz @
frafrwd ®  1985-86 aw qur
frg I v sraxr &« agfy,
¥ R 70 qigiaar 3 (ag
ofem g7 frag F03 8 g )
AT FL @ g arfr frgbreed
W qu e araw

taken by Government

Demand of Rainagiri Zilli Machi-
mar Launch Malak Sangh, Ratna-
giri .

163. SHRI NIHAL SINGH: Will

the Minister of AGRICULTURE be
pleasey to state:

(a) whether Central Government

have received any memorandum.
from  Ratnagiri Zilla Machimar
Launch Malak Sangh, Hatnagiri,

(Maharashtira State) on 25 August,

1981; and

(b) if so, what action has been
to meet the
demands of the Sangh?

THE MINISTER OF STATE 1IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) Two memorands dated
6-7-1981 angd dated 22-8-198f have been
received.

{b) The representations received
from the Sangh ave being examined
In consultation with the Government
of Maharashtra and the concerned
Ministries of the Central Government,

qETyY St & R & fery osfer Seavat
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Ravi-Bieas Waters

166. SHRI R, L, BHATIA:

SHRI CHIRANJT LAL
SHARMA.

Wil] the Minister of IRRIGATION
e pleased to state:

{a) the progress so far made in the
dispute regarding the gharing of Ravi-
Beas waters; and

(b) how long will ii take to setile
the matter finally?

THE MINISTER OF STATE IN
THE MINISTRY OF IBRIGATION
(SHRI Z. R. ANSARI): (a) mnd
(b). The 'matter is bhefore the
Supreme Court, It hag been inti-
mateg by the Stateg that efforts to
settle the issue are in progress and
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as such the States have requested the
Supreme Couriy for postponement of
the hearing.

Discussions with the State Govern-
ments have been held but there has
Yeen no gettlement so far.

« Damage to Kharit Cropg Dne o
Drought

167. SHRI A, K. ROY:
SHRI RAM VILAS PASWAN:

Will the Minister of AGRICUL-
TURE be pleased 1o state:

(a) nameg of the districtg and the
State; affected by drought this year
and the anticipateq amount of Kharif
crop affecteq by that; facts in detail;

(b) names of the districts and the
States affected by flood this ycar and
the anticipated amount of Kharif
crop affected by that; facts in details;
and

(c) steps taken to tackle the con-
dition of dought apg flood in 1ihe
country thig year? .

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMI-
NATHAN}: (a) and (h). Statement I
showing the nameg of districts and
the States affected by drought and
Statement II showing the names of
the districts and the States affected
by floods during this year are attach-
ed. No estimate of amount of the
Kharif crop affected by drought and
floag this year has been made so far.
[Placed in Library. See No. LT—
2910/81}1.

(c) Statement III showing the steps
taken tp tackle the conditions of
drought and flood this year f{s
attached. [Placed in Library. See
No. LT-—2810/81).

Utilization of Science and Techno-
logy for Rural Reconstruction

168. SHRIMATI MADHURI SINGH:
Wil) the Minister of RURAL RE-
CONSTRUCTION pe pleased to state:

(a) the efforts made with the help
of science ang technology to over-
come rural backwardness, poverty
ang reconstruction of village life; the
arrangement eXisting at present for
monitoring and application of the
effect of scientific and technological
effort to eliminate rural backward-~
ness;

(b) whether any study hag been

"undertaken of the development and

utilisation of science ang technology
for rural reconstruction; and

{e) it so, the detailg thercof?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) to (c). The Department of
Science ang Technology and the
Council of Scientific and Industrial
Research have been taking various
stepg (o harness the resulis of science
and technology for rural development
ang reconstruction, Research Pro-
jects have been undertaken through
the various organizetions including
universities, the nationa; laboratories
attacheq to the Councij for Scientific
ang Industrial Research, Voluntary
agencies ang othér research bodies.
Technology development is followed
by techmology dissemination and
utilization through Central ang Stetes
Governments, voluniary organiza-
tioms ang private entrepreneurs. In
thig process the National Research
Development Corporation of India
alsy provides assistance,

Recently to focug attention on the
speedy development of technology for
rural areas, the Government of India
have declded to set up 8 Council for
Advancement ¢f Rural Technology
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under the Minisiry of Rural Recon-
struction. This body is to funclion as
the chief coordinating agency so that
the problems of technology are posed
to the researcn institutions ang im-
proveg technology js disseminated to
the ruraj greas. The Deptt. of Science
apd Technology hag alsp initiated a
new schemne for the promotion of
technology for memberg of gcheduled
castes ang tribes, landless labourers
and other gllieg occupations,

Loss Imncurred by Importing Sugar

169 SHRI CHINTAMANI PANI-
GRAHI: Wil the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Union Govern-
ment are suffering sizeable losses
from the zale of imported suygar;

(b) if so, what is the logs suffered
sp far; and

(¢) whether in the current year
sugar season, sugar production iz go-
ing to; be 6.5 million tonnes?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION {SHRI R. V. SWAMI-
NATHAN): (a) and (b). A portion of
the imported sugar hag been disposed
of in the open market through auc-
tion by tenders while for the bulk
of the imported sugar, State Trading
Corporation have been directed 1
relesse the sugar to various State
Governments/Fooqd Corporation of
Indig for meeting the urgent levy
requirement of November 1381 and
in respect of certaip other States
even for wneeting with o portion of
their levy requirement for December
1081, The importeq sugar is o be
replaceg from 1981-82 production of
levy sugar for meeting the export
commitments of the couniry Since
the tramsactions are still in the pro-
cess of completion ang the operating
losses of STC in any of ity commer-
cial dealy will have to be balanced

NOVEMEBER 23, 1981

Writlen Amgrs 252

wgainst the gperating profits of other
deals ang more particularly the finan-
cig] implication of the import of
sugar and its distribulion g5 levy
sugar has to be balanceg with the
financial implicationg of the replace-
ment of that quantity by levy sugar
and subsequent export at the then
prevailing international prices, it is
difficult 1o exactly quantify at present
the losses/profits which the Union
Governmeni is likely to ineur,

(¢) In view of the fact that sugar-
cane production haos been estimated
to be of the order of 180 million
tonnes, the sugar production for the
sugar year 1981-82 is heing estimmied
to be between 65—67 lakh tonnes.

Procuring inferiop quality of rice

170. SHRT RAJESH KUMAR
SINGH. Will the Minisier of AGRI-
CULTURE be pleased lp state:

(a) whether j{ is a fagt that large
quantity of rice procureg by Food
Corporation of India through wvarious
State agencies wag broken ang of
inferipr quality, making it difficult to
meet the export commitment:

(b} if so, details thereof gtating
the extent to which the export com-
mitments are likely {p be affecteg as
a result thereof; and

(¢y whether Government have
made any inquiry into the procure-
ment of bad gqualify of rice by F.CI.,
if so, result thereof and the reaction
of the Government with regard
thereto?

THE MINISTER OF STATE 1IN
THE MINISTRIES OF AGRICUL-
TURE ANTD RURAL RECONSTRUC-
TION '(§HRI R. V. SWAMI-
NATHAN): (a) fto {c). The Food
Corporation of India purchase; Fair
Average Quality stocks for Central
Poo) strictly conforming tp uniform
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specifications prescribeg by the Go-
vernment of India and the same
standards are applied when the stocks
are takem over from other sgenciey if
they are offereg for Central Poul.
Therefore, the question of procure-
ment of large quantity of pice of in-
ferior guality affecting export com-
mitments doeg not arise

Ag far ag export of riee is concern-
ed, no difficulty is experienced in
meeting export commitrments, Rice is
being exporteq according to contrac-
tua) obligations/specifications from
selected stocks which have tighter
speciflcations to  meet thy export
requirements.

Study In regarg to Health Riske
Involved in Use of Pesticideg

171. SHRI RAJESH KUMAR
SINGH: Will the Minister of AGRI-
CULTURE bg plenzed to state:

(a) whether Government gre aware
that with the growing use of pesti-
cides banmeq in the wdvanced coun-
tries of Burope the incidence of pes-
ticides related cancer have been on
the increase in the country;

(b) if 0, whether Government have
made any siu-dv with regarg to health
risks involved in the use 0f these
deadly pesticides and the gangers of
developing cancer by the farm Mab-
ourers who are exposed to these
chemicals; and

(¢) if so, result thereof ang the
steps contemplated by the Govern-
ment in the matter?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-

TURE AND RURAL RECONSTRUC-,

TION (SHRI R - V. SWAMI-~
NATHAN): (a) No such report has
come t0 the notice of the Govern-
ment, v’

=

(b) a;d (c). Do not arise.

Secondd Master Plan Delhi

172. SHRI RAJESH KUMAR
SINGH: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether the Delhi Urhan Art
Commission has expressed certain
views with regard to the formulation of
the second Master Plan for Delhi
to solve the problem of growing
population in the Capital;

(by it so, delails thereof; and

{e) the reaction of the Government
with regard thereto?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI DHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) A statement is enclosed

(e The views of the Delthi Urban
Art Commission have been brought
to the notice-of DDA. These would
he taken intc account by the D.D.A.
while preparing the plan.

Statement

EXTRACT TAKEN FROM DELHI
URBAN ART COMMISSION FIFTH
REFORT

May 1980-April 1981
(i) Second Masier Plan

I+ wag notice that the Delhi Deve-
lopment Auhority was already well
advanced into the process of formu-
lating programmes and indenlifying
objectives to be incorporated in the
Secend Master Plan.,

it wag explained that the Delhi
Master Plan had planned to elimi-
nate certain modes of transport
from Delhi, particularly, the animal-
drawn wvehicles. The plan had placed
reliance primarily on the automobile.
Even the cycle, which was a major
mode of {ransport in the early six-
ties in Delhi, had been relegated 1o
a secondary posilion in the Master
Plan, The cycle and the scooter had

P
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now become the two main modes
of transport next to the city bus. These
must be given a proper place in the
transporiation planning for Delhi
in the Second Master Plan, Cycle-
tracks and scooter-lanes  should
also be given priority. In any case,
whatever the pattern opled for, it
must be backed uy proper fieid
studies.

It was recognized thai the Delhi
Master Plan 1961-81  was basically
a land-use plan, In any form of
urban development the role of
three-dimensianal studies could only
bhe jgnored ai the peril of mutilating
the city-scape. It was stressed that
three-dimensional studies must he
carried out along with special plans
as part of the Secocnd Plan exercises.

Ancther aspect which was

em-
Dhasized was the environmental
factor. The enviromentagl gualities

of life in Ddelhi had been deteriora-
ting fast, Unless environmental studies
were undertaken and specific objec-
tives laid down. not only for preser-
ving the present environment but also
for its improvement. Delhi might be-
come a poor plare indeed to live in
by the turn of the century.

A point made during the discussion
was that  the Delhi  Development
Authoritvy would have 10 g0 in for
rethinking on its high-rise urban de-
velopment policy keeping in view the
energy crisis. Possibly, high-rise
buildings in the Central areas might
be indispensable but their contribu-
tion in the overall development of
the city would have to be reassessed.

Defeclive DDA Flats at Shalimar
Bagh, Delhi
173. SHRI RAJESH KUMAR
SINGTi:

SHR] JAGPAL SINGH.

Will the Minister of WORKS AND
HOUSING be pleased ta state:

{a) whether Government are
aware that alloltees of the flats in
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Pocket ‘N' of Block ‘A’ Shalimar
Bagh are being asked by the DDA t»
occupy the flals which not only lack
basic amenities but also have const-
ructional defects;

(b) whether Government are also

aware that those of the allottees who

have occupied the flats are facing
great difficulty in getfing the defects
removed by the DDA; and

{c) if g0, what steps have been
taken by the Government to ensure
that allotment of flats iz not made
by the DDA unless basic amenities
are provided ang the consiructional
defects are removed to gvoid hard-
ship to the allottees?

THE MINISTER GF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHR] BHISHMA
NARAIN SINGH): (a) The DDA has
reporteq that the houses in Pocket
‘N* Block *A' Shalimad Bagh are
complete in all respects and -all the
basic amenilies have been provided
in  accordance with the approved
drawings. The minor defects, if noti~
ced, are rectifleg immediately,

(b)Y The DDA has veported that
the complaints of the alloltees are
attended to promptly.

(¢) Dees not arise.

Procurement Price for Paddy

174, SHRI CHINTAMANI
SHRI N.E. HORO:
SHRI ARJUN sETHL

JENA:

Will the Minister of AGRICULTURE
be pleased to state:

{(a) whether it is a fact that the
Centre has directed the States not
to pay any premjum over the procu-
rement price for paddy already fixed;
and

(b) it so, the details regarding the
current Kharif price?
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL CONSTRUC-
TION (SHRI R. V, SWAMINA-
THAN): (a) Yes, Sir,

(b) The procurement prices of
paddy notifieq for the Kharif season
1981-82 are as under:—

Ry.per
Paddy quintal
Coramon variety
Fine variety . . . . L1g
Superfine varicly . . . 123
Coarge grains
Jowar, Bajra, Maize and Ragi 116

Construction Programme of DDA

175. SHRI RAM VILAS PASWAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) what has been the annual rate
of construction of flats, houses and
development of land by the DDA as
against the target during the last
five vears;

(b) to what extent the DDA has
beep able to sglve the housing prob-
lem and to contain the rising prices
of land in the Capital; and

(c} whether considering the perfor-
mance of DDA, Government consider
it to be an answer {o the Delhi Hous-
ing problem if answer be in the ne-
gative, what steps agre contemplated
by the Government to remove its
shortcomings?

THE MINISTER OF PARLIA-
MENTARy AFFAIRS AND WORKS
AND HOUSING (SHRI PBHISHMA
NARAIN SINGH): (a) to (¢} Infor-
mation is being collected and will
be laid on the Table of the Sabha,
2359 LS—9.

Aljotment of Pre-Fabricated Fiats
in Safdarjong Developmeni Area,
New Delhi

176. BHRI RAM  VILAS PAS-
WAN: Will the Minister of WORKS
AND HOUSING be pleased to state:

{(ay whether it ig a fact that the
applicanfs for the pre-fabricaed
multi.storeyed flalg in the Saidar-
jung Development areg paid Rs.
24300 each as demanded by the DDA
for the allotment of the flats;

(by whether it ig also a fact that
the allottees were subsequently in-
formed by DDA that the cost of a
flat was Rs. 22,800 (Premium of land
Rs. 2300 ang sale price of the guper-
structure Rs. 20,500);

(¢) whether jt iz further a fact
that the excess amount paid by the
allottees has not been refunded fto
them by the DDA so0 far despite re.
peateg requests; and

(d) if so, the reasons therefor and
the sleps proposed to be taken by
the Government to get the excess
amount refunded ity the allottees

concerned expeditiously?
-

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRT BHISHMA
NARAIN SINGH?!: (a) Yes, Sir

(b) No, Sir.

{e) and (d). Do not arise.

Se]li.ng of Importegq Sugar

177. SHRI B. V. DESAl: Wil
the Minister of AGRICULTURE ba
pleased to state:

(a) whether it is & fact that Go::
ernment had importeq 21.485 tonnes
of sugar valued at Rs. 1.10 crore;

(b) if so, whether it is also a
fact that landed cost of the sugar was
about Rs. 5,200 to 5,300;
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(c) that the Government did not pget
bids from the traders more than the
landeg cost ang later on were forced
to accept the lower bids;

{d) that the traderg refuseq the
prices offered by the Government ;

(&) that later on the Government
hagd to dispose of this to a jower ~ost
which resullied a heavy joss;

(f) if so, the tolal loss suffered by
this; and

(g) whether Government had
proposed 1o sell thig sugar at the
Fair Price Shopg on the rates that
were prevalent in the open market,
that is Rs. 6.50 per Kg?

THE MINISTER QF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a¥ No, Sir.

(b) The lunded cost of imporied
gugar, ag worked out by the Siate

Trading Corporation, came to Rs
5,200 per metric tonne.

(c) No, Sir.

(d) No, Sir.

(¢y and (N, A portion of 1ihe

imported sugar has been disposed of
in the open market through auction
by tenders while bulk of the impor-
ted sugar hag been ordered to be
releaseq tg varioug State Govern-
ments/Food Corporation of India for
meeting a portion of the levy re.
quirements of November and  De.
cember 1981. The gdisposal of im-
ported sugay is still not +completed
&nd is going on and it is not possible
at this junctyre t¢ work out any
profit/logs to the STC/Govt. of India
in regard to the entire import of
sugar, its distribution as levy sugar
and the possibility of subseguently
exporting the replaceg imported
Bugar through 1081-82 levy sugar to
meet India's export commitments.

() No. Sir.
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Failure of N. R. E. P

178. SHRT B. V. DESAI:
SHR1 RASHEED MASOOD:

SHRI GHULAM RASOOL
KOCHAK:

SHRI JAGPAL SINGH:

Will the Minister ¢f RURAL RE.
CONSTRUCTION he pleased to
state:

(a) whether the National Rural
Employment Programme ig in dold-
Tums;

(b) if so, whelher the programme
is yet to take off in all the States,
some of whom have made ng pro-
vision for it in their budget;

(cy whether half of the year has
gone by but the programme is dol.
dering under the impact of uncertain
approach hoth by the Centre and
the States;

(d) whether his  Ministry  has
urged the States {, prepare the pro-
jects az a continuouys process on
sufficient]ly dispersed scale for each
district or block so that the needs
of the rural community particularly
the econamically and soctally handi-
rappeq can be catered to a priority
hasis;

(¢) whether the States had heen
askeg to prepare al] the projects and
forward them to the Ministry by
the end of October, 1881;

(fy if so, how mapy States have
forwarded the same; ang

(g) the action taken by Govern.
ment to help the States in its im-
plementation?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC.
TION (SHRI BALESHWAR RAM):
{a) to (e¢). The National Rural Em-
ployment Programme iz not {n the
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doldrums, Most of the States have
made necessary provision of funds
in their budgets. Such of them, as
had not done so in the beginning of
the year, are doing it now through
reappropriation/supplementary grants.
The works under the programme are
being eXecuted in almost all, the
States. There is no uncertainty in the
approach of the Central and the State
Government towards {his programme,
and it hag continued to be .mplemen-
ted right from the beginning of the
Jearn

(dy Yes, Sir.

te) and (I, Only the samples of
the shelf of projects prepared are re.
quired to be sent tg the Central Gov-~
.ernment. So far, 5 Stateg have sent
the gamples of the shelf of projects
prepared by them.

(g) Central Government  Officerg
are visiting the States tp provide
necessary guidance to them for im-
plementing the programme properly.

of Application off
Fertilizep

Promotion

179. SHRI B. V. DESAI: Will the
AGRICULTURE be

pleased to state:

(a} whether Government are plan-
ning 1o augment the fgodgrains pro-
duction in 1981-82 through 'he
application of more fertilisers to the
Rabi crops;

{by whéther some Siates hayve been
urgeq to promote larger fertiliser
epplication to the crops coming up
in consultation with RBl to induce
em to increase facilitieg for ferti-
Aliser gistribution agencies and farmers
and alsg reduce the interest rates;

(e} whether it is glsp & fact that
the Centre hag already initiated steps
to see that the fertiliser production
5 increased; ang
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(d) it so, the details of the steps
being worked out in this regard?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC.
TION (SHRI R V. BSWAMINA-

THAN): (ay Yes, Sir,

tb) The Stales havy Lren regues-

ted to take all possible sleps  lu buost
ferliliser vensumpliun aid  achieve
the fertiliser consumption targets,

The Reserve Bunk ol India has Dbeen

requesteg tg increase credit facilities
for distribution agencies ang farmers
and also roduce the interesl rate.

(¢) and (d). Measures like plant
operation improvement programmes,
installation of captive power genera-
tion facilitics and addition of balanc-
ing equipments are being taken on a
continuoug basis to improve the per-
formance of fertiliser plants, In order
to augment production of fertilisers
in 1981.82, steps have already been
taken to ensure adequate supplies of
feedsiock and inputs tn the {ertiliser
planis. As a resull, the production
of fertiliser dur'ng the first half of
1981-82 [April-September) hag shownp
a .5 per cen( increase in the case
of nilrogenous ferlilisers and 9.1 per
cent in the case of phosphatic ferti-
lisers over the producijon during the
corresponding period of last year.

Department of Agriculture Regionail
Meetinng held on 27-9-1981

180. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE pe pleas-

ed tp state:

(ay whether a two day regional
meeting to discusg programmeg for
the effective implementation of agri-
culiural development programmes
during 1981-82 was held on 27 Sep-
tember, 1881;

{by if so, whether this wag the frst
of a series of meetings proposed to
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Lbe helg by the Department of Agri-
culture during the current agricultu-
ral year;

(e) if so, what were the subjects
digcussed and the decisions arrived at
in the meeting;

(d) whether it was felt that in
order to synchronise water release
from irrigation projects like Bhakra
it was recommended that the repre-
sentatives of the concerneq States of
the Bhakra-Beas Management Board
may also be invited; and

(ey whether it is also a fact that
the States were urged to make the
Tullest use of the facilities available
at the fertiliser, pesticides ang seed
testing lahorateries tp check the qua.

lity of inputg like seeds and fertili-
sers?

TEE MINISTER OF STATE "IN
THE WMINISTRIES OF AGRICUL-~
TURE AND RURAL RECONSTRUC.
TION (SHRI R. V. SWAMINA-
THAN): (ay Yes, Sir. A two-day
regional meeting tp discusg the mea-
gures required for ensuring effective
mplementation of agricultural deve-
lopment programmeg during 1951-32
was held al New Delhi on 26th and
27th Septumber, 1981 for the States
of Punjab, Haryana, Jammu and
Kashmir and Himachal Pradesh,

{by Yes, Sir,

{c) The subjecty discussed at the
regional meeting related to: (i) Re-
view of Kharif Crop Situation, (ii)
Rabi Production Strategy, 1981-82,
(iii)y Hortieulture, (iv) Seeds, (v}
Fertilisers and Pio-gas Development,
(vi) Plant Protection and Quality
Control, (vii) Agricultura] Extension
and Training, (viii) Agricultural Cre.
dit. (ix) Animal Husbandry and
Dairy Development, (x) Fisheries,
(xi) Forestry including Socig] Fores-
try and Wild Life Preservation and
Seoil & Water Conservation, and (xii)
Cooperation. The Important conclu-
siong end recommendationg made at
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the regional meeting are given in ithe
attacheg statement.

(d) Yes, Sir, It was recommended
that the actual requirements of the
State Governments in respect of irri-
gation water for the ensuing rabl
season should be communicated {o the
Bhakra-Beas Management Board well -
in advance and that this Board should
include a representative of the Agri-
culture Department of each of the
concerned Stateg so as to ensure their
close involvement in the decision-
making procesg relating to the release
of cana) water for agricultural pur-
poses,

(e) Yes, Sir.

Statement

Important Conclusiong and Recom-
mendations made at the Regional
Meeting helg in New Delhi  on 26th
ang 27ty Seplembper, 1981

The main focus of discussion at the
regional meeting was gn drawing up
an Action Programme for mounting a
Compensaiory Rabi Production on
Campaign during the current rabi
seasot. The main elements of the
Action Programme were timely sow-
ing. adequate supply of inputs, opti-
mum utilisation of available water
rescources, larger coverage under
high vielding varieties, integrated __
pest management and surveillanee,
timely release of water in the canals,
organisation of inpuis-cum-credit sup-
ply melas for on:the -spot sanclion
ang disbursement of loans to the far-
mers, pure cropping of rapeseed and
mustard, and offering of suitable
monetary ag well as non-monetary
incentives tp officers for their per-
formance in achieving or exceeding
the targets assigned to them. For sy-
nchronisation of release of water in
the canals with the water require--
ments of various crops, the Govern.
ments of Punjab and Haryana were
requested to communicate tg  the
Bhakra_Beas Management Board well -
in advance their actual requirements
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of irrigation water for the ensuing
rabi geason. It was recommended
that the Bhakra Beas Management
Board should include a representative
of the Department of Agriculture eof
each of the concerned States so as to
ensure their cloze involvement in the
decision.making process relating to
the release of canal water for agricul-
tural purposes.

Bome of the other important recom.
mendations made at the meeling
were:

{i) The need for proper planing
of seed production, multiplication
and distribution was stressed,

(iiy The State Governments were
asked to step up fertilizer consuinp-
tion ang promote balanced as well

~as efficient use of fertilizers to aug.
ment agricultural production, Efforts
should be intensified to0 increase

fertiliser consumption in the dis-

iricts which are characterised by
low consumption at present but
which are potentially capable of
utilising more fertilisers, The pro.
blem of zine deficiency in the soils
of Punjab and Haryane should he
tackled systematically and the {far-
mers should be supplied with zinc
sulphate of proper quality. The
installed capacity of the existing

fertiliser quality control laboratories
should be fully utilised by the State
Governments.

{iily The State Governments were
urged tg take full adventage of the
National Project on Bic.gas Deve-
lopment.

{iv) As regards plant protection,
the States were asked to step sup
their surveillance efforts and to
sttengthen the quality control

arrangements for pesticides.

(v} The Govermnments of Punjab
and Himacha] Pradesh were reques-
ted to expedite their proposals for
reorganising and  strengthening
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their extension sysiem on the Train-
ing and Visit pattern.

(vi) In respect of agricultural

credit, the meeling recommended
that the Stale lLevel Commiltee on
Institutiona]l Finance shoulg include
a review of cooperative credit also
to get a complete picture of total
institutionaj credit support for ggri-
culture and allied programmes. The
State Governments were urged to
set up a Slanding Comimittee of the
State Level Committee exclusively
for agricultura] credit to undertake
regular and periodical monitoring
of institutional credit support for
the development programmes in the
agricultura] sector.

(viy) As regerds horticulture, the
meeting recommended ihat Punjab
ang Haryana should pay special
attention to the development of
marketing and processing infra-
structure. Inadequacy of data hbase
was identified ag a critical gap in
the planning of horticultural deve-
lopment. The meeting recommend-
ed that 3 horticultura] census should
be conducted in the States of Pun-
jahb, Haryana, Himachal Pradesh and
Jammu and Kashmir.

(viii) In the field of animal hus-
bandry, stress was laid on develop-
ing a Master Plan tg switch over to
frozen semen technology in a phased
manner. Selected Gaushalas should
adopt crossbreeding with exotic
dairy breeds. The States were re.
quested tg make g critical review
of the development needs and pro-
vide necessary manpower ang funds
for intensifying Fodder Develop-
ment Programmes,

(ix)y The Government of Punijab
were requested to regulate the pri-
vate dairy industry so as to facili-
tate proper growth of dairy co-
operatives. The Indian Dairy Cor-
poration should expedite its ap-
praisaj report on the Operation
Flood_II Perspective Plan of Jammu
and Kashmir,
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(xy In the field of fisheries, the
Government; of Himachal Pradesh
ang Jammu & Kashmir were asked
to formulate and submit suitable
proposals far setting up Fish Far-
mers Development Agencies. They
were alsg asked to intensify inea.
survg for protecting Mahaser fish
which ig almost an endangered spe-
cles. For exploitation of fisheries
resources ip the Gobindsagar and
Pung rescrvoirs, a cooperative fede.
ration should be set up. The State
Governmentg should take necessary
steps to increase fish seed availabi-
lity. Lease of tanks and ponds
should be for a minimum period of

7 years.

(xi) The States were urgej to
expang their afforestation activities.
Punjab and Haryana should inten.
gify their agro-foresfry programme.
As hydrology and sediment.moanito-
ring forms an integral part of the
soil conservation treatment, the
States were urged to select at least
one watershed in each catchment
for sediment-monitoring,

(xii) The Land Use Boards in

Punjab Jommu & Kashmir and
Himachal  Pradesh shauld be
activised.

(xiii) In the field of Cooperation,
it was recommended that the cxist-
ing regulations fixing a ceiling on
rentals need relaxation in favour
of the new cold storages being set
up by the cooperatives, The Na.
tionny  Conperative Apgricultyral
Marksting Federation should pre-
pare un integraled schoeme for mar.
keling of apoles of Jammu & Kash-
mir and Himacha) Pradesh jn the
terminal markets and approach the
National Cooperative Development
Corpuratign for financial assistance
therefor, The Ministry of Agricul-
ture ghould take up with the Re-
serve Bank of India the question
of réducing the higher rate of in-
terest charged by the commercial
bankg for fertiliser credit.

NOVEMEBER 23, 1981

Written Ansiers 268

KOSI CONTROL BOARD

181. SHEI HARINATH MISHRA:
Will the Minister of IRRIGATION
be pleased to state :

(a) whether an announcement had
been made by the then Minister of

Irrigation in 1980 that for proper
execution of the Western Kosi
Cana) Project, a Control Board con-

sisting ¢f the ~representaiive, one
each of Union Government, Govern-
ment of Nepal, and Stafe of Bihar,
would be constituted;

(b) if so. what steps have been
taken in connection with the forma-
tion of the " Control Board and the
result thereof;

(¢} has any Control Board been
formed so far; if net, the reasons
for the delay and how the progress
of execution of the project is watched
ang monitored;

(d) the year-wise allocation of
funds together wwith physical targets
to be achieved during the Sixth Plan
period: and

(e) the uptodate position with
regard to the expenditutre on the pro-
ject in Bilhar areas and the pysical
work done?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATON
(SHRI Z. R. ANSARI): (a) On 5-8-80

the ihen Minister of Irrigation
had informed the House that it was
proposed to constitute Kosi  Conirol

Boara headed by the Union Minister
of Irrigation and including Chief
Minister of Bihar. It was not propos-
ed to include azny representative from
H.M.G. Nepal in that Board,

(b)Y The Government of Bihar did
not agree to the constitution of such
a Board.

(¢) The Government of Bihar have
now reviveq ang reconstituted the
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I-{:si- Control Board which was earlier
set up by them in 1854,

(d) The details of year-wige allo-
cation of funds for Western Kosi
Canal <(Bihar porilon) during the
Sixth Plan are as underi—

Rs. in crores

(i) Expenditure during

1980.81 5.02

(ii) Outlay for 1981-82 10.00
(iii) Outlay for 1982-83 18.00
(iv) Outlay for 1983-84 25.00
(v) Outlay for 1984-85 22.00
The main Canal pertion hetween
R.D 0.00 and 36.00 K.D. (Between
Indo-Nepaj Border and Bhutahi
Balan river) along with itg distri-
bution systemn and drainage work

has heen planned to be completed by

arch 1683, This will create irrriga-
tion potential of sbout 0.20 lakh ha.
by the end of June, 1983.

The portion between R.D. 3600 and
R.D. 131.00 (Between river Bhutahi
Balou and river Karla) is pilanned
to be completed by June, 1985, along-
with distribution system and drainage
work. This will create an additional
Irrigation Potential of about 0.58
lakh ha.

(e) The expenaiiure on the Weste-
rn Kosi Canal, Bibar, ypto 3o0ih June,
1881 is, Rs. 27.51 crores. As regards
physical achievements, 40 Km. length
of main Canal has bheen taken up for
excavation, out of which 30 Km.
lenglh  has been completed till
30 6-1981, The progress of work done

upte June, 1981 is, however a5 fol-
lows ;-—— .
(i) Earth work 42 685 IakhM
(ii) Lining work 13.460 lakh M3
(iii} Structures T Nos.
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Prospects of Kharif Crop in Bibar

182. SHRI HARINATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state;

{a) whether any assessment/calcu-
latijon has been made about the
coming Kharif crop prospects in the
State of Bihar; if so, what are the
prospects;

(b) is it a fact that drought condi-
tions prevail over a large part of the
State and, as such, the prices of food-
stuffs have risen and are abnormaily
high at present; if so, what js the
actual position;

{c) what allotments of foodgrains
were asked for by the State Govern-
ment for the months of September-
October, 1981, and how much of food-
grains was actually provided during
each pf these months to the State with
reasons and justification thereof; and

(d) in view of the poor condition
of Kharif crep, the measures Govern-
ment have taken, or propose fto take
to meet the defiit in food stocks in
the State?

THE MINISTER O©OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R.V. SWAMINATHAN):
(a) Production of Kharif foodgrains
in Bihar is likely 10 pg lower than
last year as g result of the wide
spread damage caused tn Kharir crop
by heavy rains and floods jn July. The
prospecls for winter paddy, mawze and
ragicropg have rnnsidnmbly brighten-
ed with ‘hatia’ rains.

(b) During the post-monsoon
season 80 far (151 Okicher to
11th November, 193i), rainfall in

both  the sub-divisions of Bihar
State, viz. Bihar Plateau snd Bihar
Plains, was scanty,

The prices of foodstuTa have
risen in Bihar as in other parts of
the country, but not abnormally.

{¢y ana (d) Adequate quantities
of foodgrains are being allotteq to
the State Government. Movement

!

_— . " - =
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of foodgraing is being constantly
monitorised and remedial

iaken whenever necessary

measures

Installation of Gandhiji's Statug
Delhi

183. SHRI HARINATH MISHRA:
Will the Minister of WOHRKS AND
HOUSING be pleased to state:

(a) whether Government have
arrived at a final decision for the in-
stallation of Gandhiji's statue under
the canopy at India Galc; if so when
was the decision taken and by what
time the statug, i likely to be actuslly
installed; if no decisin has been ar-
rived at, why not; and

(b} when was this project mooied
and what aspects have been
consideration go long?

under

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). The
project woas mooled in  February,
1966. Various aspects, such as the site,

shape gng size of ths statue have:

been under consideration of the
Govt. A final decision in the matter
is expected to be rcached soon.

Price index of essenial commodities
184 SHRI VIJAY KUMAR YADAV

SHR] BAPUSAHEB PARULE-
KAR:

Will the Minister of CIVIL SUPP-
LIES be pleased to state:

l"(a) what has been the trends of
Price-Index of the Essential commo-
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dities in the current year upto Octo-
ber, 1981 with monthly comparision
of the last two years;

(b) whether it js 5 fact that the
rising of the prices in essential com-
modities has gone out of the control
of the Goveri:ment; and

" ({c) what concreie stepy the Gov-
ernment have taken or inteng to take
to check the price-rise?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL, SUPPLIES
(SHRI BRAJA MOHAN  MOH-
ANTY): (&) A Staiement indicating
percentage variation in the wholesale
price indices of selected cemmodities
between April and October in 1979,
1980 and 1981 is given in the attached
statement.

(b)Y No, 8ir.

(c) Government iz keeping g cfm'—
tinuous waich on the prices and
availability of essential commodities,
The main thrust of the Government
policy is to increase production. The
domestic production of certain com-
modities in short supply is supple-
mented by imports. The public dis-
tribution system is being strengthened
and impg'c'wec!. The qupply of impor-
tedl edible oils to the State Govern-
ments/Union Territories for the pub-
lic distrfbution system is being con-
tinued, The credit policy continues
to be restrictive. State Governments
are enforcing the provisions of the
Essential Commoditieg Act and simi-
lar sther legiiglations.



279  Written Answers AGRAHAYANA 2, 1903 (SAKA) Written Answers 274
Statement

Trends wholesale price indices of selected commadities

Commodity Percentage variation between
Apriland October
*
1979 1980 1981
L]

All Commeodities . . . . . . . . - 17.05 -——X3.5 -1 5.0
Rice. . . . . . . . . . . L2125 4 6.8 +12.1
‘Wheat . . . . . . . . . . = 0.3 --3.9 +3.4
Jowar . . . . . . . . . . = 10.0 +11.6 -4 8.4

o
_ Bajra . . . . . . . . . . ~16.2 —7.7 6.8

Barley . . . . . . . . . . <191 —0.3 —0.8

Maize . . . . . . . . . . 7.1 —7.7 +2.0
Ragi . . . . . - . . . . 8.2 22.1 -+ 0.8
Gram . . . . . +3.5 1735 + 5.8
Arhar . . . . . . . . . . 7.6 -119.4 +12.2
Moong . . . .. . . . . . | —35.0 —7.6
Mascor . . . . . . . . . . 112.8 -+82.9 +13.0
Urad . . . . . . . . . . = 8.7 —5.3 +9.1
. Poratoes . . . . . . , . . . L55.6 --85.2 416.1

Onions . . . - . . . . . . =212 =151 L2203

" Oranges . . . . ) . . 2113.2 —4.2 +3.1
_ Bauanas . . . . . . . . . . —~6.3 --42.6 —2.8
CMilk . . . . ...l 473 144
Lggs . . . . . . . . . . +5.1 < 11.8 +.12.7
Fish . . . . . . . . . . <4241 —1.9 ~8.7
Meat . . . . . . . . . . —04 w45 180
Black pepper . . - . . . . . . £11.5 1.5  <17.5
Chillies . . . . . . . . . .t U174 - 8.0 +42.5
Turmeric . . . . . . . . . . —26.7 —19%1 —22.7
gTR o R05 34 176
Coffee . . . - . . . ... 1.6 —p2 -7
Coal . . . . . . . . . . +58.1 Steady Steady
Y Coke . c . . . . . .. 243 Steady  Steady

Kerogens | . . . . . . . . . +8.2 Steady +10.5
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Percentage variation between

Commodity
April and October

1979 1530 1981
Ala +1.7 - 6.3 +4.14.0
Maida - 4.4 Steady +17.7
Suji . +12.3 —).2 +14.0
Biscuits —].8 +7.1 Steady
Bread Steady --12.4 +9.4
Sugar --9.0 4150 —11.1
Khandsari . . -32.0 -+ 35.5 —12.8
Gur . - 95.0 +82.7 —4.7
Vanaspati +15.3 —1.0 —1.0
Groundnut oil . 456 +2.9 +12.9
Mustard oil +20.4 1.17.2 410.3
Coconut il ~-19.5 +25.1 —3.8
Gingelly oil 4 25.9 —5.2 +1.3
Kardi oil . +-42.0 10.7 --22.1
Cottonseed oil . +27.4 —0.3 --15.0
Salt --16.3 —9.7 —4.3
Cigarettes +1.3 +12.6 +0.4
Bidi . +15.7 -+0.8 Steady
Cotton cloth (Mills) . +4.4 +3.6 5.2
Khadi cloih Steady  Steady -+ 6.0
Handloom & Power lInom cloth --6.4 12.8 —1.0
Paper -+ 14.7 —0.4 +1.0
Soila Ashi . +24.0 L25.7 —8.1
Foarwear & other Leather products +19.1 +5.6 +2.8
Drugs and medicines . —0.3 0.7 -1.6.9
Soap * -+19.2 -+ 4.2 Steady
Bynuctic delefgents +28.3 +7.2  Steady
Matches Steady —1.0 — .4
Cement . . . . . . . +9.2 ~1.0 +18.0
Electric lamps . . +67 +2.6 +1.3
Razor blades +2.3 Steady Steady

+5.1 Steady +0-2

Dry cells .

—

-
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Alleged Scandalg on Dairy Frojects

185. SHRI VIJAY KUMAR
YADAV: Will the Minister of AG-
RICULTURE be pleased to state:

(ay whether the attention of the
Government has been drawn to an
article in July 1981 issue of Econo-
mic Scene on the Dairy projects of
the Dairy Board at Anand and in
particular the closure of Dairy Equip-
ment Co., importg of Stainless Steel
barrelg from New Zealang and Tet-
rapak projects etc,; and

(b} if so, whether Government
will order an inquiry inty the matter
at an parly date?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION

(SHRI R, V. SWAMINATHAN):
(a) Yes, Sir.
(b) The matter referreq to in the

said article do not call for any enquiry-

Recognition to Betal Leaves AS

‘Cash Crops*

186. PROF. SATYAGOPAL MISEA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have
given recognition to het¢l leaves as
‘cash crops’,

{b) if not, the reasons thereof.
and

(c) if so, whal steps Government
of India hav~ taken for the develop-
ment of the betel leaveg production?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINATH-
AN)Y: (a) Yes, Sir.

(b) Question does not arise.

{e) A Coordinateq Research Pro-
ject on Betelvine Diseases is already
under implementation since April
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1981 at six Agricultural Universities
in the States of Karnataka Orisss,
Tamil! Nadu, Andhra Pradesh, Madhya
Pradesh and  Maharashtra, The
Council of Scientific and Industrial
Research is also carrying out research
on betelviny plantations. Besides, an
All India Coordinatedq Rescarch Pro-
ject on Betelvine Improvement under
the Sixth Five Year Plan io improve
betelvine cultivation at seven cenfres
in India has been proposed.

Abolition of Token System for Bup-
ply of D MS, Milk

187. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE be

pleased to state:

(a) whethey it is a fact that the
foken system in the disribution of milk
by Delhi Milk Scheme has been abo-
lished;

(b) if so, the reasons therefor;

(c) whether Government are
aware thay after the abolition of
token system, some peOple are procu-
ring bulk of the bottles with the con-
nivance of the booth holders.and sel-
ling the same st premium; and

(d) if so, what stepg are being
taken to prevent such practice?

THE MINISTER QF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRIR. V. SWAMINATHAN).
(2) and (b). Yes, Sir. With the com-
missioning of Mothrp Dairy and
improvement in total milk  subnply
position by the two city Dairies, milk
tokrns were withdrawn in 5 phased

programme by 7th February, 1980
by Delhi Milk Scheme.
() and (4} The Depot Staff of

Delhj Milk Scheme have beep autho-
rised not to supply more than six
bottles to any customer in the princi-
Ple of first come first serveq basis and
cases of unauthorised bulk supply
of milk by the Depot staff are prom-
Ptly dealt with-suitably by the D.M.S.
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Sugar-zone of Maharashira

189. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to state;

{(a) whether Government have re-
cently received any proposal from
the Government of Maharashtra
wherein it has been pleaded that
Maharashtra shoulg be devided into
three zones on the basis of recovery
and duration of sugar crushing sea-
50m;

(b) if so, what are the details of
the proposal;

(¢} what decision Gavernment have
taken or propose to take in the matter,
and

(d) when and which other States
have been divided on the above pat-
tern and the reasons thereof in each
case?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R, V. SWAMINA-
THAN): (a) and (b). The Govern-
ment o7 Maharashira have urged the
Central Government to demarcate
the sugar factories of Maharashira
into three separate zones, for the pur-
pose of ﬁxing levy sugar prices, on
the basiy of variation in the recovery
of sugar and the duration of the cru-
shing scason in different regions of
the State.

{c) Since the 1980-81 season, the levy
sugar prices are being determined on
the basis of the recommendations of
the High Level Committee which went
into the cost structure of the industry
and submittied its report to Govern-
ment in Qctober, 1980, This Committee
recommended a single zone for the
Maharashtry factories. Since the de-
mand for sub-zoning of the State has
not been considered afresh by any
experi body, Government have not
found it possible to accede to the de-
mand for the present.
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(d) Uttar Pradesh and Rihar were
demarcated ints sub-zones in  1969-70
on the recommendation of an expert
body, namely, the Tarif Commission.

Scheme to give Irrigation Facilities
to Additional Land

190. SHRIMATI JAYANTI PAT-
NAIK:

SHRI VIRBHADRA sINGH:
SHRI T. DAMODER REDDY:

SHRI G, NARASINGHA
REDDY:

Will the Minister of IRRIGATION
be pleased to state:

(a} whether it is a fact that his
Minstry is going tc launch 5 new
water schemeg (o give irrigation facili-
ties tg an additional 25 million Liec-
tares of land;

{b) if so, the amount earmarked
for the implementation of such ground
water gcheme;

(¢) the total hectares of land that
can Le irrigated in various Stalez on
impleraentation of such scheme;

{d} the expected time of the cornp-
letion of the survey in various rivers
for this purpose; ang

(e) the details about the
mentation of such proposal?

imple-

THE MINISTER OF S8TATE IN
THE MINISTRY OQF IRRIGATION
(SHRI Z. R. ANSARI): (a) to (o).
The Government have formulated a
National Perspective for Water Re-
sources Development which envisagss
creation of optimum storages on va-
rious rivers wherever feasible and
transferring after meeting the Iocal
needs the surplus flows for utilisation
in defleit regions by constructing
inter-connecting links. As per Tough
estimates the implementation of the
scheme is expected to cost about Rs.
50,000 crores based on present day
prices. The proposal envisagey irriga-
tion in an additional area of 25 million
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hec, by surface flows apart from 10
million hectares by increased use of
ground waler, The proposal also en-
visages generation of about 40 million
Kw of power. Initially, it is proposed
to take up survey ang investigations
for creation of storages on and inter-
linking of Peninsular rivers. For this
purpose it has been decided to cons-
titute 5 National Water Develomment
Agency as a Society 1{o be registered
under the Societies Repgistration Act,
1860, The scheme of surveys and in-
vestigations is estimated to cost about
Rs. 107 crores and the work is expec-
ted to be completed in a period of
about 7 te 10 vears. Various steps
necegsary for consiitption of the
Agency are being taken.

Dearth of Traineg Personnel in
Marine Fishing

161. SHRIMATI JAYANT! PAT-
NAIK: Will the Minister of AGRI-
CULTURE be pleased to state:

{a) whether Gevernment are
aware of the fact that there s a
dearth of trained personnel in marine-
fishing in various States;

(b) if so, the steps Government
have taken so far or propose to take
to make availahle more number of
trained personnel in thig trade; and

(c) the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRIR. V. SWAMINATHAN);

(a) Yes, Sir.

(by and (c). Government of India
have two Institutes at present, wiz.,
Central Institute of Fisheries Educa-
tion, Bomhay, ang Central Institute
of Fisheries, Nautical & Engineering
Training, Cochin Wwhich condurts
training courses in marine fishing.

The Central Instifute of Fisheries

Education at Bombay conducts a wo-
year course in Inland and Marine

Fishing 40 candidates are admitied
every year.

The Central Institute of Tisheries
Nautical and Engineering ‘Tramning.
at Cochin and its unit at Madras con-
duct courses on Fishing Secmdhan‘cls
(15 months), Engine Drivers of fish-
ing vessels (15 months), Boat Building
Foremen (15 months), Shore Mecha-
nics (12 months) Gesr Technicians
(9 months}, Radio Telephone Qpera-
tors (9 months) and Teachers Trai-
ning (6 wmonths}.

To bridge the gap of availability
and requirement of trained personnel,
a new unjt of the above Institute has
recently been opened at Visakhapat-
nam. [t hag started functioning from
1st October, 1981. It conducts courses
for Fishing Secondhands and Engine
Drivers of fishings vessels only at
present.

Inservice irainees are sponsored by
State Governments for various enurseg
at the above two Institutes. A limited
number of private candidaes and
foreign candidates are also admitted.

To meet the shortage of trained
personnel in marine fishing, there are
training Centres in the Stateg of
Gujarat, Maharashtra Goa, Karna-
taka, Kerala, Tamil Nadu, Andhra
Pradesh, Orissa, Lakshadweep and
Andamanp & Nicabar Islands where
the candidates are trained in marine
fishing like operation of mechanised
boais navigation etc. Many of these
candidates get the opportunities for
higher training at Central Instilutes
mentioned above.

Report of working Group on Gro wih
of Private housing

192, SHR] JAGDISH TYTLER: Will
the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Working Group ap-
pointed by the Government to stimu-
lale the growth of proviate housing
has submitted ita report;
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(b) if so, main findings (hereof, and

(e) the action taken by Govern-
ment thereon?

« THE MTWISTER OF PARLIAMEN-
TARY AFFATRS AND WORKS AND
HOUSING (SHRI BHISHIMA NARAIN

SINGH): (2) Yes, Sir.

(b) The Working Group has inter-
aliz recommended setling up of _a
specialised financial institution with
a 3-lier set up for housing finance;
provision of fiscal incentives for
promovion of invesimeat ia housing;
setling up of a Mortgage Insurance
Corporation; liberalisation of Acts re-
lating to rent control and acquisition
and development of lands elc. and
more emphasis on land development
and Sites and Services schemes.

(¢} The reconmendations of ithe
Working would be circulated to con-
cerned Ministries/Agencies etc. for
appropriate action,

Modernisation of rice mills

103. SHRI JAGDISH TYTLER: Will
the Minister of AGRICULTURE be
pleased 1o stale:

{a) whether Government are consi-
dering the modernisation o! rice mills
with a view to reduce wastage and
loss in paddy processing and also for
the hetter utilisation of the by-pro-
ducts; and

(b) if so, the details thereof?

THHE MINISTER OF STATE 1N
THE WMINISTRIES OF AGRICTIL-
TURE AND RURAL RECONSTRUZ-
TION (SARI R. V. SWAMINATHAN):
{(a) and (b). Yes, Sir. Legislative
measures were taken in this regard by
amending suitably the Rice Milling
Industry (Regulation & Lirensing)
Rules, 1959 first on 1-5-1970 and again
on 20-7-1876. The gmendments pro-
vided for instalii®on of modern mills
and progressive replacement of con-
ventionai Yullers., huller-cum-shel-
lers and shellers type of rice mills bhy
rubber roll shellers or centrifugal de-
husker along with paddy cleaners

.
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and paddy separators over a period of
five years. However, keeping in view
various representations received from
the Stale Governments and the Rice
Mill Associations, this period has
linally been extended upto Z9th July,
1983 in the case of single huller mills
and ypto 31lst July, 1982 inthe case of
other traditional mills, Single huller
mills already estoblshed in tribal or
hilly areas are cxempted from the pro-
visions of modernisation.

Levy 1o Maximising Pruciirment of rice

, 194, SHRI JAGDISIl TYTLER:
SHRI ARJUN SETHI:

»
Will the Minister of AGRICULTURE
be pleased to stale:

(a) whether Government have
askeq the paddy growing Slates to
formulate draft levy orders to maxi-
mise the procurement of rice;

{b) whether Government have also
asked the States concerned {0 impo-
se a levy on mills to ensure timely
collection of paddy/rice in sufficient
guantities; and

(e} if so, the reaction of the State
Governments to this in detail?

TIIE MINKISTER OF STATE IN
THE MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
{(SHRI R. V. SWAMINATHAN): {a)
and (h). Yes, Sir.

(¢) As advised by the Con.ral Gov-
ernment, the State (Jovernments have
imposed levy on rice mills and the
vates of levy imposed by the variaus
State Gavernments vary from 50 per
cent 10 90 per cent.

Protection of sal iree

185, SHRI ARJUN SETHI: Will the
Minister of AGRICULTURE be pleased
to state:

(8) whether Government are gware
that the sal, a tree in extricably lin-
ked with Trihal life and lore is facing
extinction because of neglect and in-
discriminate exploration of jungla
wealth;
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{b) whether it is alsc in the notice
of Government that known as the jun-
gle wealth and the King Tree of the
Orissa forests, the sal nourishes g
great deal the economy of tribal nopu-
lation where men, women and chil.
dren colleet its leaves to nrepore leaf
plates and cups and sell its stem for

. clearing teetn ﬂld eke out a lving,;

(¢) whether it i5 alsc a fact that a
major chunk of virgin sal foresis face
the threat of derudation from the
2rowing population, eviention of agri-
vulture and various other factors; and

(d) if so, the steps Government have
taken or propose to take effective
measures to protect these monumes-
tal trees either by purchasing them
from the villagers and maintaining
them in the 'standing state' or through
some other legal measures?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL~
TURE AND RURAL RECONSTRUC-
. TION (SHRI R. V. SWAMINATHAN):
(a) There i3 no such  threat of ex.
tinction.

(b) Yes, Sir.

tcy All forest areas in the counlry
iave threut of growing population orese
. sure.

{d) Virgin sal forests are already
under the charge of the Forest Depart-
ments of the States. Hence, the ques-
tion of purchasing them does not
arise,

DDA Shalimar Bagh flats

196. SHR] K. PRAT'HANI: Wilt the
Minister of WORKS AND HOUSING
be pleaseq to state:

(a) whether it is a fact that most
of the MIG snd LIG, DDA Flats in
Shalimar Bagh, Delhi the possession o!f
which were given to alloltees during
the last three months are still not
tomplete in many respects;

{b) whether complaints for repairs/
Provision of necessary fixtures and

other jobs received from allottees are
not attended to By the staff on :ite:
if so number of cases brought to the
notice of DDA authorities during the
said period; and

{¢) whal aclion is being tuken by
Governmenl to direel the DDA to en-
sure proper and prompt action on
complainis of rl.ottces and to remove
the'r grievances?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGII): (a1 The DDA hus reported
that the flats zre complete in all ves-
pects.

tby The DDA nas reporied that
complaints are attended to promptly
by the site staff and that complaints
in respeet of 43 flats were received.

(c) It has lieen reported hy the DDA
that an Enquiry office is functlioning
al site, where the complaints of allot-
tees are attended fo.

Mineral loss due to soil Erosion

197. SHRT RASHEED MASQOD.
Will the Minister of AGRICULTURE
he pleased to state:

(a) whether any arsessment has
Leen made with 1egard 1o annuul ioss
being sufMered by the couniry on soil
eroslon and the comseguential loss of
minera] contained in the soil;

(b If <o, the estimzted loss suffered
by the country during the last three
venrs: and

(¢) the sleps taken or proposeg to
be taken by the Government jn  the
malter?

THE MINISTER OF STATE 1IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHR] R. V. SWAMINATHAN):
(a) and (b). In absence of systems-
tic surveys for the country some as-
sessment of the problem of soil erosion
and consequential loss has been made
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by collating and extra-polating avai-
lable information. An estimated 130
million hectares are subject to water
and wind erosion while another 25
million heciares are found to be ail-
ected by problemg of shifting cultiva.
tion, ravines and gullies, alkalinity
and salinity, water logging, ete. Land-
ure-wise, about 105 million hectares
of cultivable land, including perma-
nent pastures, 19.5 mililon hectares of
forest lands and 7.9 million hectares
of non-cultivable lands, are subject to
these problems.

On the basis of resultg obtained
through research an estimated 6,000
million tonnes of soils containing
about 8.4 million tonnes of nutrients
(2.5 million tonnes of nitrogen 3.3 mil-
lion tonnes of phospharus and 2.6 mil-
lion tonnes of potassium) sre being
lost every year from cultivable lands
alone,  Similarly, production of food-
grains, fodder, firewood and other raw
materials worth Rs. 157.0 crores (esti-
mated) is being Jost annually by not

reclainming and developing qullies
and ravines.
(e) The urgency of providing ap-

propriate conservation treatment to
affected areas has enpaged the alten-
tion of the Government right
the First Five Year Plan. A number
of programmes have been launched
under Central ang State Sectors to
check soil erosion, By 1979-80 an
area of 23.40 millian hectares has been
treated with an expenditure of Rs.
664 crores under Central and State
Sector schemes. During the Sixth
Plan period it is envisaged to treat
an additional area of 6.5 million hec-
tares with an outlay of Rs. 433.57

crores both under Central and State
Sectors.

from

Formulation of Housing Scheme to
Homelesy peopie by Central Gov.
ernment

199. SHRI MOHAMMAD ASAR
AHMAD: Will the Minister of

WORKS AND HOUSING be pleased
to state:

() whether the Centra}

Govern-
ment have formulated any

housing
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scheme under which housing facility
would be made available 1o the
homeless people in the development
areas; and )

{b) if so, the cost of the residential
houseg to be built under the said
scheme and the criteria for their
allotrnent?

’ L J

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS
iéND HOUSING (SHRI .BHISHMA
NARAIN SINGH): (a) and ().
The Sixth Five Year Plan in-
cludes a Scheme in the 8tate
Sector for the Provision of House
Sites-cum-House (Construction Assis-
a part of the Minimum Needs Program-
me. The scheme envisages allotment
of free House-Site measuring about
100 Sqg. yds. with approach roads, ang
a well for a cluster of 30-40 houses at
a cost of Rs. 250/~ per family. For con
struclion of houses thereon a suhsidy
of Rs. 50{1/- is to be provided to the
allottees,

Linking drought, floods, frrigation,
Energy and  Agriculture to boost
Agricultural Procuction

159. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minster of AGRI-
CULTURE be pleaseq to state:

< (a) whether any
under consideration of the Govern-
ment {o link drought floods, irriga-
tion, energy and agriculture to hoost
agriculture proauction in order that
agriculture production is not affected
and the fermers are saved from ali
calamities; and

{b) if so, full details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE

AND RURAL RECONSTRUCTION

(SHRIR. V. SWAMINATHAN): (a)
and (b). Governmenit have under
active consideration a proposal to
comstitute an Inter-Ministerial Com-

mitlee comprising the Secretaries

»

-

tormulation s
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incharge of the Depattm:en’t of Agri-.

culture X Cooperation  DepaArtment
of Agriculiural Research & Educa-
tion, Department of Food and Minis-
trlea of Irrigation, Rural Reconstruc-
tion, ¥nergy, Chemicals and Ferti-
- liesers antl Pefroleum as well a8
representatives of the Central Electri-
city Authority, Central Groundwater
Boara, Central © water Comrmission
and Railway Board, to review perio-
dically the agricuitural situation in
the counfry with a view to resolving
the problems faced by farmers in fha
matter of Agricultural inputs, irriga~
tion, electricity and diesel. Besides,
arrangements already exist to depute
Central Teams {6 make on-the-spot
assesstnent of the situation caused by
natural ¢alamities like drougt, floods
etc., on receipt of memoranda from
the "affected States, and to recommend
suitable ceilings of expenditure for
relief and rehabitation operations,

Irrigated and Unirrigated Laad

200. SHRI MOHAMMAD ASRAR
AHMAD: Wil] the Mimnister of IR=
RIGATION be pleased to state:

(a) the area and percentage of cul-
tivated land in each State as on lsb
Anpril, 1981;

{b) the area and percentage of irii~
gated and unirrigated land in each
State as on I April, 1978, 1979, 1980,
198‘1 and October 1981;

(c) t.he perce,ntage increase in irrl=
gated land during the aforesaid years:

{d) the projects or schames spone
sored by the Central Govérnment to
inerease " irrigation amd agricullure
production during the last five years
how far these projects and schemes
have beeu successtul m each State; and

(e) the amount of money involved
in each ef the above project and gche-
mes aforessid- for the complete imple-
mentation of the project snd the s¢he-
me and hWow much  has-so far been
spemt’ en each of the aforesaid schee
mes and projects?

THE MINISTER OF STATE IN THR
MINISTRY "OF TRRIGATION [SHRI
Z. R. ANSARI): (a) Land use ;taus-
tics are compiled by the Economie and
Statistics Division of  the Deparimens
of Agriculture. The latesi-available
statistics i{s for the year 1977-T8. This
miormatmn is given in enclosed State-
ment-1, [Paced in Library. See No.
LT-2811/81), -

(b} The information regarding irri-
gateq and unirrigated lang is npot yed
available as mentioned in (a) above,
However information regarding irri-
gation potential created and yet to be
created and their percentages are glven
in $tafements 11 and 11 enclosed
[Placed In Library, See No. LT-2911/
B1].

(c) Percentage incregse in irrigation
potentiu created iy ag under:—

1978 - 2.08
1975-80 180
1580-81 . 2.15 -

(d) to (e). The information is being
colle¢ted and will be laid on the Table
of the House.
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Approval of lrrigation Projecis

204. SHHRI A. C. DAS;
SHRI K. PRADHANI:

Will the Minister of IRRIGATION
be pleased to state:

~ (a) the total number of the irrigation
projects of various States approved by
“the Planning Coemmigsion during
1981-82;

{b) the number and the names of

the irrigation projects of Orissa await-

~ ing the approval of the Planning Com-
mission;

. €c¢) the name of the irrigation pro-
lects of Orissa that are in various
stages of implementation: angd

{d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R ANSARI): (a) 41 Irrigation pro-
-jects ef various States have been ap-
proveg by the Planning Commission
-during the year 1981-82 (that is from
. 1-4-1881 to date).

(b) Unly one Iirrigation proje-t
namely “Samakol Irrigation Project”
“which have been cleared by the Advi-
sory Committee is awaiting approval
- of the Planning Commission. 3

(c) and (d). A statement 18 laig on
the Table of the House, [Placed in
" Library, Ses No. LT-2013781].

- Tuna Fishing* -

205, SHM]I A NEELALOHITHA-
DASAN NADAR: Will the Minister of
AGRICULTURE be pleased to state

(a) whether it is a fact that some ot
the world's best Tuna resources lie in
the Indian Ocean ang  fishermen of
foreign countries like Japan, Taiwan,
USSR etc., made big catches of tuna”
from fishing grounds in the Indiam
Ocean from within the 200 mile limit
from India’s West coast; and

(b) what progress has India made
in Tune fishing?

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
According to  the assessment o! the
Food and Agriculture Organisation of
the United Nations, the annual poten-
tial for tuna in the Indian QOcean is in
the region of ahout 5.3 lakhs tonnes.
The latest available flgure of tuna
" catches from the Indian Ocean is 1.83
lakh tonnes. Countries like Japan,
Taiwan and South Korea have been
fishing for tuna in the Indiam Qcean
largely in International waters,

(b) The all-India funa laodmgs
‘showed a progressive trend from 3015
tonnes in 1970 to 23,273 tonnes (pro-
visional) in 1879, In Indig there is no
organised fishery for tunas except in
Lakshadweep. Fisheries Department
of Lakshadweep Administration has
introduceq about 192 mechanised boaty
for tuna through suhsidies and loans
ior purchase of hoats. For develop-
ment of tuna Tesources, the Govern
ment of India have {aken steps to
- survey the sea and have a scheme of
- permitting foreign fishing vessels oo

charter for exploitation of these re-

Bources. -

A!ishnce to Kerala Puablic Dist-
bution system.

208. SHRI A. NEELALOHITHAD-
SAN NADAR: Wwill the Minister of

- CIVIL SUPPLIES be pleased fo atate:

(a) is it not g fuct that the Govern
ment of Kerala was able to control the
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prices during 85 1ast Onam Season
through the Maveli Stores and Onam
Markets, as a part of the Public Dis-
tribution, System while the whole
country was facing inflation;

{b} if so, whether Covernment of
India propose to finance the Govern-
ment of Kerala to carry on the Public
Digtribution System onh a large scale;
if so, the details of the assistance; and

(c) whether Government of India
will ask the other State (Qovernments
to follow Kerala in this gespect?

THE DEPUTY MINISTER IN TIML
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) to (c¢). Government of India
made advance allocations of some of
the selected essential commodities to
the States and Union Territories and
took other necessary steps {o ensure
availability of these commodities dur-
ing the festival season. Government
of Kerala wag able fo distribule these
commodities through the Public Dis-
tribution System  which kept prices
generally in check as in
States during the feslival season. AL
though there is no specific scheme to
assist the State Governments to meet
the opperational requirements of the
Public Distribution System the States
pre obtaining finances from Banks.
The State Governments are periodi-
cally being edvised to streamling the
Public Distribution System according
to the general puidelineg issued from
time to time,

Vizhinjam Fishing Harbour

207. SHRI A. NEELALOHITHAD-
ASAN: NADAR: Will the Minister of
AGRICULTURE be pleased to state:

(8) what is the reason for the de-
lay in giving sanction to the 2nd
and 3rd stages of the Vizhinjam
Fishing Harbour Project of Kerals
by the CGovernment of India; and

(b) ie it not a fact that various ex-
ploratory fishing erganisafiong of
Government of India have already
assessed the fishery resources in  the
#2a of Vizhinjam. if so, reasons why

.
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Goverament -of Tndia - are delaying
the sanction? .

THY MINISTER OF STATE 1IN
THE MINISTRIES OF AGRICTL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA.
THAN): (a) The project envisages a
large autlay of Ra 3275 lakhs. It re-
quireg full justification from both the
engineering ang economic Teasibility
angles. -Theae are being -examined
in consultation with State Govern-
ment and Central Government Or-
ganisations such as Exploratory Fish-
ery Project, Pre.Investment Survey
Project on Fishing Harbours etc.

(b) The lst phase of the harbour
was completed in 74-75 after having
incurred an expenditure of Rs. 220
lakhs, It was designed to cater to
the requirements of both mechanised
and non-mechanized boats. However,
after the completion of the harbour,
it has not been utilized fully. Ex-
ploratory data has been collected by
various agencigs, vyet before taking
s decision to invest such a large am-
ount ag mentioned above, it is ne-
cessary ip have adeguate respurces
dsta off Vizhinjam particularly in
regard to Prawn and other resources,
These are to be ollected hefore
taking a view on the project at Vie-
hinjam.

Pest atiack on sianding Kharif
Paddy Crop

208, SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of AGRI-
CULTURE ©Dbe pleased to state:

(&) whether Government &arz aw-
are that agriculture productions
wide areas of the country are reel-
ing under a severe angd wide-spread
viral pest attack on the standing
kharif paddy; crop; .

{b) if so, what are the preliminary
estimates of crop loss in different
States;

(c) what actiong have been izken
to diaguose the recent attagk and
suggest remedial {curative & pre-
ventive) measures and
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f (&) whether crop insurance hense-

fits on an emergency footing is he-
ing considered to relieve the afflicted
peasantry in affected areas?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): (a) A vira]l disease of paddy
commonly known as Rice Tungro
Virug (RTV) appeared during the
Kharif in isclated Dpocketg of West
Bengal, Bihar, Andbra Pradesh and
Tamil Nady, in light to moderate in-
tensity.

estimates of crop

{by No precise
Stateg are availa-

loss in different
hle,

(¢) The Directorate of Plant Pro-
tection Quarantine & Storage, under
the Ministry of Agrieulture, is con.
ducting Tegular surveys on paddy
in collaboration with 12 paddy grow-
ing States for pest monitoring and
forewarning. The disease incidence
was detected at the initial stage dur-
ing flrst fortnight of September, 1981,
and the States sdopted timely plant
protection measures to check the gp-
read of the disease, The LCAR.
SBcientists also visited the disease af-
fected areas in West Bengal and Bi-
har ‘for investigations and advised
the Stateg to contain the spread of

the disease
() No, Sit
Working of Urban Land Ceiling Act
in States
209. SHRI CHANDRABHAN ATH-
ARE PATIL:
SHRI BALASAHEB VIKHE
: PATIL,

Will the Minister of WORKS AND
HOUSING be pleased to state:

-,

(a) whether Governmen{ have re-
ceived any reports about the progress
®o far made in the working of Urban

" Land Ceiling Act in each State and

if 80, what are the details in this
regard; . .

(b) whether the State Government
have intimated any defficulties and
procedura) rigorous experienced by
therr in the implementation of the
various provisions of the Act,

(€} if 30, whaF are the details in
this regard; ot

(dy what action Government have
taken in the matter;

(e) whether Urban Land prices
in Dethi, Calcutta and Bombay and
other capital cities have abnormally
increased during the last two years;
and ’

(fy it so, steps Government have
taken or propose to tale to check
the rise in Jand prices?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Yes,  Sir,
A Statement showing the progress
of implementation of the Act ag on
1.11-8Y is annexed. [Placed in Lib-
rary. See Na. LT—ZQM[&!.]

(by to (d). The State Govern-
menty have from time to time brou-
ght to the notice of the Central Gov-
ernment several anomalies and lacu-
me in the Act as well as procedural
difficulties, such ag definition of fa-
mily, vacant land, application of the
Act to agricultural lands ceiling li-
mit for family, inadequate payment
of amount etc. Appropriate reme-
dial measures have been considered
and the proposal to amend the Ur-
ban Land Ceiling and Regulation Act
is in process.

(e) and (1). The price rise appears
toc be due to genersl inflationary
trends and low availability of plots
for free purchase, As regards Delhj,
about 23,000 plots hag been allotted
by the D.DA. to persons belonging
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to lower-income group and middle in-
come-group upto the 8lat  March,
1981, on pre-determined rates, In
addition to this, about 2 1lakh plots
measuring 2% sq. yards and 80
8q. yds. were allotted in Tesettle-
ment colonies on nominal licences
fee basis,

About 3670 acres of land has been
allotted to House Building Cooperative
Societieg by the Delhi Administration
and D.D.A., for deyvelopment of about
28,000 regidential plots,

Further, the D.D.A. has launched an
ambitious residential scheme known as
‘Rohini’ for allotment of 1,17,000 resi-
dential plots under LIG., M.1.G. and
Janata Categories and about 17.C00
dwelling units in Group Housmg. This
programme apart from going a long
way to solving the residential problem
i3 expected to result in reducing the
prices of land.

As regards land prices in Bombay,
Calcutta and other capital cities,
‘land’ being a State subject, it is
for the State Governments concern-
ed to tackle the problem.

Natlonal Rural employment
programme in Orissa

210. SHRI EARIHAR SOREN: Will
the Minister of RURAL RECONST-
RUCTION be pleased tp state:

(2) the names of the districts of
Orissa
loyment Programmeg have been taken
up;

{b) what are the differeny rural
reconstruction and rural employment
programmes undertaken in Keonjhar
district of Qrissa in last six months of
this financial year; ang

(c) the details thereof?

THE MINISTER OF STATE N
THE MINISTRIES OF AGRICUL.
TURE AND RURAL RELONSTRUC-
TION (SHRI BALESHWAR RAM):
'(a) Works under National Rural Em-
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ployment Programmes have been taken
up in ell the districts of Orissa,

(b) and (c). Information ig being’
collected and will be laid on the
Table of the House,

Western Kosl Canal

~

211, SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
be pleased to refer to the reply given
io Unstarred Question No. 2038 on
31 August, 1981 regarding curve ot
Western Kosi Canal and state:

(a) whether examination of the
points regarding substandard hricks
and cement, proper alignment of

the Western Xosi Canal between
RD, 131 anq 249.70, non-<ompletion
of the canal east of river Kamla

and in the Napalese territory has
since been completeq;

(b) if so, result thereof and if not,
reasons for delay; and

(¢) in accordance with the reply
given by the Minister on 2 Septem-
ber, 1981 during half-an-hour discuss-
sion whether the revised Kosi Cont-
rol Board has since met and whether
entry 56 of the Constitution is being
amended; if so, defails fhereof?

THE MINISTER OF STATE IN THE
MIXISTRY OF IRRIGATION (SHRI
«ZR. ANSARI): (a) and (b) The
Chief Pngineer, Western Kosi Canal
Project, Bihar has intimated - that
corplaints about use of subsftandard
bricks and cement are not based
on facts. He has further stated that
the work is being supervised, apart
from the fiely Engineers, by Quality
Control Organisation of the Project and
is also inspecteq by the Vigilance or-
ganisation of the State oceasionlly.
The realignmeni of the Western Kosi
Canal between R.D. 131 and 249.70
and the design of the cross drainage
structure at Kamla river crossing,
are being considered Ly the Sfate-
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Covernment In  consultation with
“the Cintral Water and Power Re-
gearch Statmn Pune. A® per the
programmea pa:epare-d by the State
Government, the portion of the main
Canal along with Distribution System
upto Kamla crossing is expected to be
. completed hy 1985. The work of the
main Canal along with structu.res In
Napal territory' is planned to be
completed hy 1983,"

(c) Bihar Government have recons-
tituteg the Kosi Control Board. So far,
np meeting of the -reconstituted Con-
irol ‘Board has heen held. There is
no proposal under consideration of
the Goveérnment {0 ameng Eniry 56
of the Conatitution.

Area under Forest

212. SHRI R. P. GAEKWAD: Will
the Minister of AGRICULT'U'RE be
pleased to state:

under
: the

(a) the percentage of areas
forest out of the total areas in
country and in Gujarat;

(b) whether this percentage falls

. short of the minimum standard of per-

centage required under the Acf;

{¢) it so, whether sharp decline in
the areas under forests I3 not a mat-
ter of concern in view of erratic wea-
ther conditions and  dependents of
agriculture on the vagaries of mon-
soon; and

{d) 'if so, sieps taken or proposed
to be taken to preserve existing for-
egt aresg from further damage in-
cluding measures to impose restric-
tiomg on  felling of trees belonging
to even private people?
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-~
TURE AND RURAL RECONSTRUC-
TION (SHRI R, V. SWAMINA-
THAN): {a) The percentzge of for-
ext area to total area in the countiry
13 229 . In the case of Gujarat State
it is 9.0 per cent.

(b) No minimum standard for for-
est area has been specified jn the In-
dian Forest Act, 1927. National Forest
Policy 1952 has however recommend-
ed that in the plains, the area under
forests should he 20 per cent of the
total area and in the hills, jt should
be 60 per eent so that the overall area
under forests is 33-1|3 per cent of
the total area,

(¢} Yes, Sir

(d)} Government ¢f India have re-
peatedly advised the Staie Govern-
ments to  preserve the forest areas
and also to increase the areg under
forests. In 1980 the Parliament pas-
sed the Forest (Conservation) Act,
1980, According to the provisions un-
der this Act, no forest land or por-
tion thereof may be used for any
non-forest purpose without the prior
approval of the Central Government;
further, the State Governments are
no longer competent to dercserve a
Reserve Forest without prior approval
of the Ceniral Government. As for in-
creasing the area under forests, the
Social Forestry Programme has been
taken up in a big way. During VI
Five fYear Plan period, about 1523
lakh ha. are expected to be covered
under 'this programme,

In addition, a comprehensive revi-
gion of the Indian Forest Act is under
consideration of Government with a
view to provide better protection to
the existing forest areas and also to
restrict/regulats felllng of treas on
private lands, The States of Rajasthan
Gujarat, Maharashtra gnd Uitay Pra-

-
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desh already have specific laws to re-
gulate felling of irees on private
lands.
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Sugar Policy

.

213, SHR] RP. GAEKWAD: "Will
ihe Minister of AGRICULTURE be
pleased to state:

-(a) whether it jg a fact that the
present policy of partial control and
dual pricing system of sugar has
pald rtich dividends in bringing down
the prices of sugar in the open market
which was Rs, 11/~ per Kg. in October,
1880 to Rs. 6/- per Xg. in October,
1881; and

(b) if so, other steps being taken
to stabilise the prices and to cnsure
Ifree availability of sugar?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R V. SWAMINA-
THAN): (a) and (b). The policy of
partial control with a dual pricing
sysiem coupleg with a judicioug re-
gulation of moenthly releases of free-
sale sugar, has been instrumental in
keeping the open market prices of
sugar within reasonable limits.

During the period from 1st Séptem-
ber, to 15th November, 1980 the entire
free.sale sugar  was distributed
through the State Governments, un-
der the Voluntary Price Regulation
Scheme, st retai)l prices fixed arcund
Rs, 8/- per Kg. In October, 198},
the month-end retail prices of free-
sale sugar in important markets rap--
ged between Rs. 540 ang Rs. 820
per KEg.

The import of sbout 200 Ilakh
tonneg of sugar in 1980-8! hag contrl-
“buted 4o augmentation of the availa+
bility angd stabilization, of the price of
sugar. During the sugar year 198182,
a record sugar production of 85 to 67
Iakh tonnes iz expected, -

NOVEMBER 23, 1981
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implementation of Food for Waork

Programme in Manlpur

215, SHRI r. K. KODIYAN: will
the Minister of RURAL RECONST-
RUCTION be pleased o state:

{a) whether Government's atten-
tion has been drawn to the news
published in Indian Express dated
22 september, 1981 about the report

o
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of the Comptroller and Auditor Gene-
ral of India on the implementation of
Poog for Work Programme in Mani-
pur, and -

(b) if so, the detaily thereof and
action taken by the’ Government

v

thereon?- .

THE MINISTER OF STATE IN
THRE MINISTRIEs OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
{(a) and (b). Yes, Sir. This report men-
tions that the Government of Mani-
pur which received 4000 tonne; of
foodgrains did not report the assels
created by them The State Govern-
ment has since beep reminded to tur-
nish this information and also told
that no funds/foodgrains will be
provided to the State under the pro.
gramm, until the requisite repori ia
furnished by them.

Speedy Implementation of Projects

216. SHR] K. LAKKAPPA: Will the
Minister of AGRICULTURE be pleased
to state what gpecific measures are
proposed for speedy implementation
of projects cfficlency in water manage-
ment and jmplementation of the re-
commendations of the Floed Com-
misgion? :

THE MINISTER OF STATE 1IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): The lollow-
ing specific measures have heen taken
for speedy and efficient water mana-
gerent in irrigation projectsi-

(i) Extending the canal system
from the existing 40 hectares block
outlet to 5 to 8 hectare block outlet
ag the cost of the project;

(ii) Implementation of Command
Area Development Programme by
way of constructing field channels,
flely drains, land levelling and land
shaping; -

(iiiy Modernisation of existing
irrigation systems by proyiding
control structures and lining of

canals where necessary; and

(iv) Introduction of warubandi
system of supply of irrigation water.

The recommendations made by the
Rashtriya Barh Ayog were examined
in detail by two Special Inter-Minis-
terial Committees set up by the
Government of India, which also had
the benefit of discussions with Senior
Officers of the Siate Governments as
well as the written comments of most
of the States. Based onsuch in.depih
study and advice, the Committees
considered each recommendation and
indicated the manner and extent to
which it should be implementeq and
the modus-operandi for the purpose.
After considering the recommenda-
tions of the two Committees, the fur-
ther action to be taken for implemen-
ting the recommendations ot the
Ayog, suitably modified or amended
where necessary, was decided upon
anj the guidelines and instructions
for the purpose have heen issued on
26th September 1981 to the State
Governments and concerned Depart-
ments/Agencies of the Central Gov-
ernment. They have been requested
to take action expeditioualy to imple-
ment the recommendations and send
periodjcal reports on the programme
envisaged for the implementation of
each item angd the progresg thereon. -

Plan Projects Discussed by Irrigation
Ministers

217. SHRI JAGDISH TYTLER:

SHR] GHULAM RASOOL
KOCHAK:

SHRI CHINTAMANI JENA:

SHRI DAULAT SINGHJI
JADEJA:

SHRI MOHAN LAL PATEL:

Will the Minister of IRRIGATION
be pleased to statg.

(a8) whether there was a conference
of Irrigation Ministers In the month
of September, 1081 where Irrigation

and Flood Control Programmes were
discussed;
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(b) the detuily of the coenference;
and -

(¢) the gsalient points glong with
measures proposed to be taken for
better irrigation and flood control
in India?

THE MINISTER OF STATE 1IN

THE MINISTRY OF IRRIGATION
(SHRI Z, R. ANSARI); (a) Yes, Sin

(b} The Conference was held in
New Delhi in Vigyan Bhawan on
30th September, 1881, It was presided
over by the Union Minister of Agri-
culture apnd Irrigation. Minister of
State for Irrigation also attendeg the
Conference. It was attended among
other by 34 Ministers from 21 gStates
and Unlon Territories, The Confe-
rence was preceded by two days offi-
cial discussions on 2Bth and 28th
September, 1981, which was presided
over by the Secretary, Ministry of
Irrigation and was attended by the
officers of the Central Government
ang Secretaries and Chiet Engineers
from the State Governments and
Union Territories.

(e) The matters concerning
major, medium and minor irrigation;
flood control: command arez develop-
ment and efficient water management
were discussed In the Conference.
The Conference passed 12 Resoiutions
which embodieq the review of the
action taken on the resolutions passed
in the Fifth Conference, review of
the programme and progress for
1880-81 and 1981-82 and pregramme
for 1982-B3, efficient water manage-
ment, co-operation of the Siates in
the task of National Water Develop-
ment Agency, recommendations of
tha Rashtriya Barh Ayog, training
of engineers, building of data base,
drainage of irrigation commands, in-
troduction of modern techpiques in
water management, scarce materials,
taking over of useable exploratory
tubewells and expediting procedures
for release of forest land. The Reso-
lutions provide that much greater
attention would be paid to more
efficient use of water and Introduction

NOVEMBER 23, 1881
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of modern techniques in  planning
and implementation and operation of
Irrigation systems, Drainage would
be pald much greater atiention and
50 also flood control and Rashtriya
Barh Ayog's recommendations would
be implemented expeditiously.

Hote} at Mandir Marg, New Delhi

218. SHRI RASHEED MASOOD:
Wil] the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that despite
objections raised by the Urban Arts
Commission, the Town and Country
Planning Organivation and the Kali
Bari Mandir the Delhi Development
Association changed the Master Plan
and allowed the conStruction of a
hotel on Mandir Marg which was
earmarked for religioug and institu-
tiona] use; and

(b) if so, reasons therefor?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARATN SINGH): (a) and (b). The
DDA through a resolution has re.
commended for the change of the
land use of the concerned area from
institutional (religious) to commer-
cial (hotel) for the construction of a
hotel on Mandir Marg. The matter
is under exmmination of the Govern-
ment.
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News-item Captioned “Flat buyers
maove to courts against builders,
N D.D.A"

220. SHRI PIUS TIRKEY: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

{a) whether he has seen the news
item that appeared in the Hindustan
Times on 31st October, 1981 captioned
“Flat Buyers Move to Courts against

Builders, DDA.";

(b) if so, what are the main
grievances of the flat owners:

(e) iz it a fact that DD.A. in

collusion with big brokers with huga
amounts of black money allow the
so called builders t, take entire area
on auctions;

(d) name the dealers and brokera
who have recently taken the plots
en-block in auctions; and -

.(e) state the steps taken by the

Governmept to eleminate thess
malpractices? Tor ThE
co R EEw

THE MIN‘ISTER of PARLI.A
MENTARY AFFAIRS¥AND WOREKS
AND HOUSING (SHRI BHISEMA
NARAIN SINGH): (a) to (e). The
information is beiny collected and
will he Jaid on the - Tabls of the
Sabha, -]

(®)

gro

Demolition of MP.g Bangalow Yo
facilitats the comastraction of Five !
star Hotels

221. PROF, MADHU DANDAVATE:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether some of the houses in
New Delhi which were in M.P.8’ pool
are being demolished to facilitate
the construction of five star hotels;

(b) if so, which housgs are being
demolished; and

(cY what were thea compelling
factors to aceord priority to flve siar
hotels over housing accommodation.
to M.Ps? ’

THE MINISTER OF PARLIAL
MENTARY AFFATRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH). (a) and (b).
Houses No, 7, 8 and 10, Windsor
Place, which were in the M.Ps" Pool
and which existed at the site earmar-
ked in the Zonal Development Plan
for a hotel were got vacated and
handed over to the NDM.C. to whom
the hotel site was alloited by the
Government.

(c) In lieu of the above three
houses, three alternative houses have
been included in the M.Ps’ Peool
Hence the question of according
priority to five star hotels over hous-.
ing accommedation for M.Ps does not
arise,

Tender for supply of goods to Army

222. SHRI KAM SWARUP RAM:
Will the Minister of AGRICULTURE

+ be pleased to state:

. (ay whether Gavernment are
aware of the fact that tenders for
the supply of goodg to Army againat
Trade No. J/12018/1/81-Pur I dated
11 September, 1981 were awarded to.
M/s. Goenka Group;
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.(b) it sp. the reagons lq, detail for
noj\ giving the orders to the lowest
b:dder and whether unreasonable
favour wagz shown t{o the Goenka
Group;

(¢c). whether Gavernment will order
an enquity in the whole affairs;
. and

{d) if not, the reasons in detail
thereoty

THE MINISTER OF STATE 1IN
THE MINISTRIES OF AGRICUL-
" TURE AND RURAL RECONSTRUC-
“TION (SHRI R. V. SWAMINA-
THAN): (a) Yes, Sir, a contract for
su, sply of 450 mﬂhon cigarettes to
efence Services against Tender En
quiry No. ¥/12019/1/81-Pur TI  dated
11-9-1981 hag been awarded ic M/s
Duncans Agro Indupstries Ltd., Cal-
cutta on the basis of the lowest offer.
¥ iz not known whether thiz flrm
helongs to "M/ Goan.ka group" -

(h) The contract has been awarded
tg. the lowesy bidder after negotm-
tlons Ip response to Tender Enquiry
No. J/12015/1/81-Pur II dated 11-9-81,
oply twg tenders  were receiv-
ed—one M/s Golden 'Tobacco Co,
Ltd, Bombay and the other
from M/s Duncans Agro In.
dustries Ltd,, Calcutta. The tfenders

- were examined in detail and it was
felt thay there was possibility for
reduction in price over the Last Pur-
chase Fates which were on the basis
of escalation of cost by mere than 50
per cent in the previous year's con-
tract rates. Moreover, there was
limited competition in the tenders.
Ag the value of the purchase was of
the order of gver Rs. 3.6 ¢rores, even a
small reduction in price could bring
substantial saving to the State. Thus
with 3 view to obtaining more com-
petitive and economicsl rates, it was
decided in consultation with the In.
tegrated Finsnce Division of the De-
partment of Food to hold negotiations
with both the tenderers. Both the
parties were accordingly called for
negotigtions but no  representative

NOVEMBER 23, 1081
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from M/s. Gplden Tgbaceo Co. Lid,
negotiati ons
M/s. Duncang Agro Industriex Lid,,
Calcutta, attended the negotiations on
the scheduled datq and offered their
negotiated rates which happened te
be ‘'much lower than those of /s
Golden Tobacco Co. Ltd, Bambay.
The negotiations ultimately showed &
downwarqd trend in price and as @
result thereof z saving of sbout Hs
75.5 lakhs wag achiteved, Thus the
coniract was placed on the lowest
bidder M/s. Duncans Agre Industries
Ltd.,, Calcutta and no favour was
showu to the firm.

(¢y Does not arise.

(dy No irregularity hes been com-
mitted in the sanction of this contract
which has been awarded as per Gov-

efnment rules and strictly according
to- purchase procedure to the lowest
bidder after negotiations.
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Damage to Crop, loss of Life and
Property due {0 Cyélone in Gujarat

224, SHRI ‘B. D. SINGH.:
SHR] DAULAT RAM SARAN:

Will the Minister of AGRICUL.
TURE be pleased to state:

(ay what has been the estimated
damage to the crop, loss of life and

property due to the recent cyclone in -

Gujarat; and

{b} what preventive measures were
taken by the Government to fight the
cyclone and the Central assistanca
provided to meet the situation?

THE MINISTER QF STATE N
THE MINISTRIES OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION (SHRI R V. SWAMINA-
THAN): (a) According tp the infor-
mation received from the Government
of Tujarat, the estimated damage is
a3 wndet:— ‘

Crapped areéa affecjed: 16.70 lakh ha
Wumber of human lives Tost: 13
Number of houses/huts
damaged/collapsed: 16,022

Loss of animals: 11,714

Estimated value of the

public properties like

reeds, jrrigation works,
Government buildings etcr Rs.
2500 lakhs.

{by Tmmediately on receipt of the
alert warning, Collectory of the affee-
ted Districts were alertey by the
State Government to take all precau-
fioary messures, suck as evacuation
of villages, setflng wp of shelter

camps etc. Wamings werme issued
through radio and other media about
the approach and path of the eyeloiib,
State Government Departmenty and
organisations such ag Home Guards,
State Transport, etc, were mobilised
and contro] roomg were established
at the Taluka, District and Stake
levely immediately. Periodic meetings
were held to review the situation.

A detailed memofundum 'of the
damages and the quantum of Central
assistance requested hag not yet beenm
received from the State Government.
The State Government has a margin
money of Rs. 936 lakhg during the
current financial year from which the
State Government can meet the Im_
mediate needs on A&ccount of reliel
and rehabilitation. The State Gove-
ernment has already been ganctioned
Rs. 8 crores (Rs. 5 crores for kharif
and Rs. 3 crores for rabi) as m short~
term loan for purchase and distribu-
tion of agriculture inputs.
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‘'Maintenamce of Roads in R. K. Puram

226. DR. A. U AZMI. Will the
" Minister of WORKS AND HOUSING
be pleased to refer to replies given to
USQ No. 2183 and SQ No. 305 on 31
- Augugst, 1981 and 7 September, 1981
respectively regarding encroachments
on Government land in KK Puram
and approach roads in Government
colonies, New Delhi and State:

-~ (a) whether it ig not & fact that all
1ands in R. K. Puram, New Dethi be.
long to LC&DO and ICDO: if not, 1llus-
trate the land which falls under DDA;

{b) since when lg the land in
+ question under encroachment, by whom
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and the nature of action taken to et 7.

back the possession to  consiruet

CGHS dispensary;

(¢) are there access roads |g Ssc-
tor-I, R. i Puram, New Delhi which
are totally un-useworthy and unfit for
patchwork repair and have noy beed
either repaired or relayed since their
initial layin;

(d) i eo, action taken lo provide
useworth, roads and steps takem to
draw up a concerted plan to relaid
all un-ugeworthy roads prpoerly to be
maintained adequately at regulsr in-
tervals; and

{ey i not, reasong thereof?

_THE MINISTER OF PARLIAMBN-

" TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHISHMA  NA-
RAIN SINGH): (a) While all lands
in R, K. Puram belong to the Gov-
ernment, 74 sites eovering an area of
187 acres had been placed at the
diaposal of DDA for maintenance as
green in the vears 1974 and 1975. The
gites transferred mainly consiat of
open spaces meant for parks, com.
Jmunity services apg other such pur-
poses, -

* (by The plot earmarked for CGES
Dispensary in Sector 4, R. K. Puram
has been, under encroachment sinee
November, 1963 by a school preseatly
styled ag Nehru Bal Vidyalsyn. ¥he
DDA have reported that evietion pro-
ceedings have been initiated agslnst
the unauthorised occupant. -

-

(¢} No, Sir, There is no road which
is totally un.useworthy. Some accews/
approach roads to quarterg in Sector

I, R. K. Puram require repalrs but

for want of funds major repairs eould
not be carried out. Minor repairs bre
alwayg carrieg out, whenever netes.
pary. oo

{d) and {(e). Do not arise In view :
of the reply at {c) wbove.

e
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Damage to paddy and loss of proper-
ty caused By rains fn Kerala

127. SHRI B, K. NAIR: Will the
Minister of AGRICULTURE be plea-
sed to state; -

(a) whether he is aware that as
a result of unusually heavy  rains
during the S.W. Monsoon this year,
severe damage to crops like paddy
and loss of property have been caused
all over Kerala;

(b) if so, the extent of the damage
and Jlosses;

(¢} whether any memorandum re-
garding the same and request for as-
sistance has been received from the
State Government; and

{d) the measures taken or propos-
ed to be taken by the Centre for ren-
dering relief?

. THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R, V., SWAMINA-
THAN): (a) and (b). According to
the report of the Government of
Kerala, the extent of damage and

Josges are as follows:
. Nature of damage

b i{i) No. of human lives logt—91.
(i) No. of persons injured—I172.
*  (iil) No. of cattle heads logt—14
{iv) Population affected 38.53
Jakhs,
¥ (v) No. of houses destroyed—2670

{vi) No. of houses damaged—
+ 14238,

- (vii) Cropped area affected—{.84
lakhs hactare . .

{viii) No. of arecanut, coconut,
. banana and other tree crops damag-
. #7582 lakhs

{ix) Eslimated value of damage
to Public properties like roads, sea-
walls, bunds, minor irrigation
works, flood banks etc —Rs. 313637
lakhs:

(c) and {d). At the request of the
Government of Kerala, a Central
Team visited the Hood™ affected areas
between the 26th and 28th Septem-
ber, 1981 to assess the damage caused
by rains and floods and the expen-
diture necessary for relief and reato-
raiion. The recommendation of the
Central Team has been considered by
the High L.evel Committee on Relief
and further necessary action is being
taken to approve a ceiling of expen-
diture for purpose of relief and reha-
bilitation of the affected people and
for repairs and restoration of public
properties damaged by floods.

The Government of India sanction-
ed Rs. 3 crores (Ra. -1 ecrore - for
Kharif and Rs. 2 crores for Rabi) aa
short-term loan for purchase ahd dis-
tribution of agricultural inputs.

'Funlls for irrigation canals in O.F.

228. SHRI ZAINUL BASHER: Will
the Minister of TRRIGATION be
pleased to state:

{a) the - total estimated cost and
the funds provided by the Govern-
ment in respect of the following frri-
gation projects in UP,;

{1) Sharda Sahayak Canal,
(2) Deokali Pump Canal,
(8) Zamania Pump Canal

pﬁ;g‘réss of

" (b) the details of the
work g0 far; and -

(c) the tima by which the projects
are expecied to be completad?

THE MINISTER OF STATE IN
THE MINISTRY . OF IRRIGATION
(SHRI Z, R, ANSARI): (a) to (e).
Implementation and financing of Inri-
gation Projects is- the responsibility
of State Government, However, a
statement giving the * information
available i enclosed, -
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Statemant
S G, e
Zamania  Deokali
Pump Pump
Canal Ganal
(Rs; in lakhs)
A—-Estimaled lost & progress of FExpandituna
(i} Estimated Cost 34687-00 1084 -63 142900
{ii) Actual Expenditure to the end of 1979-80 30351 - 02 1go-6g 100174
(iif) Spill aver on 1-4-8o 433508 Bg4-00 337 28
(iv) Outlay for 1980 ~85 443500 8g4-00 337 00
{v} Outlay 168081 2975 0D 18000 120- 00
{vi) Outlay 1g81-B2 100 o0 15000 8o-00
B—Likely Completion Target VI Plan VI Mlan VI Plan

—_— -

awfr & fag aowy o Faerd
gf e

229. oY ¥y Waw : Ty fearg
Hal ag i Fr wr o fir e

() #®r  msm g3 @@R A
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fagré cfm Hat d o adf a9
¥ ma g e adigle
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Allotment of flats _b_; DDA io handi-
capped persons

230. SHRI N. E. RORQ:

SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government's atten~
tion is drawn to the Indian Express,
dated 29 October, 81 that Delhi Des
velopment Authorily through adver-
tisemnent promised that in the year of
the Disabled, Government would be
providing specia! concessions to han=
dicapped persons registered under
the 1979 scheme;

{b) whether it is also a fact that
the DDA instead of taking a step
farward in helping the handicapped
has actually moved two steps back-
ward and the one par cent o} fats
which shonld have been reservey in
the more accessible snd better colo-
nies, have heen snatched away from
the handicapped quote; and ,

{e) whether it is- also a tact that
the flats which are being offered are
all in remote areas and like fhig
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the handicapped would be cut off from
the mainstresm and not able to mix
with society -at large?

+ THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The DDA has reported that .it
is maintaining one per cent reserved
quota for allotment of flats in its colo-~
pies as per instructions of the Gov-

ernment,

{e) The DDA hags reported thatl
fais are allotted to physically hadi-
cappeq persans on their request in the
colonies of their choice, In case no
flat is available in that colony, they
are congidered for allotment in olher
colonins with their prior consent.

12.01 hrs.

Re. MOTION FOR ADJOURNMENT
AGREEMENT FCR IMF LOAN

Wes WOEY ;W A7 qA
43 AW | |
(=== )

wt T faen| awwaw (g0-
gr) : mm = P A A gH A3
at '

‘wemw  mWrRa W g--w
LMo

.
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ners WERA, AF AU AT ¥
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& Tow 3k T (fRdonam) ¢
g ¥ wm E

weq wgEm ;. IS ART
F glar g wfgg, A A AR
RET AZ FRCO?

Gentlemen, plesse sit down, 1
want to make it clear to this august
Housz tFat with vour cooperation and
for the good of Jis nauon I want
1o run L Hudse .u A VEry construg-
tive and productive manner. | do not
want 1o stifle any discussion on any
subject whatever it may be. This
is my assurance again and again.
But certain times somc of my friends
feol that this should be done in  a
particular manner. Well, that par.cu-
lar manner may be of liking to him,
but nt to me or to somehody else. I
have to act according to my thinking
and my consciences and I have 1o bz
guided by the rules. Certain times [
have seen that even the rulings given
by me may nof be ‘o my liking be-
cause my hands are tied down Some
might be the rules of colonisl days
still persisting, but iz that my law?
No. This is up .0 this august House.
1 am not the law-making authrity, T
cannot change them, I have to act...

(Interruplions)

MR. SPAKER: Le. me finish, Why
are you interrupting me?

When I-say this, ‘7 appea! to this
august House 1o change thege rules
if they like. This is the body which
¢an change ;hem They can make new
laws, and annul the old laws, that
is what it is. But I am like a Judge.
Can a Judge make 3 law? No. He
cannot. He can only interpret it. You
have to nake that into consideration.
That is what I want to say. I want
to be guided by vou, Change the rules
if you want to change them, K Bui don'c
throw al] the burden on my shoulders.
You have {o cerry it because it iy 2
colleetive regponsibilicy I am your
appointee. I am not anything. As lomg
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. [.M_r. .speaker]
as you wish. I am heré I tan sit here
or [ can go to my home I do not
mind. But 1 have {0 cerry on accord-
ing tp «he laws and rules laid down
by yeu, As for me, 1 have told you
about whatever atrocity on any sec-
tion of the society, particularly .he
weaker gections, one who is weaker,
one who is mule, or even 1 may say,
the people who can't have voice,
should be protected more chan any-
body else. They need more of protec-
tion, and every act, whatever it may
be, against anybody in this land should
be condemned in ne  umequivocal
terms. That is what I mean. I  have
always upheld this and 1 am  still
going to do so. And for your informa-
tion, you may say that I act according
to this poin. of view or that point
of view. Please consult me, discuss it
with me, make me feel the way,
show me the way if I am wrong. Then
1 can be guided according to your
own wishes, That is what I wang  to
do. And let us proceed on and
again my assurance is that T will try
not to curb any discussion on any
subject in the House and that is what
1 solicit for,

DR. SUBRAMANIAM SWAMY
{Bombay North East): I have given
my adjournment motion. ..

(wzaaT)

weas wgnw @ WY 77 A 5, &
LANCIC A &

DR. SUBRAMANIAM SWAMY:
Under the Agenda Papers today the
Minisier is to make a statement on
the IMF loan. But we have given ad-
journment motion on the matter.

MR SPEAKER: Have you seen the
rule for adjournment moiion?

DR. SUBRAMANIAM SWAMY:
Weli, T have, Let me make & presen-
tatlon.
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MR, SPEAKER: There i= no gues-
tion of presentation.

DR. SUBRAMANIAM SWAMY:'
The Government of India have given
an assurance that they will net like
Parliament to interfere with the dic-
tation from International Monelary
Fund as f{ar as changing the economic
policy of the country is concerned.
They should not have given this assu-
rance. This is contempt of the House.
Therefore, this has to be properly dis-
cussed.

MR. SPEAKER: That is what I am
saying, we will discuss i,

DR, SUBRAMANIAM SWAMY:
He will not say anything about that.
Thig is the statement of I M.F. we
want (o kaow...

MR. SPEAKER: We will get every-
thing. It will be 5 full discussien.

(Interruptions)

MR. SPEAKER: Why do all of you
speak?

PROF, MADHU DANDAVATE
(Rajapur): I am making an observa-
tion. On the statement by Dr. Sub-
ramaniam Swamy you said “have you
read the rules regarding adjournment
motion™, which rule is attracted amd
what prevents you from  admitting
the adjournmen: motion? Let ug be
very clear, There is maxXimurn agree-
ment in the Opposition on this issue
that as far as IMF is concerned our
economic polices are being violated
and we are actually losing freadom
ang independence.

. MR, SPEAKER: Thai ix what we
are going to discuss..

(IntermptiURS)

PROF, MADHU ,DANDAVATE:
Let me complete, Yeu interfere too
miuch, Please excuse me, There ia no
as persion on you. It is reflex action.
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MR SPEAKFER: As you are a pro-
fessor, T do not mind it.

PROF. MADHEU DANDAVATE:
‘Wha: | want to tell you is that there
is going to be a statement by the hon.
Fingnee Minister. I also know that
you had admitted the Government
Motion on the arrangement with IMF,
‘But with all that you also know that
adjournment motion has an element
of censure in it, Mistakes ang blun-
ders commiited by the Government
are s0 gross that we will not be sa-,
tisfled with mere statement,

MR. SPEAKER: There is no ques-
tion of statement, It is going to be a
discussion and full discussion,

SOME HON. MEMBERS: No. (In-
terruptiang)

MR. SPEAKER; Why do you not
listen? ¥

(Interruptions)

DR. SUBRAMANIAM SWAMY:
“This iz the fait accompli.

PROF. MADHU DANDAVATE:
You need not read out. I have learnt
it by heart, You know i very well
‘that adjournment motion has an ele-
ment of censure and Government Mo-
{ion has no element of censure,

MR, SPEAKER: That is why I say
You read .

PROF, MADHU DANDAVATE:
Do you expect that Government will
give g molion casting aspersion on
ihe Government?

MR. SPEAKER Rude 58:

“the motion shall not anticipate
& matter, which has been previous-
Iy appointed for consideration, In

determining whether s discuseion is -

out of order on the ground of anti-
<ipstlon, regard shall be had by
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the Speaker t¢ the probability of
the matter anticipated being
brought before the Hause within a
reasonable {ime,

But not on this.

PROF. MADHU DANDAVATE:
You are pulting a very wrong inter-
pretation. (Intzrruptions).

MR SPEAKER: Also I have before
me. ..

(Interruptions)

MR, SPEAKER:. We had this assu-
rance on the foor of this House by
the Finance Minister himself that
whenever it comes, he wi|] come and
discuss.

{Interruptions)

PROF. MADHU DANDAVATE:
You are mis-interpreting the rule.
Inadvertently you are mis-interpret-
ing that Rule, We are not anticipat-
ing for instapce, the Agreement. The
agreement hag alteady been arrived
at Motion for consideration is some-
thing else. You are trying to inter-
pret if the agreement is not to take
place, we cgulq anticipate. ...

SHRI CHANDRAJIT YADAV
{Azamgarh): Which rule prevenis
you from admitting this adjournment
motion?

MR, SPEAKER:
allowed it.

I have already

~{Interruplions)

SHR]1 CHANDRAJIT YADAV: This
is not a question of gllowing it, The
question is that Government did not
take the FParliament into confilence
and enterpeg into thig kind of mpree-
ment

MR, SPEAKER: Ag regardg the
Adjournmerit Motion {n  respect of
Internationa] Monetary Fupng it would
be recalledq that the Minister of
Finance had informed the House on
17th August, 1981 that, “with a view
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to meet the balance of payments pro-
blemg arising out of the doubling of
the oi] prices in last two years, while
the necessary adjustment programme
iz under way, we are discussing with
the IMF Management the possibility
of drawing an amount equivalent to
SDH 5 billion.”..*Discussiong for the
loan are stily in  progress, Hon'ble
Members will, therefore, appreciate
that ;t would not be appropriate to
discusg further details ot present...”

(Interruptions)
MR, SPEAKER: Please listen. Let
me finish it.

(Interruptions)

MR. SPEAKER: Why do you not
listen me firsty

ga @ AT g
oy §?

RBTY Aeer F4T

He had said;

“I propose to meke a further

statement in this behalf after the
arrangements are finalised.”

. In the Ligt of Business for this
very first day of the session, stats-
Iment on the subject to be made by
the Minister of Finance is listed at
item No. 11,

SHRI GEORGE FERNANDES
{Muzaffurpur): My motion is silghtly
on a dierent issue. [t is not a gues-
tion of the Finance Minister now
coming bhefore us with the terms of
the loan that he has secured. My
adjournment motion is concerned
with a gell-ouf of the soverign body,
this Parliament, by the Government,
This is the main issue. The BSell
out is complete. The Finance Minds-
ter has gone to the extent of saying
that even the buget of the couniry
will be Procegsed by the International
Monetary Fund....

(Interruptions)

-

NOVEMBER 23, 1981
rabatil

Re. Adj. M. 328

MR. SPEAKER: You discuss it
How can you anticipate that?

aig fezwa FATF o+ g7 )

SHRI GEORGE FERNANDES:
How could he dp it? He must resign
immediately, That is the least he
can do.

{Interruplions)

SHRI INDRAJIT GUPTA  (Basir-
haiy: Is he coming up with the docu-
ments today?

MR. SPEAKER: Yes; he will. Even
the interim agreement will be put on
the Tuble of the House,

PROF, MADHU DANDAVATE:
Our entire argumeni is, through the
adjournmenti motion, we want {¢ apply
the brake,

SHRI INDRAJIT GUPTA: Before
the discussion takes place which you
have admitted on some mction by the
Finance Minigler, where iz the text
of the agreement that  they  have
signedv

MR, SPEAKER: That will be put
loday. Let him comg oui, whai he
says. Then you say.

fevaarr ¥ a1 o ardry w@d 1
SIIRI NDRAJIT GUPTA: Parlia-
ment cannot be treated like this.
This is not the first country which has
taken a loan. There 18 no case where
Parliament hag heen by passed Hke

this. They have no business to give
these commitments,

(Interrnpiions)

MR. SPEAKER: You discuss. Yo&
come out with your grguments, Your
arguments are welcome.

PROF MADHU DANDAVATE: So
long as the documents are not placed
on the Table of the House, we take it

for granted that whatever has appea-

ted in the press is correct and, an the

basis of thaj, we have tahled an
adjournment motion.

r{
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SHRI INDRAJIT GUPTA: Has our
Parliament got o lower status than the
British Parliament? {Interruptions)

qraR WA 3w (TaAR)
weqed o, 21 @ F fag F
famar & fv arar o2 & der w5
s gfrw TAAA ¥ AZ A0, O

arasr frar 1 &
staw ARAR ¢ AL FAEINT

#g 2@
It is under my consideration.

PROF. MADHU DANDAVATE: Let
u; ciinch the issue wn IMF, So long as
‘we have not clinched the IMF issue,
why do you allow other members to
intervene? ILet us clinch this issue
once and for all. {Interruptions) So
far the documents are not laid

on the Table. So, what has appeared '
in the press is correct.... (Interrup-
tions)

ACHARYA BHAGWAN DEV:+*

MR, SPEAKER; It is under my con-
sideration, Nething mor, not to be
recorded.

DR. SUBRAMANIAM SWAMY: The
issue is not the terms and conditions
of the TMF logn as such for which
the Minister may make a statement.

- The question is tha: India's represen-
tative on ihe IMF has said that he will
not allow Parlioment to interfere with
the cconomic policy-making of the
country...... { Interruptons)

- .
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MR, SPEAKER: Let us see; the facts
should be before us,

DR. SUBRAMANIAM SWAMY:
We want that first to be discussed
and, through the adjournment mgtion,
wo want to censure the Government.

{Interruptions)

SHRI INDRAJIT GUPTA: Do they
consider our Parliament to have lower
stature than that in Britain or Italy?
Thesg vhings were discussed there.

SHRI K. P UNNIKRISHNAN
(Badagara): 1 am seeking a clarifi-
¢ation,

wt W fad oA @ A
wry 334t frdzq ar fw g9 qerey
¥ gy umardidtz Ao faar g,
g FaEy gz Afav)

L UV R o B T |
qgar,  Are 40 9gae ! ag fars

Tt ¥

ut v fasre qeEmE AT Sy
Fg @ § AT gry M Afza fqar g,

AR T man | gafaq I 9w wg
@ E Iad aft ¥
wemN wWyEm ;. F faaaw

TEAEIY w82 & wm fafres =%

AfFw ot AT waTw I TN FAT

TJga &, ag = 2 Afsw o
(swaeTT)

e wyRm o § d) owre
TR FoA@ ¥ W@ g, fa
T T AngHEE T AfeT

(vmeT)

PROF, MADHU DANDAVATE:
Why don’t you argue the case? The
point is this: You are raising the issue

**Not recorded.
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[Prof. Madhu Dandavate]

that since the matter is pending con-
sideration, therefore, the adjournment
motion cannot be moved. We have
given an adjournment motion arguing
on g different subject. Shri George
¥ernandes has rightly said that our.
representative on the IMF made a
complete sell-out and went to the
extent of saying that Parliament will
not be alloweqd to act as a constraint
on the functioning of thig particular

(Interruptions)

MR. SPEAKER: You can only say
wher, the discussion comes whether it
is a sell-out or not. When he will
say and you will say, we will know
whether it is a sell-ouf or not. .

(Interruptions).

SHRI K. P UNNIKRISHNAN: Par_
liament is Supreme.

(Interruptions)

SHRI K. P, UNNIKRISHNAN: " Do
you accept the premise that the House
iz sovereign regarding appropriation,
and taxation? Is that the constitu-
tional position? Would you  accept.
that? Has the Finance Minister of
this Governmeni any right- to aban- .
don that pesition and to vitiate the
whole thing by entering into an agree-

ment by transferring the deci-
sion-thaking "process to a body in
Washington? - :

{Interruptions) -

MR. SPEAKER: That we have dis-
cussed. Now, I have to listen to him.

PROF. MADHU DANDAVATE; He
has produced a document.

{Interruptions)

SHRI GEORGE FERNANDES: It
is a total contempt of Parliament.

SHRI INDRAJIT GUPTA.: You are
saying that when we tzke part in the
discussion on Minister’'s motion we

NOVEMBER 23, 1881

Re. Adj. M.

can say what we can about the merits
and ‘demerits of the agreement which
has already been signed. Our point
is not that. Our point is that we want
to ensure the Government for by-
passing the Parliament and entering
intp an agreement,

(Interruptions) -

MR, SPEAKER: You bring an am-
endment to that motion,

#Y oW fgene qeE@ L)
T gwaintaT wew g 1 foedr
‘g H W gy fafade e
FHA § g A N e @ w fegwwm
THETE A | ®F gIFI A I
F1H T foar—arforaie &1 goF ¥
.Tg FY, BW H AW HY, WM P UF
o T4 1 Il @@ §, 4% W
q qx fegamm #war @ &)1 §@EwR
& GFEG 1 FT GIT §, I
gt @ ¥ wmre A A TR

g

MR. SPEAKER: You ran place your
point of view during discussion. M.
Chandrajit Yadav. .

SHRI CHANDRAJIT YADAV: You
said, Sir, that the Finance Minister
made a sfatement in the House giving
this assurance that he would come out
with a stalement. This ig your plea.
But we way that the finance Minister
did not say that he would come before
Parliament after having agreed, after
entering into the Agreement and fina-
lising it. He did not say that. When he
said that he would come before Par-
liament, we thought that he would
come before finalising the Agreement.

SOME HON. MEMBERS: No, no.

SHRI CHANDHAJIT YADAYV: These
people may ridicule. They may not
have any respect for national dignity.
1 would like to say that TMF loan ag-

332
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reement is against our national res-
pect. )

MR. SPEAKER: May I remind you
that' this is wha! he had said:

“ I propose to make a furilicr
statement in  this behalf after
the arrangements are finalised.”

This is on the record of the Housu

"SHR1 CHANDRAJIT YADAV: That
does no{ mean That they would sign
and then come  (Interruptions),

MR. SPEAKEE; He has zaid, “....,
after the arrangements are finalized”,

SHRI CHANDRAJIT YADAV: i
would like to bring Yo your notice
that one of the Directors of the IMF,
who leaked out deliberately the aocu-
ment, had said, “This is a very im-
portant proposal; I do not wani the
Indian puhlic and Parliament to be
kept in darkness®, (Interruptions).

MR. SPEAKEH: Hg will reply, He
is answerahble o Parliament., Tet him
answer,

SHRI CHANDRAJIT YADAV: Our
regeust is that tfie Adjournment Liu-
tion should be accepted.

MR. SPEAKER: You can say what-
ever you want {0 in your arguments,
and he has to reply here: the Govern-
meni is answerable to the House.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY {SHRI
VIKRAM MAHAJAN) A quesfsn of
procedure is involved here. The point
which has been made sgain and again
Is that when we take an IMF, we must
teke ihe sanction of Parlisment, it
is a condition precedent to that. But
I wish to goint out that this is not for
the first tirme that an IMF losn has
been taken by fthe Government of
India. Even during the Janata regime,
IMF loans have been taken; they
have heen takem, they have remained
as Ministers and they should know
about it. Was Paffament taken inte
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confidence then? What is strange about
it now? I can understand Mr. Gupta
saying it, but so‘far az Prof. Madhu
Dandavate and Mr George Fernandes -
are concerned, they should know about
it. What are they trving to say now®
Is it for the first time that we are
taking a loan from the IMF (Inter-
ruptions).

51 ¥rOr A9 WITO TEATC ¢ Moy
#gry, ¥w A gheadf a1 o arfee
e 21 @ ®, IaR 2w & gET
% gaq g ug faw sEwT ¥
garsr adf &1 ;EHIT Aeear
A Y fy gheaq qaemr @Y ) @
g1 ag A F T A
fafreer zo¥t wawg wE) #
srdar ¥l g fr giadt f a=mEn
AT 1

SHR! SOMNATH CHATTERJEE
(Jadavpur): Why we are asking for
acceptance of our Adjournment Mo-
tio is because some basic issues are
involved; il is not a mere matter of
informing the Parliament that an
Agreement has been....

MR. SPEAKER: It is not mere in-
formation; there is going to be a full-
Aedged discussion on it.

SHRY SOMNATH CHATERJEE: This
sort of an Agreement Yas never been
agreed to. People in lhis country do
not know about ihis. Parliament has
tbeen bypassed. It is an hffront to Par-
liament. (Interruptions)

PROF. MADHU DANDAVATE: Wil
you not protect the dignity and righ's
of the Parliament? . »

MR. SPEAKER: That is what I am

{trying to do. I will allow fuli time for
discussion.

PROF. MADHU DANDAVATE:
There is a prima facie case of viola-
tion of the rights of Parliament....
{Interrypiiom}.
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SHRI SOMNATH CHATTERJEE: %t
is compromising Parliament's powers.

MR. SPEAKTR: The Pariiament is
supreme. The Minister and the Gov-
ernment are answerable to Parlia-
ment. For thal a full time discussion I
wil] afllow.. .

{(Interruptions)

MR. SPEAKER: That will he dis-
cussed. :

DR. SUBEAMANIAM SWAMY: In
that tase why gdid the Finance Min-
istry issue a denial when it came in
the Press thal their representative has
given an undertaking that the 'Parha-
ment will be bypassed?. :

9] ntewuptmm)

MR. SPEAKER- It cannot be like
this. There will be a fu.l discussion.. .

(Interruptions)

SHRI SAMAR MUKHERJEE (How-
rah): In the lasL session in the coursz
of the debale on the no-confidence
motion, we objected that the way or-
dinances have been issued before the
session and the way the IMF .Jeal is
going on is a total sulwersion of Par.
liamentary delocracy and it is a total
insult and alsg Wwe toig that this
ESMA is a sequel of that secre! deal.
Today lakhs of people have come to
the Boat Club ground fo 8enounce
This IMF agreameént and condemn the
ESMA. The GoWrnment deserve all
condemnation and a a¢vere censuce.
For that any discussion to be allowed
should be in the form of an adjourn-
ment motion.

SHRI SATYASADHAN CHAKRA-
BORTY (Zaleutta South) We want o
condemn the Government. -

SHRI SAMAR MUKHERJEE: It
should be debaled in the form of aun
adjournment motion—and no other
way. This is full subversion of parlia-
mentary democracy.... Sir, not to-day
we are ralging it, we have raisej it
long befare,
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SHR1I HARIKESH BAHADUR (Go-
rakhpur): This govermment by ac-
cepting the terms and condilions Im-
posed by the IMF is going to accepl
the economic slavery for this couitry.
That is why we are opposing it and
we have come with an adjournment
motion. We want to condemn and we
have brought this adjournment motion
for your consideration. We are cenm-
pletely opposed to this loan,

SHRI RAM JETHMALANI (Bom-
bay North-West); There are two pro-
vitions of the Constitution which re-
quire to be considered by you before
You take a decision in the matter.

First of all, at the bepinning of
every financial year the Covernment
is supposed to tel us their expected
+areints, If they expect that during the
next year their receipts are going to
be by borrewing from abrosd, the
Parliament must he taken ints confi-
dence. Ii cannot be suggested Kindly
hegr Me for two minutes. 1t cannot be
suggested that suddenly in the middle
of the year they have realised that
they are financially insplvent and they
have tp borrow money. It cannat be.
Therefore, a provision must be made
first in the Budgel........

MR. SPEAKER: You can disruss it.

SHRI RAM JETHMALANI: Sir,
please don't say 'No' without listen-
ing.... .

MR. SPEAKER: You can pu! all
these arguments during the discussioun.

SHRI RAM JETHMALARNI: By
borrowing money, the Government is
mortgaging the assets of the whole
nation.

MR. SPEAKER: You can diseus; all
these {(hings. These are arguments

SHRI RAM JETHMALANI: You
cannont do so. When you borrow, you
mortgage the rights of every uitizen.
You cannot do it without the authority
and sanction of the Parliament. Thare-
fore. in the case,.,.

MR. SPEAKER: T do not agree.
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SHRI RAM JETHMALANI: You
cannot cofront ug with a fait ascom-
pli. Let this Parliament pronounce.
itg decision,

W ufv® S Teaw (WARIT )
¥ mwm oA D FEr ¥ar g, 9F
agt wfgardz §, agr arfeariz W
A AFLE ... (wrwEra) L.

MR, SPEAKER: I shall allow a
full discussion on this, 1 can assure
you that after tomotrrow's meeting.

F oIy Wfen §, W9 9% TAXH
feem =< ifagm

(oqaeTa)

I shall give you a full opportunity.

PROF. MADHU DANDAVATE: Sir,

you were told earlier, day before
yes.erday, that we would be bringing
forward an adjournment motion,

MR, SPEAKER: I am nof satisfled.

( In:errr;ptiéns)

Shri Ramavtar Shastri.

W TAmAre wrewt (930 s
ug % §¥E w1 Ay Qfag
F A oA WX wg € 9t 3w )
FA9 ATE? AT F AAIT WS
ffan |

MR. SPEAKER : Thiz is out of
order.

SHRI JAGDISH TVYTLER (Delhi
Sadar): Somg of the Memberg op-
posits have been arguing in the Sup-
reme Court tha. Parliament is not
supreme. But here they are saying
that Parliamnt iz supreme,

{Interruptions)

SHR] GEORGE FERNANDES: Admit
the adjournment mption.

PROF. MADHU DANDAVATE: We
cannot tolerate the vitiation of the
honour of this Parliament, So, we
would like to walk out. And we walk
out.

AGRAHAYANA 2, 1908 (SAKA)
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(Praf. Madhu Dindavate and some
other hon Members then IBft the
House).

MR, SPEAKER : Now, Papers laid

on the takle. Shri Bhishma Narain
Singh.
12,32 hrs.

PAPERS LAID ON THE TABLE

Statements showing setion taken by
Gove-nment on  variou$ assurances,
promises and undertakings given
during varioug sessiong of Lok Sabha,

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): | beg fo lay on the
Table the folliwing statements (Hindi
and English versions) showing the
action taken Ly the Government on
various assurances, promises and
undertakings. given hy the Ministers

during the Varigus seszions of Lok
Sabha:-
(i} Statement No. XIV—  Fifth Lok

Sixtecnth Session 1976 Sabha
(ii} Stetement No. XXIIH}
Seventh Semsion, 1979
. Sixth Lak
{tii} Statement Nb. X— Sabha
Eighth Session, 1979

{iv] Statement No, VIII—
First Session, 1980

(v) Statement No, X —
Second Session, 1980

{vi) Statement No, XIV—
Third Sesston, 1980

(vii) Statement No. VII—
Fourth Seasion. 1980

(viii} Statgmemt No, VI- r
Fifth Seasion, 1981

{xi} StatementNo. VII— ‘
Fifth Session, 1981 |

Seventh
] Lok Sabha

(x) Statement No. I —Sixth !
Session, 1981° J

[Placed in Library. Sw No. LT.2881/81].
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ANNUAL REPORTS AND REVIEWS OF
CeNTRAL WAREHOUSING (CORPORATION,
NEw DELHI AND NaTIONAL INSTITUTE

or HyproLouy, ROORKY, FOR 1980-81..

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAC BIRENDERA SINGH):
I beg ty lay on the table:

(1) A copy of the Annual Report
(Hindi and English Versions) of
the Central Warehousing Corpora-
tion New Delhi, for the year 1980-
81 along with the
the Audit Report thereon,
sub-section (11) of section 31 of

Accounts and

under

the Warehousing Corporation Act,
1962

= (2) A copy of the Review (Hindi

and Englis‘,h Versions) by the Go-
of Cen-
tral Warehousing Corporation, New

vernment on the working

Delhi, for the year 1980-81,
Placed in Library. See., No. LT—
2882/81 .
(3) (iy A copy of the Annual

Report (Hindi and English Ver-
sions) of the National Iustitute of
Hydrology, Roorkee, for the
1980-81 along with Accounts
ithe Audit Report thereon.

Vear
and

(ii) A statement (Hindi and En-

“glish Versions) regarding review

by Government on the working
of the National Institute of Hy-
drolo_gy, Roorkee, for the year

1980-81. [Placed in Library, See No.
LT-2883/81]

NOVEMBER 23, 1981+
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ANNUAL ACCOUNTS FOR 1978-7% anD
1979-80 orF NaTioNAL INSTITUTE oOF
RURAL DEVELOFMENT, HYDERABAD,

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND = HURAL ' RECONSTRUCTION
(SHRI BALESHWAR RAM): I beg to
lay on the Table :

(1) A copy of the Annual Ac-
countts (Hindi and Enghsh versions)
"of the ‘National Instltute of Rural
Development, Hyderabad, for the
vear 1978-79 together with Audit
Certificaie.

(2) A copy of the Annuval Ac-
counts (Hindi and English versions)
of the National Institute of TRural
Hyderabad. for the
year 1979-80 together with Audit
Certificate, [Placed in Library See.
No. LT-2884]81.]

Developmens,

REvIEw AND ANNUAL REPORT OF RAJAS-

THAN STATE AGRO INDUSTRIES CORPORA-

1108 LTD.; JAIPUR® FOR 1979-B0 AND
. © «STATEMENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR] R. V. SWAMINATHAN); I
beg to lay on the Table!

(1) A copy each of the following
papers (Hindi and English versions)
under sgection 619A of the Compa-
nies Aci, 1956; —

(i) Review by the Government on
the working of the Rajasthan
State Agro Industries Corporation

Limited, Jaipur, for

1979-80.

the year
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(ii) Annual Report of the
Rajasthan State Agro Indugtiries
Corporation Limited, Jeipur, for
the year 1979-80 along with the
Audited Accounts and the com.
ments of the Compiroller and
Auditer General thereon,

(2) A statement (Hindi and Eng-

lish versions) showing reasons for

delay in laying the papers men-

tioned at (1} above. [Placed in

Library. See No, LT-2885}81]

PROCLAMATION, ORDER AND REPORT OF
(GOVERNOR OF KERALA TO THE PRESIDENT
IN RELATION TO THE STATE OF KERALA

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRg
AND DEPARTMENT OF PARLIA.
MENTARY AFPAIRS (SHRI P. VEN-
KATASUBBAIAH): I beg to lay on
thre Table:

(I) A copy of the Proclamafion
(Hindi and English versions) dated
the 21st October, 1981 issued by the
President under article 356 of the
Constitution in relation to the State
of Kerala, published in Notifleation
No. GSE 564(E) in Gazette of India
dated the 215t October, 1981 under
article 356 (3) of the Constitution.

(2 A copy of the Order (Hindi
and English versions) dated the 21st
October, 1981 made by the President
in pursuance of sub-clause (i)} «of
clause (c) of the above Proclama-
tion, published in Notification No.

‘GSR S65(E)} in Gazette of India

dated the 21st October, 1981,

(3) A copy of the Report dated
the 20th October, 1981 of the Gover.
nor of Kerala to the Pregident
(Hindi and English  versions).

[Placed in Library, See No. LT-

2886/81.]

REPORTS ON WORKING AND AcTTVITIES
OF VaRIOUS NATIONALISED BANKS FOR
THE YEAR ENDED 31-12-80, REPORT or

@The Reportg were previously laid on the Table on the 13th September,

DEPOSITE INSURANCE AND CrEpit GUAR.
ANTEE CORPORATION, BOMBAY FOR THE
YEAR ENDED 31-12-80, Assam FINANCE
AcT, vIRV, NOTLFICATIONS UNDER CEN-
TRAL Ex¢ist RULES, 1944, INCOME.TAX
Act, 1961, CusromMs Act, 1962, STATE-
MENT ON MARKET LOANS ETC. RAISED
BY THE CENTRAL GOVERNMENT,

THE DEPUTY MINISTER [N THE
MINISTRY OF FINANCE (SHR]
MAGANBHAI BAROT): (A) I beg
to re--lay @ on the Table:

(i) A copy each of the following
Reports (Hindi and English  ver-
sions) under sub._section (8) of
section 10 of the Banking Companies
(Acquisition and Transfor of Under.
takings) Aect, 1970:—

(a) Report on the working and
activities of the Central Bank of
India for the year ended the 3lst
December, 1980 along with the
Accounts and the Auditer's Report
thereon.

(b} Report on the working and
activities of the Bank of India for
the year ended the 3lst Decem-
ber, 1980 along with the Accounts
and the Auditor’s report thereon.

(¢) Report on the working and
activities o# the Punjab National

Bank for the year ended the 31st
December, 1830 along with the
Accounts and the Auditor’s Report
thereon,

(d) Report on the working and
activities of the Bank of Baroda
for the year ended the 31st De.
cember, 1980 along with the Ac-
counts and the Auditor's Report
thereon.

(e) Report on the working and
activities of the United Commer-
cial Bank for the year ended the
31st December, 1980 along with
the Accounts and the Auditor’s
Report thereon.

1981.
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1) Report on the working and
activitiss of the Canara Bank for
the year pnded the $1st December,
1980 along with the Accounts and
ithe Auditor’s Report thereon,

(g) Report on the working and
activities of the United Bank of
India for the year ended the Jlat
December, 1940 along with  the
Accounts and the Auditor’s Keport
thereon.

(h)} Report on the working and
activities of the Dena Bank for
the year ended the 31st December,
1980 slong with the Accounts and
the Auditor’s Report thereon.

(i) Report on the working and
activities of the Syndicate Bank
for the year ended the 3ist De-
ceinber, 1980 along with the Ac.
counts and the Auditor's Report
thereon.

(i) Report gn the working and
activities of the Union Bank of
India for the year ended the 3lst
December, 1980 along with the
Accounts and the Auditor's Report
‘thereomn.

(k) Repor{ gn the working and
and activities of the Allahabad
Bank for the yesr ended the 31st
‘December, 1880 along with the
Agcounts and the Auditor’s Report
‘thereon.

{1y Report gn the working and
-activitieg of the India Bank for the
vear ended the 3lst December,
1380 slong with the Accounts and
the Auditor's Report thereon.

(m)y Report on the working and
activitids of the Bank of Msaha-
rashira for the year ended {he 31s{
December, 1980 along with the

. A q
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Accounts and the Auditor’s Report
thereon. ’

(n) Report on the working and
activities of the India Owverseas
Bank for the year ended the 3Ust
December, 1980 along with  the
Accounts and the Auditor’s Re-
port thereon. [Placed in Library.
Seg No. LT-2870/81.]

(i1) A copy each of the following
Reports per cent (Hindi and Eng-
ligh versions) under sub-section {B)
of section 10 of the Banking Com-
panles (Acquisition and Transfer of
Undertakings) Act, 1980;—

(a) Report on the working and
activities of the Andhra Bank for
the year ended the 31st December,
1980 along with the Accounts and
the Auditor’s Repory therson.

{b) Report on the working and
activities of the Corporation Bank
fof the yeaf ended the 31st De.
cember, 1880 along with the Ac-
eourits and the Auditor's Keport
thereon.

(c) Report sn the working and
activities of the New Bank of
India for the year ended the 31st
December, 1980 along with the
Accounty and the Auditor’s Re-
port thereon.

(d) Report on the working and
activities of the Oriental Bank of
Commette for the year ended the
3lst December, 1980 along with
the Accounts and the Auditor's
Report thereon,

{e) Report on the working and
acdvities of the Punjab and Sind
Bank for the year ended the 31st
Detember, 1980 along with the
Accounts and the Auditor’s Re.
por{ thereon.

% Annual Reports contain two Profit and Loss Accounts viz. for the period
1st January, 1980 to 15th April, 1980 (pre.nationalisation period) and ano.
ther for the period 18th April, 1980 fo 31st December, 1980 (Post-nationa-

lisatiin period).
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versions) under gection 296 of the
Income_Tax Act, 1961:—

() Report on the working and
activities of the Vijaya Bank for

the year ended the 31st December,
1980 along with the (Accounts
ang the Auditor’s Report thereon.
[Replaced in Library. See No. LT-
2871/81,] '

(iiiy A copy of the Report @@
(Hind;i and English versions) on the
working of the Deposii Insurance
and Credit ‘Guarantee Corporation,
Bombay, for the wvear ended the
31gt December, 1980, along with the
Audited Accounts, under sub-seclion
(2) ot section 32 of the Deposit In.
surance and Credit.Guarantee Cor-
poration Act, 1961, [Placed in Lib.
rary. See No. 1.T-2411'81.) '

(B) 1 beg to lay on the Table.

(1} A copy of the Assam Finance
Act, 1981 (President’'s Act No. 1 §
1981) (Hindi and English versions)
published in Gazette of India dated
the 23th September, 1981, under
under gub-section (3) of the section
3 of th: Assam State Legislature
(Delegatioy of Powers) Act, 1981,
iPlaced in Library, See No. LT.
2888/81.]

(2} A copy each of the following
Notifications (Hindi and  English
versions) issued under the Central
Excise Rules, 1044; —

(i} GBSR 533(E) published in
Gazette of India dated the 24th
September, 1881 together with an
explanatory note seeking exten-

. sion of exemption of Excise Duty
on Copper.

(iiy GSR 567(E) published in
Gazette of India dateq the 28th
October, 1881 together with an
explanatory memorandum regard-

" ing ineentive to the sugar facto-
ries for early crushing of sugar-
cane. [Placed in Library. See
NO. L.T-2889181.)

(8) A copy each of the following

(i) 5.0, 2937 published in Gazelte
of India dated the 31st October,
1981 regarding exemption to the
‘Bing George Fifth Memorial’
under section 10(23C) of the
Income-Tax Act, 1961 for the
assessmeny years 1979-80 tp 1982-
83.

(iiy 8.0. 2938 publisheg in
Gazette of India dated the 3lst
October, 1881 regarding exemp.
tion tg the ‘Maharashtra Branch
of the Commonwealth Parliamen-
tary Association’ under geclion
10{23C) of the Income-Tax Act,
1961 for the assessment years
1876-77 o 1981.82,

(iii) §.0. 2939 published in
Gazette of India dated lhe 3lst
October, 1981 rorarding exemp-
twwn wo the ‘Maharashira State
Council ior Child Wellare” under
section 10(28C) of <he Incume
Tax Aet, 1961 for the aszsesstuent
years 1878-7% 1o 10642-83.

(iv) 8.0. 2940 published in
Gazette of India dated the  31st
October, 1381 regarding exemp-
tion to ‘Tirunelveli Social Service
Sociely, Palayamkottai’ under
section 10(23C) of the Income-tax,
Acl, 1961 Jor the assessment

- wveoars 1978-79 to 1981-82,

{v) 5.0, 2841 published in
Gazette of India dated the 31st
October, 1981 regarding eXemp-
tion to '“The Society for Compre-
hensive Rural Health Project of
India’ under section 10(23C) of
the Income-tax Act, 1961 for the
assessment years 1980.81 to 1882-
83.

(viy S0, 2942 publisheg in
Gazette of India dated the 31st
October, 1981 regarding exemption
to ‘Social Welfare Centre Indore’
under section 10¢23C) of the In.
come-tax Act 1861 for the assess-

Notifications (Hindi and English ment vears 1979-80 to 1982-83.

™

-+ The Haport was previously lald on the Table on the 28th August, 1981
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(vii) S.0. 2948 published in Ga-
zette ot India dated the 31st Octo-
ber, 1981 regarding exemption to
German Leprosy Relief Associa-
fion under section 10(23C) of the
Income-iax Act, 1961 for the as5-
sessmenl years 1975-7¢ to 19B1-82.

(viii) S.0. 2947 published in
Gazette of India dated the 3lst
October, 1981 regarding exemption
to ‘Agfam Rifles Group Insurance
Scheme' ynder section 10(23C) of
the Income-tax Act, 1861 for the
agsessment years 1879-80 to 1981-
82,

(ix) 8.0. 2048 published in
Gazette of India dated the 3lst
October, 1981 regarding exemption
tg ‘Haryanz Amalgmated Fund for
the Welfare of Ex-Servicemen’
under section 10(23C) of the In-
come-tax Act, 1961 for the assess-
ment years 1980-81 and 1981-82.

(x) S.0. 2949 published in
‘Gazette of India dated the 31st
October, 1981 regarding exemption
tp ‘Indian Council of Chily Wel-
fare’ under section 10(23C) of the
Income-tax Act, 1861 for the assess-
mment years 1978-79 to 1981-82.

(xiy S.0. 2950 published in Ga-
zette of India, dated the 31st Octo-
ber, 1981 regarding exemplion to
“Shree Nasik Panchayati Panijra-
pole Nasik’ under section 10(23C)
the Income-Tax Act 196! for the
assessment years 1982-83 to 1984-
85,

(xii) S.O. 2952 published in Ga-
zette of India dated the 31st Octo-
ber, 1981 regarding exemption to
of ‘India Internationa! Centre, New
Delhi” under gection 10(23C) aof
lhe Ineome-Tax Act 1961 for the
aseessment years 1882-88 to 1984-
A .

‘{xiit) S.0. 2853 published in Ga-
zette of India dated the 31st Octo-
ber, 1981 regarding exemption to
*Harijio Bewak Sangh, Delhi' under
sedtiom 10(23C) of the Income-Tax

Act, 1961 for the assessment years
1979-80- to 1981-82

(viii) S$.0. 2953 published in
Gazette of India dated the  3ist
October, 1981 regarding exempilion

1o "Harijan Sevak Sangh, iDelhi,
under section 10(23C) of the Imcome-
tax Act, 1961 for the assessment
years 1979-80 to 1981-82.

[Placed in Library. See No. LT-28%0/
81)

(4) A copy each of the following
Notificationg (Hindi and English ver-
sions) undey section 159 of the Cus-
toms Act, 1962:—

Ly

(i) GSR 52%{E) published in Ga-
zette of India dated the 23rd Sep-
tember, 1881 logether with an exp-
lanatory memorandum regarding
revised rates of exchange for con-
vergion of certain foreign curren-
cies into Indian currency of vice-
versa, in supersession of notification
dated the 1st July, 1981,

(ii) GSR 530(E) published in Ga-
zette of India dated the 24th Sep-
tember, 1981 together with an ex-
planatory memorandum regarding
revised rate of exchange for con-
version of Russian Rouble into
Indian surrency or wice-versa im
supersession of Notification dgted
the 10th Scptember, 1981.

(iti) GSR 531(E) published in Ga-
zette of India dated the 24th Sep-
tember, 1981 together with an ex-
planatory note regarding exemption
to vegetable oilg from import duty.

(iv) GSR 532(E) published in
Gazette of India dated the 24th
Beptember, 1981 iogether with an
explanatory note regarding exten-
sion of customs duty on unwrought
copper far g further period of one
Year.

(v) GSR 545(E) published in Ga-
. zatte of India dated the 1st Octo-



Papers Laid

ber, 1981 together with an explana-
tory meqnorandum regarding rates
of exchange for conversion of cer-
tain foreign currencies into India
currency Or vice-versa.

(vi) GSR 362(E) published in
Gazette of India dated the 20th Oc-
tober, 1981 together with an expla-
natory memorandum regarding re-
vised rate of exchange for conver-
sion nf Swiss Franc into Indian cur-
rency of vice-versa in supersession
of notification dateg 1st  October,
1681,

(viiy GSR 563(E) published in
Gazette of India dateq the 20th
October, 1581 together with an ex-
planatory notc ragurding reduction
in <he export duly on groundnut
kernel.

(viii} GSR 960 pubiished in Ga-
zetle of India dated the 3ist Octo-
ber, 1881 together with an explana-
tory memorandum making certain
amendment to potification No. 132-
Customs dated the 2nd July, 1980
50 a5 to add one more product of
Nepalese crigin found to qualify
for preferential entry inte India
under the Indo.Nepal Treaty of
Trade, 1978,

(ix) GSR 58B(E) published in
Gazette of India deted the 12th
November, 1981 together with an ¢x-
planatory note withdrawing the
total exemption on coffee from the
export duty leviable thereon and
subjecting it to export duty at the
rate of Rs 853/. per quintal

[Placed in Library. See No, LT-2891/
81] :

(5) A statement (Hindi ang English
verslens) on  Market Loans raised
and notification on sale of Special
Bearer Bonds, 1891 issueq By the
%;;tral Government in  Octobér,

[Flaced in Library, See No. LT~2892/
81y -
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¢ in Deholi Village (CA)
ANNUAL REPORT OF CONTROLLEA GENE-
RAL OF PATENTS, DESIGNS ANDP TRADE
MARKS FOR 1780-81

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJAMOHAN MOHANTY}:
I beg ta lay on the Table g copy of
the Annual Report (Hindi and Eng-
lish versions) of thé Controller Ge-
neral of Patents, Designs and Trade
Marks under section 126 of the Trade
and Merchandise Marks Act, 1958
for the year 1880.8]1,

[Placed in Library. See No. LT-2893/
81

MR. SPEAKER: Now, Calling At-
tention, Shri Satyasadhan Chakra-
borty.

12,36 hre

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED MASSACRE OF HaRLANS 10
Dentorl VILLaGE TN MainpUuRI DISTRICT,
U.P. ov 18tH NovEMBER, 1981

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): I call the
attention o©of the Minister of Home
Affairs to the following matter of
urgent public importance and request
that he may pleass make a statemesnt
thereon:

“‘The reported massacre of 24
Harijans in Deholi village, Main-
puri District, Uttar Pradesh on 13ih
November, 1981/

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): It is
with deep sense of anguish and pain
that I have to report gbout the ghastly
incident which occurred on the 18th
November, 1881 in Deholi village,
Mainpuri District of UP, in which
24 Harijang were killed. According
to the report received from the Ge-
vernment of UP, due to anmity-§ de-
speradoes (5 Thakurs, 1 Nai, 1-Teli
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and 1 Muslim) and their associates
raided the houses of Jatavas at about
5 p.M, on 18-11-198]1 while most of the
menfolk were out in their fleids. The
desperadoes armed with fire arms
"were led by Santosha and Radhey,
Thalturs of the same village. Both
are wanted in several criming] cases
of the district, They were armed with
guns and were about 20 in number.
The outrage resulted in killing of 9
males, B females and 9 children while
& persons have been injured by gun
shots. All the dead and injured be-
long o il Jatav families. Property
worth Rs. 5000 - was taken away.
On receiving information D1.G. Agra
range and D.M.,8.P. alongwith suffi-
cient force reached the spot. Raids
and combing operations werg imme-
diately started to apprehend .he cul-
prits. Police have rgistered a crime
cose ang are investigating Vigorous
efloris for the grrest of the culpri.s
ara being made. A sum of Rs. 10,000)-
haz been distributed to the family
members by the District Magisiraie
on the spot as immediate relief

As soon as word was received of
the incident the Prime Minister de-
sired me to visit the viilage to convey
ber horrer at the outrage and to pro-
vide relief anq succour to the be-
reaved families. 1 visiteq Deholi on
the 20th Novembher, forenoon, The
Chief Ministey and the Home Minis-
ter of U.P. were algp there. If is
needless to narrate the gory =ene
and the devastation Jeft b2hind by
the desperadoes. Re:ides conveying
the Government of India's grief at
the gutrage I took the occasion of dis-
cussing in detail with the Chief
Minister and Home Minister of UP.
and other oficials about the adminis-
trative measures to be takepn in order
0 pring offenders to book without
delay and restore confidence among
the people. 1 announced a grant of
Rs, 5,000/~ for every dead member in
a family and a grant of Rs 2,000/-
tor svi injured member from the
Prima Minister's Relief Fund, The

.
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Chief Minister of U.P. has also an-
nounced a similar scale o! relief on
behalf of the Government of U.P.

1 am sure that the House will with
one voice condemn, in the strongest
terms, such barbarous behaviour and
convey itg heari felt sympathies to
all the families who are victims of
this brutal outrage.

SHR! SATYASADHAN CHAKRA-
BORTY: Mr. Speaker, 8ir, I hang
my head in shame on what has hap-
pened in D-holi village in Mainpuri
District of U.P.

Sir, this is not the oniy case
of atrocities perpetrated on the poor
Harijans in our country.

1 woud like to draw th: attention
of the House to the evenls which are
taking place in our country starting
from Belchi. Pipri ang Bihar Sharif.

We find that a large number of our
counirymen have been condemrned to
abject slavery. Of these bonded lab-
ourers, 60 per cent are Harijans.
These people have been suffering for
ages and this is an incident which
shows the true depth of the problem.

They live in the village al the mercy
of the landed gentry. Their women-
folk are mnot at all secure, These
powerfu] elements in the village not
only kilj them at their sweet wiil. but
they also rape their women,- burn
their houses, and loot their houszehold
goods,

Mr. Speaker, Sir, these types of
incidents have been going on for 2
pretty long time. In the Parliament,
when we discuss these things, we all
agree 1lhat the wcriminals should be
brought to book; but afterwards the
same thing recurs in different parts
of the country. This incident ig nc_;t
the gply one; within thig year a simi-
lar incident took place where more
than 20 Harijans werg butcheregq by
the criminals, backed by the landed
gentry.
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Mr- Speaker; Sir: you Wﬂl be as-
tonished to hear that the armg used
by thege ¢riminals gre sophisticated
arms, automatic rifles, light machine-
guns etc. This has been revzaled
by the Police.

MR. SPEAKER: pProf., I am not
astonished; I am aghast.

" SHRI SATYASADHAN CHAKRA-
BORTY: What are the armg which
were recovered from the criminals in
the same area—from Raghuviry and
Jaivira? The type of arms and
ammunitions which the Police re-
covered is a self-loading rifle with
four loadeq magazines, the full maga-
zine of light-machine gun, one hand-
grenade and a 303 rtifle, besides
amrnunition, These are the things the
criminals aTe esquipped with.

In UP, during the last 9 months
of the year, more than 4200 people
have been butchereq gnd killed by

these c¢riminals. 8ir, T am quoting
from officia] figures. Inp U.P. alone,
during the last 9 months, that is,

from January, more than 4,000
peaple have been killed by the Cri-
minals: and, among them, more than
80 are policemen. You wil] he as-
tonished tg hear that in certain dis-
trictg jike Meinpuri, Etah etc., affer
dusk, even. the policemen could not
Eo out of their thana. This is the
sory of condition that is px:evatlmg in
some of the districts of UP.

The Government has been telling
the House very often thet all ade-
quate measureg will he takem, In this
connection, I wouly like to draw the
attention of the hon. Home Minister,
to g letier sent by him to the Chief
Minigters, in March and also in Sep-
tember, 1880 wherein he h8s suggesteq
some preventive ang precautiopary
measures and alse punitive and re-
habilitative measures, But, Sir, in
U.P, no such measure wag enforced.
The House will be astonished tg hear
thay Jarsmna Pollea Station i3 only @
or 7 miles away from Deholi village,
but the Police did not reach the vii-=
lage where this murder took place,
upto 11 A.M. on the next day. These
have beep, dermanding thet licences

2359 1512
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should be given to them so that they
can alsg carry arms to counter any

possible threat t; them.

The District Magistrate summarily
Tejected the prayer of the Harijans
because they were poor, But who are
persons who are having arms? The
Thakurs, the Ahirs, the high-caste
families, the landed gentry all possess
arms. They can possess arms, legal
ang illegal, They have licence to
Possess arms. They have jllega) arms.
But when the poor Harijans go to the
authorities angd request them ‘‘our life
is in danger ang that you protect us
ang if you cannot protect us, give us
arms”, they are denied the Jegitimate
right to defend thewmselves. Not only
that, It js astonishing, rather yn-
believable when these Harijapns in
Deholi viilage, on 18th of this month-
only one mile away thore was a PAC
camp-—were crying "“save us, we have
been butchered and murdered by the
criminals”, no ong tame out. The cus-
todians of law and order wete not to
be found there, The PAC was not
there? And when did the Police
reach there? They rcached at (1.0
AM. on the 19th of November, after
24 jnnocent lives were lost. Some of
them were children; some of them
were women, They died for ne crime
of their own. There was none to pro-
tect them.

Are we living in a civilizeg soriety?
Is there any law and order? Ig there
any Government 1o protect the funda-
mental rights of the Indian citizen, the
right to life? That ig not there. You
will also be astonished to know that
there was a BSF Unit. But that was
withdrawn six months back because
one political leader wanteg that the
B.S.F. should wot he there. So long
ez the BSF was there, there was no
criminal activity or there was very
little activity of the criminals, The
moment the BSF was withdrawn, the
field was open to them The local
Police s hand in glove with the
criminals. The landed gentry raised
money in the village to kill these
Harijans. Do  you know  how
much money they rgised? They
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Xill these Harijans, Do you know
how much money they raised? _They
raiged Rs. 10,000/- in the village.
Wwith this money, they purchased arms
and they supplied the arms to Radhey
ang Santosha, They belong to upper
caste, the landeq gentry. They have
land, they have money and they ha\{e
muscle power, Whe are thegse Heari-
jans? They are the poor farmers,
they are the agricultural labourers,
they are the fisherman, they are the
insignificant people to them. So, they
hed to pay their price because they
were Harijans and they were waek
people. And in spite of the warning,
in spite of so many nice things said
by the Government, every day the
life of the Harijan iz lost. How long
can this be allowed {o happen? How
long can thig Government be silent?
Under Article 46 of our Constitution,
it is the responsibility, it is the sacred
duty of the Central Government to
protect the lives aud properties of the
weaker sections—the Harijans. It is
the responsibility of the Cenfral Go-
vernment to protect the Harijans from
barbarous exploitation to which they
are subjeéted to. May I ask the Home
Minister what has peen done in this
regard? The Police Station was
there, but they did not came out. The
PAC was there, but they did not come
out. Who is there to protect their
Hves? Whe is there to protect their
property? Who is there to protect
the lives of the innocent people?
There is none,

That is the lew and order situation
in U.P. More than 4200 lives have been
lost; more than 2,900 dacoities have
taken place. You have seen in the
newspaper reports that criminals are
looting the Lurknow-Delhi Mail. The
House will be surprised to know that
in the same train one Inspector and
twentyfour Constables were moving.
They were supposei te protect the
lives of the passengers. Two of our
MPs were also in the train. But what
happened? Thely openly looted and
the culprits are going scot free.
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AN HON. MEMBER: Is this a Cal-~
ling Attention, or a speech?

SHRI SATYASADHAN CHAKRA-
BORTY: Mr, Spesker, Sir, I am sorry,
one Hon, Member is annoyed. I can-
not help. I shall be annoying him
when people are dying.

I would like to ask Mr. Makwana:
“You went toc Kerala and spoke about
law and order; you went to West
Bengal and spoke about law and order
there but why don’t you go to UPF
ang tell your own people about the
conditions of law znd order there
where more than 4,200 people have
been buichered by the criminals,
where, what o talk of ordinary pcople,
even policemen are afraid of going
out of the local police stations after
dusk hecause of the criminals ....
(Interruptions) Mr. Arif Mohammad, I
know your complicity in the State.
This is precisely because of the fact
that in UP these criminaly are enjoy-
ing the political patronage.

Mr, Speaker, Sir, I would like the
Home Minister to disclose the police
records of the ruling Party legislators
in UP. I wan¢ to know why is it that
the Congress(Iy MILA in Mainpuri
was instrumental in the withdrawal
of the B.S.F. from there? Mr. Speaker,
Sir, the Government has assumed so
many powers like under the criminal
Procedure (Amendment) Act, the
U. P, Governmeni hag assumed so
geled ordinances. Our Ministers have
now morg powers. But the more
power they are assuming, the more
crimes are being committed. What Is
the reason? Until and unless there is
collusion between  the bureaucracy
and the criminals, until and unless
there is collusion between the ruling
party leaders and the criminals, this
cannot happen.

" In our country, ihe atrocities on
Harijans are inextricably mixed up
with the guestion of land., These are
the landless people who cultivate the
land, but they are exploited and they
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do not get their share. May I ask the
Hon. Home Minister what steps has he
taken for land reforms to give Jand to
Harijans? It is because
of their weak economic position that
they are subjected to all sorts of indi-
gnities, Mr., Makwana and Mr Zail
Singh go to Kerala and West Bengal
for condemning those Governmenis
where the land reforms have taken
place and where the weaker sections
of the people have got their lands be-
cause of the policy of the Government
there and they are defending them,
but why do they not go to UP. and
ask their Government fo have ralical
land reforms so that these poor Hari-
jans get their share of land? Why are
you not trying to rehahilitate them
economically? You have some program-
mes, but they are fruilless.

It is good that Mr. Zail Singh has
visited the place. But may I ask him
whether he is going {o publicly con-
demn the UP Government which has
flouted his directive issued in March
1980 ang September 19807 You issued
your directives in March 1980 and Sep-
tember 1080, What preventive measu-
res, precautions ang punitive measures
were taken? Why ;s it that the police
station remained silent? Why is it
that so many hourg elapsed before the
bolice reached there? Why is it that
the whole administration is in colly-
sion with the criminals and anti-socia’
gangs? Why is it that illicit arms are
produced and used by the gangs? Why
is it that the Government has pleaded
inability—because the Chief Minister
himself has said: ‘I am guilty'? THe
expressed his inahility to contral all
these things. If that is so, if the Chief
Minister of a State openly says that he
is not in a position to control the cri-
minals, if he is not in a position to
ensure law and order, if he is not in a
position to protect the lives and pro-
perties of the Harijans, has ke any
right to stay for one moment in powar?
Is the Central Government - or
the Home Minister going to
assure this House that the whole TU.P.
Ministry wil be dismisseq and hesh
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election ordered and verdict of the
people soughf, so that the Harijans
and weaker sections of the people can
have a Governmenti of their own choi-
ce? The responsibility lies with the
U.P. Government—which has falled
The law and grder machinery has fai-
led.

With these words, I would urge the
hon., Home Miniser fo answer lhese
questions,

(Interruptions) **
MR. SPEAKER: Nothing is going on
record.
(Interruptions)**
MR, SPEAKER: Nothing {s going on
recoid.
_ (Interruptions)**
MR. SPEAKER: Nothing is going on
record.
(Interruptions) **
MR. SPEAKER: Sit down. Are you
really interested in something? Let

the Home Minister speak. Let the
Minister speak,

{(Intervuptiong)**

SHRI SATYASADHAN CHAKRA-
BORTY: Hag there been any Cabinet
re-shuffle?

L DT N L qfpr—dfem

n% wd, (o 5w feg) : axam
&, fox uF g 417 AT g gar ?

U owem mgmw o adearn &
Co e L

« @#w oy : @NFT g,
# Meav Tl ¥ 39 anam@i &
qra W glraal ¥ afr ol vz
feo &, FTovgT  AgEA § AW
fam awam ¥ qra d o Ay g
F17 €7 At A1 qF NEr AN g

U E LD LI R

**Not recorded.
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gar Faz § ®1§ Quwtaw i
oAl &t Foawaar § v oug ana
fasger wama & 1 glaqt #v wgen
g ATHR & WL FHAE # IH-
far agigi <t & ot @ qre @)
zaq AgR Fur fasar

12.59 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

wim wegi faw feur fe agt
niefezads wEiwfer dorg 1 3R
gog fud's o7 gedwrst Prar ary &
agi T A-NT T LG g9 §9F
fadz 3 s=d=ra N @ Frdi & Al
i, w7 WeAl ¥ Wealow mii aF
wz A4AHE AT UrA TG
2 fr frg feer & wer g=owier
far a9 1 3AH W 9 ) B
FS AAT AFA E 1 IAW 4 A AT
fr @rez FA30 ¥ &7 FT AW AT
FHE-—FAT gIW F gC F 1 ug
firral I7Ei g A & T 7l g 9w
g1 wafe 9@ o 7 & =t F
N g aw@ @5 L

13 hrs.

ArRa arAr Iegit 3gr B fad
% g qwHWraggwme
ag 9gTg] & AT Y 1 agt & Qi
¥ agmrar f5 w9 g A AT
FAr A4 &, ave W Ad B, WA
R 1 f B wwfhg agy A
F 3rg 9y ardl #Y 951 AW W7 A3
A% 931 war € IWr aF F A
g AT 1 gel BT g egd =i o
$O F7 a3y g faar wfea qA
WY gnoan &1 wweA g e d At
fer ag¥ 1+ ogy fra za®i agwar
aifgg AT i am ag § fa o 7
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oY w¥rf vy 75 B3 @At W aa-
ghradt F1 agf &7« ar wg 9 &
agi a7 gfema o1 € Ay I3k A D
37 &1 ux wArgg gt ardfs
¥\ wredlE &1 amdly av 3@
FF A FEO1 fum IAF AT A
AR F, T F T AGF A WY Ha
TAgs A 71 I F wEae 3T
WL IA # T AFAAA 9o, A A
av, geravears 3 A agt wifnn 0
arm ag o fa fasdis a@ = A
WA &7 FaF f@nm A ghaat
¥ wredt ¥ wgras 2 9 gfan 3 ara
TERT & & Arg I Z/ AT AT
A 91 5 7 57 avml Al
g gfim & srdar N A g
% amr foar & g9 amEy wew ¥
€% 1 &fxs 3§ ne adi fro o
gafan 3asr glamrazr 1 ag gfaa
FTHRHT AT+ Ayl §EY W& A AT
wFnA a1 § %YL 9 7R aFT T T
He 9% gadr famrd 1 ZeEETRd
3 w7 8§ 9T 3% awr o fa
IR 3 wew at Ad fzooo 9%
qgt WY FFT AT AT HA AT FFT §
f Qar wivr agr & @t At
F) WEFT AR FTaTH 8 FiAa AUr
#z &4 arfgd qrfe § modT e 7%
o |

AT aER F @ E 5 e
gw oam whrw U g ¥ 7 oag
ara IAF A 2R e 4 o @
2 omwn LuTR A A9 IoF FaT
#HI707 §, . AT o[RS £ 3w 97 FEY
grfmg itz 3 3=f #¢% &1 FET A a6
a® faur 1 g wa € Ay B
SrdT § aa gadi B $TATATT gl
Dar @, Afveq Al far ) wfEA
fasi(dr Faad fazor Pt 349
Agr ara ot FgA agd B, agr
AGTFT 4 AWM AF T HFF &
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dTo Wao UFe I F3T IO 4uy
agxt 7RI 1 ¥o®Y Fag @ agt wifra
<@ 1 fea 3anr 7341 @ fa de wao
Tho & TR & qAE § g1 7AT
ag egrAgi & | Tradifad £ wrv
ag ar ) gfam w133 ara F1 @AW
garfs =a mua Wi ol g, agl
wF  =mazr ad 3, safag ag @
Mrouqou®o &1 arfamw 7 #ar =aigy
ste Iu®) arfey & faar aarar

wram A3F A ger g fa arar
& ot qg 4% A 2q0 wIH INC G
#F ey " WY ™A F U WA
T 3T AFHI A BT G FoF W79 95
ar  fRawy fag, @7 v g oEw
WY ARCA AIFGIA ATHIA HT R0 AT
#ir  aedt dem wifes F1oa@
gr a1 f5  gheadi, #90a0 A
argFifEiw F gfRE # sagr weEr
faur arq arls adt ardr & A1 gast
T ®L HF b FAFT faadl sarar
g1 wE wF ag ata a%e g%
g oae wf wE oA ovgd &
Iud FE WG EFAE 1 ara AL
A 0z¥ gar argraer 0 aar iF
aRE A ared &) wYAr FRyr, wgar
¥ amu &1 frar oy s ®
Az F1 f@ar w1 g4y a9 @ ghaa
¥ qd Fmrd oraf fa ag arf atf
% fagra A wad A aaYfs agi
nigd Fgr fgmgeaa ¥ ag oY &) aFar
g fa & wrfa affa &1 wrad e @
73 gm fafaey w1 a3 a5¥ €, v
Hat Wt aantA E ) D osrFmeiat
1 ¥ T fag 4 aram st
$ v A =gad § fa garer
UF Fr¥ ark weee  gial arfaw fa
Wfafesm  qi#fa A wgr S
A @, fan a3y zeawa o7 A
T 73 9¢ wa W AvAr gy W<
faw af diwar wifg wif qifa
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T gFard # R 9FT FAWH
2 ot g adY oF e AF gE &
zaF] @F 7 § foy FHakwt ar
Wr & g5 7ad wgdia € uiv TaE
faaar 81 5% #EA 531

ga¥® Arg arg g 3z Wi fasre

frar2 fo 39 =¥ 0d FogiTraga
agAW |/ § WX Ia TEAT, FAMWT
1 AnF ¥ fau sov e, g
asy WM Al ¥ fqa FT wfemelr
T TEATT FART WY g A A
F1ATUAT | AT 0dT 3% TH Tald
#oAm BT T E, WIT IaW qWA
FAFOEIITA S 2 & fr 1f
wgrea Adl |r g, W T € )
1 MERA AT § THF AR EA F
To¥ g WY AT faar frar g fr g9
AT EY AT AT Ard W FN FHIIe E
e Ts a & fagagae 338 & fb 3o
frz 1 gr2rd Fv gfua F¥ nag #3

IZR 72 F off5 qam Fr @
A€ gAT B | I 2w § FW gay &
agl = a7 fafaz fear & sa &
Al 3 w7 aavar fR g qare 7 7ag
A 4-40FE AT IA q4DET ¥ 7w )
Afpr ag adia agy Fw §, wAwr
darare 78 ¥ 1 A sww WT O
g% WAt FAMT § 1 ag @) s
F1ar & ag w4 A AT & Frorag)
%) ag @ oF TEA X1 A9 FA7 AT
* wron § A fgegeam ®O owda
It g W NEHETT F ga ik
gfema adi ) Al AR B 6 9T
#1§ ear AfY o7 ( ¥fFT 9T QAT A
¢, AaTEd ¥ AT AT T AE ¥ 72
gef & 3vET § | f=fewd g
frades &, 3% foer & &, @l
To Wo,mﬁc L THo AT HY I
TET ) T A F ¥ gesrdt ¥
Fifer &L 497 &, gTH) W @y
arar § oY ¥ Xqar fwar arar
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[ st fag)
fF &% g qwr § & wa § gfom
e ¥ ™ EF Y W E, AT
TR vy E e aE | a5 wigR I
o 8 ¥ §

W g W (s « fergen
wa ) gheadt & fod sigepw aar g
&

&Y Siw fag : FgwET FE A
A ¥ AT a8 T FH THT G |

T AFR S T gReET g
Al anaE A |

=t o Ty « o7 79 AW ¥ 99
DI W F Fw § ) wfew ww gfos
g TR T G A
e <& &, W= ww ameT @
g s oafEg. .,

uY TEEAT Wy (vEt) c #
qoF §E ° #1 g, gy d -
iR R GRS

s S& ey : o fgrgeay @ &2
A wgr ATEEIT A G ) WL uG
el T A A wegeE, ey e
FIATE | oG FE W97 T A€ F1E @)
FAT, WA €T AE] FEAT | Tg ARN
et % areera 1 a7 &, A Q1 WA R
g, Fagx W ghead b fay 1 oy
aficard ) 599 A1 O FET O T
1Y |7 WIE) § + WOH T AAH g R -
RNArEFE WIARAF ! T T FAg
wg &, wen @ A% g, fr gfma mda
snit #7 S S H A Ew §
fafmr da & qfas Sv% 39 78 faar
AT | AT 58 FNS §, q SAF) T
i for s § 9 ) 9w R @,
it & firs = qtm a1 o 9o fe
LA

wra R F T 7F § fo neade
& ¢ TR K owiAT F Al wraAr war o
1 weATE &, A vy &, A
R ARG RN i g
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g ar-l § ) A ag A 9T AT IE
faares &7 & F & | N 99w v,
fo ¥ Sm win A 7@ TR 49, dfwT
719 gaAr o &) 4 € fr ag mivy &
H WA #1 TN § 99 9 NA; W
A wad §

W Tr faerme o (FER) -
AN gheaw weaw wF= FTar iRy
e § wast feue fwmr adwm o
WY GgF ATET FEIE0 FT R 39 &
for quy wreowr & e o sifed
agt gas fede et qrgar ?

&Y o« fay : maaw =, fSa®
TarE 3 Afgy v, Sy fedw
T, A AL

& W fome omam "N
W HIF §, WG Y §, afew s
AT WK FTet 4T [He A7) Fdr
2 IAT WA A FETE | W WO o%
FIETATU WY FLQATE 1 AT AT
mE@w WEga §, wfeT 999 Tl idew
TE EYT & 1 R WG AT ?

staw fog oy & orams 9
dgeath & fr s @ A T sg,
afes ra . FHEIL sgera € f da
EF9 Fgl FOAT ATAT § |

Bt TV AR QAT A FTHAL

=

SHAI SATYASADHAN CHAKRA-
BORTY: I have with me your direc-
tives which you issueg in March and
September. They exactly contain what
I said. But your Chie! Minister is
flouting them. Your administration is
flouting them. 7You are saying that
you heve dons so much for Harijans.
But they ore on paper only. Actually
80 per cent of them are below the
poverty line? Can you tell me why?

il %H fag : wa Tt aEg W@
W orawa w AEA qEEY §, O
a zgT a8 & 5 wows swsid adt
QT | FrereETE § A At & e
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g T TQAMEH FTN g, T wON T,
AR 7N &, g gw AAX & ) A0 5w
qTR W ATAER FUST A ISET, a3
&3 g afad

NE fafvee 1 N FuT 3 737
fat, ...

Yy AR waem s fafrees
TTYHT FTAIT AGT HTAAT |

ot ww fag w4t A8t e,
fasget arad € | wrwa @ a3
wnfas @1 o grdv & faskerd
RIAdz A T 1 ez A%
fafate ) FAqX FwT, TOES TR
o F FEAT HNE FAL F) ATq AL F
it Hiw fafaeez, Fafer @oqlo
qT5o H @odoTHo, FATQ TTT Fl
A § 7 enATEng g9 ¥AH fawEr
Fat FL, T GO P WY gAN wErd
FTEHAT AT &

(Interruptions) **

MR. DEPUTY-SPEAKER: Except
the reply of the Minister, nothing will
go on record. There is a time-limit,
We should follow some rule. The
Minister also will reply only to the
original points raised by Shri Chakra-
borty, not the new points.

{Interruptions)**

MR. DEPUTY-SPEAKER: We are
discussing a very serious subjeet, But
I do not find any seriousness in the
House.

W oo faw : fog) FHFw agm,
W F e ma w aIR ¥ aga
TR ¥, 9% 3@ A, T¥ AEOR @
gt g 1 o TRl e § o
NGTT qTgT @ 7 a® W /G war
ur fr 7g qm @ 787 fr = s &
WWIEL @ Y 7 ag A Fv gy, Al
1 FATl ? F AvgAr Y E

aT 0% Fg qEa F oA
_ TR W i g rQal
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& o Fww A F—R wT R IR
wE 1 ug fas fgrgeam & a Al €,
ARG FH AR AT BA A1 A T
® &1 ge e #, gT ofEr #§ A
) zar st § 1 afea gw FEi &
MY gE & | 2T FHER N wEg A
I N ) GA FLIT

13.15 hrs.

MR. DEPUTY-SPEAKER: The
House stands adjourned till 14.15 hrs.
for lunch.

The Lok Sabhe adjourned for Lunch
till fifteen minuteg past Fourteen of
the Clock.

The Lok Sabhg re-assembled after
Lanch at twenty minutes pash
Fourteenth of the Clock.

{Mg. DeruTy-SPEARER in the Chair]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—Contd.

RpPORTED MASSACHE oF Hanrrans my
DevoLr Viirage v Mamepurr DisTRICT,
UP. oN 18178 NoOvEMBER, 198]1—Contd.

B} THTERTT weat @ JTeae W,
g W) T gfua & A} & ufz
AnF 7T )l @Y F 18 fAdwT w%
TR Agi 9 AT 37 frmiun @
we

MR DEPUTY-SPEAKER: It Is not
allowed in Calling Attention. Mr.
Jharkhande Rai may speak.

(Interruptions)**

MR. DEPUTY-SPEAKER: This will

not go on record.
(Interruptions)**

MR. DEPUTY-SPEAKER: You raise
it in a proper manner. That i3 a seri-
ous problem. You raise it in a proper
manuer,

(Interruptiong)**

MR DEPUTY-SPEAKER: Except Mr,
Jharkhanda Rais, nothing wil] go on
record.

(Interruptions) **

**Not recorded.

**Not recorded,
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%} arem Y T (F6l) @ RTET,
ae@ g § fr zar w o # wf
FHT L AT 1 ATAT TE F WA X
A & vz F 32 9 Fealr gy w70
a0 g A, 507 w7 2 wa
D Fatragio MEusa
ag |

sfiadt ghau wtai ¥ g g9
¥ ger € & Q) xmd fvo ng 4-
F gEm§ w @AY W A1 gAY
nifF-sITed Fi HF TW W) ag
41 8 Fige =wd afyz go o€

azAmi F o afer ags T g
2| F0Z At IT AWM § Ux &L
8 ¥ a7 T8 ¥gr ;v g1 fusy
35 3V F I wET FIAX T
AT F ALY OT AT E g
46 M WT FT T g} ¥IW
¥ wHAig H AR qiF {300 W
gheaal & aarfzg 70 F——mmd &
wiaq we #1970 ¥ omsd R
& wamat ¥, Sife 307 3 aiwig o
2 gaAl 3 3097 qf WA, ;ar
far o &l fog fay ag ¥,
Fa9 @ gery ¥ E 13t v v
s 0 & IIEC AZT AR Q) wav
ATCAAGE F) Al G900 ATAY §--98f
qrEydirgan Wl wT ¥ gy gk
o wf 4l Ragu # @l 11 gfee
An WiEAAT B TH qiT F A0 geAr
R nf g9 faa% @ w3 ag ady
FUT § |

g4 quA TRE LI T A
Freor #7 EYTWIE FAA Agt
qv fear @t gwr &) v d¥w #
gz w S R oA 3w @ own
g W d3 a¥ gt M-
g wredi A wy &1 A3y WY
At amm 2 w7 WA
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gura # adde gk firg WM A
7 sraEqr Wik Arfaermemr A
HH A wot § &) o) TEAd
AN WDE A
qgX ¢dl gEAd Agt gl df, ad
A am § 1 o7gh |{fF® 9 M fad
eI &t ArAr a1 gafxo fw ag
g7 UF % 9uA Fr earwfas P
A weg fagr arar ar ) FwT 73
gfead @1 #agy ddr dzamt &0
fady ok 9fade 3% £ i<
79§ Aed agfel a3 I
e § | gafag THr gEamy @
gafay zagad Tur 9 &7 wgr &
dits I A sy din §
amAT gIASt A Bt A H
35 wT4 I nrardy ® a A1 aar
WA, 3R aarca A A e
8 7FA F I4HT ARgA P wTat
g TR feTEe W R HA €.
atzw & 1 afe araedr magdr
EXACTS L L & B SIS
aft fany a1 @Y Td4T qzag gdr
WA AYC AT U MY WY eyyEAr
3 7YH mrzeAT A @ wAAr ¥
g wiwra fgeg 7o enwear ¥
u% & At gras € i wpa &
FiATA ¥ qTra Wra7 g Ary gheaa
v srfemdr ) owrard % 35
TR F TR AT Th @@L FT A
TN #r Fasderdr 1947 a.m1d
1981 A% ¥ gyaoat £y @ facdfy
1947 A AT 1981 aF wrir aFAr
AT T 1A gy gedr Feem &Y
wdta 9y gaarmr surev grfag
ELIZ I o g7 agd oA
gheadt 3§ awe aff a% | Fr@
gy 7 § AR wm F
frmay ¥ wet ar woE ® SF
faar qur ) _gard gae oxw'd
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T1H W W FAFT 9FT ¥ g
aw ¥ Age 1 M vE-RaTiE,
ar-yeafaal, a8 (e, 3
wigaiedt st 72 <adfifws Fammi—
qrat FE B AT F oqrg §F ow
g1

MR, DEPUTY-SPEAKER: You have
given sufficient background, Please
come to the guestion proper. You call

the attention” of the Government cer-
tain issues. It is not a general speech.

Shri Satyasadhan Chakraborty has
taken most of the time.

Y BTCR UW . WAL 4g &
sy a@iz A 7 A,  gftam-
qrigqrel & HIE-TEH FTOWrT qar
FAT EIT, TATFAELT T2 AT AT, T
dar gar @lar @ 3 g swarard
FI faQy F3 g3 ¥ | FhE e
# gsHaq 731 A AFT AT 3F ghean
| FgE T, AT AAfraqg wF S
@ Aw wr wAg 0T aAdr qrEt
TFR F owog f W@ E Afwq
gfeaw} # g fegl «1  Fgad &
fag g M7 & w1 F@rg 7t fvar
Tar) # Agf armr f®oage &
% g@e § g7 T & ¥ @
d amfigr w3 fRE & =fa-
A qft gax 3 fawm f 4w
owa F or3 wgr  f2av g g g
a1 =t feafa &1 @y 6ok gor
wA AT Fx @y & A aw w7 fear
a7 g 1 gfeadt | uig egdwar
9T R YA-EGIH ¥ AAT @D 4T,
¥ guar wigar g_ 7 398 fog 1w
farrgre 3 7 sedesT @iEE, 39T
U I gk F 9T 0, S
d wrag q@ avedi 39, wf wr &
EA ooy Sigw ¥ AR
0 fegr ap ST g@@ A FA-
B|IW § g g ¥ arg ghema #2-
B2 T @ ¥ Wl g F A g
TER g WET W TAT 97 | HEREHY

Viillage (CA)

St ¥ waafag A AEA @@ T,
fag =T ox g v 4, # 47,
q gATTFE 7 ¥ FEA 9T W,
qA A F) OAIH T JW, IR
Ig gT H oagr ¥ wITAr, A
gfean @ HT S famr & wwan,
o7 1 UHAMGT TH, ITAAR, i A
oI SREFAF  garErr aaei 3,
qt f& amra gared &, @A ad
¥ g Uy TN cuFeqr % farArs
fagrg =1 wra dar & frary F
IAFT 5T AT T - EIFW, IR
Q1 FY W@ T F QAT AET 7,
@ar wigy ¥ | gafwq gfeaqdt § &t
fadig #1 wa -dar a1 wfygn
a1, qg AL gA——T FHIR - wAFEAT F
fmerres, & =07 agaeay & fagarms, 7
af  syaeqr ¥ fgans | gRadi
% fafra sz qfghidi dar gm ook
Tay W F1E wE af ¥ ogrard) &
ar i A sart fofwa #we gfg-
s d3r gwa o oAvg § 4
gHar, T8 A F AwA &, 74 93-
fed s wrexr # dar gg, fasdia
qIX gHW A guT FIEw g
garm @ SIET Ama vEd AT |
ag 4@ afm  F  wafw g
gheas 359 =7 Amma F dar gf,
of fra #tT G2 gu, & wrrar aw
x arfd #r Fan, gwar "Rz
IFIT, IAF A= INTAT F| ATAAT
da7 § ®IF 99 afa & =nf ¥
gra, IST FA4 F I F g7 gy
AWM A0 AT BIE-ME Fefrat w
g BA WT AT HIT G4 T T
=wifa as\g fasra &1 wear g faar |

e137aaT A3 § ag A7 gheaa
A9IA 499 B 97 Gz AT foet
HY {AaTdY AT w7 g w4 aq
mar 1 AT g R/ Aafoar wiw
w AHC S FATERIE AT AT FY
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[ # 7 &¢ w7 ]

aw@red . fear wmr gy, FfEA
o LgLil TEr TISET
qZ4T & I® FTIACTIE FT AEN
F1 F<@re agr oy s qaAr g—
g UF WEA § WADE | AF AT D
TBIT FIEATE | A1 4T gF IJqHA
aff o el &, 9w wygd moAY
Edfn FA1aR qew § 1 @
amfeg i ifva soraar A dwa-
T #T g Ag 3 asd g,
Fam) gvq ¥ Afaw afosr @ aws
T TR AT NG qAgA™ w7 7 A
FrET S #g R weer ¢ fa WA
QT BT TTEE TLA7 3 71,98 &7
A T A R

ge AAT A AT I, I 4
amr & faar | Hag 1ear wgat §
i #ar swm w2, o iR
agl 9¢ AdY Ar aEdr 9 P F9ehr @t
Al T aT q9T g, 9EF 9T A FAF
g1t 9T SgF AT g, /A g
Hiddram adf €11 BT A WIS
WIER FITsH

MR. DEPUTY-SPEAKER: Had the
Prime Minister gone there, you would
bave said why should the Home Minis-
ter not go there?

w WmTaw T uala w57 )
In 3 3A%) aF &%, ffasw agra
faSm, Tn ¥ wFEC WA ATACEAYT I

ng P A9 I35 TP --@AR
ahyﬁ awgT §, ™1 A% A B
‘qErEatdnE, Af anar aded 7
7 ara T 37 AEAG @l =g
it st St farerad 3 dee g &
93 /Y 31 N LATE-TH-HEA A
gaar wrfgg ?  Far 3eg oA wodAl
var & X mredwenr a@ wmr
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Fifgd 5 ¢& F 7 [TH iy AR
w¥ ! @ ae q gfaw, T AR
fadt a1 & wArtesw v fasr
W@ ? #r AT gEq A A omr
2 ' e eraitfa 3 off sdwimT
# gfean ur uxy gde @ F W
g oo argEY @ fammrara & 7
o ma F agAar =gar R’——m s
T AT FTAFER Y a7 /AR
e afasr sl e margr o
areT W s 3 LT FIAC
UZINg~— T R B F 1T T 3T
oI qnr 1 33 wm Fy e F feg W
g ur M@ & gn agf q@ 94 adw
T 7 gardy ardf agi awr A ardd,
Ffvn ot ov ofvada 3 } oF aar
qradgr

JATURT B q&@F A ST Favaarg
Salg fog & &7 %3 am H #ar @
A g e za % fag F fasme
g, 7 23 Fx fas M ¥ar g
7 niFet § A wwqm 5 f¥ad
gfams oy g &, #0ife o & =5
wEET AR 2t RFTT & awra F
mriva a@  fawdr & afss afon.
afiada @ wfa fAaadt @1 ¥ amm
39 F gam @y wfafaf @, 7@ dgv<
gar a¥ar g, g% v & afes
TG AT /R FAT =fEd |
gheasdt w1 2 da a5 faar aaa
wdf w1 @irm A gu gfure fkd
A Jfgd | HTFATE D g i
nre g FEdr § ghean Arasrey
I giaure fzg arg arfs & g A=
T FE A9t @ AT AF, | nuw
qfearz, ga =i o Y e

aF |

R A M N Eafe urar § 5
A% A § 1 AT A0 qr—ggR
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NG FaM § TA 4T T GE ST
3 grgwd o fear §, 99 % @y fear
2 &3 § g oarg gy, o g9 9T,
%g 9T NLET 91 F TIEE T A
a0 GIX &, ¥0 a7E J [T HAAT Fewe
FAar g, v Fieam ¥ wiea AAaT 3
TEAT I TET § ¥ Wi q W gi
ST g | ag @gr afaw Ag’ §, ag
qifaars F1 fFew o ad, st 9w
T IVTd FF9 I @@ AT a%FT 20
g fag, 5w, off <M 9@ 99
go1g ¥—zfvadi %) gfawre fear s,
I T GTEA-TARHF AT ATar
MY FAGR I A2G @THIL HY
fefera #var, 98 1 =gf9v a9 @
Tr £ Afas afoww +f | mr -
A oY HAY A WYAT GTE G735 T )
Sgl a% AT AT WEr Fr ¥W G-
34 vz 3gM oo gy fmr &1 =g
Tt 77 4, € WY 3gf nar 47 7w R
qd-7%3T 7 AY §H Qg § FIH
airs ¥ o7 & afes zqema feafa oy
Aarag g, foad wnardfe sgiw
AT gragi g

ot @ fag: feuft =fwT args,
ATTETS A AT F 9o =il 8 awe
TV U Agn grear & ghraat 3 gmrm
Fl AT ERrg ) wgi aw gl
T AATE $1 8arq &, 39 X §E A9
awrE T £ 1 34 w1 Az w9
F IO Ww § 57T A T--ag
faac &1 gwe v wr s
TgA AqE a1 £ faq w7 aga 1% e
AdR A T o g fam Hag 3w
#EATE v JuTwRw § geid fEdm
T AT mewre A ¥ F ag o
e frars | L.

) MR, DEPUTY-SPEAKER: Mr. Zail
Singh, by saylng that the Clovernment
should be dismissed, you should know
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that he has accepted that there Is 3

Government. )
WY d& fag :  weE oY, WIS A7

Fga ¥e7 afsns & e one 95 gm

TRy ®, afwm ag @ war g oAar

amar feads garag §. ..

ut TRTEA W
& " o & & |

7 7

WY W« fex : #g A g fe=mar
e gfaer ot Yagrar f5 2w <N
wifm srEedt 1 A7 T MiF 98
aga fae @ &) 1 At ¥ ey
TR Az fad 7 A F T qrgw 7
g Fgw f& are ) wfm s
F Ay § qiFE A Ay wvigd gwrd)
FTHT & W A TTAT §F1C F A
T g2 Al & o gL wea & Fr agr-
FAT HIFS & | W ATFST ¥ QT AT,
@ wrem i foag wewar agd &=
a% gas g oty gEwd At @ ] .
(zxawm) . . AT §3-23 el i
FTERE ) ag @7 & a1 !

ot TRTEA W SETH T 8
g TEE &

s} s feg & g amgw I g
FHRTCFATE | §UF THATH STAFT §
R fazar 8, fema |, foord & 3 st
F) ORI 979 2 § 91T 59 % A9am
N TA FW O H a7 Fg =g §
fo o7 ®1 oY g &= & e ghaam
¥ re-Te w1 Wre dar agi gt
2 7@ &7 =@l & 1 3w ¥ wrewmoTe
w1 wrs dar g &1 gfst § @
AT # Wrs TaT ) AE g § afer vy
qTA T TEATT T F 3 A9 A, WA
AT A AT FTT ) 331 5T § |
77 37 ¥ T fard & v A R A
T A FR 9T N g0 &, N w7NA
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[ = ferfag ]

arf sz 7w 7 g9 faaw & fraear
af gd 137 Fiagh ag A Wy
FI AT gV AT TAYW, £17 OF
BEAL 7117 § Fear fr vL gOrd
aUaed  F3m, v e gfee
fafatex gzt mw@m 7 91 #
9 g A<B AF ATAT 97 M gAfAg
A greadl ®) TEaT AT, AiTar 97 /I
31 ®r Ag-Ffeq) #1 gead Fr 9
aYe Fr o owAT 23 g A T o,
IA T AR A ATA TT FA7 74T A7
FmA ATA gfeda aEr ¥ I AT A
AAT 2 1 WA FAA AARAL T
2 ol wafgg 93 # argr & Ay
arl a2 2 1 9z i atenr w famAr g
AR g4 adsr d DEragd A q
FET I A F1 ag wn & fF A3
W AR 97 gar Gd §, @ I8 N
qETEw # FrEr 91T a1 wgHE 93 ¥
ag gfradi & arcw-urara w1 awg 2
7R nra ag fgewa A 3o FIm A
Zgar & fn 3% & faarg a9 QO
Tl & ghaarr & s 3sd &1 wafag
Faganang rmanFfagav s
Fr% faear agdf weAT Tifgg ) OF fzq
FY X713 B, ZEAAY 77 Ared &y ary e
AMA | AT QAT AT A O AR
T AT AT R xSy 9—g
I MG FTATT WA A7 - SFY #Y
gheasi & #rer & 9 wmd 1ad ;e
AdY & §fea am fgerad gn fag 3 2y
wTIT )

& JIS W (wE@0) AT g
fafeze i ez ag ate sg & fo
gheadt ¥ 330 #Y AT & 4 wig U=
TAD WA TER Y BT ¥ £
1 ¥ gheadt 9 ok qearr g )
B NF I6 WG B OATH I814W Ag
'qT B FUT E 1

wtsm fag . Fans, wd Fat
#41 W §

oY gTa WA At ga fadezy
DFCTFH A33 TINA T B )

staw fag : men-3rana dar adk
% g az w7 aarar 2

Bt gIR IR F@AT A9 F I}
F1 #rw falaere A@ gar <ar §
fgarsa w3x # & 70 9o ¥ &, 77
N H g, AU H g1 wnrana § o
greaq Siw falsre ar, 33 7 A g2r
fear + 7. .. (emaa=). ...
You are giving a wrong impression to

. the country.

a5 fag oo oA wEv g
fa fadt 2 @z-3dr 77 Sgoadt v
F fag sz $1€ = ag FH
Arfa T, a1 Farga F1 oA FrAr
arfgg 1 v 38 Fi omre fzar, @
F T 1 fFar

st TR WgT (AgnRage):
fasdf wrar, T gfean g &, ag
AT & "R Far wifgo

Dnehtee) Spmes sasy 2]

[« daly Uyl e 8 o &

A S fag - ghraw ad @iq)
o1 qF a3mr A, I AX wgr &
afea o ag ar Awar g Froarg
fergears & Q@ ofwara §, szt o<
gieadt 1 wg¥ea 9 3, 7 o
FA4 Yo FT LS § AT I7 & @A
fax gam @ @7 @ m
g W gh fgsan & 4 qemd
AT -uw 31 ¥y fasE)
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o1 wT Af & Wiv ag arard w5
ECIE
(samEra )+

MR. DEPUTY-SPEAKER: Don’t re-
cord.

SHRI SATYASADHAN CHAKRA-
BORTY: If thal is so, why are they
suffering?

w4 fag . st a o qy
TIHaE & |

SHRI SATYASADHAN CHAKERA-

BORTY: That is why I want a logleal

answer. if they are so strong and ail
that, why are they suffering?

wt sw Tag - gnd @) sidac
F garfeaw ady gar § & gaar &
AAFT FlA0 T I5 a7 F e &R
B A A Ia H qFME =@ gl
E LGV A TR = S T S
AN g7 43 4 =ta 99 £, 791 am
g7

MR, DEPUTY-SPEAKER: You have
already taken more time,

Wy A f@g - ma anw ¥ @
aa g, q AT A RAIE AR
F fag =& =§, a6 2@ R
e wT & fAg wE f 4
adar 2T dargd 27 ag fra 3=
aw i g ar Ik Aff g ag @4 §
A€t afmar wfwa St A Rear g
w1 wraar § ¥ oag ww W dar
gar g g 3 3 P wend
T %% 2@ ¥ 5§ wUN
qrgat F A W BSG avg R AR
A vk 2 oad we gar ARRT @Y
|1 & o fe ondm owx § qerogmr
¥y o= $ fr 3r @10 Az -
fAag a2 s go guo aa AT
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Az FuFr foar T & ads e 97,
T8 fugt & AT q@r o g FoF
TFAT A HIET 43 ¥ LAWIC ¥ FI
4 urfe To Tao WH4T ¥ Buq fuar
1 a4y diedl Wre arfeat A fEiedwa
agt wmerar fw oag Ay fuash )
gdl wwar aFer gleadr W gr qur
agf ¥ & ag fE gy gam H
gaqt & ag 4y gurfage i &
At e afgal wr e F1ousdy
fyar & Ak © aa0y 3 Y dary @

g

% Hogw @ Fr ¥ ¢ FAE
g8 qur R § AMa F, g qar
¥ g ata %1 | faak um amm
g &1 IAF A g § oar Graw
w4 g3 g7 d1 FAT! IFRd S
¥ | g9 uda F1 afeardat & gafd
q4r 77, faara F1 @A adf @,
g 3R Ten AG aNEd | AmEd
¥ ax ag AMAT dar oaF g
A4 am gATAT ¥ 8, F9F wAl & 3%
AEAT g€ Agf §rfT 1 |r= wrHT &
gud g5 493 A g1 9wt g, IR
gfugt @4 ag atar srar ;1 ag am
A ghaat ¥ & afr &, 3g 9w
aft ¥ i am A F wgwa f

ag *gr sar f& gardzm #
s fag & gardy g A
ST Fam W FAg A A1 Hrd s
1, 9% A/ F& A AW WY oF
am @t A 2w Y ahwlesm w1
arAy § 1 g 9 aw¥ frady gt
df ax A2 FW gg ¥, FH
dr firgaz ot o 7 @ gdm
grnfag & qra oY, @ =W §3
g3 o 21 2 A m oarowx
T agi

**Not recorded
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sy Twle AgE : (eTEdT)

MR. DEPUTY-SPEAKER.: I have not
permitteq you. Because the Minister is
replying for everything, they are tak-
ing advantage. It would be better If
the Minister is not so liberal.

st 4« fag : 3% wgar un f
¥G ededz § Fo AFr-wT rgaw
darsr war ¥ 1 A% g3 WY 94 T4
F wrarar f5 dadar ¥ FaTE
T A 13 1 Awa G 3afEg ag
a3t f5 T4 #4% ¥ 8 @Ar I91@
“FI-A F1 A a1 F410 Fer o e
¥ 37 giead # fgavaa ad a0
¥fpq 74 apd F1 A mrATET @ 3R
wer arfa F A 38 £ g AA
A 10297 FAN A 30 WY
sea ¥ § 25 Wt BIR T
FIFW, TEF, YA, HEr, THAAA
Jay, At awr or-faer aay £ we
gy 714 ® ag a13 @re a7 9 39fAg
adi dzr g8 5 aragfeaa ot gfeam
£ 1A 97 | FY amE ®F f aamr
a1 5 Er aF spd F faars
wZRa & °1 #IT Ia NG FT A=A
¥y  fag & ofF arfafag} £ ared
AT 4 1 AfFr g4 43 F IAH
grr AZ Ak | F qrom F, aAraT 4 |
fadTs mredt art a¥ 1 na ga fadle
grafagt F 3W & . axfEsa
fazTdd | O FAFI T Ar@ #r A
srdr 2 fy argm=r ¥ fag ga o
Tl FTLAATE & XA Y AT BTAHT
A& Wiz I GFY B fag ga aqA
3 § 1 5% fqy 9zt aty ot
q§ B feata ¥ faa% oz #3rq AR
¥ qry amgAw § 3 & gieadt
3 ara |t A1FEL A AT, ArfE
T AUFT FT SAN4q any 9 AF |
A% fam Aam  widf & geg fay

wrr gfAea Ifwda 1 gfaa frar
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Ar <gr 2 agior A avg 31 fary
dar frqr arg ®Y ®I1q 8 A4q F4aQ
givaq @ a7 afes ga¥ A 9 saalv
af 2, IAE) e ST 8, wEIHEnR,
Fr ver Fear 2, Af1A mad adram
4z 2 f& gfoardt @ & ard @@ ady
gniT WA 9% FRTA FTAMEANSF AG
AT AT |

ag st azar 92 &, gn av 3§
segz fea gram W RO BIg agg
affv agf wg aFar Taar e fHar
ngry FA0 EFUUA TIAATZA T AAl
2 & wiwam SrFL g, 1498
dT HR 8 #d KT oH IAT ATA A
@€ A @7 Y F [t agl ArET A
gz :1 M7 for 7€ F1 A 33 IR
At Arr e arfa gadr Aiar a%
ZeaTA 9ga Aar g | agiagw qarg ?
o fag zary amrfss,  afmes
g difafesm Jarmd gt faadt
famr Tora F Fr S asd g,
#r A =rfge 1 ArRaT o gud
gara ¥ WAL F( T4 avg F ag

~arar #fsa a8 TFarR T@Rr T oagt

21 39% fAc aFdr &34 E Adf
Ffer  wATH 931ET fasiere 2 1 oA
a% awTs § g4 AW F7 ATATA. @eR
AY fAar arar &R A% T A gWr
B3 oHr gAl f&r #¥ fr faa @
wen fag £, Ta%r oary & arfes
wiv fear Amg 1 w14 &1 AW 2Ar
& % Em fggeus & gemEr
aft & orr adErt ¥ fagara Adf
#7d, BA ¥aw  Fedr o sy Hax
agf aamw, A TAF g @TAr
qg A a g g s m
TFR # FART A9 argwre fear
AT WY W T4 ATE Fr s A
1 gar gar s fgr Ay w A3
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TIAE M 3 FW FAFY 1 AE-
FA @ B1E vamar AR K ANOF 9

agf 2| )

g ag fe: FEAT &r 1 A0
e g 0 wa arga Y aret A awrg
gr s gty

R U S L o< 0
M |

8 I W : gurege

L 4 I
(zoaater) |
MR. DEPUTY-SPEAKXER: I sm not

permitting anybody else. This is noi a
geveral disussion. Mr. Uttam Rathod.

(Interruptions)

.

MR. DEPUTY-SPEAKER: No clarifi-
cation. I am not permitting. Please
refresh your minds with the rules.
Because the inter-session period was
two months, you have foregotten the
rules. Please go through them. Now,
Mr. Uttam Rathod.

s Y= fog : A a@an,
4 gara AG @1 By Feae
q g ar f5 § 93 @t mar a7 ) T80
v g% fazd @ 1 ag faega
®5r 413 21 mAmwm 3z @Al
#ifge % Fa<r § zaar agr Trwar
gar, agta g fafamr rg 3 s
fafrezr 7q, #te ot 2§ arwy @9
WA LAY oY aF T ag fagr
Araa 3T Aatfur fasg@R =gt av
ar e famatrard 1., (s97arq ). ..

5 gww el (fgAeh ) -
TS Aglen, W HAY AgRT F7
AT FT 5301 A AT | FTR DET
T IR A &, ddr gv an
TIEX §1 ‘43 TO Az EEWE
ArT &t a1 Py ?

Village (CA)
FATSIE MR, 33T og @V F
3% i gfAA WeEwrq AMI A g
gfAn &ara, 7@ 347 w7 agt9ag 97
Nigzqa & af AT @ wra woe
&t Aglza T AR A1AT A 9%AT

& fag &1-Fra AAF & W FAT
agiza FT 503 FHIFAT FEAT § )
#a1 3z #g ¥ fx ©93 ¥ ¥ afdy
F arg gard avFr ¥ 4t F 416
fafrees # ag famr fa  =gi w3t
greadi wTe T fgegsi ¥ wT §,
ot §dfea ofware § =2zt agh gham
AT afa w7y § A IA% AT fa
AT ? WA WAT 97 FIT WAT AT
F AWt ¥ ared w4t g @) frw 9%
ared #47 Ag fag g ?

F37 ga AW A KEFA4 Y "0
FofY 7wy F oAy g7 F4 7 IIHY
\EAra #af Aft ¥ wf P W €A
grE4 AfEL7 97 33 3 A P FY €T
&t adf ansr FfEa o gUraEEd
WrE Jr 3 fzay, 3 amr T G
ar 7

gFRd A wwid fear ar fa s
ardig &1 Daq 3 fag gleadt, fafc-
adfl, wEanmt IR fGad g
Fefvéld & a7 ad & o ) Ew
gadf) wfag § whEs $30 0 gar
A W amgmaagrar g X
arar wrgar g fv g7 afdl 9 o
aF AT qaa g & ?

I 91 § AL g0 iy fza §i
wq & | 37 g fadi & ag o g
oo RTiar wife A § w1 # A feamaf
#1 freqare frar nar § ot g w1
ygfmargs & aumgfogamry? -
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ugt @ yfaa g faw wrs-fea-
Az 8 | derfeesie §manm
T AN 24 AT RIA AT E 1 TR
B AT T YA gU & | EAF(
wred g g fE W 887 30- 32
waar Mt ) gim faw § A
TG UIEAT 4 A I FIM 1 FHE
waaad uwg oW B Wi = & smE
fagsll &g @gn @ aF g 4M |
Far ag A€l {1 w41 9 fv gfam @
wgi wedl ogwd@t 7 gfer 3 A
T™owT H AT 7

MR. DEPUTY-SPEAKER: The han
Minister may reply, The hon Member
has put specific questions. That isgood.

wt 3o fey : gfer 08 § Ima
wF fFar anon ag @t 69 %8 4
WE ST O Em A L g ) H
TN § WA ¥ %y H1E 7 o vl
dgu % foamd frel 2 f5 s o0
w9 A€l §) TET € 1 ¥F gH AE
? ™ R AHA FIOA

AEY TRy A Tute frut § T
gi=d SiEaqme I4F) #47 aF) &) wf |
REHFT i@ 9z AN @y
T oax g F awag 5@
arag fag g a1 w5 ArgdE off
fau 1 T Wt AraaTA S A ¥ e
AN I AR B AR 9 IgR TEwre
ataell WA & fAr 3w aedw
A s fagrmar g o 39% Ty
" ol wede gy §

% g9 AEAE 98 A og
fem § fa a7 Mol w3 @ 9 @
Akl gfn ®) fwr &t 4 A )
T G2 owar asy § fr asd
A &G AU FC X ATY § A P
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WIHT @ WICH dTRl g7 97 | &)
FAR @ ¥ @l FT (@7 7T w9 |TAH
a1y & fAw & % 91 ¥FY 9 WR
gat A W € 5 3w i fTw
Arg 1 ug N FA AT & AR A
# 2 dl® #% W g 5 U Wk §aw
N weAr am & A7 wa F agAh A
TET TFES FT A fmmr ar 1 TR
LIS LS EME TR G- S L T G
TFEH wE&  SIEHl ¥ agrEar Zar
2 g N Frdad v fgars a7
FFAT & a1 gadt  fimma vy ag
AT 7 ‘

T WL TG ) W WA B
W & & AN WX 99
A F gAY TPE o o osgt W
g0 S% ) @ g o#gi g Wy |
AR amard, o gfem $T @ ]
T oAy # oA g # oW A
warur gl § | ST Al g fm ogw
W oA w FAr FTfagi g ) ew
AT AT ET I WG| ag FEAr
f@ za%, gf ad @ @7 gw N
gt A ® Fw@ F@ N, gEG T o
Hr =W geAr W @ wFT T
g1 EW TR IR KIAT 9gH § )
sed gfag & oTe 88 | T wguar |
I9 T A A aF FE TRAT ) Ad
g AIFARY | W AT A a5
o @ ®m We & a9 17 fiq w5
TIT 79T § Ag & A1 7 wwrar &
gffq F &R Af g 1 37 "aT @
T A7 9 awe 9y TER T

5 TR IR 3 ag ger
ar @ el ArgEw TR wit 9
WO AR T WMT e P e
o aft faE T

SO TER Wem A 6 W o
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wer 8- fax oy, fagf dar R
QAT T A arwTd i S @
2 3w A il & ¥ g v
fzy wd, sive § &) w0 WART AT
g fr a7 gedh @ @ IIFAT ¥
fgen® &) qfag =1 & &1 7% F *L
i WY AT W Fawr wea fao A
wifgr &1 wfew wdl § g9 1 ¥7
grat i Gradl wa® |ar & @@
AT MW F e A | IR A A
Ter & 7 owdfe gaw arfadi F 9
gedz g fiur @ AR g9 gd AFET
FLWEE L FAE N waAT A

(saFema)**

MR. DEPUTY-SPEAKER: No clari-
fication, The Minister will not reply.
Nothing will go on record. All of you
please sit down, I am not permitting
you. This is only a calling attention.
Mr. Rathore did not get up. Nopthing
except what Mr. Sinha says will go on
reeord. He is just now getting up.

w) AW W . F oug qar
o fr gy s foqt & foelr 10 )
frrcaare fur wrar & W Ftx A D
¥AF Ty 2 qu”masng?

Wt ww oy - 5 Aur e
RAIT 17w wg $RT W fHd
T8 F aEm A avw A fay g fe
ot mmed wE ore fon # ot
feai afl vv2 &
ma &

ug UFEL AT

. . -

RAHAYANA 2, 1903 (SAKA)

* that he had no

in Deholi
Village (CA)
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MR. DEPUTY SPEAKER: Shri
Sinha,

SHRI DHARAM BIR SINGH:
(Barh): Mr. Deputy-Speaker, Sir, it

ig pbvious that there has been a fail-~
ure of the Government. Thig is a con-
tinuing failure of the Government be-
cause, as the Home Minister himself
has admitted just now, no arrests
have been muade so far.

SLIRI ZAIL SINGH: I have not

said these Lhings.

#7 agr ¢ fm ogad oA wf
sfamr adl g fr mfae frad o0F
g oW fraw wEt @A T
g
MR. DEPUTY-SPEAKER: He Is re-
plying to his guestion,

SHRI DHARAM BIR SINHA: I
would amend this by saying that there
has been continuing failure of the
Government because the Home Minis-
ter of India has told us at this moment
information whether
anyone had been arrested or not. This
is a failure.

Mr. Deputy-Speaker, in this
Parliament, practically every week, we
have had occasion so discuss the prob-
lem and the situation about the atroci-
ties. We are discusgsing at the momenst
the atrocities committed in the village
of Deholi. We have condemned this
outrageous thing through various
Parliamentary devices like the Calling
Attention, Adjournment Motion and
Resolution.

But, in the last two years, we only
got a repeat performance—every wesk.
1 know the situation and the problem
is difficult. I myself come from one
of the most disturbed and violent
areag of this county,

Why does this happen? Why is il
that this thing should Thappen as Mr.

~ ** Not recorded, -
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AKX Roy just referred ag also my
friend Mr. Chakraboerty.

In our Indian society, we do try to
become more human, but today after
thirty years since we lost our Father
of the Nation—it took at least thousand
years for the spirit of Budha to go
away from this country—we find the
Gandhian spirit to be vanishing. We
are again being made into inhuman
human beipgs. I know Indian society
hag been vioclent but there has been
periods of sublimation through our
pational life and leadership. Unfortu-
nately we do not have subliniated
leadership in the country which can
cut across the mounting tensions in
our society, The society is heing toro
as under.

15 hrs.

Sir, it is not only atrocities on Hari-
tans but we also kxnow what is hap-
pening in Assam, Punjab and all over
the country. These are nog just sym-
bolic of the illg that are affecting the
Indian society. The represent the
wounds which are coming on the
surface. Now, what are we downg?
Are we doing snything? Can this
Parliament provide leadership?. I am
not asking the Government only. I
am asking everyone of us.

Asg I said in the beginning so far as
thig incldent is concerned, there has
been obvious and continuing failure of
thig Government,

Should we confine ourselves to a
debate as and when such an incident
like this takes place? This problem is
not only political but It has also gread
soclia) dimensions=—the intoleranes that
iz growing in our society, the weak-
nesses that are growing in our society,
the violence that is growing in our
society and the hate that is growing
in our society. Afe we doing any-
things? Is the Home Minister wiiling
to take thiy Parliament with him and
lead this Parliament so that we could
perhaps try to change when we have
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stil] time? 1 fear, Mr. Deputy Spea-
ker, that we are going the way in
which the Latin American countries
have gone where viclence rules. Sir,
the cushiong which the parligmentary
democracy provides, it seems, uufor-
tunately, in our country is being erod-
ed. T would only ask whether the Gov-
ernment would like to act politically,
socially and add to its political wili to
try to understand and try to resolve
the tensions that are growing m our
society and try to meet the wviolence
when there is sfill time. Tha# iz all
that I have to ask. ‘

st X Teg : focd) WFT o,
s fag 3 ¢ gew foar @ 5 owax
% adil & arafss @ aadfas
Zfez 8 2a@r @, @ 27 FEEr F;
TRty F3 fFar s gawar 0§
9 9 W9 ¥FAT § | 9FA I
AFY H FHASTAEA & F 1 Eg
ECEEE B G i

TF A & IA @ gar F
7 fafaeet Y w9 a® var fr §
fray mad oFg T E 1 W™ gay
gHH  S¥W HIFT W Fraewe fEmi
91 | I 233 A% qra fEe) B aFE
A A FiE gfaar adt A | gEa
wgr ¥t Sa & oF ar ) ar T
M F) 95, O @@ vaar T
o7 9% 9 =g wfow =0 fesh § o
ML ZIIT ¥ FF) a7 FaA @ Aada
awen FF rgwMAN G aretE |

¥ro HWWUR Eam. (TFE SOV
@) : & A H G F o gk g ?
B T A 9w L Hf9g 1

W sw Tog o o Sfew
wadF A o) ITgew fEar Wy darg
iy zay fegsi § $© S o wpaw
FT R § AT R A TER god
faare g3z fag) waa ot A%
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) Villege (CA) | L
121 @ e e g what aw wi dw fg o owr @ T Y
§ Higg ¥ W wmeaz  FweA F i oamFgr g & Ay
wifmer £ g1 @ 7ga waHE A, gar & B A arg ¥ & 9EIT

#ax =N fag a= orfeat A wE fr agt
i sa-mAd@  G3r @ &, wg UA
g §,  gHe 343 fawrr veafy
8 T IBFT wAd W wifeg |

geme FLAT Fifge ¢+ A frErw o
d F 79 a1, 2 A afgw

g A wzfra sl & 1 faded WY goa wH 59 faww g qa
. ga & @5 §T 7T ¥ feany g'R Q) feggws Fa7 7rfge 1+ T9H g @
AT & WL FYT WET AR Y A&T 2 | ad wgd g §1 *NwT AT A
WA @ 48 TG AR Y, W A% W wgr ur % gq ov feqwmow ghm

3 AT EATR FLAT g9 qfemw §
{ engam) FATTTET gAY A A

.

Ast W@ E W Awa ko By 15.99 hrs.

an' tﬂ ;,‘g]‘ ur ﬁ'ﬁ q’i‘g‘ﬁ Ery FH-E LAl STATEMENT RE; INDIA'S EXTEN-
o N DED ARRANGEMENT WITH THE

wwAT 3F HfAU, 39% Fa0far w1 INTERNATIONAL MONETARY

AT g9 fafms) & gwar ) @ FUND

ifou, Fgr Fgt & a7 7 W Fg MR. DEPUTY-SPEAKER: Now, the

FZ1 AR WX G | (swaemra ) A= hon. Finance Minister to make a

Statement.

S FE gaT ) 94 943 agi
SHRI SATISH AGARWAL (Jaivur):

HIFZA D qew dad) o AT TAF

! _fl:‘ Hefl o | ?ﬁ':ﬂ' G Before the hon.  Finance Minister
wFRAr wwar @ faE 3 s makes a statement on this subject. 1
g7 A q@1, fwa) ¥ 3T at qeT | have to submit that I have nddressed

. . " 3 a letter to hon. Speaker on Saturday
Y T RELE a’g"f fi ‘T{, when there was a meeting of the

arfr A o) e wr fraare Opposition Parties. We were given %o

WU ’T-'ﬁ'q?ﬁ %ﬁ; 379 AZATH understand that the relevant docu-
" ' N ments and coples of agreements etc.

T ATF T d3gud, WM have been placeq in the Library. 1
.-.r@' LU o @ a7 g’ g ;ventdtchathe I{ibrary ttl:ii morning pd
~ N find that only one lettér addressed by
Nafrga o (wwwarm ) the hon. Finance Minister to the
g T a 9@g¥ § g H vE @ managing Directoy of IMF dated 28th
T aPATT w7 g gr aTat % | September haos been placed in the
> b . - Library. Nothing else is available n
g fa® saRl am g, faast & the Library. I would like o know
ot Aft At 1w 3Ee w4 1I;vith regard to lhis what i3 the position
- . addressed a  letter to the Speaker.

e fady W 3w AT A, .. We were told on Saturday by the
(Swmry ) w3 ST Wi wEA Speaeker that 2l the documents have
A HmaE a.a % ¢ WAy g F AT been placed in the Library, Bu{ they

are not avallabie in the Library,

o 2y (v
d ( ) MR. DEPUTY-SPEAKER: They have

been placed in the Library.

w WA R e ¢ ATH ghar
ﬁ'iﬁ . a | §F SHRI SATISH AGARWAL: No. TL is
1) TET not available there. There i5 only
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one letier addressed by the Finane=
Minister on 20th September, to the
Managinpg Director of the International
Monetary Fund, Excepting thia
letter, there is no document or any
copy of the agreement signed.

DR. SUBRAMANIAM SWAMY :
(BEombhay—North East): He wanis te
know the sale deed of the szell cut.

MR. DEPUTY-SPEAKER: The other
one was placej in the Library this
morning. The previous one was plac-
ed on Saturday.

SHRI SATISH AGARWAL: T went
to the Library t{oday morning. But
there wag no other document placed
in the Library.

MR, DEPUTY-SPEAKER:- Please
wait for the Minister’s statement.

SIIRI SATISH AGARWAIL: What
about the aygreement?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): You
don't know the details and therefore
you are making all sorts of wild staie-
ments.

On August 17, 1981, I had inform-
ed the House that the Government
was negoliating with "the Interna-
tional Monetary Fund for drawing
an amount of SDR 5 billion under
the Elktended Fund Facility. I am
glad to be able to tell the House
that our negotigtions have been
successfully coneluded and the Fund
has approved on extendeq arrange-
ment for the full amount requested.
It iz heartening that our proposal
received wide support Irom both
developing and developed countries.

2. For a period of 3 years, begin-
ning November, 9, 1881 India will have
thy righi to draw an amount equi-
valent ta SDR 5 billion in instal-
ments. Untii June 30, 1982 drawals
upto SDR 80¢ million may be maae.
From July 1, 1882 to June 30, 15983,
another SDR 1B00 million wili be
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available. The remazinder can be
drawn in the peried from July 1, .
1983 tg the end of the extended

arrangement,

3, These amounts are being made

available, in accordance with the
established  polices of the Fund,
by way of a mix of the Fund’s
ordinary and borrowed  resources.
Of the lotal amount, SDR 2,4014:5
million will bhe financed {rom the
Fund’s ordinary resources, and ihe
remaining amount from borrowed
resources. The drawings from ordi-

nary resource; will be available at
an average rate ol interest of 6%
per cent. Repayments of each draw-
ing will begin in the fourth year
and will be completed in 10 vears
after the dote of each drawing.
The drawing from borrowed resour-
ces will carry a market related
rate of interest and repyament
of each drawing will being three
and 3 half years after the date of
each drawing and will be completi-
ed in 7 years from the date of each
‘Grawing. The average interest rate
on resources provided under this
arrangement will be  substantially
less than that in the Euro-dollar
market.

4, The needq for this loan arises
from the balance of payments
situation facing the country. In my
statement of August 17, 1981 I hac
drawn atlention to the massive de-
terioration in our terms of trade
arising in particular from the doub-
ling of oil prices in the last two
years. The oil import bill ineregsed
from Rs. 1700 crores in 1978-79 to
over Rs. 5000 crores in 1980-81.
This has contributed substantialy to
defleit in our trade account which
rose to about Rs. 5,500 crores in 1980-
81. The situation remains =erious as 9
evident from the fact that ony reserv-
es have continueg {o decline, Qur
foreign currency reserve; have dec-
lined almost—Rs. 1400 crores in the
first seven and a half months of the
current year.
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SHR! SUBRAMANIAM SWAMY:
Shame, shame. He has bankrupted
us.

SHRI R. VENKATARAMAN: Tkis is
an erosion of aver one fourlh in our
foreign currency  reserves within a
short time.

5. This difficult situation cannoi be
dismissed as a short-term imbalance.
Essential import requirements of the
economy will continue to be substan-~
iial, even though major import sub-
stitution programmes are being vigo-
rously implemented. Export demand
for our goods has weakened :.due to
recessionary conditions ahroad, The
situation has been made worse by
rising protectionism in the industrial
countries. Unlss, therefore, there in
a radical change in the external envir-
onment, of which unfortunately there
are few sipms, our Dbalance of pay-
ments will contihue to be under severe
sirain for some years, This was recog-
nised in the gixth Plan which cnvisages
recourse o external financing over and
above the aniicipated flow of nel ox-
ternai assistance...

6. It is precisely to meet balance of
payments situation of this type tlat
the extended Fund Facility was creat-
ed in the international Monetary Fund
(IMF) wiih strong support of develop-
ing countries, including India. This
facility differs from the usual standby
facilities of the Fund, which ore in-
tended to meet{ short-term halance of
payments needs. The extended f{acili=
ty is designed specifically to provide
for medium term finance to enable de-
veoping countiries to manage balance
of paymentis problems wthout falter-
ing in their development effort. OQur
case for borrowing from the facil.ty
falls squarely within this framework.
As a member of the IMF, it was our
right to use this facility provided re-
sourees were made available on appro-
Ppriate terms, consistent with our
national objectives.

7. In order to ensble an informed
stussion ol the issues invoived in
this arrangement, copies of my letter

.
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dated September 28, 1981 {5 the
Managing  Director of thé Inter-
mationa] Monelary Fund along with
coples of the attached memorandum
containing a statement of our econo-
mie policies have been placed in the
Parliament library., Members are
under misapprehension that there ig
an agreement. There jg ng agree-
ment, but only a standard letter
which is attached to the Fund docu-
ment. We have received only p draft
of it. * Fina] letter has pot yet been
received. Even the graft, I have
asked the department Lo place in the
Library.

8. A perusal of these documenis
wil] show that the adjustment pro-
gramme outlined therein is an
integra; part of the Sixth Plan and
reflects faithfully the strategies, pro-
grammeg ang the investment priori-
ties of the Plan, There is no depar-
ture from our commitment {o self-
relianca. We have firmlyv stated our
commitment to  development pro-
grammes aimed at the uplift of the
weaker gectiong of sociely, especially
in rural areas. It is onjy by imple-
menting the Sixith Flan efficiently
that the economy will gather the
strength it needs to move inlg u viable
balance of payments pesition, There
is no giher way.

8. The policies outlined in support
of our medium-term programme are .
also derived fromm the Sixth Plan, As
far as balance of payments is con-
cerned, high priority is actcorded in
the nationa} plan to import substitu-
tion jn important areas such as oil,
steel, cement and fertilisers. We have
emphasiseq this aspect in the state-
ment of policies. At the same time,
the import requirements and techno-
logical needs of a growing economy
ang a heavy jnvestment programme
must be adequately and expeditious-
1y met, Qur import policy is design-

. ed to achieve this obective. The plan

also callg for a strong export effort
and we have reilerated the commit-
ment, Expandeq domestic produc-
tion in critical areas where we can
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save on imports, together with a
more dynamic export performance
are the two ingredienty for bringing
the balance of payments under con-
frg] in the Sixth Plan period.

10, I am gure tha; Hon’ble Mem-
bers will agree on the relevance of
fisca]l and monetary restraint io con-
{rp] Inflation. The House is aware
that action in line with this objective
has been under way and I am glad to
say that it has begun ty show results.
The pelicies for resource mokilization
which we have outlined in the state-
ment are g continuation of the policies

we have been following with the
support of this House. They are
designej to provide the resources

necessary 1o achieve non-inflationary
financing of investments needed in
the Sixth Plan.

11, In regard to the role of the pri-
vate sector, our statement is fully in
accorg with the approach of the In-
dustiria) Policy Statement of July,
1980 which was placed before this
House.

12, I would now deal with what is
calied conditionality ang which is
naturally a matter of concern o hon.
Members. It has two aspects, The
first relates to the overall nature of
the adjustment progremme. Az I have
already explained. the adjustment
programme which we have outlined
has been framed in accordance with
our gocial and political objectives,
reflects our economic priorities, and
is tamilored to our specific circum-
stances. So far as this aspect goes,
I reiterute that the strategy and the
policy underpinning ot the
progreamme are, in complete accord
with the Sixth Plan,

13. Secondly, there are performance
criterin, determined annually, which
have to he related largely to macro-
economic variables, These are as few as
possible. For the year 1981-82 the
performance criteria reflect the poli-
cies which I emphasised while pre-
senting the Budget for 'the current
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fiscal year. I had drawn the atten-
tion of the House to the persistence
of inflationary pressures in the eco=
nomy and had in that cannection
urged the need for fiscal and mone-
iary restraint. In line with this im-
portant policy objeclive we have beem
attemnpling to keep the expansion of
credit wichin reasonahble limits. Thus
for the current fiscal year, we have
indicated our jnterest to limit  the
tota] domestic credit outstanding at
the end of the fiscal year to 2 maxi-
mum of RBs. 74,181 crores ag against
the outstanding amount of Rs, 62,126
erores at ‘the end of ihe last year.
This {5 a total figure, This represents
an increase of as much ag 194 per
cent, My endeavour would be fo
keep total credit expansion below
this level, Tatal net cred’t out-
standing for the banking system as
a whole t¢ the Central and State
Governments as a} the end of 1981-82
is proposed to be limited to Rs. 30,981
crores as against the amount of Re.
25,800 crores outstandng at the end
of the previous year. The House will
agree that expansion of credit beyond
these levels would jeopardize our
efforts to conirol inflation.

14 For the year 1981-82, we intend
to limit to SDR 1.4 biilion the conirac-
ting of official ang officially guaran-
ted external commercial loans witk n
maturity of between cne and twel-
ve years. Iwould like {0 emphasize
that thig limit will not aonly exciude
aig credits but also al] loans which
have maturitieg exceeding 12 vears,
Furthermore, it will also exclude two
large loans contemplated for 3 new
steal plant in Orissa and a possible
power project. This limit, which is for
the current year only, is fully in acco-
rdance with our own policy of pru-
dent management of foreign dept,

15. We have rupee trade and pay-
ments agreements with a number of
countries. I would like to emphasise
that these will continue—and edu.
cate some people who have not un-
derstopd this—and will in no way
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be affected by arrangemenis with the
IMF.

16. I had stated in the course of
$he Parliamentary debate in August
this year, that there never was any
guestion of devaluation of the rupee.
There was no guestion then There
is no Question now,

17. There will be periodie consul-
tations beiween the Government of
India and the Fund during the period
of the extended arrangement to re-
view the implementation of the pro-
gramme, This is a normal feature of
such arrangements. I wowld like to
inform hon'ble members that even
without such an extended arrange-
ment, all member countries are oblig-
ed to consult with the Fund periodi-
cally under the provisions of Article
IV of the Articles of Agreement of
the TMF.

18. The IMF arrangement hag been
the subject of considerable interest
both inside and outside the House. I
havg studiously avoided making any
commenty on this guestion before tak-
ing this House into confldence. I am
sure that a careful perusal of the
documents we have now made avail-
able will convince the hon’'ble mem-
bers that the Government have fully
safeguarded the vitai economic inter-
est of the country, I had assured this
House that Government would not
do anything which would be deroga-
tory to the couniry’s self-respect or
to the national interests. 1 believe we
have kept our promise, We have clear-
ly indicated iio the Fund that the mea-
sures we follow will be fully in line
with our declared policies accepted
by Parliament. We have not allowed,
nor shall we permit in future, any
abridgement of the sovereign right
of Parliament and of the Govern-
ment responzible to it to determine
national policies.

I have tabled 5 motion for taking
Up this matter imo consideration. I
have reserved a few other poins for
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the debale thai we would like M
have in :he House. I look forward te
a very Truitful debate from the

House.

15.25 hrs
MATTERS UNDER RULE 377

(i) NEED FOR aMENDING CaANTONMENE
AcCT FOR sETTING UFP MUNICIPAL
Boarp FORr RANIKHET AND LaNS~
DPOWNE AREAS,

SHR] HARISH CHANDRA SINGH
RAWAT (Almora): 1 wani to draw
the kind attention of the Hen'ble De-
fence Minisier to the need fop amend-
ing certain provisiong of the present
Cantonment Act. Thiz Act came into
existence in early twenties, The ihen
British authorities had settled some
civilian population in wvarious canion-
menls with due regard to the need of
the¢ Canicnments. Under the provision
of this Act the people living in the
fied civi] areag are given land for spe=-
cific period on lease. Even prior to the
terminaiion of the Jease period there
is danger of the land being acguired
for army need. Any construction on
this land such as building efc. or any
change thereon, cannot be done with-
cut the permission of the Cantonment
Board. In certain matters permission
of the Higher Army Command is
reguired which iz seldom given, There
is always difficulty in getling land
for new works such as for roads and
Government building etc, There is
majority of army officers in the Can-
tonment Board, who cannot represent
the aspiration of the civilian popula-
tion, moreover their ienure i3 also
for a short period.

The civilian populntion in the Can-
tonmentg feel suffocated, I have re-
ceived representations from people
demanding separate Municipal Boards
in the Caniomments of Ranikhet and
Lansdowne. I therefore request the
Honble Defence Minister {o make
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necessary amendments in the Canton-
ment Act and Civilian population liv-
ing in Ranikhet and Lansdovwne
may be permitted to form separate
Municipal Boards,

15.30 hrg.

[SHRI GULSHER AHMED in the Chir]

{ii) Need for measures to meet shor-
tage of water and famine condi-
tions in certain parls of Bihar,

SHRI RANJIT SINGH  (Chatra):
Acute shortage of water and famine
conditions prevail in the distrie; of
Palaumu especially portions of Panki,
Lasliganj, Manatu, Balamath Late-
har, Chandva and in Hazaribagh dis-
triet, Hunlerganj, Partap Pur, and
Chattra areas and in the district of
Gayn, Mohanpur, Barachatii Imam-
ganj, Sumaria, Fatehpur and Wazic-
ganj areas in Bihar, The people of
the distriets of Palamau, Hazaribagh
and Gaya are facing stsrvation and
actute shortage of water. Earlier their
Bhadai crops were damaged due to
heavy rain and now there is scarcity
of rain, all the crops of paddy have
suffered ‘and faded away, The area
is now facing famine and largs num-
ber of pesple in the villages are
faecing starvation. The plight of cattle
iz #oo miserahle, the rations are not
digtributed  firom the Government
side to serve the people from starva-
tion.

Tirgent moanures are to be taken
{0 provide relief to the cultivators
and other suffering people; manual
works should be started to provide
employment to starving people, tuhe
wells should be provided to get drink-
ing water to parched fields s0 that
Kharif mav be grown. Long tlerm
plan like constructing a dam for re-
gulating the flow of rain waler and
arsuring  irrigation facilities should
also be drawn up for the grea,
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(ili) Crisls In silk  Indusiry due io
rise in price of silk yarn.

SHRI ZAINUL BASHER (Ghazi=-
pury: The Silk Industry in the
country and particularly at Varanasi
is facing severe crisis due to  the
unprecedented  price hike of silk
yarn, The silk yarn price which was
Rs, 400 per kg. in ihe month of July,
1981 has gone up to tht all time high
record of Rs. 775 per kg. by the end
af Qctober, 1981, The result has heen
very disastrous {o the silk weavers.

More than five lakhs of silk hand-
loom weavers in Varanasi alone have
been forceq to close their looms. Wea-
vers are suffering from uatold mise-
ries and about half a million people
are at the verge of slarvation.

While the State of Karnataka has
the upper hand in the produciion of
silk yarn, but more than 60 per cent
silk varn preduced there is utilised
in Varanasi, More than 50 ps; cent
of silk yarn from all sources in the
country are being ulilised by the
weavers of Varanasi, While only 10
per cent of the silk yarn production
has suffered due to ihe infection of
‘Uzi Flies’, the prices have abnormal-
}y increased due to the auction sys-
tem introduced by the Silk Exchange
Board of Karnataka, The bidding svs.
tem hag helped giant yarn stockists
and capitalists to enter into auction
and corner the stocks. The specula=
tive traders found their paradise in
investing and holding gilk yarn stocks
wherg the prices have raised to almost
100 per cent within a course of twao
months {ime,

The severe erisis faced by silk in-
dustry calls for the immediate action
by the Ceniral Government, Tt i,
therefore, supgested that the follow-
ing steps may kindly be taken up im-
mediately by the Government to save
millions of silk  vyarn weavers
throughout the country and particu-
larly in Varanesi:

1. A crash programme for imme-
diate arrangement of impori of silk
varn from China, Korea, Brazil be
made in bulk and gshould be released
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io the weavers withoui levying an¥
import duty, In addition to this, ar-
rangements for import of silk yarn
under open General Licence as well
as under Actual User’s Scheme he
made available so that the Exporters
as well as Handloom Weaving Orga-
nisations may avail the facility to im-
port the yarn directly.

2. The role of the Karnataka State
8ilk Marketing Board as well ag silk
Marketing Federstion ghould be com-
pletely scrapped for monopoly pur-
chase and the Development Com-
missioner for Handlooms, Government
of India, musy have a say in guiding
both the above orgarnisations for set-
*ing up their purchase policies, This
may be applied to all the Sericulture
departments in all the States where a
flsor price should be earmarked in
sonsultation with the Development
Commissioner fer  Handlooms that
whenever the varn price falls from
the floor-level price, then only  the
State Governments Marketing Boards
may intervene for procurement, other-
Wwise the market should be left to
take its own natural course.

3. The auction system introduced
by the Karnataka State Government
should be completely siopped and
other sericulture departments of State
Governments of Jammu and Kashmir,
Uttar Pradesh and Madhya Pradesh
may also be directed to zbolish the
auction systern.

4. All types of Sales tax impoased
by the State Governments on  Sijlk
Handloom goods as well as on silk
Yarn and Oectroi duties on Silk goods
levied by the Metropolitan Municipal
Corporetions should be removed forth-
with.

3. The jmporied yarn ghould not
be distributed through private deal-
ers, but it should be distributed to
the actual weavers who are behind
the Jooms through Government agen-
Cieg,
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6. The imported silk yarn should
not be equally distributed among dif-
ferent States, but it shculd be distri-
buted on the basis of histerical use In
different States,

(iv) Need for
Goitre

meastires to control

DR. VASANT KUMAR PANDIT
(Rajgarh): Sir, under rule 377, I beg
to mention the following matter of
urgent public importance,

The national goitre control prog-
ramme is in a mess, Goitre is a nutri-
tional disease. jt can be prevented
and controlled. Yet, after nearly 30
Years, the problem of goitre is where
it was due 1o the callousness of the
Centre and the State Governments,

and sdministralive bottlenecks at all
levels.

As many as 40 million suffer from
goitre today. In the Fifth Plan, only
Rs. 56 lakhs was allocated for goitre
contral,  Of this amouni—much less
than what was neceded—Rs. 10 lakhs
was not spent al all

Ahout 7 lakh lonnes of jodised salt,
which prevents and controls goitre, is
needed to cover the goitre yreas of
the country,

But the installed capacity of the 12
iodisation planis in the country—all
gifted by UNICEF—Is only 3.76 lakh
tonnes a year, while the actua]l annual
production is a little over 1 lakh ton-
nes (197878 figure).

The iodisation units do not get
enough railway wagons for the trans-
portation of jodised salt. The prog-
ramme has not been properly super-
vised and evaluated the Stale Jevel,
because there are no goftre cellg in
the health direcioretes of the affec.
ted States,

The goitre-affecteg S!ates often dn
not lift their salt quota, There is
no co-ordinelion between the Siate
and health departments and civil sup-
ply departments,
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A ban on the supply of common
salt to the goitre arcas cannot be im-

posed because, there is not enough
iodised salt due to administrative
bo.tlenecks.

The monumental apathy of the
Government to goit!‘e control capn be
guesseq from the fact that some years
ago, when the number of iodisation
planis was even less then 12, two
iodisation plants gifteq by UNICEF
rotteq in the godowng for several
years just because thpy were not
installed.

Goitre is caused by deficiency of
jodine in the diet It is characterised
by the enlargement of the thyroid
glang and, swelling of the front and
the gides of the neck. It is prevented
by and controlled by ensuring regular
use of iodised saly by the goitre-
affected ang goitre-risk people.

Tha developed countries where
goitre was a problem eradicateq it

several decades ago.

The goitre belt i India stretches
along Jammu and Kashmir, Himachal
Pradesh, Punjab, Haryana (one dis-
trict), Bihar (nine districts), U.P.
{14 districts), West Benga] (five gis-
tricts), Sikkim, Assam, Mizoram,
Meghalaya, Tripura, Manipur Naga-
land end Arunachga] Pradesh,

Goitre has also been identified in
the Aurangabad district of Maha-
rashtra ang Shahdol angd Siddhi dis-
tricts of Madhya Pradesh,

The prevalence of poitre in this
belt ranges from 3 per cent to 60 per
cent with ap average prevalence of
30 per cent.

Dr. C Gopalan nutrition expert,
says the failure of the national goitre
control programm,. highlighty how
health programines are implemented
in the country.

Nutrition Foundation of India re-
fers to the unsatisfactory menner in
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which the prevention of nutritional
blindness (vitamin A deficiency) pro-
gramme wag being implemented mnd
says: “Goitre and gimilar health and
nutritionel problems are disease of
the poor and wunderprivileged and,
therefore, apparently looked upon as
‘their’ problems, not ‘ours’.

What is mneedeg is 5 qualitative
change in the epproach t, these pro-
blems. There must bhe a greater
awarenesy 0f the importance and
urgency of these problemg and high
priority must he Eiven to their con-
trol ang prevention.

In the Sixth Plan Rs. 88 lakhs have
been allocated for goitre control.
Fifteen more jodisation plants gifted
by UNICEF are also proposed io be
installeq during 1980—&85.

1, therefore, call upon the Govern-
ment to give serioug attention to this
basic health problem of the poor. A
lot of awareness has to he created at
the grass-root level. A total apathy
of both the Centra] ang State Gov-
ernmentg iz due to unaccountability
and complacency, [ hope that the Go-
vernment wil] come forward with a
comprehensive scheme to tackle this
national health programme.

(v) PrRoOTEsT RALLY BY WORKERS AT
Boar Cruss, New Derfr

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Sir, lakhs
of workers, employees, peasants, agri-
cultural labourers ang other sections
of the toiling people coming from
different parts of the country have
rallied today in the lawn of the Boat
Club, outside Parlisrment to register
their protest wgainst high priceg of
essential gommodities, anti-labour
policies of the Government and anti-
democratic represzive measures like
Essential Serviceg Maintenance Act,
National Security Act, ote. eng to
press for the following demanda:

1. Sale of all essentia]l commaodi-
tieg auch as foodgrains, edible oil,
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cloth sugar, ete, gt subsidised prices
through a net-work of shopg in
public gistribution system by ensur-
ing adequate and uninterrupted
supply of these commodities,

2. Remunerative price to peasants
and higher wage to agricultural
workers.

3. Stringent measures against
black-narketuers, hoardets, smug-
glers, speculators and officials pro-
tecting them.

4, Repeal of Essentia]l Services
Maintenance Act, National Security
Act ang olher repressive measures.

5. Need-based minimum wages on
the basis of norms laid down by
the 15th Lanour Conference.

6. Ful; neulralisation, of the rise
in cost of living. Removal of ceil-
ing of Rs. 130 per point rise in
price index (1960) base arbitrarily
fixed by the B.P.E.

7. Amendment of payment of
Bonus Acy providing bonug for all
workers without ceiling ang pre-
condition,

8. Ban g¢gn retrenchment and
closures; introduction of unemploy-
ment allowance 10 the unemployed.

9. Withdrawal of all victimisa-
tion measures against workers and
TU activitists.

10, Rectificalion of fraudulent cost
of living indices,

11. Recognition of TU’s strength
through secret ballot.

12. Full guarantee of collective
bargaining and TU rightzs without
any gdiserimination.

The scceptance of all these just and
legitimate jemands o©f the workers
and the toiling massez requires radi-
cal changes of pro-monopaly, anti-
People and anti-democratic policies of
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the Government, Instead of pursuing
the path of all-out confrontstion anll
brutal! repression at the dictatey of
national anq foreign momopolies in-
cluding IMF and Worlg Bank, the
Government should draw appropriate
lesson from this massive uniteg pro-
test and reverse its present policies to
accept the demands put forward
jointly by all the Central Trade
Uniong ang the National Federations
through this massive rally. In case
the Government refuses to respond,
there will be & bigger protest through
all India strike action. The Guvern-
ment will be fully responsible for
this development,

(VI) Need for taking over of
Roorkee Engineering University by
Union Government,
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OIL INDUSTRY (DEVELOPMENT)
AMENDMENT BILL

THE MINISTER OF PETROLEUM,
CHEMICALS AND TERTILIZERS
(SHR! P.C. SETHI): T beg to move:

“That the Bil] to amend the Qil
Indusiry (Development) Act, 1974,
be token into consideration.”

Section 15 of the Act provides for
the collection of cess a3 & Juty of
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excise gn the indigenocus crude oil
and natural gas, in termg of the Cen-
iral Government notiflcation, from
lime to time. We have been collecting
a duty of Rs. 60, which was recently
raised to Rs. 100. The price of indige-
nous crude was revised on 11.7.81 from
Rs, 305 for on-shore and Rs. 433 for
off-shore to Hs. 1,182 for both on-
shore ang off-shore crudes. Therefore,
it has become inevitable to revise
the duty for further investment in
the oil jndustry. The Government is
taking authority for increasing ihe
cess, after motifleation, up to Rs, 300.
This is only an enabling measure. We
have got the financia] c¢onsent for
this. I hope that thjs Bill would be
passed without much diseussion,

MR. CHAIRMAN: Molion moved:

“That the Bill to Amend the Oil
Industry (Development) Act, 1074,
be taken intg consideration.”

SHRI R.P. DASS (Krishnagar); Sir,
1 rise to oppose this Bill. It iz a shert
Bill, most probably the shortest Hill
that has ever been broughl here, 5 Bill
of only few lines, but it is not as
innocent as it looks. Though it meant
for the development of the oil industry,
vou will find that it is nothing but an
economic Bill.

This Ministry hag now become the
biggest instrument for revenue earning.
In the last three years it has raised
taxes to the tune of Rs. 8,000 crores.
In August 1979 taxes were imposed to
the tune of Rs. 1,150 crores, in Jun€
1980 1o the tune of Rsa. 2,100 crores and
in June 1981 to the tune of Rs. 1200
erores, In July 1981 it was again raised
by another Rs. 1,500 crores, It comes
to nearly Hs. 6,000 crores or ¢ billion
rupees. It appears' that there is still a
budgeiary pap of Rs. 600 crores.

Just now the Pinance Minister refer-
red to the budgetary gap and the guide-
lines put forward by the IMF =fier
periodical discussion with It, I have
here with me a copy of the IMF memo~
randum, in which there isa letter of

~—«xl
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the Finance Minister, Shri R Venkata-
raman, dated 18th September 1981, to
the Managing Director of IMF, for-
warding a statement of the economic
policy of the Government of India.

Sir, you will find {rom Table
No. 13 of the memorandum in which
it has been stated that the Gov-
arnment of India has to raise Rs,
6.6 bkillion in 1981-82 and ihis has lo
be raised to Rs. 124 bhillion in 1982-83
and agaln if has to be raised to Rs.
14.4 billion In 1983-84. That means,
during the period from 1981-82 to
19¢3-84 the tota] amount that has to
be raiseg is Ras, 33.4 billion. That is
why I come to the coneclusion that
the present Ministry has been rather
forceq to raise again the taxes to the
tune of Rs, 600 crores because now
thic Bill provides for Rs. 200 wmore
per tonne of crude oil. It proposes to
enhance the pate from Rs. 100 to Hs.
300 per tonne of crude oil. This will
fetch near about Rs 600 crores in a
tul] year. So, it has been rather ap-
parent that this is being done at the
instance of IMF. Otherwise, how
Can it he that within the last 30
monthe this WMinistry hag to mise
she o0il price three {imes? Now the
price of oi] is going up by leaps and
bounds, but it was not =0 hefore. The
praocess has begun from January 1981,
ang it js becoming clear gay by day
that there iz somebody hehind who
pulls the strings anq this Govern-
ment iy acting according to him,

Although the Bill as it is drafted
appears 10 be innocent and the Bill
eimg to develop the oil industry in the
country, yet you will fing that the
ex-refinery gjl price does not relate to
the actua] price in the market The
ex-refilnery oil price of one litre of
petrol ig less than Rs 3, but in the
market the price is Rs. 558 tp Rs.
6 per litre, S0, t{here is no relation-
slin  between the ox-refinery oil
price and the price al which it is
501 in the market That i¢ why one
ha to come to the conclusion that
thic Ministry has become a big ins-
trument for yraising revenue for the
General Budget. -
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I woulg like to point put another
fact about the ONGC. The ONGC s
one of the biggest and the ablest or-
ganisations in the oil industry. It is
will-equipped with the present know
how, but it is not allowed to work as
freely as it should have been. It was
rot allowed to work on all the oil
fields. There are near gbout 32 blocks,
17 off-shore and 15 on shore Thess
blocks are Leing given to the foreign
multinational corporation for explo-
ration. A-luully they have nothing
to do with these blocks. Therefore,
it has been clear that we had 1o sell
our prospecting anq development
schemes elsewhere. We are hot doing
the entire work  ourselves, At
the same time it is true that ONGC
does not thave required pumber of
scientists, specialists ang technicians
for the entire task to be done by
them. Government is also not in a
position to entrust the entire develop-
ment task to ONGC, ThereforTe,
Govermment has to rely upon the
foreign multinationa) corporations.

Again, I would like t0 refer to
IMF Memorandun which says:

“In the past the Government has
systematically passed on increases
in the cost of importeg crude to the
domestic consumer through higher
prices of petroleum products. To
thix eng . Petroleum prices were
raised in June, 1980 and agein in
January, ‘1981, More recently the
Government has increased the
prices of domestic crude oil from an
average of Rs.391 per tonne to Rs
1182 per tonne. This increase in the
price of 200% will make a major
contribution to the addition of re-
source mobilisation effort, yielding
sbout Rs. 9 billion in 1981-82 and
the tota] Rs. 47 billion over the pro-
gramme period. The Government
has slso taken steps to reduce sub-
sidy. Fertilizer pricey were raised
in 1980-81 to effect total savings in
the fertiliser subsidy hbill of Rs, 10
billion over the programme
period. Another increase in ferti-
liser price was recently announced
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which will reduce the subsidy bur-
denn by further Rs. 8 [illion, This
increase in petrol and fertilizer price
has made a massive upward ad-
justment within 5 very short period.
Price increass of different petro-
leum producty ranged from 40 to
140 per cent within 30 months pe-
ricd for most producty and fertili-
zér prices have been increased hy
about B2 per cent. The additional
burden borne by the ~onsumer he-
caude of these adjustments amounts
to caver 3 per cent of the GDF.”

This  has been adeguately
proved that this Ministry  has
sold out its interesis to the foreign
monopolists to the U.S. imperialists.
They are working from behind the
IMF. That is why I woulg like to
oppose thig Bill totally,

SHRI XAVIAR ARAKAL (Erna-
kulam}: T take this opportunity for
tiwo proposes—one o support the Bill
and at the same time % congratulate
the Minister for his tremendous work
and achievement in the oi) field, It is
not g small matter when we compare
the position of oil Industry in Indim
in 1973 with that in 1981,

Whije referring to the Statement
of Objects and Reasons of the parent
Bill, Shri 0 X. Borooah 8t the time
#f bringing thisz Bill said:

‘It ig essential that g programme
for securing such self-reliance
should be rapidly stepped up and
alsg that the necessary resources
for the execution of such pro-
grammes wmust be assured. It is,
therefore, proposed to levy by way
of cess duties of excise on crude oll
angd natural gas so 8s to create an
Qil {Industry Development Fund.”

This fund would be ysed exclu-
sively to provide financia) assistance
ta the oarganisations rengaged in
development progress of the oil
industrv in all its aspects from the
axplor ‘ion for, amd the production

of, crude wil ig jtg refining, fur-
thep down-siream processing, dis-
tribution marketing., ete., and re-
search ang development”

17 hrs, i

Sir, this 'Wwas the main object in
bringing out this enaetment in 1973,
But when you refer to the stalement
of objects anq reasong of this Amend-
ing Bill, I shouly have rather expec-
ted to have a report gn the activities
of the Board ag per the objects of the
parent Act, If we were supplied with
the wvarious activitieg and the func-
tiong of the Board, certainly, this
House would have bheen in a hetter
position to evaluate this Department
itself. When we refer to Parg 2 of.
the Statement of Objects and Rea-
sons, it ia said:

“Jt has been now decided to in-
crease the above referred to maxi-
mum rate of duty on crude oil to
Tupees three hundred per tonne”

It is said that in July 13, 1981, the
Central Government specified thad
the rate of duly of excise in respect
of the crude oil would be at the rate
of rupees one hundred per tonne,
Therefore, there is a sharp increase
from the decision of July 13, 1981 to
that of 10th September, 1981, It is
therefore, natural to pose iwo ques-
tions, namely, wha will be the imci-
dence of this increase of excise duty
from the consumer point of view and
how far it will affect the overall eco-
nomic aspect and development of oux
country.

T am one for more excise duty pro-
vided the achievements made are re-
fiected in the economic development
of our country. A little while ago the
Finance Mmister said that the foreigm
exchange was depleting at the high
rate. It is tremendous for him fo see
that over 70 per cent of our foreign
exchange ijs used for oil import
Therefore it is natural to expect more
exise duty but from the consumer poini
of view, I may pose this question to the
hon. Minister. Have the Government
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made any study to find out (a) the
gnantum of revenue that will pe deri-
ved from this exise Ineresse; and (b}
what wil] be the oversall impact on
the economic aspects, especially price
rise of this country?

From Rs. 100 to Rs. 300, there is
an increase of Rs. 200 and that is nob
a small sum. Therefore, these two ques-
tions are wvery relevant. Otherwise, 1
fully support this Bill. Itis {mperative
for the proper development, explora-
tion and exploitation of our natural
resources, especially oil resources, In
this context, it is  sald that still we
are very primitive in exploring our
own oil resources, Unless we embark
upony more drilling off-shore and on-
shore, naturally, we will be facing
the sarme economic crisis we are fac-
ing in the field of forelgn exchange.
In order to eliminate that crisis, as
stated In the Statement of Objects
and Reasong of 1973 Act, we should
be seif-relient. To achieve that objec-
tive, I fully support the hon. Minister
in bringing forward this Bill. However
my apprehension, which is also ex-
pressed by many outside this House,
is that how far ihis will affect the
economic growth, and this serious
question is posed before us for am
8nswer.

Sir, with these words, [ fully sup-
port the Bill and congratulate the
Minister for the tremendous achieve-
ment our Government has made in
the field of natural ojl resources and
exploralion therecf. 1 hape, the hon,
Minister will give a satisfactory an-
swer and 7 also hope that this will be
2 step forward in the efforts {o have
self-reliance in the field of oil and
naturasl resources.

Wt afg wx oA (arEAe) o
awmfa adizs, w2a § O amgA Teed
Az afsde faw, 1981 wEma
FRaY may & 3oFr & Anda wvary |
¥ A7 97 ) gAEITY ¥AE qgd
60 WM¥ qv T3 o I3 X aPr wv
TR 13, 1981 3 100 B 9% A
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fear mar Hrema 10 frazac @ =g

T 300 WX 97 T4 ¥ ¥ fAw

g faa araraar & o

w74 ag g f5 #a e
T ¥ fAT ATaAT #1 §gAT AEAVER
2, za fagra A 1 A A9z =W
it 5 g Aew-afesge AT YA
& e ArEa Trgw A &7 W7 3w Wi
AF FT AFAT & 94 aF f5 74y gm@a
¥ nreer & dew-wiepac A & | 13 fag
T QFITT U GIHAT FT AT T RIARFAT
R | UTR WIYUA T WRIY agTq WTd
fan @ F& i @01 9v FTHAIE A
9% otr AMY Cdlwew A T994Wa 97
39 3 FINHE A4 9T 1 qw @) WY
8 agr @ oF W 300 &¥ faw &
agm F mrgr Avw A1 @& g fas
gFTT § 4 AZAT A4T B 38 T agA g1
FANTE QAT ABIHA a qTAT
fas e a1 U 9t 223w
gfzar ¥ A8 gATY TR 4TI W
araty ofear g ar 2 TATA ¥ WE
2 agt f9a Fr g4 FH § QAT A
q214T¢ agW & fag, 33 4 1 RwAT
97 T4 FT CAHAT Y WrEFWA 47
Fga Y Fywrg aa g wufam &
fragez 2 & 100 W ¥ 3v %97
200 X oF 97 ZA 4 CFIET LTI
Fex & @) Fa &1 faqmT gy afi g
Tufau 100 T d FF7 200 TF a7
74 57 CFATIH ALY TFHIW FI 9T |

16.07 hrs, .

[Sexra CHONTAMANT PANIGRAMI in the
CrAR]

gadl 314 38 FRAT A@ATE &
BATYT TAAHIMA &7 ad fam i

A A W Arans IEe &
#3990E & swaey # fan Avg A AT
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4 ai7 772 =]

¥ v4T ¥ Az atey § qaAad g o
oF e ¥ oETe Homnd e
§ ary § a7 §4 qA ®Er 9gRT 3
fagga fanr av fr d«3%+ & a7
TF A1y F F1H A AT a2 A AT
AL BaT A% AR fgfam w1 FE
me A gary 1 7 g wdarE fE
fefa 1 ammd areg 3T 9 €4 AW FI
agl wAMram ) qR fasm g =
oA APTT T4 VST TN A AT A
Fefau a1 w14 wgf =g 330 il
T afzar fasar €1 §, S8 9 ar
s Al Wy 29 qfars € =@
¥gt u¥ 337 7 awmar fwdl g, wg
%I A5, FgeA dw A TG
wr oarfes g€ g, &) wH AT i g
fr zar¥ g9 ofvar & amv & 57
amR ¥R dn @ gfRam o
arfed gl i< 33 & 921 F1 TH AT
q4IF FOU\ TEF wERtE M F a7
fadza azarg 5 7% goTd T w14 AL
100 &1 & HF7 200 T 9¥ T4 Th
1 fagr A AT aa 37 qhane
¥ ARIT TSRS w1 F14 Ay wf
A HATAT 772 |

st @ feg  (glame)
fsysy ag|a, W8S A1 Ta ATE
£ 37 #fgdi & g & I WAz
T4 AN F AT B AD FIAT H OAGT
faam o wm FT wE 1T T v Y
gz g g% 2 1adr Fing fam =
2 feaar § A s & faama Famue
IR AN AT R E TY KA F T
f94 1 & gz ¥FE B TR
LEAIGE U S S CIE G T (1
wf A1 feafy & g 332 ¥ AWA § HIY
IR T Ao A Agr & fxowa Ay
ag 7ar ¥4 9w, #ram 9, ¥ 9T A0

dgifagn  smeesn 9z, faufr 9n
g T 2 @ adetw & 2y S
¥ oagamr §ieqy &« #v ad-aagen
Qe T W TATS TE4I Ui 4§ YT § )
fuwin & arg G A &1 T AR
Aft 1 Fawry mre i ag faear & far
Agt it 7wt mm woAT A Lok
F TR 9FET g A TRAE o AT AR
gra &g g 1w fagem 4 ge-
Wow A E L omne 33 e W
faana & faar agf g~ o9 CEIE
TzET AN AT AW FTLNY £ WY
Ygd 60 A 100 BT AF  TFTEF
TgF  ferm & Y o) W @ =
Afam 100 wEY ATTAT | HEW
e U oaned fasia Ardr 77 fa gme
100 5% fgat AtAT WfEm | ¥ o™
IOFT 100 A oo ®F Ffg =]
g1 TE £ 1 afya gawr anr G
Tt mTR W Y ERA W WO
argA fwa ar gy fug wgr 2 ? am
A g7 HTT TAF( BT E 9¥ AW
7 nd-anyear fGyedt & oma oy
% 300 T A M AT T¢ T TUd
qX W w1 iAAE WENT gMT, ZmY
g0 R, & R oA wEw g
AT W |rE "R g AW o
gT¢ &1 AT A FW E

zafAg & amd amg e fa
T gaFy athea & Ao & Aa {
newr  gair | afz o geFT arfon
A F 9FF T A AN FH D FU L4 HMA
¥ arwe Afsg o 53 21 ¥ feam
o ZATY WATG-TEAR ZAA AArEA
AgE T ars A ¥ mwFarE 9y Jan
BAAE? ATA T3 U ¥ FWT F TEY
£ AT UG G AT AGH (A WY |
qre g HSATE Arg TR oAy wE )
far fa amagd € W@ aneas
1 2F ITYRT Hi A=A € awK
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<@ "¢ #fra T aeEt atg A S
gfarama AN Fqqr @ 9 |
N AR To awg 4 wdr Ay ar
Iy AreA 10 59 fawe w7 fanr
=Y %1 99 a3 2 €97 857 § i faadt
41 3a%t Agd 18 'y faay aw
fawar feqr  gradd o ¥a-
grora W aag § A7 99 7T gd
g1 =g ¥ SN AN zeaATE g 3§
IEA 300 TWY AF AW TP FW
ar g & famwr waaz o i @
AT Y RFAT A WA Y gea
¥ @ mn| Arag FWAT R oam gew
arfoq & «ifan #4ife 9ra o odard
T graa g so¥ faamm anma F A
wrf  TEAr A g war g Ffew
Far F 7 srAarg e am gag afas
28 ey E@ Iag@a H oam s
era o wrevey Sifag fa yew a7 &
M 4T TERT Fi§ AATF A 99T |
aar g af #@T 9ifgw FuF aww
T A%g A A agd TN, FILAAIA
FAzQ we § 94T § AL g90 T
ufrard &t 97 & AR FAT w9ar
gafe #7& 1 =g FRe 997 & dar
I FT WEIT W AR KT T A
gy Ar @ &, feeol % g3 & Fux
HEF A ATLE § | TOH Fal T80T
1 e zag@H ong wlea=
F TG TH I ) qrwlaA T Ay &
tg agr o w9 ariferga S E90-
fuarg darc 3% Wm0 st
AW AT WS ATHA & 1 gl
& fafidsgifFraimida
A fawa g € A NI TG
g7 agl 9T WY 1 ww)
™ g7 e o wifge afy wiw
w|;i qw HrErEd @ AR Iw oA
yfameny S @it gefeg w
W # FEEE Q0T 5 99
By Qfau sear wrew) wewr afme
2350 LS—14
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Sawr avaw F@ ¥ foag e g g
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g f 97 o qger ag aarar ar
g9 60 % ¥fhzZa 3 saraT wHATET
TqA 7 T, IqS T A 100
Eomfwn’r‘(w 300 To FW
W g & faw sw FT s
wed ggr far 91 S wa 39 wrear-
g & TR m Wi"l’qﬁ
TEM T A G E--ag W Ea)
sraﬁa‘#i?@mal T 7 F g
¥ gp ok #X, #WFE aga T
TEaTd TA@ AT @9 @ ardh |
FEARET GEM Q) A &t 34l
fori 3 awAw N | AT IS T
F T 99§, Faaﬁ“fa‘a'rmwa
wx @1 A W Awar g, waw A
W A wrg g AT F I
T4 T X YL a0 FL AT TAX
FAF! FEW FLT J| IFET G AT
s fergmr 4T wrar & e i,
W fF =T 3@ AW & I T g
fasga ot qur gl @ gEim
W WY § FE-A-59 ALY NIn!
Lt T o

gz 9 § f§ e @
TEET X gER ¥ ATAEEAT g |
FTRT A FATET TAT TRII1 AT 9T 4
7Y GreafFiwEe o @ T ¥
faarm  mrawEal & wWifE  gad
A ofr g g0 ara wliw gwda
A g Wi o qw i fearfon
7 @, @ y@ ofcfeafs A gt
fafien adi 8 s wtar fer
iy faaar mer pot 2w @
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graeitw i, foaaT e sie-
Wy w5, gen-aiwtuase &, 33
g s aww) gart w8 ffeas
) == fau @ w9 ¥ sarer §
wateT w9 F&,; faad W fagw
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@9, AN g FEAT N FawyT
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# 9t N wawwar ¢, fag W
N vy NsmE AN ¥ v Wy

A ar ffag, ars DN A am

NOVEMBER 23, 1051

lopment) Amdt. Biil q20

faa g% 1 ™ FRR AN :|FEd
% § W g wifgy, afw aﬁrr_
arvrfaa € 9% 1 -

g9 Wl 3 A1y ﬁiafaawv-
F wWEma FWEE | '

SHRI T.R. SHAMANNA (Banga-
lore South): Mr. Chairman, ~ Sir
there is need to develop-our oil in-
dustry; nobody denies it It is grati-
fying tp note that new oil sources
have heen strick in placeg near the -
Bay of Bengal; furthermore, there
are traces of new opil-bearing areas
in the north-eastern part of out
country. There is need to find out
new resources to check the sboer-
mal rise in the cost of imported
ail.  But,” at the same time, we have
{o look tg the  other side, namely,
the question of use of petrol for
consumption by pepole who use it for
productive purposes, There have
been three .increases in the last 18
months, The cost of petrol has gone-
up three times during the last tem
vears. The cost of mpetrol has a
direct effect on the traffic by road,
rail and air, T strongly urge upom
the Government that singe Tie tost
of petrol hag reached- the saturation
point, we should see that there is
no further increase in the cost of
petrol, Excise dufy is° increased
three times -during the last 15-16
months. Now I sfrogly urge upon
the Government to exercise economy
rather than increasa the cost of
petrol .to meet the foreign exchang®
Bill,

There is an argument stating that
by increasing the cost of pefrol
thére will be économy in” the use of
petrol. I find now irrespective of
the cost the movement of vehlcles
ig increasing and not decreasing.
Therefore, "I suggest heavens wil
oot fall if 3 cut. is imposed in, .con-
sumption of aviation fuel for civil
flights and especially for GCovern-~
ment purposes except for defence
use' ' Y

PROF N. G, RANGA
That, is quite right - .

(Guntur):

[
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SHRI T. R. SHAMANNA: Consump-
tion of petrol for luxury purposes
should also be cut down °

PROF.*N.-G. RANGA: That-ig a
good point. . .

SHRI T. R. SHAMANNA: I request
the Government that ag far as
possible, in the interegt of the con-
sumes, the cost of petrol should not
be increased as being done all
these threa years.

Now, the ‘Government by way
of taxea gets nearly 50 per cent—
by way of excise duty, octroi, Sales
Tax ete, They ¢tollect a very subs-
tantial sum. More than that the
cost of local crude is also equallsed
whenever the cost of imported crude
increases. There is no  justification
for the Government to increase the
cost like that year by year. You have
got the authority and you can increase
it. When I was elected to Lok Sabha
1 wag hardly paying Rs. 800 for air
journey from Bangalone to Delhi.
But pow I . have to pay Rs 1100.
Government plays il; so one may not
feel the pinch of it. But at the gsame
timeg we must sef an example by
seeing that as far a9 possible mem-
bers must be requested to use the
train journey. The fastest - train
takes e to Delhi from Bangalore
in 36 hours and by air I save only
12 or 14 hours. For that I have 10
Pay three time the cost of rail
travel Why nobt the Government
consider reducing the cost of trips
not only by Government' servants but
also by others? I am quite sure the
Government will take into comsidera-
tion the necessitles we have and we
must gee that the use of petrol must
be according to the priorities that
are fixed by the Government.

FROF. N. . RANGA: Very good.

FY

SHRI T. . SHAMANNA: Therefore,
I urge upon the Government to make
it g point that at no .cost they will
raise the cost of petrol and gt the
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same time they wili take al] measur-
== t0 See that peu'ol iz conserved.

PROF, N. G. RANGA: the
right. .
SHRI T H. SHAMANNA: Ope

more thing T want to bring to your
kind consideration. The petroleum re-
derved the world over, it is said,
show signs of -exhaushon

Experts have saig that the oil res-
erves will not last for more than
hundred years and, therefore, even
if we develop our own local, indige-
noug source, the time will come when
it will be nécessary to mdke lse 50
of the same for our new needs. We
have alsec to keep the reserveg for
the future neede.

Furthermore, it will be necessary to
fing alternatives for the use of petrol,
We should not entirely dependend up-
an petrol from outside, If the oil ex-
porting country increase the petrol
cost, this will put ug into a grest di-
ficulty. Therefore, I would urge up-
on the Government to see that the
cost of petrol is kept as low a; pos-
sible and at the'same tinte, wt should
alsg conserve the petrol for develop-
ment activities,

I would again urgé upon the Gov-
ernment {o see that the cost of petrol
is not unnecessarily raised from time
tot time. ‘

sl T fog a@x (qaav)

At gamfa S, amd 32,

WMEA Wi A 9@ 3 ¥ ag fam

T fear R, ¥ w@ A @mme s g

Cdl G L e R I 1

ar ¥ fag gaam 3wy F 5 IR

T W FaazAwF ags afr a=m

e

oM ¥A IR R Ay § fs ows
W T CauE § garr A w
Ar B gFawa N o@g s ¥
% wrea agt avmpm Gareicora
a4 gl wawar & fe gart oEr o
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ik wm TEWE e Kidu ar
w1 gav1 gar  adwr fave,
fag @ %5 9T maw g ad WY &
TEAEMA Ry, FEEA A

*SHRI FRA MOHAN (Coimbatore):
Mr. Chairman, Sir, I rise to say & few
words on behalf of my party, the
Dravida Munnetra Kazhagam, on Qil
Industry (Development) Amendment
Bill, which seekg to enhance the excise
duty from Rs. 100 to Rs. 300 per tonne
of crude oil.

It is inexplicable to me why the
Government should come forward with
such a steep increase in the excise
duty per tonne of crude oil. I would
like to know the total amount that
ig accumulated in the Oil Develop-
ment Fund when the excise duty is
Rs, 100 per tonne and whether the
paucity of funds iy the compulsion
behind this sudden movefl I am algo
keen to know what would be the total
collection at the rate of Rs. 300 per
tonne. Since the House is ignorant
about the functioning of the 0il In-
dustry Development Board, particu-
larly with such substantial sums at
their command the information I seek
becomes important for proper under-
standing of the problem.

I would like to know the current
composition of the Oil Industry Deve-
lopment Board, I hope that all the
oil producing States have been given
representation on thig Boeard.

Recently T came across a news item
that there is the likelihood of a reduc-
tion of about Rs, 100 crores in our
import bill of crude oil. In these cir-
cumstances what has compelled the
Government to increase the excise
duty. T do not know whether this will
lead to inevitable increase in the price
of patrol, diesel, kerogene etc. While
introducting this Bill, the hon. Minis-
ter did not categorically say that this
will not result in any incresse in the
Price of petroleum products. I need
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not tell the hon. Minister that due to
frequent variation in the price struc-
ture of petroleum products the people
are undergoing  untold miseries. If
this upward revision also leads a fur-
ther hike, naturally the fertiliserg and
other hyproducts will cost more and the
peaple will be the victims. The hon.
Minister should give a categorical
assurance that this legislative effort
will not lead to any - increase in the
price of petrol, ete.

Recently we were all happy to know
ihat gas has been sfruck in Cauvery
Basin and similarly in Godavari Delta
also, After this plad tiding, no inten-
sive steps have been taken to accelerate
the exploration leading to ¢ommercial
explotation of this new find in Cauvery
Bagin. I demand that more funds
should be allotted for this purpose.
We should spare no efforts to expedi-
tiously exploit commercially all such
new finds of gas. 1 would also sug-
gest that in Cauvery Basin an Qil Re-
finery must be set up and all prelimi-
nary efforts in this direction should be
initiated.

I have read news item that there is
going to be foreign collaboration for
our off-shore drilling. I want to know
the present position regarding this
efflort also. 1 have also come to know
that about 400 oil wells are sick and
only 6§ sick wells have been taken up
for revival. In the present precarious
position of oil gupplies, we should make
al] endeavours to take up all the sick
oil wells for revival. I am sure that
the hon. Minister will inform the House
about the steps he has taken in this
direction.

Before I resume my seat, I shall be
happy to have the clarifications to the
points I have raised in my speech.

Wt AW W= I (qr) <N

aanfy o, smdm W o 3]

7% s IR AR HFaTmafa gy W7

1 IARA AL AT 4 §H F9 A W)

2.1 T TA 37 W17 68 ATE

- .

*The original speech was delivered in Tamil
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A A FEGAT FT UM HIATAAT
IER wamr fanwe A w1 @9
avET AT A & T LHB1 I
gard arfas feafa 9 s Adf aFar

FA nra sfiga FT AENFAT Y
gt afes afagrdar aa aat @ =@
ga& f3ar fasra s g arg, 98
& mraaTg | WIAAIR 4gEy AN F
¢ 4 Frdl duszadra T agm)
et AR @, afEw ITER R¥ WA
# dnratfoar gy 150 W ®Y
aEy €, 200 W ®T o¥FY , Ffew
Ffi 7 arar & f& @ @1 300 3y
At | A AT § Fr oaradn
qzer T oATw a1 iRy B IER
arad ¥ fag & f&  ard ARIfEHTq
gF W 300 3% IG LFX | OF
gagal g fs Avama w8 & aga #
Zge W XL dod ATY BIEAT A
ATAATEt F1 6314 § 3@T §U g §
varer qg Agf #XA A o 997 AW
FITAFIT 97 Q8AT, TFR 97 LEFT
NET 9SAT AIT TTH] 9T TART ALY
AT | E£0dia 9 6 TAFT AT
CEC

F wamar g f g SwmEA
agrar g, (%A gF am g¥
urga Ag gs, Far e AvEA wige
¥t =g fa gF arw glar =iy
fs amA  ToewEr S3ATHT O1F &7 At
TTAAT gE &, JOWT T Wi gy

¥ AR IA Fn TR gEMEEE
fanr 3 1 fagast gaufr 9+ ama
o i 51F s ge @ A€ g AR
Faadt gyt wen sl ox &t A
€ 31 faadt oiofr s@wa
Al 9T w7y M P 1 ¥ WA

art #F aFe % fag amr azd
Y6 ¢\ Ty

WA amrd 5 am 99 q9m
A %A @A atdi #1 AIATTT WL ag W
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g7

amy g ¥ fag & Afwa
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ATA g ¥ 97 T fave §,
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FIUF FHIT F ®H TEIATR FLEAT
we # faur § |\ wfag a0 @
gay AEAT FTATH /LT ArAEFRAT

3

# =gt g f& ga ardl oy faare
FAT =R | '

st wRet fae wwT (DidEd) ¢
gurafa o, T F FE S M1 Al §
f AT 3oy % A 9ww #1 famm Far
ofgd \ S@ §F % Iuw *
fewrm w1 ow wR@m w@r B )
a8 az & f5 w0 woew @
gy fores) & 30w 6T oy
gd FT T F G T AT 1T
FTT T FZT YT M IR} X AW AW
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Y ¥ 2z kol & G5 ¥4
feggeas # adf ¥\ e @ifma
oyl & ata @@ wed anmr
arfr agrda &1 g@ & § wifaaq
fafarerygio® arg & 1 g+ a1 agi
aF ®gT & 6 & F amd # Iraq
AAfAAT 37 TFAT & | ARG P oy
F 7 FNZ & 91 37 § wreaarhany w1
gERTIZATAN 1 AT @)fien Frdemiat
fedE 8 anardey 3 1 F anwar g
BATTT S8 §a & AR | wIer §F ATen
fasizar w3 w3ar dar arfkd 1 am
CEATIA TAET TEIR BT gIAS WG g1
A @ &t wqaT 3@ ag ¢ fF
HATEY AL TG F JA TAN H
nm farwfan 1 FfF1 w71 ag T2
gar & 5 %27 gwarew R IO

- AT HR FrEA AM A WIAT AFY

g Y oam s fan MAeER grafon @

FAF At Ak § 3 A A1 9z 2

Fa®! @ER W | AT D Wy HI LA
MG AFTE 1 SATI A9 797 gra |
¥ FT GlgA I A 2RF F 1 sdF
AT BT AL TIAA WAy a3 &,
IV F(ORAM A FT AT § | ALY
QIqw A1 § A wrRy ugpdian §
3 FI FA VT AM YA AZr 95 F
MY AR FAF FAA T3t ¥a -
TRt s o ndma sefaar 21 & a
Teafat & < sErwaa Wi

- grafan & 1 91 F A1e¥ Andy a1 v

.

.

|l & gz d A1 Er AITT @ maT

. 9A & Fif ararad o &y v §

Wagazgraa ad &1 ¥ 0 Afd &
faasidyans amirzarg ame 173
WTR 9T AF TZ190 § 518 gearga
TAET AT &FA R, A3 TIIA I
SFTAFT A 57T HATARA gATRA AT
%A & 397 A3 f5ar AR 97 a3
TG qFT w1 3 13re FHr 4 €aEr
I FZ Soar 5 /Taey § <@ 7 7y
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&2 AT ¥ ¥ I FET FATY T,
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qTEY AT TEHFT AT TET | #47

79 WA FAAT AT sraFar T oA
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g A A T 1raf T TaA A d
agar fn ag €A ¥ famra 5o o faar
# #rd 3,09 IYW FT )

T gt A A ag w wgur A W
Tq A7 fatdl fedas wr arfie F 71
#Fgnar faou FTarg K arR AW A
RAAT 39 1 f5Qs vy 2 )

SHRI G. M. BANATWALA (Ponna-
ni): Sir, we have a very brief Bill on
a vast subject of  vital importance.
Indeed, you heard gvery section of this
House. No oune grudges or questions
the need for the development of the oil
industry. Every step that the Govern-
ment takes sincerely for this particu-
lar purpose must be welcomed by one
and all, and must receive support
throughout the length and breadih of
the country. This is especially be-
cause of the grim situation with res-
pect to oil

We know that, and we have just
hearq alse our Finance Minister when
he was making a statement a few
minutes back, that gur oil imporf bill
is expected to  shoot up to Rs. 5,000
crores during the current year. On
the one hand, this is the situation. The
situation is that 80 per cent our oil re-
quirements have t¢ be met through im-
ports. On the other, we also have
such estimates that hardly 35 per cent
of the land, and 45 per cent of the
off-shore aresz have been explored for
oil and natura) gas. So, we zil under-
stand the great need for the develop-
ment of oil industry.

I must also compliment the Govern-
ment for the achievements in this res-
pect, which are no mean achievements.
However, I have certain pertinent
questions to place before this House.
I must say that this particular Bill
which seeks to increase the maximum
excise rate which the Government can
levy from Rs. 100 to Rs. 300 per tonne,
is a session tegp early. Thisg Bill ought
to have come during the next, viz., tha
Budget session. The appropriate time
to discuss the incidence of taxation Le.
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what should be the leve] of our excise-
duties, is when we have the budget in
totality before us, A certain elemen-
tary propriety ought to have been ob-
served.

We must not have mini-Budgets and .
we must not have this unfair practice
of Government increasing after taking
all cheers at the time of the pres-
entation of the Budget during the ex~
cise duty from Rs, GO|_ to Rs. 100|- per
tonne of the course of the year crude
oil, and at the same time arming itself
with further powers to increase upto
Rs, 300 per tonne. Hardly ihree more
months, and we would have had the
Budget. If the Government wanted
powerg further to enhance the duty,
it could have waited. We could have
discussed the entire incidence of iaxa.
tion. Ag I heard the Finance Minister
unfold his Budget last year, I was
under the impression that he was
really concerned about the heights of
our excersise dquties, and wanted to
reduce themy, but now, before the
year is out, we have such DBilly be-
fore us.

A second point that T would like to
place hefore the House is that entire
question about this rate of duty has
been taken very lightly, and sought to
be disposed of in a rather arbiirary
manner. What is the justification for
this increase? We  are merely fold
that additional funds are required by
the Board, The Board came into exis-
tence in 197¢ or 1875. The Board had
received an increasing amount of col-
lection of duty from the Government.
In 1974-75, the Board had received only
Ra. 16.01 crores. By 1978-79, thia had
increased early to Rs. 20 crores. By
1979-B0, the amount received by the
Board increased to Rs. 140 crores. Now
when more funds are required by the
Board, then the House should be taken
into confidence. What is the justifica-
tion for this?

The funds at the disposal of the
Board are earmarked for plam gchemes.
When such is the ecircumstance, then
we should be told what are the re-
quirements of the Beard. What ls
the present amount that they have re-
ceived, What ie the gap and so o
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“without all these figures, without tak-

ing the House into tonfldence with res-
pect to all these guestions, it is in an
arbitrary manner that the Bill is
sought to be pushed into the House,
it should be pushed out at least till the
next session when we will discuss the
Budget,

0Qil Industry (Deve-

We are discussing the need for more
fund at the disposal of the Board. But
there are hardly any reports before
the House. The OilIndustry (Devel-
opment) Act, 1974 failg Lo lay down
that the Annual Report of the Beard
should be laid on the Table of the
House. There is ng such provision. I
must urge upon the Government to
amend the Act in  this particular
respect also.

Before I conclude, I must say that
theugh a lot of work s being done, the
pace at which it is being done is very
slow and there is nesd for the accelera-
tion of this pace. Stupendous techno-
logical problemg are also impending
the preduction programme of ours.
For example, 544 wells are today ly-
ing idle because of several technologi-

: cal and geological reasons. Let us
know what the Government is doing

* with respect to this, The pace of work

* for the development of oil industry, for

- stepping up  production has to be
accelerated. 1 will not take the time
0f the House by giving several illus-
trations in this particular respect, but
! hope that this question will receive

-~ the serious consideration of the Govern-

. ment. I further hope that the Govern-
ment-will not like to  press the Bill.
Let us wait and see till the next Bud-
get Session, and then in the totality
of the pieture, let us decide the level
of incidence of taxation, direct and in-
direct, including excise duty at which
it should be pegged.

SHRI BAPUSAHEB PARULEXAR
(Ratnagiri). I would like to mention
only two points, Tt geems from the

- statement of objects and reasons that
on July 13 1981, this rste increased
trom Rs 60 ty Rs. 100. The date of
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the statement of objects and reasens
is 10th September, 1881, I would like
to know what happened during this
period of two mohthy which 1éd the
Government to . increase the duty.by
200 per cent, The reason why I am
making this submission ig that it has
been published in the newspapers that
one of the. conditions of the Interma-
tianal Monetary Fund loan is that if
the Government of India iz ready so
plug the geficit of the last year's bud-
get by raising the petroleum prices,
then alone thig loan amount would

be granted. e

17 hrs.

And that paper has been widely
circulated and il I mistake not, up
to this day and up to this minule, it
has not been denieg by the Govern-
ment. The people of this country are
under the impression that these steps
are being taken because of such con-
ditions, Therefore, I request the hon.
Minister to make a statement that it
is not correct that it j5 not with that
intention that this Bil] has been intro-
duced. I would not like to criticize.
I would accept the statement of the
Minister. A  mistaken impression
created jn the minds of the people of
this country has to be removed.
1 would requesy the Minister to take
this opportunity to make 5 statement |
thay eiher his is correct or not,

The second submission I woulg like
to make is this. The title of the Bill
is the Oil Industry Development (Am-
endment) Bill, One gets an idea by
thig that the objective of this Bill is
that the money collected by increase
of cess would be utilised for deve-
lepment of the oil industry, But if
you read the objects of the Rill to
which Mr. Banatwalla had referred,
the Oil Industry Development Board
to develop gil industry is provided by
the 1974 Act and for the purpose of
this Boarg duty is levied. So, the ae-
tual money which you are going to
collect by this increase of cesg is to
go for the expenses of the Board. And
you have not slated a word about the



497  Oil Industry

.activitieg of the Board, about the ex-
pensges of ihe Board or the flnancial
memoranda of the Board, Without
that you want us to pass this Bill.
Then I would like to ask a local point.
On the West Coast of Maharasthra,
‘50 miles away or so, near Ratnagiri,
exploration has taken place . I would

like you to iell us what is the result

of that exploration.

PROF.
{Rajapur)
‘that question.

PROF. N. G. RANGA. What about
Godavari?

MADHU DANDAVATE:
I lend my support to

SHRI P. C, SETHI; I am Very
‘thankfuj to the hon. Membery who
have participateq in this debate. I
think most of the speeches would
not have been made but for a slight
misunderstanding which has been
created; and the misunderstanding is
that by the increase of this cxcise
duty, the incidence of this excise
duty is going to be passed on to the
consumer. This ig not the case. As &
matter of fact, because of the increase
in the oil prices, the profitability of
‘Qil and Natural Gas Commission and
«wther pil producing installations has
‘gone up ang we went, by this profi-
tability to some extent to increase
the reinvestment in the oilfield. So
ihig is the object and we are arming
ourgelves to go to the length of
Rs, 300 but we have not said that we
are going up tg Rs. 300, Therefore,
this 1 should make it very clear, at
the very outset, that no incidence of

" this increased cess—excise duty—
would be passed on to the consumer.
“There will be no increage on this ac-
count. Please note my words, ‘on
this account’. Therefore, there should
be ny apprehension in the minds of

* hon, Members that thig is going to
have any increase in the petroleum

" prices because of this excise duty.

Now, ag far as this .....{(Interrup-
tions) :

PROF. MADHU DANDAVATE:
He says ‘only on this account?’.
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SHRI P. C. SETHI: Supposing, the
OPEC prices go up, then the oil pri-
ces will be increased. Thet is a dif-
ferent matter.

Now, as far as the Board is concer-
ned, again the impression about the
Boarg is wrong, because the all total
expenditure—the annual expenditure
—of the Board is Rs. 1.75 lakhs ap-
proximately. And it is a Boarq in the
Ministry where the Chairman is the
Minister and there are other organi-
sations like the O.N.G.C, LO.C. and
1.p.C. and others which are represented
there. Therefore, the entire expenses
of the Board, s far as the Govern-
ment is concerned come to only
Hs, 1.75 lakbs angd this Board gives
money for exploration and producticn,
and it gives money for refining and
marketing, jt gives money for petro-
chemical research, it givey money
for research and development of oil
industry; then it gives money for the
petroleum conservation, fuel eficiency
and training programmes. So this
Board has been doing this work Ac-
tually this amount which is collected
on account of this excise duty goes
1o the pgeneral revenues funds of ihe
Government. Therefore, I would
like to correct this jmpression, Mr.
Banatwalla  mentioned the flgure of
Rs. 140 crores in 1979-80, The cess
collected by the Board is as follows:
1974-75 Rs. 30 crores; 1975-76 Rs. 50
crores; 1976-77 Rs, 52 crores; 1978-79
Rs. 68 crores; 1979-80 Rs. 69 crores
and 1980-81 Rs. 60.40 crores. This
money went g the general revenue
of the Government. From the general
revenue, Government made payments
to the Board in termg of what the
Board wanted to spend for the oil
jndustry. In 1974-75 out of Rs 30
crores, the Board received only Rs.
18.01 crores. But jn 1579-80 although
the general revenue c¢ollected was
Rs 670 crores the Boarg was given
an amount of Rs. 140 crores from the
general revenue. Therefore, Rs. 140
crores js not the accrual on account
of this duty. This is the payment
made to the Boarg by the Government

* from the general revenue. Therefore.
“ thiy apprehension that the Board is
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going io consume all the money on
ity activities is not correct. Regarding
the total amount spent by the Board
in the last four or flve years, it has
given loan to various oil jindustries
to the tune of Rs. 46717 crores and
it has also given  grant of Rs, 3 to
4 crores. Therefore, the work of the
Board is limited to this aspeet that it
spends the money on the development
of oil activities. This Board does not
spend money on itself but on the
development of pil industry. The
accounts of the Board ag certifed by
the Comptroller and Audifor General
of India are required {p be laid befote
each House of Parliament in terms of
section 24 of the Qil Industry Deve-
lopment Act.

PROF. N. G. RANGA: 15 it being
placed on ihe Table of the House?

SHRI P. C. SETHI: It is required
to be placed. I will check up ang let
you know.

During the course of the debate,
some other points were also mention-
ed. Mr. Das referred ty the inroads
which foreign oil companies are mak-
ing and he said that the interest of
India is Tbeing bartered away.
That is not correet because ONGC
is deing very good work Hecently
ONGC has been responsible for inding
oil in the Palk Straits and Cauvery
basin. They are taking up wotk in
the Godavari basin themselves, for
which & new wvertical ship has been
obtained and they are going tp start
drilling, They have also starteg dril-
ling on Godavari on.shore basin,
Therefore, ONGC ig doing very pood
work, Apart from the oilfields which
are working in Bombay High, in
B—57, which I announced in Parlia-
ment last time, 2 new oil field has
been found. In Ratnagiri, wvarious
structures have alsoc been found. 1
may tel! Prof, Ranga that the report
of the Board for 1979-80 has already
been placed on the Table of the House.
Therefore, ONGC and Oil India are
doing very good work znd we gre all
praise for tem, At the same time it
I1s not possitia for them Anancially

as well as from other points of view
to take up the entire work in the
area which Mr, Bapatwalla just now
mentioned, Out of the total areaon
ground and off-shore, we are working
only a part of it. Therefore, the rest of
it has to be worked. Therefore, 32
blocks were carved out and offered
to the foreign oil companies. 1 will
be coming to the House with some
information after some time. All
the areas are not being taken up by
the oil companies, because a new
oil market has opened in the USA
ang tnost of the companies are deve-
loping their activities there. It is
not ag jf the oil companies are keen
to come to India and we are barter-
ing away our interests, We are kKeep-
ing our interests safe, We are not
going to give any quantum of oil to
the foreign c¢il companies, Even if
they come and work here, suppose
they bring their own technical know-
how ang spend their money in the
initial stages for exploratory work
and seismic survey work the pisk is
theirs, Unless they find oil they will
not be able to get their share of oil.
Even jf they get oil it will have to
be given back to India. So they will
be taking only the notional oil with
them, Therefore, it js not correct to
say that we are bartering the interest
of the country. Even in the United
Kingdom when originally there was
so rmuch technical know-how with the
British ©il Corporation and other
Iocal companies, about 684 bloeg were
offered o foreign oil companiez cut
of which 96 bloes were given to them.
Similarly in China, so many oil com-
panies including the US comparies
are working. Therefore, there ghould
not be any inhibition in taking tech-
nology from cothér tountries yshere it
1s available. It i3 a difficult area, We
shoulg not take a dogmatic gpproach
in this. We must take a positive view
keeping in view the interest of the
country., And the positive approach
is that we must produce more oil.
We gre producing oil. Mr Harikesh
Bahaduy has saigd that no progress
has been made. I think , in about
11/2 years lot of progress hag been
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made and the oil production has gone
up, Next year, due to increage in oil
production by about three -million
tonnes, our 0il jmport bill is expec-
ted to be reduced by several hundred
crares. On account of inerease in
fertiliser production, Rs, 408 erores
will be saved jn foreign exchange.
I am absolutely hopeful that apart
from the new ,ilfields which are be-
ing found, the existing oilfields will
be able to make us 75 per cent self-
sufficient by  1983-84, Therefore,
this is not a mean achievernent by
the engineers and. workers -of ONGC
and Oil India for which e, must
thank them.

Mr. Yadav has drawn the attention
of the Ministry {p the admixture of
kerosene oil with diesel. Tt is a fact.
Because the price of kerosene gil re-
maining at a low level and the price
of diesel going up, the tendency 1o
mix up the two has gone wp. The
result is that today we are surplus
in diesel and it is available freely
at every place. Mr. Harikesh Bahadur
has sajq that thete are long queues
for glesel. That iz not correct. Ac-
tually the wconsumption of kerosene
ojl has gone up because.of this ad-
mixture and the consumption of
diesel and pefrol has gone dowi.
We were exXpecting an increase of
10 per cent over the last year. But
actually the consumption of diesel
ang petrol has gone up by 5 per cent
only whereas the wonsumption aof
kerosene of) has gone up by 10 per
¢ent.  Therefore, the remedy is to
equalise the prices of the two. But
it is not possible because kerosene is
an item which is being consumed
by the poorest sections of society.
If we reduce the price of diesel, it
will affect the ecopomy of the coun-
Uy, Therefore, we are purtuing
the idea of giving some colour or
dye so that mixing could easily be
detected.

Therefors, there js mnothing new
which T hayae to add. I again say
thet no incidence of this excize duty
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is going to be passeg on {o the con-
EUmers.

SHR; RAM SINGH YADAV: What
about exploration of ol in Jaisalmer
area?

SHRI. P. C. SETHI: Jajsalmer
area has been parcelled out to ONGC
and @il India. I am hopeful that
after placing the rigs there, within
twe or three months, we shall be
able {o start drilling.

MR. CHAIBRMAN: The question is.

“That the Bill to amend the Oil
Industry (Developmenty Act, 1874,
be taken into consideration.”

The motion woes gdopted.

‘MR. CHAIRMAN: We now take
up clause by clause consideration.
The guestion is:

‘That clause 2 stand part of the
Bill?
The motion was adopled.

Clause 2 was ladded_ ta the Bill
Clause 1, the Enacting Formule and
the Title were added to the Bill.
-SHRI P. C. SETHI: I beg to move:
*That the Bill be passed.”

MR. CHAIRMAN: Motion moved:
“That the Bill be passcd.”

&Y THIAAT AreAY {72AT) T
R, 43 it & awl 3 arae ¥ o fagww
A agwa A& £ 1 9t A wgr fr ag
rxaegdl & 7 faa agedr | § gawar
g fnowd 38 A = wqawgd 2
fy Awa 3 F}@9 1 ww IF T B
grare # faad man I L AR ANy
o &1 aft ov A e sow 3 §
fig wra & o & Mg v g AT
g % o7 fy fiwa @l @9
v fa% 3 vgy § fe dvewmaw
faa TN o @ Ty @ ol o
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FARTHAS NN A A TR,

agt feeat g sgiaga vem e W B o
¥ was fagre R am oy A TR E-
fagre M g A foawn wedy 9
oA g R Fad g agi o
A9 T Wwg 0 T@0 |

iy 7 Fg0 ¥ diaw ¥ g o
ATEL AT AT E- T FA A TEE?
wirdanf ofFfFam o daw
iR 2 RAqwrafi § 1 A T ag A
Fg! 57 a1 o F 1€ 727 A
TRl 91 | & W A TeWT §wGT g
g fage & @ga wawe gar o9
i 59 qaz AN A g arg dew
TR ET R I N R AR R
39 ) O ) wEE §9 4%, #7910 ghaar
Fea & arfonr 7t g

Fa4 A ——nty 3 T 5 A a1
W 78 T AYY FIX T AL HA
u § 5 gaard 4\ & g #ioax
ggdaras AT | § 9T F arw )
g7 mw & ga W@ ar-mfgy ¥
utg § 73t H & g feifrad aix
A\ 7 qgT AR &1 fFaT g g
I s T FFW & | T AT ATE@r
g 5 aw w wagd & Fenr & fad
TG W TR AT @E; Whw
TR e A s 21 A A gag ¥
tARA G2 e Faegd
gidm T asw ¥ fY AT grovfasiz
FTAR A A AT EE ST F AN H
oM % g5 ¢ vy | & 9 g B
mwg&ri‘mﬁpﬂ,vﬁﬁs@
aﬁwwgﬂ:‘:nwﬂ%%?aﬁm
| .

MR. CHATRMAN:' ‘1 wag mnot
‘withie the scope of this Bill. .

at AR vy sfe owm
GaT FEG q A T 1 SN A
wraw & @7 g 5 o ww Ani w
wg Tur v gom, v fad § S @
gl aegdisifNge ¥ aFac
gmadi TR Fe A HRI

. AT a3 fad ager § mgrdd
T oAr | sgh Mg wegT gfaea,
To mrEclogodio N gfam &1 w81
£ FTCEW Ft WEEqT I & fF @Ar
T ATEIAT ATET H AGTHIC A
niFsgty o EalTwie s #) it
) &7 59 FT@EAFAR AT
T qF| (AGTTCH o ATEo Eo J o Hio
N Ngrd foerd wage gfma €,
7 Aanfzer A 3 faege fawme
EaisTAwed @R ag felefaw
REa T ova w3d) @ § o e A
qwag § I 2u gfase #1 waam ¥ aw
R samEr #a f5a8 o o, wd e
T #T @ § 1 3 Hea FT SM@EAr
sEraTH A A A FE AEATE F
5 gfaad F1 om AT AW T
& gar s & B6 9% @9 3 saEr
w5 oq £ e 9 Yfmw Tmifew
Mt & fawrs agd € g

T weal ¥ aw & g faw W
fatig ¥@i § 1

MR. CHAIRMAN: Are you re-
plying to this”?

SHRI P. C. SETHI: There is
nothing to reply to, but I would only
like to add that this iz a Bill te
geek gn amendment whereby what-"
ever funds accrue will go for the
development of oil industry.

As far as the wellare of the
workers js concerned, the funds from
the IOC and the ONGC are already
providing for it. We are going o
with a very . heavy programme af.
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housing in ONGC both at Bombay

* and at Dehra Dun. Other social
welfare activities and their wages are
akso taken care of.

Ag far as Gauhati is concerned,
whatever may haye been the position
inn the past, on the 19th, in spite of
vour repeated requests, the Gauhati
Refinery could not work while the

« gther refineries were working. How-
ever, that is not the matler of con-
tention, but if the union has to be
recognised, it has to be recognised
by the State Government becaus®
they will go into the membership
of the union. Then We have no
objection. '

f MR CHAIRMAN: The
is:

guestion

“That the Bill be passed.”
fye motion was adopted.

MR. CHAIRMAN: The House will
new take up the next item.

1722 hrs.
CINE-WORKERS, AND CINEMa
THEATRE WCRKERS (REGULA-

TION OF EMPLOYMENT) BILL

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): Sir, I move*:

“That the Bill to provide for the

¢ regulation of the conditions of em-
ployment of certain cine-workers
ang cinema theatre workers and

for matters connected therewith,
be taken into consideration®

Sir, while moving this Bil], | would
ke to say that this House has
already passed two Bills, namely.
“The Cine Workers Welfare Cess

“ Bill, 19817 and “The Cine Workers
Wealtagre Fund Bill, 1981 “during the
last Session. We sre in the process
.81 formulating prules for the imple-
‘mentatnon of these Acts. These

"ete., Bill

Acts &re intended to meet the welfare
needs of low.paid Indigent cine
workers in the production sector
through a Welfare Fund, The pre-
sent Bill is a more comprehensive:
Bill. You will recollect that last
time the Members had expressed’
themselves that a more comprehen-
sive legislation to protect the em-
polyees workin in the cineme
industry should be brought forward
and I had promised that I would do
so, and I 2m doing jt in this Session
through this Bill. ,

The present Bill, though again
aimed at the welfare of c¢inema
workers iS wider in scope in that it
provides for the regulation of the
conditions of employment of certain
categories of cine workers and cinema
theatre workers and inter alia extend
them the benefit of Provident Fund
etc.

As I had =earlier mentioned while
moving for consideration of (he
Cine Workers Welfare Cess Bill, 1981,
and the Cine Workers Welfare Fund
Bil}, 1981, the number of people
employed in the Film Industry is
estimated to be of the order of about
3.5 lakhs out of which nearly 60 per
cent of the workers are employed in
the exhibition sector and the rest in
the production and distribution
sectors. With the help of thege three
Bills, we hope to bring a large section

. of low-paid workers employed in the

production and exhibition sector of
the film industry within the ambit of
the welfare measures envisaged by
the Government.

The present bill will cover people
engaged for production of Teature
films whosa monthly wages in con-
nection with the engagement in &
given feature film is Rs. 1,000/- er
ess, exciusive of allowences or facili-
ties. or in case of lump-sum payment,
whose remuneration does pot exceed
-Re. 5.000/- for one film. This Bill,
- as jn the case of other two bills which

.

*Moved with the recommendation of the President. SR

»
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have been passed by this House, aims
at the wellare of essentially low-paid

cinems waorkers. the objective is 1o’

improve the working conditiens of
Jow-paid emplovees in the Film In-
dustry since iy iz these workers who
are in dire need of legal protection
for ensuring vetter working condi-
tions.

As the House is perhaps aware, the
studio system in production of films
hag now almost become obsolete,
There are hardly any studios now
which keep a large complement of
artists, technicians and workers on
their regular pay roll. The predo-
minant  systeq mow is to employs
peopie on a film to film basis. @Quite
ofien no definite agreements for sueh
employment are egxécuted. The Gov-
ernment, therefore, feels that the first
step lowards improving the employ-
ment conditions of cine workers in
the production sector jg to enforce a
sysbtem of written agreements. In
case the cine workers are engaged
through a contractor, the agreement
will provide a specific condition that
in the event of the contractor failing
{0 discharge hig obligations under
the agreement iowards the workers,
the producer of the flm will be liable
to discharge such obligations. The
Bili provides that such apgreements
will be in the prescribed form and
will he registereq wilh the competent
authority.

The Bil] inter alia vrovides ror the
appointment of Conciliation Officer,
-for helding conciliation proceedings
where any dispute between the cine-
maworkers ana the poducers exits or
is apprehénded. We hope that most of
the dispulez will be settled through
~eonrciliation. If the dispute cannot be
wettled by the Conciliation Officer he
will repot the matter to the
Central Governmeny and then the
Central! Government is empowered
P00 refey this dispute for athudieation
0 single member “Cine Workers
“Tribunais”, to be constituted under
the law. The awards of the Tribunal
will be flnal subject to reviston by
“the High Court.
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The procedure for setting the dis-
putes is gimilar to the provisions in
the Industria]l Disputes Act, 1947.
The Bill proposes penaliies only in
cases, where the producer of a feature
film failg to register the agreement
enter into with the workers or
when he takes work from workers
without executing an agreement. Amr,
you might have noticed, we propose
to extend the Employees Provident
Fund:s and Miscellaneous Provisions
Act, 1852 to such Cine workers whe
have completed asignments in not
less than five feature films with ene
or more producers,

We feel that the feature of ad hoc
employment which is predominantly
in the vroduction sector is not appli-
cable to workers in the exhibition
sector. Most of theatre  workers
are regular employees, These em-
ployees are not, generally provided
with such facilities as gratuity and
provide provident fund. We, there-
fore feel that it would be sufficient
to provide the applications of the
provisions of the Payment of Gratuity
Act, 1972 and the Employees Provi-
dent Funds and Miscellaneous Pre-
visiong Act, 1952 to the employees
o cinema theatres with a sligh! mo-
dification to the effect that these Acis
will apply to cinema theaireg where
five or more persons are employed.

I have no doubt that the hon, Mem-
bers will welcome this initiative
taken by the Government to protect -
the interests of low-paid artisty and
technicians engaged in the produe-.
tion of feature films and employees
of cinema theatres jn their relatien-
ship with their employees with re-
gard to terms and conditions of em~
ployment payment of wageg and pro-
visions of other amenities. 1 look
forward to the views and suggestiohs
of the hon. Members oy this provi-
sion which has heem a long pending
need of ¢his industry,

MR. CHATRMAN: Motion moved:

< “That the Bill to provide for the

regulation of conditions of emplay- |,
ment of certain Cine-workers andl
cinema theatre workers and for*
matéers connected therewith, §e

taken into consideration”.
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SHR] AJIT. BAG (Serampore):
Mr. Chairman Sir, I rise to speak on
the Cing Workers and Cinema
Theatre Workers (Regulation of Em-
ployment) Bill inirodiuced by Shx
Vasant Sathe, hon. Minister for In-
formation &, d Broadecasting,

The hon. Minister has al long lasi
brought before this House a legisla-
tion which proposes to pring the cine
workers and cinerga theatre workers
uncder the purview of the industrial
Disputes Act. The hon. members
will perhaps be gracious enough to
remember that on 1st September,
1881, when I rose to speak on the
Cine Workers Weifare Cess Bil] and
the Cine Workers Welfare Fund Bill,
I urged upon the hon. Minister to
declare Cinematograph as an indus-
iry so that the service conditions of
the cine-workers might be covered
by the Industrial Dispute; aAect.

But there are big loopholes in shis
Bill. The hon. Minister has not
straight-away declared Cinemato-
graph as an indusiry. He has sought
to cover the service conditions of the
cine workers and cinema theatre
workers by the Industrial Disputes
Act in a round-azbout way. The
position is not clear to us. Does the
hon. Minister intend to give Cine-
matograph the status of an industry
by means of this legislation? 1 re-
quest him fo make the point clear
before the house.

Sir, one point that I like to men-
tion in this connection is that ihere
is nothing in the Bill 1o safeguard
the service of the workers connected
with the production of the experi-
mental films, films dealing with moral
teaching even in Hindi, not tp speak
of those in regional languages. The
majority of the producers arg distri-
butors and they are 1mostly black-
money sharks. Out of their unend-
ing lust for monsey, they only care
for the sex and violence-oriented
filmg which are box-office hits. So,
the good films in Hindi and speci-

ete,, Bill

ally these in regional languagg
have to wait for months together
to bhp released, Some of them do
not e#ven see the light at all. Thus
cinema which is g very strong
weapon for forming public opinion
is rapaciously used by the money-
gsharks to deprive the moral stand-
ard of the nation. What could be
used meaningfully in bullding &
national character is being allowed
by the Governmnt to be blatantly.
used by the big business houses to
enjoy loots at the cost of the morals
of the younger generation. Films
in regiona] languages are not g ven
proper protection. The (Govermnent
of West Bengal, I may mention, has
passed a Bill making it compulsory
for every cinema theatre to show
filmg in the regional languge for at-
least 13 weeks g year, It Mas been
kept in the cold-storage fon  months
aepriving it of the assent of the
President. How can then the inte-
rest of the poor cine-workers con-
nectea with these films b safe-guar
ded?

Sir, there are serious laggings in
the Bill. It has not said anything
about the pay-structure o the
workers connected with 1is  very
vital industry. Nowhere in the Rill,
has it been said that the employees
wil] have io pay D.A., other allow-
anceg such as medieal allowance,
house rent allowance, overtime and
special professional allowances and
amenities like Provident Fund, pen-
sion and gratuity. The poor workers
have heen ler completely at  the
mercy of the employer in the ab-
sence of a legislation in thig respect.

And above all, the cases of the
employees in Exhibition and Distri-
butien Section, Contracted Imspectors
and Representalives have besn left
out, . 0

- -'d, 1A !

¥n view of all thai I have already
said, 1 like to place the following
before the House through you in the

-
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form of suggestions to be accepted
by the Hon. Mimnsier:—

(1) Cinemmatopraph is to be decla-
red an industry with the meaning
of the Industria) Dispules Act.

(2) This legicslation shonly come
into force =mimultaneously all over
.Indin gy soon as it ig passed.

{3) Respective State Governments
shouwld be consulted while appointing
Conciliation Officers ang@  Tribunals
in different areas.

(4) It should include wunder its
purview all the workers connected
with cinemategraph industry, not
only those connected with production.

(5} The different terms ‘employer,
‘worker’, ‘establishment’, “free lance
artist’, ‘producer’ casual worker etc.
should be properly defined.

(6) The Information and Cultural
Affairg Department should be the
Administrative Authority of the pro-
posed Act ang rule-making powers
should vest with this Department.

(7Y A need-based minimun wage
structure for all the employees of
the three sectors should be prescri-
hed and introduced.

(8} Principles for reasonable and
proper categorisation of all types of
workmen should be determipned in
consultation with the representatives
aof unions.

(9} There should be provision for
registration of establishment with
the Administrative_ Department for
carrying oui Production and Distri-
bution of flms, Exhibition being
governed under licensing laws.

(10) Apprenticeship scheme should
be introduced to ensure proper train-
ing of workmen and employees and
provision should he there to  abserb
trainees, Training facilitieq shoulg be
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provided either in existing institu-
tiong or new once set up. ’

. (11) Suitab}: vrovisions shoulg be
incorpu.ated tg fake over the
management of sick and ailing units
and units which have remained closed
due to indefinite lock-out, closure and
strike. Failure to comply with legal
reguirementg particalarly payment of
minimum, and gross mismanagement
of the Unit, should sttroct penal mea-
slres,

(12) Issue of licence by the Infor.
mation #snd Cultura] Aflairs Depart-
ment for starting, econtinuing and
renewing work in any of the yectors
shoulgd i~ contingent on proper im.
plementation of its principles of Pay-
ment ¢f Mmimun Wages Act  end
other regalatory provisions. 2 per cemg
of the budget of Producergs and Distri-
butors will have to he deposited with
the authority ip guard againt viola-
tion of provigions in any Act.

(13) As general guidance for the
proposed legislation, I feel that:—

{a) The term ‘wages’ should be
defined as in the Payment of Wages
Act.

(b) In the matter of retrench-
ment, the provisions of Industrial
Disputes Act should be applied.

{c) Ag regardg penalty of wviola-
tion, the provision of the Factories
Act should be operative.

(d) The scale of gratuity sbould
be on the lines Isid down In  the
Working Journalists Act.

(14) As regards working condi-
tions: ‘

{a) Shew Houses ghould e cover-
ed by the Shops and Establishments
Act and proper hygenic conditions
of work should be ensured,

- .
In respect of gratuity under the
Payment ¢! Gratuity {b)- Aet, 1872,
the scheme of gratuity ig edmissible
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to employees when their number ex-
ceeds ten. In the case of show.
hotises, this number should be five
or more .

. (¢) The provision of minimum
wages should be applicable in gll cases
ang its administration in respect of
film industry should be entrusted to
the State Government. Working
hours, gvertime, etc., shoulg be deter-
mined in termg of this Aect,

(d) Service conditions, nature of
employment of artistes, writérs, musi~
cians, singers; dancerg and {echnicians,
whether skilled, . unskilled, manual,
supervisory, or technical, whose mon-
thly wage in a film iz Bs. 1000 or less
excluswe of allowances or facilities of,
if on a lumpsum basis, the smount
does .pot exceed Rs. 5000 for one film,
should be covered by prmrldent fund
pmv:smns

(e) Employees of all categories
should be covered by the group in-
surance scheme,

() Regularity of payment of wages
has to be eénsured, Casual leave, festi.
val holiday, medical leave, eic, should
be preseribed suitably. Casusl wurkers
should be given monetary compensa-
tion in lieu of leave.

.{g) The E.S.I scheme should cover
aly the employecs.

(h) Dearnesg allowance shoulg be
linked with the cost of living index.

(i} Minimum bonus has to be fixed
at 8.33 per cent and there should be
ng ceiling on quantum of bonus.

€j) Accident injury compensation
ahould be paid

(k) Canteen facilities at subsidised
rates should be arranged.

(1) Recreational and library facili-
ties should he provided by the mana-
gement,

¢(m) Night allowance hag to he paid

for night shiff workers.

(n) House rent has tg be given af
_the rate of 10 per cent of salary/wage.

cte, Bil

(0) Free.lance technicians and wor-
kers should be engaged on writlen
contract. | . -

(p! Recognized union office should
be .provided by the management.

{15} guitable standirig rules should
be formulated in terms of the opera.
tive provisiong of the different Acts
to lay down working hours, number
of workmen in the Exhibition sector,
number of holidays, weekly rest
period, categorisation of show-houses
on the basis of amenities, number of
seats, relayation in the present pro-
visions of renewal in operative licence
every year.

.I hope the hon. Muuster will accept
my sug_gestmns With these words,
I lend conditional support tg this Bill.

wTHAY wouT "y . (§TRTA) ;T
gomafy wgiew, g9 ager & W <t B
garqr & § 5 avat aww A feen
FEW ¥ A7 g¥ TR WA W agd &
o AT AR AT H 7 9w ) wrred)
TZT TF 41, ITF WTIATHT T TP A
A AR TR aff A afw @@
A famm & afesy & wa0 v arn
wfaw faws % avg e gor 41 Fer
AT ITF T, TTH AT sy ada
g, IaFr girare g s 9
A1 &, 3 faamar g ) fRmq &
Fm, ¢Q Mt R feag TS AR A
faer v & w38 97 9 goam @9 A
a2 & 7% ama & 97 & o o o
Eccilk ui I ST o &
7T | '

mﬁrﬁﬁ 48 TR GIﬁE’G’T
T F A W T A TEAWL & .ar
agAFr faamr § am w1 . g,
g7 o & A gEr I @ 1A
& a7 § 7 gu ey & ov ¥ fak I
e, . ¥Efea favgey o wifz §
faa @ W e W, .
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Hfemr @4 Aiw, St agyr wfes e

# forew e Hamwr @ §, g W fordr

W€ W dar 2wl a7 fag & wga

9T BT GRET A7 ATHS | WAl HETRA A

g faw 3 g ¥ feamar § f5 wmd
gt W fear sl st & |
B TRIZ TR D TR AT NIFAT

® gw gl 97§ AFQ ¥ earfae &

Ay, gg o aver faadfl v 3w

A5 N 7= ghyeg AN N Av FHD

gaTT 7 foen I ¥ g AW &7
FaT WM R 6T 58 g F ) F AT
T g5 3, 9T ) wEr & I H § g
ATZ T T T8I g TF, AfFT 98T aw
L wrtmmlﬂmﬁma ITH
AR 9 {A9Ta 99 9araT § /K
IEH A A A ATHIA AT 0 Ay
g I3 denr wmr ¥ 1 5w faA ¥
g T Y g B afET T
faar sirdan, @7 F1 o agd dwgfe
& A =, ag M f AR T
97 % wfry A fewm ow s eam e
AT FT TN 1 I F qew 3 i o)
g ga gfaad fadd

13 fafszm v Qa fasar i
& 1 ug = d T § Afew TEE H)
famm & @rd wmr Al A AT AT 8,
g7 &fig §o dar yw=em @ar wfgg
arfw wiaesr # 9 &t ofeae. g3
faega fafmme g a3 am 3 &%,
arager feafa o wefes ma-
wmr%m@ﬂﬁmmm T
uF o afeld & W adew ) qurd
¥ § Fr g o Gar faw iy § faed
Qu dw, 9 far ow A Framds,
<, 97 M W e faar i s
tad A 0 e A e o &)

2te., Bill
-3t a¥ oF} yr ww FWA §,
faagt asmarg aga B, 9AF A
A oarg fea & w3t QA & I
ary d Am gy § AR 3w
fad wvg aw # cadfaar
A @ &, wix gAFT @M 9T

®28 9gy A far Smr R,
afsr ag  awar gar o1
fansr avws W fBdy &1 @A
afl war 1 sfafeg og av@r an
2, 342 foew gaie ¥ af afosfw
FAT BT AAIEA FANT G Fak

qa-gfamry agdfr |

ga MEE & a1 A HA wEA
@l urvear BT O 7w fam W
TP F9-gfcA Fr WA A OAT g,
Afen AT amw ¥ i €8 qO-
Few adt ¥ Faaar faig wvar
#ifgr | afss IfF Gy wvar g,
afar Fo *gr Tfge ag
fiega ofem adi a9 war g
H WD qMQ &G TE O, IARI T
F@ FCAT TG 71 340 ¥ Forg 3o
qTe 92 wear fge o Qar fam
#g T Tl o, Sl gurd g
# agl o T Ag & fast FY gurarium
forar & Tt agdr F e ¥ A wmar
a1

*SHRI ERA MOHAN (Coimba-
tore): Mr. Chairman, Sir, on hehalf
of Dravida Munnetra Kazhagam, I
extend my whole-hearted support ta
Cine-workers and Cinema Theafre
Workers (Regulation of Employment)
Bill that hag been introduced by Shri
Vasant Sathe, our hon. Minister of
Information and Broadeasting. This
Bill in fact has to be commended by
the entire House because for the first
time, after 34 years of Independence,
a Bill designed to do good to the
cinema workers ang clnemg theatre

LB} }
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workers has been introduced. India
occupies the top place in the world
in the matter of film production and
naturally the number of workers is
the largest. I need not elaborate the
myriad problems being faced by such
a large number of workers in this
big industry. When Dravida Munnetra
‘Kazhagam wag in power in ~Tamil
Nadu, within the powers -of the Btate
the DMK Government brought = out
many welfare measures for the cine
workers and cinemga theatre workers.

Through Entertainment Tax  the
States are able to earn substantial
sums, running intp crores of rupees
annually. The Centre gets crores of
rupeeg in the form of excise duty on
raw films. Yet, so far neither the
State Governments nor the Cenire
have given thought to the problemg of
workerg in thig industry. One begins
to doubt whether the blackmarketeers
controlling the film industry. were
holding their big stick in this matter
ang the Government could not get
out of their cppressive influence, -

Our hon. Minister, Shri Vasant
Sathe, is neither a cinema actor mor
a cinema producer. Yet he has un-
derstood the problems of workers in
this fleld and hag brought this Bill
But in Tamil Nadu the Chief Minister
was a cinema actor and also g cinema
producer. Yet he ig impervious tg the
needs of cine workers. The reason
is not difficult to understand. Through
the Voluntary Disclosure scheme he
made good the black money of Rg. 79
lakhs. In other words he g .the
fountain-heag of corruptiop and the
source of all black money. How can
you expect him to think of dulng good
40 clne workers and cinemg theatre
~workers? The Central Government
has done the correct thing In this
matter.” ' :

. The Theatre owners alsp do  not
evince_any interest In the welfare of
their workers. - They do not have
regular jobs nor fixed income, There
is np gratuity and no vnension. There
is also no Provident Fund for them.

ete., Bill

Naturally they are all walloying in
poverty. 1 am gure that thiz Bill will
uplift them from the mire of misery.

The hon. Minister has mentioned in
this Bill that the producer will pre-
pare an agreement on the prescribed
from when he employs a worker and
he will lodge it with the Central La-
bour Commissioner. From what I
know, the producer does not employ
any  worker, He engages the
actor, the director, the music
director, the cameraman ete.
For other processes he  util-
ses the services of workers employed
by the Studio where he takes up one
Floor gr two ¥Floors for producing the
Film. I would like the hon. Minister
to clarify this point. How does he
expect the proeducer to prepare such
an agreement before he employs a
worker?

The hon. Minister mas also nat clari-
fled in this Bill whether theatre wor-
kerg are alsg brought under the um-
brage of this-Bill, There iz no direct
reference t{g the cinema_thealre wor-
kers in this Bill except in regard to
payment of gratuity, pension, provi-
dent fund etc. I welcome the exten-
sion of Industrial Disputes Act in the
matter of disputes of cine workers.
In other words, the Government have
recognised cinema field as an indus-
try.

- There are thousands of workers in
the touring cinemas and semi-theatres
in tha rural areas. I want tn Kknow
whether thiz law will go to their res-
cue also. T demand with all the force
at my command that \=is law will be
extended to the thousands of workers
working in ~ thousands ' of tourlng
cinemas and semi-theaters in the rural
areag of the country,

The hon. Minister hag referred to
the constitution of one-man Trbunal.
I wonder whether this one-man Tri-
bunal will resolve the tangles that
were not unravelled by the State

Governments. Since thig is 5 salutory

provision, I suggest that this Tribunal
should be headed by € men who Is
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full, scquainted with the prohlems
of cine workers and cinema-theater
workers an in fact he should be a
man from among them. .

_ Before I conclude T would point
out that the avocation of cine warkers
ig ace¢ident-prone, There should he a
comprehensive scheme of insurance
for all {he cine workerg 5o that their
dependents are not made to become
the victims of starvation.

On behalf of all the cine-workers
ard epinema-theatre workers, I extend
my grateful support ts this wholesome
lepiglative efforts which would ensure
the welfare of all cine-workers and
cinema-theatre  workers, and I
eonclude my speech.

wt }F= ST (9 ) e
agra, fawm ¥ sy foaar 5
agerget sfasr mar A @ oF 7 =i
HIY 2@l ¥ W Al ang ¥
DA TR wwaTg 3w A
gg ofdf=9a # 1 ®Wd &Y 125 3
¥ wegy gAA f9#9 9 & ) oS

‘R gt A B Ad Al A AR
R oam g & Fgwa
- FAAT WH A /A K I A *
fag  auré o grage Y90 WGAT §
f& M garezray IFW frew ang &
fear ar =4 % s=F U Far A
T § di oAl d 39 R g ag
fam ¥ wrw ) ¥ ag wywaT §
gy v % wgfafomee,  @fias,
AR qT WT F) FEEHR E A 0 F)
2T @ aF 27 AT R o arw
FaF &1 wiww BT wnar W@ o en
wiaor § FAY-FT oy Faer oF F2T gy
¥ g

R wgRr t Fam g T oF
g famr st W) 2g ¥ vl
d aeiT g fag & v s =

> GRF TemEd fRar g v 9@ B wex
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LR 91ET B A w9 oo ()
FHR G AT e ¥ wRT ATST TS
g wg e WRed dwro
Al g5 WHT ¥ S AW A w14 fwar

¥ug TR AENT R A

fgegeart 3 weae frg §) wqfafima,
fey wrat 81 frgw @ FaAmR
F4 Fa9 F FroO gYA WEw d whoR
for Pag I R FAE R T
g9 Ay & | &% wraw, v fage
3 q@ 51 ag fagm A oA
% ey wewr Wieuw g W & grr
oW AR FT AT FL ARG Fr Wi
ag & 5 fegrgeama o ora o f9@ =9
garx Faswr oz & a7 fo <fom ¥ ww2x
agr | wardt arée ard ardw FO9

2 & 1 a/@ 60 gar ¥ IO
foamras & 1 39 & mFrady g

. 2o u Faw gggarcar 1 gars faaar

g7 g1 § 1 Tadl TW gwT Wl 3y
F& wmH W sy frgamEy

afgr & ot 1 o F FAA =

- & ar A g W feaaame §

# aF Fr% ag FgaT AT g R
e A 39 faa F ar ¥ s wv
oR F G4 8 S0 F@ A g
Fw & wr ag agr. fgg v
faamr 1 Maddz 35 Fr we
gt @ 1 SER) F w@ET T @

Cad =g 9 9N @ ¥ faw awm

e T F & g | AfFa T
ag TR W RS AG ad )

w } mRe wwmd 3 g @ Gy
RO} I E AgAFA WSO §1 AfwA
ga ¥ GWiEM W WEAwFd g )
T R FAPRIE ) FNAT 1 g
att § W IA # S oF "W W
AT T A B AW A gATC T
widt 3 ¥ wmw g oag g
frn 3w e O T
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AT FiH7  FiaT ¥, ®9Y Alge
) qgiE 9T 9T FY G FY I 9
gTET FLAAC T Al Bg W1 Fed
T Ay K AR & wg aga ) Fw
21 foour ude %) @ & gua ¥
wia gfd =9 & A & un af @
gTd | AMTT g N AT ¥ <ar §,
ATA F FHAA K OF FATCTIAT HT SA FI
| F Fm T ag § oawdar g
ST TR & QU AT W[y Ag a7
w@wE sg fed 3 A owg ] wF
ganT A, g0 A A
% 99X wgatg mda w3 A 3 @
7l T 1M fE v gwre vImr s )
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i W A4 TEAT Sfae Ag & 1w

15 W ey wRTE qv TiE ST

TR FT@T ARH A D FTE gRrT AT

5T 2 A 5E TH NI AT AT

N feeedl ® <@wr, ag o ) w5y o

am

Mr. Chairman: Hon. Member may
continue tomorrow.

18 hrs.

The Lok Sabhyg then adjourneg till
Eleven of the Clock on Tuesday,
November 24, 1%81/Agrahayana 3,
1903 (Scka).





